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LOK SABHA DEBATES 

LOKSABHA 

Wednesday. July 15. 19921Asadha 24. 
1914 (Saka) 

The Lok Sabha met at 
Eleven of the Clock. 

[MR. SPEAKER in the Chair) 

ORAL ANSWERS TO QUESTIONS 

(English] 

Judgement of U.S Supreme Court on 
Abductions 

+ 
-101. SHRI CHINMAYANAND 

SWAMI: 
SHRIMATI BHAVNA 
. CHIKHLlA: 

Will the PRIME MINISTER be pleased 
to stat~: 

(a) whether the Government are aware 
of the recent pronouncement by the Supreme 
Court of the U.S. upholding right of the U.S. 
Government to carry out abductions abroad 
and try them in U.S. courts; and 

(b)" so, the reaction of the Govemment 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDq FAlEIRO): (a) Yes Sir. 

(b) Government ragard the legal 
~ications flowing out of this judgment as 

inconsistent with esJablished norms of 
international law. 

[ Translation] 

SHRI CHINMAYANAND SWAMI: Mr. 
Speaker. Sir, it is a very important matter and 
is inconsistent with the international laws. 
The USA on the basis of this judgment wants 
to establish its supremacy overthe rest of the 
world. The reply given by the Govemment in 
this connection shows that the Government 
of India is not concerned about it. Through 
you. I would like to know from the Hon. Prime 
Minister whether the Government of India 
has filed a petition in the International Court 
of Justice against the judgment of the 
Supreme Court of USA? If not, the reasons 
therefor? 

[English] 

• SHRI EDUARDO FALEIRO: Sir, we will 
.,preciate that this is a decision of the United 
States Supreme Court regarding their 
domestic jurisdiction. I may say here for the 
information of the hon. Memberthat regarding 
this decision, this is not for the first time that 
the SIrt 'feme Court of the United States is 
decidr.~ on this matter in this manner, 
namety, that the manner in which the accused 
is brought before the Court by kidnapping or 
otherwise. That is irrelevant. Once the Court 
has Jurisdiction to try the particular offence. 
This has been the jurisprudence of the 
American Supreme Court for more than a 
century. The leading case, I recall, is the Kerr 
Versus lIIinoins of 1886. At least. since 1886, 
that is, lor more than a century, in a series of 
decisions, the Supreme Court of the United 
States has been taking the view that 
kidnapping. however abhorrent this decision 
may be is in conformity with the domestic 

. law. Chief· Justice REHNOUIST of the 
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Supreme Court mentioned in this particular (a) the names of the countries, which in 
case of Dr. Humberto Alvarez-Machine the knowledge of the Government, have 
Versus United States that however this such laws? 
decision may be abhorrentto the International 
law, as far as the domestic law is concerned, 
it is in conformity with the domestic law. That 
is where the matter ends. I may like to add 
here to just take away the concerns of the 
hon. Member that it is reported in the 
Washington Postthat soon afterthe decision. 
President Bash got in touch with the Mexican 
President to say that the United States 
Administration will not, in any manner, connive 
or abet in such kidnappings. I would also like 
to add that by aboutthe same time, that is the 
beginning of July, Mr. Bak'3r, Secretary of 
State, got in touch with this counterpart in 
Mexico and new they are \'forking on 
amendments to the U.S. Mexican Extradition 
Treaty to make such kidnapping itself 
extradited. 

! Translation! 

SHnt CHINMAYANAND SWAMI: Mr. 
SpeaKer, Sir. through you, I would liKe to 
know whether the Govemment of India has 
lodged a protest against such a verdict at the 
diplomatiC level? H not. it is very unfortunate. 
The law come into effect Irom t 986 and they 
can abdl;ct anybody from anywhere in the 
world including India. Under the 
Circumstances. has the Government of India 
lodged any protest and if not. the rea~o~s for 
the delay? 

[Englistij 

SHRI fDUARDO FAlEIRO: Our 
posihon IS Clear that this decision, as far as 

, our taw IS concerned, violates the territorial 
sovereignti)' 01 Mexico, viol'ltes the individual 
freedom of the accused Alvarez and it is not 
in accordance with the international law where 
a person can be taken from a country to 
another lor trial only in the specific term of 
existing extradition law for such 
arrangements. 

{ Translation! 

SH,lIMATI BHAVNA CHIKHUA: Mr. 
SPl:ldKt:f. Sir, I would like to know from the 
hon, Mimster: 

(b)whetherthere is any extradition treaty 
between the Govemments of India and the 
USA? H so, what wilt be the impact of US 
Supreme Court's Verdict on it? 

[EngliSh] 

SHRI EDUARDO FALEIRO: There .is 
an Extradition Treaty between us and the 
United States. " is, in fact, a Treaty which is 
a reiteration ofthe British T reatywhich existep 
in 1931 in the UK and the U.S This was 
applied to India before India's Independence 
and ratified after Independence by us. 

[ Translation] 

SHRIMATI BHAVNA CHIKHLlA: Mr. 
Speaker, Sir, the hon. Ministerhas not replied 
to part (a) of my question. 

{English] 

MR. SPEAKER: Your.an get it inwritina. 
He has to check it up. 

[ Translation] 

SHRI HARI KISHORE SINGH: Mr. 
Speaker, Sir, it is not an ordinary questiol'l. 
The point is what will be the impact of the 
stand being taken by the USA on the worlct~ 
A few days back the President of Panam3 
was kidnapped and taken to USA a~ 
sentenced to 40 years imprisonment there. 
Wilt the Government 01 India make efforts at 
the internationallevelto challenge the concept 
of flew world order of the USA. 

{English] 

SHRI EDUARDO FALEIRO: We have 
already said about kidnapping white dealing 
with this question. The hon. Member call 
take whatever implications he can like. But 
kidnapping in our view is against the 
international law. (Interruptions) 

SHRI HARI KISHORE SINGH: Will you 
raise this matler in the intemational forum? 
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SHFU EDUARDO FAlEIRO: If the to terrorism, what are the consequence of 

questIDn Idaei. such a pronouncement by the US SUpreme 
Court? 

SHRI E. AHAMED: Mr. Speaker, SIr. 
the rulktg of the SUpreme Court of the UnIted 
States Is an outrageous one which Interferes 
wIh the IOV8r8lgnty of other countries. I 
would Ike to know from the hone Minister 
whether the Government of India have any 
ExtradItion Treaty with the United States 
under which. 

« MR. SPEAKER: He has already replied 
to that question. -

. (lnt9nvptions) 

SHRI E. AHAMED:'I am coming to that. 
The United States extradites a person who 
dlmmIts a crime in that country. I would like 
to know whether the Government of India 
could also extradite a person, a citizen of 
America when he commits such a crime In 
India What happened in the matterof Bhopal 
gas tragedy whare the Indian court has 
already issued a summon and also the 
extradition 'proper to bring the man who is 
responsible and accused in this regard. I 
would like to know what is the postion of the 
Govemment of India In the light of the 
Supreme Court order in the United States. 

SHRI EDUARDO FALEIRO: WIth due 
respect,l may say that it has no relevance to 
flis question. We are dealing with a specHic 
case. 

SHRI JASWAfoIT SINGH: Mr. Speaker, 
tir, the han. Minister of State suggested that 
this Is a domestic matter of the United States 
of America inasmuch as it is an enunciation 
of the philosophy of jurisprudence of that 
Country. Of course, it is a demestic matter. 
But its ramifICations are intemational and not 
me~domestic. Would, therefore, the hone 
Minister of State be so good as to answer 
how he considers this a domestic matter 
when the ramifications of kidnapping 
• themselves are international? Secondly, now 
a question about the Extradition Treaty is 
asked and my point is. As there exists an 
Extradition Treatybetweenthe United States 
of America and India particularly in referer1C8 

SHRIEDUARDOFAlEIRO:lhavesald, 
whether In raplyto this question or any other 
quedon. that we are very firm on OUr vtew 
that this position of the Supreme Court of the 
United States Is not in conformity with the 
International law, Is not In conformity with the 
Indian Jaw. Therefore •• Is not accept8lt 

SHRI SUDHIR GIRl: SIr, In view ." the 
decision of the Supreme Court of the USA 
which wUl Influence the InternallonaJ law, 
may I know from the hone Minister whether 
the MInister win take up the matter with the 
HAM or in the UNO so thatthe maltIN'can be 
discussed there full-fIedgedIy? 

MR. SPEAKER: He hal already 
answered that question. 

[ Translation] 

SHRI GUMAN MAL LODHA: Mr. 
Speaker. Sir. I would Uke to know whether 
the verdict of the USA Supreme Court Is nol 
a violation of the civil rights enumerated In 
the United Nations Charter. H It Is a violation, 
then whether .•. (lntenvptions) 

[English] 

MR. SPEAKER: We wRl not ask the 
Minister for a judgment or an opinion •• Is 
there. 

( Interruptions) 

SHRI GUMAN MAl LODHA: I would 
like to know whether the Government of 
India would like to take up this matter In the 
United Nations for the purpose of gettIng the 
rights.( Interruptions) 

MR. SPEAKER: He has alr8ady repUed. 

SHRI GUMAN MAL LODHA: One 
Important question has remained 
unanswered. I would like to know whether In 
order to arrest Mr. Anderson In the Case of 
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Bhopal gas tragedy we would also send our for the small and marginal farmers to 
commandos to America to get him here. compensate themforthe price increase 

was implemented during the year1991-
MR. SPEAKER: That is not the view of 92. 

the House. 

Fertiliser Subsidy 

+ 
"102. SHRI ATAL BIHAR I 

VAJPAYEE: 
SHRI GAY A PRASAD KORI: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the fertiliser subsidy policy of the 
Government during the last one year; 

(b) its impact on various categories of 
farmers; and 

(c) the details olthe present policy olthe 
Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR. CHINTA MOHAN): (a) 
to (c). A statement is laid on the Table of the 
House. 

STATEMENT 

(a) During the last one year controlled 
fertilizers continued to be sold at 
subsidised prices to farmers. However, 
the consumer prices of fertilizers were 
increased by 40 per cent on an average 
w.e.f. 25.7.1991, but the increase was 
reduced to 30 per cent on an average 
w.eJ. 14.8. 1991. Some low analysis 
fertilizers were also de·controlled w.e.!. 
25.7.1991. Further, on subsidy payable 
per tonne 0: Single Superphosphate 
(SSP) fertilizer, a ceiling was imposed 
w.e.f. 25.7.1991. . 

(b). While farmers continued to getfertilizers 
(excepting low analysis fertilizers) below 
cost, they had to pay higher prices in 
1991-92 than in the previous year. 
However, a separate subsidy scheme 

The consumption of fertilizers in 1991-
92 showed an increase over the 
consumption in 1990-91 despite the 
increase in price. 

(c) No changes have been made in the 
subsidy policy in the current year (1992-
93). A Parliamentary Committee is' 
currently looking into various aspects of 
fertilizer pricing and subsidy. 

[ Translation] 

SHRI ATAL BIHARI VAJPAYEE: Mr .• 
Speaker, Sir, the statement laid on the Table 
01 the House does not present the complete 
picture before us. The question was about 
eliciting information about the impact of 
concossions given as subsidy on fertilisers 
on various categories of farmers, the small 
and the marginal farmers, in the last Budget? 

11 is not enough to say that fertiliser 
consumption has increased in the country. It 
must also be made clear as to what has been 
the impact of subsidy concession on 
production. 

Mr. Speaker, Sir, as perthe reply a case 
lor further reduction in subsidy is being 
considered by the Government. However, it 
will be difficult for the House to arrive at a 
conclusion till the figures of production and 
detailed report of the impact the subsidy 
concession had on small and the marginal 
farmers are not available. 

[Englis/l] 

DR. CHINTA MOHAN: Sir, the 
production of fertilisers has gone up by 8 per 
cent and. the consumption of fertilisers has 
also gone up by 3.5 per cent. With regard to 
small and marginal farmers, we hade given 
about Rs. 405 crores last year. It was 
distributed to different States. The States 
like UllarPradesh, they have distributed this 
money, per head Rs. 200/- to small and 
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marginalfarmers; and States like Tamil Nadu, .. SHRI GAYA PRASAD KORI: Mr. 
theyhavedisributeditverycorrecllyandsaid Speaker, Sir, through you, I would-like to 
that the Government of India has given this know from the Government whether the 
to the small and marginal farmers because subsidy on fertilisers given to farmers in Uttar 
of the hike in the prices of fertilisers in the Pradesh is being increased? 
previous Budget. When the amount was 
distributed, more or less, the marginalfarmers 
are very happy. Though the fertiliser prices 
have gone up, the consumption has also 
gone up and we have not received any report 
from any State saying that the farmers are 
very unhappy with the price increase. 

[ Translation] 

SHRI ATAL BIHARI VAJPAYEE: Mr. 
Speaker, Sir, the subsidy policy on fertilisers 
is not only in operation in India but it is also 
prevalent in other countries. There is a lot of 
dispute on it in the European Economic 
Community. As the Chairman ofthe Planning 
Commission, willthe Hon. prime Ministertel! 
us whether it is a fact that the Planning 
Commission is in favour of de-controlling 
fertiliser? Has the. Government considered 
this aspect? 

A Parliamentary Committee has been 
constituted to take a decision on it. Will the 
Hon. Prime Minister give an assurance that 
recommendations of the Committee would 
be accorded first priority by the Government 
over the recommendations of the Planning 
Commission. 

THE PRIME MINISTER (SHRI P. V. 
NARASIMHA RAO): Mr. Speaker, Sir, we 
have no such recommendations. At the 
moment I cannot say as to which will be our 
primary and which will be our secondary 
concern. I know the importance of a 
Parliamentary Committee and promise that 
it will be maintained. 

SHAI ATAL BIHARI VAJPAYEE: Mr. 
Speaker, Sir, the difficulty is that the Hon. 
Prime Minister knows a lot while we do not. 

SHRI P. V. NARASIMHA RAO: As and 
when the report of the Committee comes it 
will be laid in the House. Then you wmcome 
to know what importance has it got. 

[English) 

DR. CHINTA MOHAN: Sir, this amount 
was distributed long back. The amount was 
also distributed to the small and marginal 
farmers by the Uttar Pradesh Government. 

[ Transl<llion) 

SHRI ASHOK ANANDRAO 
DES! IMUKH: Sir,lwould like to point on that 
a subsidy of Rs. 650 crore on food and Rs. 
505crore on fertiliser was given during 1980-
81; and since then this subsidy scheme is 
continuing. During 1991-92 Rs. 1800 crore 
on food and Rs. 4500 crore on fertiliser was 
given as subsidy; but on ·the one hand you 
have given subsidy, whereas on the other 
hand you have taken it back. I would like to 
know from the hon. Minister as to what was 
the excise duty on naphtha at that time. 
Freight prices, power prices, sales tax etc. 
have all gone up so high after 1980, that the 
increase in subsidy has become 
meaningless. I would also like to be informed 
as to what were the prices of othercommotties 
during 1980 and 1991? My second question 
is thai what is the districwise details of the 
subsidy. I would also like to know whether 
you are going to pay the difference amount 
to those farrnes who have purchased fertiliser 
on high rales. 

I Englis/l] 

DR. CHINTA MOHAN: All the prices 
have gone up except that of fertilizer. The 
Subsidy scheme was started in the month of 
November 1977, with an amount of Rs. 25 
crores. Today approximately it has gO(1e up 
to Rs. 7500 crores. The Government is 
paying nearly Rs. 25 crores per day for the 
farmers through the subsidy scheme. He 
said the raw material cost and the cost of so 
many things have gone up; it is true. As the 
Parliamentary Committee is examining it, 
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soon aftergetting the reportofthe Committee Corrvnittee is currently looking into various 
the Government wiD definitely consider their aspects of fertilizer pricing and subsidy. That 
recommendations. means last year's subsidy is continuing. 

( Translation] 

SHRI NITISH KUMAR: Mr. Speaker, 
Sir, the hon. Minister has just stated in his 
reply that the present fertiliser policy of the 
Government has pleased the marginal 
farmers much. It was also said that last year 
As. 405 cores were distributed as subsidy 
among small and medium farmers and that 
this sent a tiave of happiness among the 
farmers. This provision has been withdrawn 
in the present year budget and not a single 
penny has been allocated as subsidy to the 
small and medium farmers. Does the hon. 
Minister feel that this will please the farmers 
more? A provision of subsidy for small and 
marginal farmers was made last year. A 
satisfaction has been expressed that the 
subsidy amount was properly distributed in 
Uttar pradesh and Tamil Nadu. Will this 
withdrawal enable the small and medium 
farmers to utilize the fertilizers? And will if not 
anect the production of foodgrains? In this 
state of affairs, what is the attitude of the 
Government regarding the subsidy on 
fertilisers? 

(English) 

DR. CHINTAMOHAN: In the Budget we 
have already allocated Rs. 5000 crores. We 
have not reduced the subsidy amount. When 
cof1l)3red to last year's budget, in this year's 
budget it has gone up. I cannot talk about the 
future policies; it all depends on the 
Par1iamentray Committee's report. 

( Translation) 

SHRI NfTlSH KUMAR: Wilt'you please 
state as to what is the reaction on the 
withdrawal or subsidy for small and marginal 
farmers? 

(English) 

SHRI P.V. NARASIMHA RAO: No 
changes have been made in the subsidy 
policy in the current year. A Parliamentary 

( T ranslationj 

SHRI VLJOY KUMAR YADAV: The hon. 
Minister has stated in his reply that cut In 
subsidy and the revision in subsidy that was 
made later on for marginal and poor farmers 
have Iod to an increase in the consumtion of 
the fertilizers and it is based in the datas. The 
hon. Minister gives the data of consumption 
by the farmers as a whole. The cut in subsidy 
has affected the marginal and poor farmers. 
So far as I know the benefit of it has gone to 
big farmers. Will the hon. Minister state 
whether the consumption of fertilizer by the 
marginal and poor farmers has gone up 
consequent upon the new policy of subsidy 
and if not, whether the Government would 
change that policy and would stop subsidy 
completely? 

(English) 

DR. CHINTA MOHAN: Sir, I have the 
general information of fertiliser consumption 
which has gone up by 3.5 per cent. But, 
about I he small and marginal farmers, about 
the minuto details, it is difficult to give at 
present. I will getthe reports from the different 
States and give it the hon. Member. 

SHRI SOBHANANDREESWARA RAO 
V"DDE: The hon. Minister has stated that in 
spite 01 the increase in the prices, the 
consumption has not come down. I would 
like 10 know Irom the hon. Minister whether 
it is not a fact that the percentage growth rate 
01 consumption of fertilisers has come down 
in 1991-92, when compared to the previous 
years. The hon. Prime Minister as well as the 
Minister 01 State in the Ministry of Chemicals 
and Fertilisers who are coming from Andhra 
Pradesh are aware that even a small 
percentage 01 small and marginaf farmers in 
Andhra Pradesh did not avail this opportunity 
of the past prices of the fertilisers given'to 
them, that is the sum subsidy of Rs. 400 
croms which was given in the last year's 
(Judget. Since the small percentage of small 
and marginal farmers did not get it, I would 
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like to know from the Hon Prime Minister ( Translalion] 
whether he will take suitable steps to see that 
the sman and marginal farmers' interests are 
adequately protected relating to the State of 
Andhra Pradesh and I would also like to know 
from the hon. Prime Minister whether this 
Govemment win restrain itself from increasing 
further the prices of fertilisers in view of the 
fact the already ourper hedare consumption 
of fertiliser is the lowast; the amount of 
fertiliser used is quite high when compared 
even with our neighbors like Pakistan and 
Bangladesh; and to meet our foodgrain 
targets by the year 2000 A.D. So, will the 
Government restrain itself from further 
enhancing the prices? 

SHRI P.V. NARASIMHA RAO: H any of 
the small and marginalfarmers who ought to 
have got the subsidy amount last year in any 
part 01 the State, have not got it, then, it is a 
mailer ollact, we will look into it. About the 
other things, it is too early to say. I think. let 
the Parliamentary Committee submit its 
report. ( Inte"uptions) 

SHRI Y.S. RAJASEKHAR REDDY: Sir, 
the farmers never cherish the idea of asking 
for subsidy day in and day out. The Parliament 
and the Government are talking for the past 
so many years about keeping agriculture on 
par with the industry. Taking intoconsideration 
the cost of all inputs, the cost ofland, the cost 
of fertilisers and the cost of the farmes' bulls, 
bullock carts, etc. etc. and deciding the cost 
of the agricultural produce, if that sort of a 
rationale is fixed and if the cost of the 
agricultural produce is also fixed up, the 
farmefs will not just crave for agricultural 
subsidy or fertilisers subsidy. Will the 
Govemment consider seriously, fixing up of 
remunerative prices for the agricultural 
produce? 

MR. SPEAKER: It is in the terms of 
reference of the Committee. Question No. 
103, Shri Ram Badan. 

( Inte"uptions) 

MR: SPEAKER: You cannot have it lor 
the whole day 

SHRI VILAS MUTTEMWAR: Mr. 
Speaker, Sir, let there be hal an hour 
discussion on it. (Interruptions) 

(English) 

MR. SPEAKER: You give me a notice, 
we will see. 

( Interruptions) 

( Translation] 

MR. SPEAKER: If every body wants let 
there be haH an hour discussion on it. 

(Interruptions) 

MR. SPEAKER: You please take your 
seat, such shouts serve no purpose. 

( Interruptions) 

MR. SPEAKER: H you are so interested 
let you give a notice. 

[English) 

We will take up haH -an-hour discussion 
but not like this. 

MR. SPEAKER: Please understand. 

( Interruptions) 

MR. SPEAKER: Please sit down now. 

( Interruptions) 

MR. SPEAKER: You please take your 
seats. 

( Interruptions) 

MR. SPEAKER: Please take your seats 
first. 

( Interruptions) 
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MR. SPEAKER: I am trying to help you. [EngUsh] 

Now If you are interested. we can have a 
discussion on it. But you cannot have one MR. SPEAKER: it is not correct. 
question discussed for the entire hour. 

( Interruptions) 
I have already said. give the notice. I will 

allow the discussion on it. MR. SPEAKER: Please sir down now. 

(Interruptions) [Translation] 

MR. SPEAKER: Please understand. If Public Sector Undertakings In Uttar 
you do not follow the rules and just shout. Pradesh 
that does not help you. 

·1 03SHRI RAM BADAN:WHlthe PRIME 
_ (/nterrujJtiOns) MINISTER be pleasecl to state: 

MR. SPEAKER: Please sit down now. (a) the names of the Public sector 
undertakings functioning in Uttar Pradesh 

(Interruptions) with locations thereof; 

MR. SPEAKER: I have already said that (b) the investment made in each ofthem 
we will have a d_isc!JSSion on it. it you wish. so far; and 

( Interruptions) 

[ Translation] 

MR. SPEAKER: You are not 
understanding. You can have the benefit of 
rules but you are speaking again and again 
even after being stopped by me. 

(Interruptions) -

(c) the details of the profits and losses 
incurred by these undertakings during each 
of the last three years? 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPARTMENT 
OF PUBLIC ENTERPRISES): SHRI P.K. 
THUNGON (a) to (c). A statement is laid on 
the Table of the House. 



17 Oral Answers ASADHA 24.1914 (SAKA) Oral Answers 18 

._~ 
i~ ia 
(/)1:1 .t::. 

III 
.~ ~ c: .t::. "0 "0 

'" III III 
2$c .g .... "0 D D ~ ~ ~ 

... 
~d! 

::1 c: III III ::l 

~ 
a. !:!: .t::. .t::. a. a. a. a. c: III .!!1 .!!! c: c c c -co III :5 0) III III III III I!! 01 -l ~ CD « :cr :cr ~ ~ ~ ~ 

... _ 
c:_ 
~~ CDo .c:0I _01 
c:- ~ --0) M a .- fD a a II) ,.._ 
~.5 ~ 10 01 '? - 00 

~ 
a ._ ... - fD .- M 

~-6 01 . 
~ 

. .-, 
~::l 
g~ 
~e .!!! Q. II) 

~Qi ~ 
~c: ~ ~ ::..~ ~ 0, CD a II) CD Il') N 01 <0 ~ N N 
(S'S e ~ <0 C9 q; <0 <0 <0 

Q.. - I/) '? a 
-1:1 . .- <1 CDc: ~ 

, 
S,CIS 
11)-c:0I 
~ti3t 

t- --0 1:ICO)-
Z c: a! -w CIS c: 01 M a 01 a <0 C}I N ,.._ 

~ iiill)~ ~ "I:t M C}I '¢ I/) 1& I/) fa ~ca C}I .- ~ "f 
9".c: 0) 

01 , .- <1 
:! ~e - . 
fI) ~!II~ 

i"~ CO 
a..:g 
~:::l .... CS a.!! -iil' Cs!!! C:.c: 

f~ ~S a ;:::. ~ N ~ 
,.._ M 00 0> ... CO) ~ ... ~ 00 

a'S ~.s a 00 0> <0 <0 00 
:s . I/) 

~. 00 
c:.S -SEt ._ II) 

I~ 
...... 

..... 0 12 Ii iii E ~ .g 
III C 0 e .:i Sa '6 o . El: 0 ._ C III C til 

~l .5 ~El: 0 all .SP J! ~ :::l 0 El: 
",0 - 0 '" z ~ 

~ 
go .... a. 0 

~ 
I~ 

D . CD E . I!! 0 ~ a ::1$ .t::. 

'C5 e C E co i;j ::lE 'E .!!! 
C\I 

._ 8. e.Q CD a..~ III '0 t! ! .!! 

I 
~ .... 

~ III I!! > ..5 co &. ~ iijo _0) it es' '0 0 -0 li! i;jo !! .c 1Il- .c c ... 0 .... til .!I .E 

I~ 
:=0, ~m co III til co til 11: 
t:- .t::. .r:.! .r:. .~ 2 co SP 

~ 
«~ CDc(! CD CD a. UI UI UI 0 w 

4 ci 
~ 

_ 
..; N cw; ~ ..,; u:i r..: cO oi 

(1j 



i Oral Ana..,. 

t .... 

= 0 ; ~ It) l - -
~ 

-Ol 

i ..". -

-

! 
@ 

c< '" . ICi 0·-29. 

d -

0 

~ .... 

I/) 
lID 

JUlY 15,1992 

S=' . l! l! :::: 
l!"'.!!l! 

~ 
~~<,a 
.: ~ 'j .", 

C :::S'-oa: 
~ go. a fP8 
::::I ",c:::S.2l 

...J ¥l!_, 

01 lID 

'" ~ 
0> 
~ 

{;; ..... 
lID 
N 
C",l 

E :::s 
~ 
JC 

~ 

~ 
lID 
M 

'" CD 

0 
M 
~ 
0 

I/) 
N 
01 c; ..... 

~ c 
~ :::s _, 

01 
lID 
N .., 

I/) 

'" CD .., 

Oral Answers 20 

i 
i 
j g ~ '-

&. c 
c: :E -tS 
~ ~ ::::I _, 

0 N lID .... 
~ '" CD .... 

~ 
, 

0 .... 01 ..... u: N 
lID " .... 
~ 

, 



21 Oral Answer"
(TtanSlation]

ASADHA 24.1914 (SAKA)
(English)

Oral AnswelS 22

SHRI RAM BADAN: Mr. Speaker. Sir.
oul of the 17 public sector undertakings
openedin Uttar Pradesh except two all the
I8stare in loss. Despite the easy availability
01rawmaterial and cheap labour in Eastern
unarPradesh nor even a single publiC sector
undertakinghas been opened there. I would
is to know from the hon. Minister whether
anypublic sector undertaking would be sot
up in eastern Uttar Pradesh which Is
consideredbackward?

Secondly. whether effective steps would
be taken to ameliorate the plight of weavers
engaged in the Banarsi Saree Industry in
Azamgarh and whow districts, who are on
lheverge of starvation?

[English]

SHRIP.K. THUNGON:Sir.sofarasthe
nuni>erof profit making units is concerned,
I is not two, but it is three.

As regards the setting up of new units is
concerned, wben public sector units are
established in backward areas. certainly the
regionalimbalances are kept in mind. But at
thesame time. the public sector units have
10 see these two aspects in mind.

[Translation)

SHRI RAM BADAN: Mr. Speaker. Sir,
why the Banarasl Saree handloom industry
area particularly, Azamgarh, Mhow.
Ghazipur, Ballia, Gorakh pur have been
considered untouchable and no public sector
undertaking has been set up there despite
availability of cheap raw material and cheap
labour. Iwant to know why the entire eastern-
benhas been ignored and these undertakings
havebeen set up only in 7·8 districts of Uttar
Pradesh. Seven undertakings have been set
up in Kanpur alone whereas all of them
except two orthree are in loss. 1would like to
know whether facilities would be provided to
eastern Uttar Pradesh and-steps would be
taken to Improve the plight of weavers,
artisans and people engaged in handlocrn
~dustry.

SHRI P.K. THUNGON: Sir. so far as the
interests of certain regions are concerned. I
have already stated about the Government
policy. Now whever the honorable Member
wants to know about specific units orspecific
areas, he can write to me. I will certainly look
into it.

(Trans/ation]

SHRI RAJNATH SONKAR SHASTRI:
Sir, in reply to this question the hon. Minister
has laid a statement on the Table of the
House. The statement show that Bharat
Immunilogical & Biological Corporation.
Bushware Ltd.. Tannery and Footware
Corporation of India Ltd. and U.P. Drugs and
Pharmaceutical Company Ltd. had earned
a profits. The Bharatlmmulogical Corporation
had earned a profit of Rs. 20 lakhs but in
1988-89 the profit was nil. Similarly Bushwre
Ltd. earned a profit of Rs. 21akhs but in 1g88-
89the profit was nil. The National handlooms
Development Corporation Ltd. had eamed a
pro" of Rs. 1371akhs In 1991. Rs. 1291akhs
In 1990 and only Rs. 23 lakhs In 1988-89
These are 'the details. I would like to know
why the profit has been on decline in 1989-
90 and 1990-91. Is it because of inefficient
mangement, exploitation and obsession of
erf1)loyees or handicap iAothesupply of raw

. material to these industries? Secondly, I
would like to ask that all these companies
have been set up in Bulandshahar, Allahabad
andKanpurwhereas24-25districtsofeastem
uttar Padesh like Almora. Varanasl.
Ghazipur, Jaunour, Azamgarh have been
ignored. Why is it so? I would like to know
whether units of these corrpanles would be
set up in these districts also.

(English)

SHRI P.K. THUNGON: Sir. so far as
loss making. profit making or sickness are
concerned. the list keeps on differing from
year to YQar. as per the performance of the
indivifdual companies In that particular
financi::lI year. The figures which I have
shown here are the figures agaiilst each
PSU in UP. In UP. we have 11PSUs out of
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which, there PSUs are profit making, thirteen other scooter manufacturing companies are 
PSUs are loss -making and one PSU is eaming profits. What are the reasons for 
neither profit - making nor loss making. Out regular losses and whetherthere Is a proposal 
of the 13 PSUS, nine PSUs are sick and out to hand over the cOllllany to a private 
of these nine, we have referred seven to the entrepreneur or professional? What steps 
BIFR and two ar; yet to go to the BIFR. We are being taken so that this industry eams 
have l"8ferred them to the BIFR to see how profit? 
best we can try to revive those unit and 
revitalise the unite by getting 
recommendations from it. Sir, we are not 
leaving it at that stage. The Government has 
set up a special Tripartite Committee under. 
the Chairmanship of the labour Minister and 
that Tripartite Committee Is looking into the 
causes of sickness of units, etc. And we want 
a sort of consensus in this matter, that is, 
how best we can revive those sick units. As 
far as the second part of the question is 
concemed, I think, I have already replied to 
it. (Interruptions) 

[ Translalion} 

SHRI RAJNATH SONKAR SHASTRI: 
What are the reasons for losses. I would also 
Ike to know the reasons of regular losses? 
(lntenvptions) Mr. Speaker, Sir, you have 
stopped him from replying. You have given 
us the right to ask two supplementaries. The 
reply to the first supplementary was 
incomplete. I would like to know what 
happened to the second supplementary? 

SHRI P.K. THUNGON: I have already 
replied te the second supplementary. 

[English} 

Sir, I would like to repeat it once again. 
The Government policy to' set up nElw units 
in certain regions is based on the techno-
economic feasibility. At the same timo, 
Govemment certainly keeps in viow the 
regional imbalance in particular areas where 
pUblic sector units are going to come up. 

[ Translation] 

DR.lAXMINARYANPANDEYA:lwould 
like to know from the hon. Minister through 
you 'as to why the Scooters India .ltd. which 
meanufactures two wheelers and threo 
wheelers scoofers is running in loss whereas 

[English] 

SHRI P.K. THUNGON: The hon. 
Memberwould beglad to know that cofll>ared 
to last year's level of performance, the 
Scooters India Limited have illllroved their 
performance twofold. That means, whatever 
they could produce or sell during last year, 
has been doubled this year. As regards 
p!ivalisation. as I have already stated, we 
have gone to the BIFR. The BIFR is going 
into the details of all these aspects. Certainly, 
we will not like to lose the infrastructure that 
the nation has created there. The question 
as .to how best it can be utilised either by 
privatisation or by allowing it to continue in 
the public sector, is being gone into by the 
BIFR. 

Proposals from NRlsi Multinationals 

·104. SHRI PRAKSH V. PATIL: Will the 
PRIME MINISTER be pleased to state: 

(3) whether the Government propose to 
permit Japanese industrialists to establish 
separate townships to promote educational 
and cultural activities along with their 
industries; 

(b) if so, the details thereof; 

(e) whether the Governemnt have 
received similar proposals from other 
multinational companies and NRls; and 

(d) If so, the details thereof? 

TilE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT 
(SHntMATI KRISHNA SAHI): (a) and (b). 
Based on the recommendations of the Indo-
Jilpallosc Study Committee, the Japan 
International Cooperation Agenoy (JICA) is 
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conducting a feasibility study for the [English] 
establishment of aJapanese Industrial Model 
Town In India. This would; inter alia, inelude 
industries to be set up by Japanese 
industrialists along with support activities 
namely, hospital, school, shopping Centro, 
etc. 

Cc) and Cd). There is no other similar 
proposal. 

( Interruptions) 

[ Transliiltion] 

SHRI NITISH KUMAR: All of us would 
like fo congratulate you. 

SHRIMATI KRISHNA SAHI: Thank you 
very much. (Interruptions) 

AN HON. MEMBER: At least you should 
speak in Hindi. 

SHRIMATI KRISHNA SAHI: Have 
patience, I will give the reply in Hindi itsen. 

SHRI PRAKASHV. PATIL: Mr. Speaker, 
Sir,l would like to know as to which countries 
have proposed to set up Industrial Modol 
township; and what action has been taken in 
this regard. Which industrial sectors are 
prepared for collaboration with Japan and 
which are the areas that have been selected 
for the purpose by that country. 

SHRIMATI KRISHNA SAHI: Mr. 
Speaker, Sir, the main purpose of the hon. 
Member is to know whether the Government 
of India propose to set up Industrial model 
township in collaboration with Japan; his 
question is related to modeltownship. Second 
question related to it concerns the promol ion 
of the cultural and educational programmes. 

In this regard I would like to tell the non. 
. Member that Japan had made the proposal 
of setting up model townShip bofore lhe 
Indo-uapan Study committee. Indo-Japan 
study Committee have constituted an 
Industrial Model Town Constitution 
Committee to discuss the various aspects of 
establishment of this townShip. 

SHRI PRAKASH V.PATIL: What is the 
outcome of the recent visit of· the Prime 
Minister to Japan? 

. THE PRIME MINISTER (SHRI P_V. 
NARASIMHA RAO): Let me reply, since It 
happens to be my visit. In terms of Japans 
investment and also collaboration, particularly 
in areas of science - not technology, but 
basic sciences- I must say that the result of 
my visit has been very encouraging. Even 
without much of a planning there were some 
spontanesous calls on me by very important 
company chairmen and other executives 
and the number of scientists who cat"(l8 and 
talked to me on various poSSibilities of 
collaboralion in scientific research along with 
the inversities and other unistitutions of India 
like the CSIR, etc., is very encouraging. We 
will give details later, when they actually 
fructify after negotiations.' A very good 
beginning has been made. 

[ Translation] 

SHRI MOHAMMAD ALI ASHRAF 
F ATMI: Mr. Speaker, Sir,l would like to know 
from the hon. Prime Minister whether the 
Government porpoise to invite N.R.I. 
industrialists to set up industries in India in 
slead of promoting mUlti-national companies 
in Ihccountry.1 would like to know is particular 
whetlier the N.R.L's have offered to invest 
in agriculture industry. tourism of or Highway 
project. Recently the Hon. Prime Minister 
was on lour to Japan; did he exchange views 
with the Prime Minister of Japan on the 
scope 01 inclusion of India in any industrial 
soelor; this would enable to save enough 
money? 

(English) 

Silni P.V. NARASIMHA RAO: I have 
hnd talks with the persons connected with all 
these fiolds. Now. the starting point is there_ 
Their counterparts have \0 talk. We have a 
20 years long plan of roads and highways in 
this country. Some NRls also have come 
with some offers. All these are being 
oxamined. 
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DR. B.G. JAWALI: Mr Speaker, Sir, the invito Japan for settoing up Industrial Model 

establishment of city townships appears Township in India is against the dignity and 
almost a sOft of neo-colonial establishment. honour oflhe country. H he feels so, would he 
As you read in the paperS, it appears that invite the other G·7 countres also for setting 
these townships are exclusively for tho up the same tranship India? Part (b) win the 
Japanese nationals and aU the activities are Municipality Corporation Act be applicable to 
totally reserved for that particular country. It it or not? 
is qule lkely that the rest of the countries 
eisewhere in"the world also may like to enter 
in the indian land. 

I would lite to know from the hon. Prime 
Minister, whether these townships are 
acessNy to the Indan citizens or it is going 
to be a foreign country on an Indian land. 

SHRI P.Y. NARASIMHA RAO: Sir, I 
camot imagine even in my wildest dreams a 
township coming up on Indian soil which is 
not accessible to indian citizens. On that I 
can gIVe an assurance, Sir. The details have 
not been worked out. There is nothing 
finalised. There is no picture about which we 
could have an opinion. The Idea is that there 
has to be a township where from both 
countries enterprise, art. craft and aD these 
things could come together and flourish. 
How that is going to be conceptualised; how 
that is going to be materialied, remains to be 
seen. But, I can assure you there Is nothing 
going to be out of bounds to an Indiancitizen. 

(TtansiationJ 

SHRI RAM NAIK: Mr. Speaker, Sir, 
have ttleGovemmem identrl8dthe industries 
tobeincludedinthelnclJstrialModelTownship 
being set up by Japan? Besides, have .he 
Stales been Chosen where these industries 
wif be set up? 

(English) 

SHR. P.V. NARASIMHA RAe;' said, 
these maners 818 being exarrined and w. 
CIII ONe you some rough Picture only after 
the exen:ise goes ahead a little. 

( TtansiationJ 

SKtI RASI RAY: Mr. Speaker, Sir, I 
tIIOUId lice to know from the Hon. Prime 
MtNsterwh8ther he feels thai the decision 10 

SHRI P.Y. NARASIMHA RAO: Mr. 
Speaker, Sir,l do not. Part (b) Is not related 
to it. 

[English] 

Compensation to Bhopal Gas Victims 

'tOS PROF. MAlINI BHATT-
ACHARAYA: 

SHRI MUKUl BAlKRISHNA 
WASNIK: 

Will the PRIME MINISTER be pleased 
to stale: 

(a) whether the Union Government have 
since issued guidelines on compensation to 
Bhopal gas victims; , 

(b) if so, the details thereof and, I not, 
the reasons for delay; 

(c) the stage al which the matter of 
c0rTfl8nsation stands at present and the 
time by which the process Is likely to be 
completed; 

(d) whether the Government have 
received objections against the gukteUnes 
so issued; and 

(e) if so, the reaction thereto? 

lifE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FEATllIZEAS:(DR. CHINTA MOHAN): (a) 
to (e): A Statement is laid on the Table of the 
Sabha. 

STATEMENT 

(a, Ves, Sir. 

(b) PIn 11 (2) of the 8hCIpeI 0.. ... 
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Dlsast .. r (Registration and Processing of all Bhopal gas leak disaster related maHers. 
Claims ) Scheme, 1985, provides that the The group of Ministers had decided that 
Central govemment may determine the total broad indicative guidelines should beframed 
amount of cotrl)8nsation to be apportioned and issued. Accordingly, certain guidelines 
for each category of claims and the quantum were sent to the WeHare Commissioner. 
of cotrl)8nsation payable, in general, in 
relation to each type of injury or loss. 
Govemment of India has constituted a Group 
of Ministers, including a Minister from 
Government of Madhya Pradesh to oversee 

Category 

Deaths 

Permanent lotal or partial disability 

Temporary total or partial disability 

Injuries of utmost severity 

Claims for minor injuries 

Loss of belonging 

Loss of livestock 

In respect 01 categrles not covered by 
these guidelines, the WeH are Commissioner 
has been requested to 'ix the rango 0' 
compensation, bearing in mind various 

. provisions of the Scheme. 

The WeHare CommisSioner, will be also 
guided by the provisions of para 11 (4)ofthe 
Scheme, which indicates various factors to 
be reckoned In determning the quantum of 
COtrl)8nsation payable to the claimants. 

(c) The Welfare Commissioner, who is 
a sitting Judge of the Madhya Pradesh High 
Court is in position. 170eputyCornmissioncts 
and 5 Additional Commissioners have started 
functioning. The process of adjudication to 
determine the cotrl)8nsation amount has 
commenced. The Welfare Commissionor IS 
seized of the need lor expeditious completion 
of the process of disbursement of 
COf'J1)8nsalion. 

(d) and (e). No, Sir. However, Press 
~sexpntSSlngviews on guldeHnes have 

The guidelines, inter alia. Indicate the 
range of compensation for certain categories 
as follows:-

Range/Ceiling (Rs.) 

Rs. 1-3 lakhs 

Rs.SO, 000 to 2 lakhs 

Rs. 25, 000 to 1 lakh. 

Upto Rs. 4 lakhs 

Upto Rs. 20, 000 

Upto Rs. 15, 000 

Upto Rs. 10, 000 

appeared. The guidelines were examined in 
detail belore issue. 

SHRIMATIMAUNI BHATTACHARAYA: 
Sir, in February, 1989, the Supreme Court 
settled an amount 01 $ 470 million as the fuU 
and final compensation for the Bhopal Gas 
victims. The Government of India has 
acceptaci this, in spite 01 the lad that initiaUyas 
the solo petitionerforthe victims much larger 
amount had been demanded and only 15per 
cent 01 the original amount was later 
accepled. The logic 01 this itself is 
questionable. 

tlowever, Sir, now, we find that in the 
guidelines it is indicated that the range of 
compensation lor a number of categorieS is 
fined al lace value so that the amounts 
earmat1<ed for the seven categories of 
c0fTl>ensation claims In 1992 is the same as 
whal was set forth by the Supreme Court in 
1989. This does nol take into account the 
devaluation 01 the Rupee in relation to the 
doUal which has laken place In these three or 
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fouryears.Asaresulofthisdevaluation,Sir, SHRI NIRMAl KANTI CHATTERJEE: 
the face value gives us a totally distorted What are you going to do after devaluation? 
Picture. For instance. under the category of 
deaths, the range 01 cofll)8nsation is Rs. 1 
Iakh to Rs. 31akhs. The value of this in dollars 
in 1989 would be Dollars 6666 to Dollars 20, 
000. The value in doDars in 1992 Sir, is 
DoDars 3333 to Dollars 10, 000. The value 
has become haH. (Interruptions) 

MR. SPEAKER: It is a very good 
question. let her ask. You need not give 
details, please. 

SHRIMATIMAlINIBHATIACHARAYA:. 
This devaluation Of Rupee has not been 
taken into account in the guidelines and as a 
result of that, we find that not only the verdict 
of the Supreme Court is being flouted but it 
seems that a deliberate fraud is being 
perpetrated on the victims. 

So far as the interest is concerned, what 
about the interest of the money which has 
been accumulating in the RBI? Is the 
Government paying that interest to the victims 
as well? 

DR. CHINTA MOHAN: Sir,the question 
raised by the hon. Member is very valid. The 
Government of India has given the guidelines 
alter the Supreme Court judgement. In the 
month 01 March,wehavegiventheguidelines 
to the WeHare Commissioner of Bhopal Gas 
victims. The Welfare Commissioner is a 
sitting Judge 01 tho High Court of Madhya 
Pradesh. We can give the guidelines. " aU 
depends upon the Wenare Commissioner. 
He can take any decision. (Interruptions) 

SHRIMATIMAlIN'BHATIACHARAYA: 
The Government is the sole petitioner in this. 
Sir, may I ask my other question? 

MR. SPEAKER: Yes. 

SHRI NIRMAl KANT, CHATTERJEE: 
Are you satisfied with his answer? 

SHRIMATIMALINIBHATIACHMAY A:. 
No. I am not at at satisfied with the answer. 
, think the Government is abdicating its 
responsIJiIilJ. 

( Translation) 

SHRI RAM VILAS PASWAN: Mr. 
Speaker, Sir, the hon. MQmberhas asked an 
important question since the Minister has 
taken over of late, the Hon. Prime Minister 
should assist him. (Interruptions) . 

[E~/ish] 

SliRIMATIMAltNIBHATTACHARAYA: 
I have another question and I hope that the 
answer to that also will not be as 
iunsatisfactory as the first one. I want to 
know whether or not it is true that the 
guidelines specified only seven categones 01 
damages while under the Bhopal Gas leak 
Scheme, 1985. fifteen categories had been 
specified. Does that mean that some of the 
possible claims are being excluded already 
outright and at the same time, I would like to 
ask, when the Supreme Court has given its 
vordict for $ 470 million. (Interruptions) 

MR. SPEAKER: I if you make It brief, 
you will have a pointed reply. 

SHRIMATIMAlINIBHATTACHRMYA: 
Sir 470doUars were to be disbursed amongst 
2,05,000 victims. However, that 
quantlification was not correct. But the actual 
nul'Ttler of victims is many more. It is close to 
five lakhs. 

Are you going to exclude a large section 
01 the victims or on the other hand, if you are 
going 10 include nearly five lakh victims, does 
thaI 1110an lhat these 417 million dotlats 
which are to be disbursed among 2,0,5000 -
victims are now going to be disb ursed 
among 5.0.000 victims; and that also means 
that you are going away from your duly, 

OR. CHINT A MOHAN: II Is a very 
elaborate question. 

MR SPEAKER: It is .elaborate but a 
good question you can say that. 

OR. CHINT A MOHAN: The amount of 
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Rs. 1400 crores Is laying In the Reserve be so faulty that there is a tremendous 
Bank. The Supreme Court had given resentment among the Bhopal gas victims. 
guidelines when they gave their judgement One is reg aiding medical categorisation 
to Include 36 wards In Bhopal. After that, where also 6,39,000 victims have filed their 
some objections have come; and they want claims and only 3,58,712 could be medically 
56 wards in Bhopal to be included in this examined and 2,78,000 could not be 
compensation list. medically examined till date. I would like to 

Yesterday also, the Supreme Court had 
given guidelines to include, apart from 
5.0,0000 victims, one more lakh victims in 
this list; and we are examinging it. 

SHRIMATIMAlINiBHATTACHARAYA: 
The share of each victim is going down. 

DR. CHINTA MOHAN: We are very 
seriously coneerned about these victims. 
Recently, the Government of Madhya 
Pradesh has asked us to give more powers 
to the W6Hare Commissioner of Bhopal gas 
victims. We are going to introduce a Bill. 
Maybe today; if nOlloday. on Monday it is 
likely to come. When the House passes Ihe 
Bill, definitely all the powers will go to the 
Welfare Commissioner. This Welfare 
Commissioner is a Judge of the High Court 
of Mlldhya Pradesh. He has got all Ihe 
powers; and he will take all the decisions. We 
have given specificguideiines to the Welfare 
Commissioner; and it is for him to decide. 

SHRIMATIMAlINI BHATT ACHARAYA: 
That is not an answer. I seek protection of lhe 
Chair. 

MR. SPEAKER: I will ask the Ministerto 
discuss this matter with you outside the 
House. 

SHRIMATIMAlINI BHATTACHARAYA: 
No, Sir. This is nol apersonal malter between 
me and him. (/nte"uptions) 

MR. SPEAKER: It is a good question. 
But. probably. the details are to be discussed 
a liltle more elaboralely. 

SHRI MUKUlBALKRISHNA WASNIK: 
Eight years have passed since the disaster 
took place In Bhopal. Guidelines have been 
Issued by the Government now: and though 
guidelines have been issued, they seem 10 

know from the Government whether the 
Government will revise the guidelines to 
drop medical categorisation as one of the 
criteria for the payment of compensation. 
because after eight years of the disa3ter to 
provide evidence regarding this has Ir :come 
very difficult. Secondly, I would like to know 
from the Government by which time frame 
the Government will be able to pay 
compensation in this regard? 

DR. CHINTA MOHAN: We are 
examining the revision of these guidelines; 
we have not yet finalised them. 

Regarding compensation by what time 
it will be disbursed. I can assure the House 
that it will be done as soon as possible. 

SHRI CHANDRA JEET YADAV: n is a 
serious human problem. They have taken so 
much time to examine the guidelines. 

MR. SPEAKER: On guidelines, he said. 
it is under consideration. On examination. he 
said. it is a legal matter to be decided by the 
court. 

[ Translation) 

SIIR! SATYNARAYAN JATIYA: Mr. 
Speaker, Sir, as we all know that this incident 
took place on Dec 3. 1984. and now almost 
half 01 1992 is over. In this manner period of 
more than eight years has passed. 
Compensation announced for the victims is 
not justified in accordance to that period. No 
clear directions have been issued to include 
thoso about one and a han lakh people who 
woredoprived of co~nsation. The 'lumber 
of Iho cJeceased persons is 285<b:. out of 
which the cases of about 2000 persons have 
already been cleared. Through you, 'would 
like to know that procedure will be applied 
and how long it will take to pay the 
compensation to those who have been 
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ldentlfiadorwhoseclaimshavebeencleared? do nol know whether the people have been 

medicaDy examined and not one or two, 
[English) more than lakh people? And If it Is so Is the 

Government of India going. to lake some 
MR. SPEAKER: In the accepted claims, steps that least those people are medically 

how soon wiD the payment be made? examined within a month or two? 

DR. CHINT A MOHAN: Very soon. They 
have started the adjudication process. 

[Ttanslafion) 

SHRI SATYNARAYAN JATIYA: Mr. 
Speaker Sir, which is the method or medium 
or agnncy through which it will be paid? 

SHRI RAM VILAS PASWAN: The hone 
Minister has not done his home-work. 

[English) 

DR. CHINT A MOHAN: Actually the 
Wenare Commissioner is looking after all 
these things. We have givne them enough 
guidelines. We are also trying to revive them 
because the Supreme Court has come 
forward and given Is judgment yesterday. 
We are exanining it. The amount is available 
there. We have given aD the infrastructure. 
Tbe Slate Government of Madhya Pradesh 
II also cooperaIing with tus. The WeHare 
CommIssIoner has appointed more than one 
thousand people to start the work, as early 
as possIJIe. We will tlyto see that they give 
the COf'f1)8nsa1ion as early as possible. 

SHRI CHANDRA SHEKHAR: Mr. 
Speaker, SIr. the han. Shri Wasnik has 
rasieda veryserlous mailer. He has said that 
'men than two Iakh victims have not been 
rrwdicaIly examined so tar, and there is no 
n.sponsefromlhe Government even on this 
Issue'. Is • a fact that more th6n two lakh 
victims have not been medically examined 
10 far? • this is true, II II something serious 
and. Mr. Speaker. you Should take notice of 
such a question. Parliament should not be 
1r8aIId 10 sIIghIIy in these matter. Because • 
• the question would nothav. been askod, 
no mailer. I. the question Is asked and the 
........... Hlo not know whal 1nI0fIIBi0n .. _gal-•. "We ant exatMing It. we are 
trying to do "-"I poui)Ie to say that they 

SHRI P.V. NARASIMHA RAO: I would 
like to point out here that this has been going 
on not as one problem, but a series of 
groups, one after the other coming.- it is not 
as if all the five lakhs or four lakhs or three 
lakhs came at one go and th~y have been 
examined. It is a continuous process that is 
going on . I am sure, that if there are others 
who have not been examined, they will have 
to be examined,l have no doubt on that. I do 
not have the exact numbers now. I can 
certainly find out about tlie numbers. But I 
cannot guarantee that more will not come .. 
This appears to be a kind of a continuo thing. 
It is possible that they did not know about It. 
Suddenly they. have come to know that 
something is being done for them and then 
they come. All these things are possible. 
Sorno aroa was first said to have been 
affected. Now it transpires that more areas 
are effected_ So, this has been going on not 
as a final figure or a final magnitude of the 
problem at a given moment. But this is going 
on and on. There efore, it is not possible to 
give a final definitive give answer in regard 
to any particular moment. 

The Conmissioner is there. He has got 
the powers. There is some flexibility I have 
seen to It that the guidelines are only 
guidelines. Ttie guidelines are not so 
inflexible, that he cannot go one inch this side 
or that side. The guidelines are of a general 
nature.l<eeping those guidelines in view,' . 
he thinks that instead of three Iakhs In some 
case four lakhs has to be given, he has the 
power to do so. Someone on the sot has to 
be given that discretion and that has been 
done. 

IT tans/alion} 

StiRIOlGVIY AYASINGH: Mr. Speaker. 
Sir, the han. Minister has said in this reply 
thai tho persons who tixed the gudelieS 
incIudod a group of Ministers; the Mermara 
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of Madhya Pradesh Cabinets fixed these WRITIEN ANSWERS TO QUESTIONS 
guidelines I would like to asklhe hon. Minister 
the Members of Madhya Pradesh Cabinet 
fixed these guidelines. I would like to ask the 
hon. Minister whether the guidelines were 
really fixed by the group of Ministers which 
included, the Ministers of Madhya Pradesh. 
Secondly. in regard to the objection raised 
to the objection raised by the Government of 
Madhya Pradesh through newspapers, I 
would like to know whether they nave raised 

, objedion to these guidelines in writing? 

41nterruptions) 

[English] 

SHRI RAM NAIK: He has already saki 
that the Madhya Pradesh Government is 
cooperating.( Interruptions) 

SHRI DIGVIJAYA SINGH: I have put 
the question to the Minister and not to Mr. 
Naik .. ( Interruptions) 

DR. C~INT A MOHAN: There is a 
Committee under the Chairmanship of the 
Finance Minister, in which the H.R.D Minister 
is a member and also a Minister from the 
Madhya Pradesh Government is there. The 

• guidelines were prepared. For preparing 
these guidelines we have taken into account 
Section 11 Clause 4 of the Bhopal Gas 

, Scheme. There are a number of things to 
• read. I can send it to the hon. Member. 

Depending on these, we had prepared the 
guidelines ... ( Interruptions) 

SHRI DIGVIJAYA SINGH: Have they 
given in writing? (Interruptions) 

DR. CHINTA MOHAN: We have not 
received anything from the Madhya Pradesh 
Government. 

MR. SPEAKER: The question hour is 
over. 

[ Translation] 

Rocket Technology 

106. PROF. RASA SINGH 
RAWAT: 

SHRI PRATAPRAO B. 
BHONSLE: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether Russia propose to suspend 
the execution of the agree ment signed with 
India for supply of rocket technology; 

(b) if so, the adion taken by the 
Government in this regard; and 

(c) the steps being taken to make India 
self·reliant in this field? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY, DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT AND IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI RANGARAJAN KUMARA-· 
MANGALAM): (a) Russia has reassured 
India their continued cooperation on the 
cryogenic engine technology transfer. The 
work is progressing Stisfadorily. 

(b) I ces not arise. 

(c) As a culmination of its study and pre-
project efforts, Indian Space Research 
Organisation testedsuCC8ssfully a one tonne 
thrust cryogenic engine using liquid oxygen 
and gaseous hydrogen in 1988-89. A projed 
report for 12·tone thrust cryostage was also 
prepared subsequently. The technology 
transfer agreement with Russia is a process 
of acceleration of this col'l'1plax technology 
and is to reduce the developmental risks. 
The agreement, in addition to supply of two 
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flight engines from Russia. envisages (vi) Prot~ol on the Establishment of 
realisation of cryo-stage in India from the Consular Relations. 
third unit onwards. The infrastructures are 
geared up accordingly. 

[English] 

Visit of President of Turkmenistan 

·107. SHRI E. AHAMED: Will the PRIME 
MINISTER be pleased to slale: 

(a) whether the President of 
TUlKmenisatan had visited India recently; 

(b) if so, the bilateral and multilateral 
issues that figured in his talks with the Indian 
leaders and the outcome thereof; 

(c) whether any agreement have been 
signed during the visits and 

(d) if so, the broad delails thereof? 

THE MINISTER OF STATE IN THE 
MiNISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): (a) The President 01 
Tu~meni~tan visited India from 18-20 April 
1992. 

(b) to (d). Various bilateral and 
multilateral issues were discussed during 
the visit. and the following six agreements 
were signed; 

(i) Declaration on Principles and 
Directions 01 Cooperation; 

(ii) Agreement on Cooperation in Ihe 
spheres of Culture, Arts, Education, Science, 
Tourism, Sports and Mass Media; 

(iii) Agreement on Trade and Economic 
Cooperation; 

(iv) Agreement on Economic and 
Technical Cooperation under the Indian 
Technicaland Econ omicCooperation (ITEC) 
Programme tothe Ministry of External Affairs; 

(v) Protocol on the Establishment of 
Diplomatic Relations; and 

Indo-Isreatl Relations 

·108.. SHRI CHANDRAJEET 
YAOAV: 

SHRI SHRAVAN KUMAR 
PATEL: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the improvements made in the 'ndia 
Israeli relations since the ~etting up 0' 
diplomatic relations with that country. 
partiicularly in economic and political spheres; 
and 

(b) the efforts made by the two countries 
lor mutual understanding on various global 
issues? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) and (b). Since the 
establishment of diplomatic relations with 
Israel on January 29, 1992. Embassies have 
been set up both countries and ambassadors 
are expected to be in position soon. 
Improvements in relations are expected in 
tourism, with an increased level 01 tourist 
traffic between the two countries, and in civil 
aviation. where there is possibility of 
commercial flights connectil)g India and 
Israel. There is expectation that trade levels 
will be higher. it is too early to specify concrete 
results or achievements. 

Diplomatic interaction is taking place 
and this is further marked by India's 
participation in the multilateral phase of the 
Middle East peace process. 

Labollr Ministers Conference 

'109. SHRI RABI RAY: 
SHRI N. DENNISH: 

Will the PRIME MINISTER be pleased 
to state: 

. (a) whether the Slate labour Ministers 
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Conference was held in New Delhi on June 'MINISTRY OF SCIENCE AND 
1.1992; TECHNOLOGY (DEPARTMENT OF 

ELECTRONICS AND DEPARTMENT OF 
(b) H so. the subjects deiscussed in the OCEAN DEVELOPMENT) (SHRI 

Conference; RANGARA.JAN KUMARAMANGAlAM): (a) 
and (b). Five new units of nuclear power 

(c) the details ofthe decisions arrived at; reactors; Kakrapar -I & II. Kaiga-I & II and 
and Rajasthan -Ill, each having a capacity of 220 

MWo, with a total capacity of 1100 MWe are 
(d) the action taken by the Government expected to be operational during the VIII th 

thereon? Five Year Plan period. 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL AND MINISTER OF 
STATE OF THE MINISTRY OF LABOUR 
(SHRI P.A. SANGMA): (a) to (d). The 401h 
Labour Ministers Conference held on 
6.2.1992 decided to constitute a Group of 
Labour Ministers of five States under the 
charimanship of the Union Minister of State 
for Coal and Labour to further consider the 
recommendations of the Biparlirte 
Committee on industrial relations legislation 
which was headed by Shri G. Ramanujam. 
The Group of LabourMinisters in their meeting 
held on 1st June, 1992 discussed some 
issues relating to the amendment to Trade 
Unions Act, 1926 and Industrial Disputes 
Act, 1947. The Group of Ministers will be 
meeting shortly to finalise their report. 

Installation of Atomic Reactors 

·,10 SHRI ASHOK ANANDRAO 
DESHMUKH: Will the PRIME MINISTER be 
pleased to state: 

(a) the number of atomic reactors 
proposed 10 be installed in different parts 01 
the country during the Eighth Five Year Plan; 
and 

(b) the expected generation of power 
through these new reactors? 

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 

I Translation] 

Dealership of Public Sector 
Undertakings to SCS/STs 

·111. SHRI MRUTYUNJAYA 
NAYAK: 

SHRI BARE LAL JATAV: 

Will the PRIME MINISTER be pleased 
to stale: 

(a) whetherthe Government have since 
considered Ihe issue of providing reservation 
to SDs/STs in dealershipldistributionship of 
various public sector undertakings; 

(b) if so, Ihe percentage of reservation 
likely 10 be provided in these sectors and the 
time by which it would be irnplementated; 
and 

(c) if not, the reasons for delay in this 
regard? 

THE MINISTER OF STATE IN THE 
MINIS TRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPARTMENT 
OF PU!3L1C ENTERPRISES) (SHRI P.K. 
THUNGON): (a) to (c). So far 25% 

.dealerships and distributorships in fertilizer 
and petroleum products including cooking 
gas in the PubliC Sector have been reserved 
for porsons belonging to SCs/STs. The 
Department 01 Heavy Industry is currently 
carrying on an exercise \0 examine 
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reservation of any other dealershipl Scheme Act, 1955, the Workmen's 
distributorship in various Public Sector Compensation Act, 1923, the maternity 
Undertakings to SCs/STs. Benefit Act, 1961, the ~ayment of Gratuity 

National Labour Commission 

·"2. PROF. RITA VERMA: 
SHRIMATI SHEELA 

GAUITAM: 

Act, 1972 arid the Plantation labour kj, 
1951. The Government of Assam is proposing 
to further amend the Assam Tea Plantations 
Provident Fund and pension Fund)- (and 
Deposit linked Insurance Fund) Scheme 
Act to inter alia provide for enhancement of 
wage ceiling for coverage from Rs. 1600/- to 
Rs. 3500/-per month and to extend the 

Will the PRIME MINISTER be pleased provisions of the Act to any tea factory 
to state; manuf acturing tea where 10 or more persons 

are employed. 

(a) whether the Govemment propose 10 
set up a National labour Commission during 
1992-93; 

(b) if So, the detailS thereof; and 

(c) the timebywhich the said Commission 
is likely to be set up? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL AND MINISTER OF 
STATE OF THE MINISTRY OF LABOUR 
(SHRI PA SANGMA): (a) No, Sir. 

(b) and (c). Do not arise. 

[EngliSh] 

Social Security Schemes 

·114. SHRI PROBIN DEKA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government propose 10 
expand the social security schemes in a big 
way; particulartyforthe tea garden labourers 
in Assam; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE AND 
MiNISTER OF STATE OF THE MINISTRY 
OF LABOUR OF n-JE MINISTRY OF COAL 
(SHRI P.A. SANGMA): (a) and (b). The tea 
garden labourers in Assam are covered lor 
social security benefits under the Assam 
Tea P'antations Provident Fund (and Pension 
Fund) (and Deposit linked Insurance Fund) 

[ Translation] 

Unemployed Persons 

115. SHRI RAJENDRA 
AGNIHOTRI: 

SHRI RATllAl KAUDAS 
VARMA: 

Will the PRIME MINISTER be pleased 
to stale: 

(a) Ihe number of unemploy8d persons 
registered with the various employment 
exchanges at present; 

(b) whether the number of in uemployed 
persons has increased during 1991-92; 

(c) if so, the details thereof and the 
reasons therefor; 

(d) whethertheGovemment propose to 
launch n~ schemes to provide employment 
to the unemployed; 

(e) if so, the details thereof; and 

(f) the target fixed for providing 
eflllloyment during the Eighth Five Year 
Plan? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL AND MINISTER OF 
STATE OF THE MINISTRY OF LABOUR 
(SHRI P .A. SANGMA): (a) to (I). The number 
of persons, not all of whom were necessarily 
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unerJ1)loyed, registered with the various Bhandar sells ration, grocery, consumer 
el1l>loyment exchanges in the country were goods, stationery and other Items of oHIce 
363lakhs as on 31st December, 1991. The use to customers, 'includlng Government 
number of persons on the live register of the Departments. 
employment exchangfes as on 31 st 
December, 1991 has registered on increase 
of 4.8% over the corresponding figures of 
31st December, 1990. The increase is 
primarily due to the fact Ihat the registration 
are more than the placements. 

The Eighth Five Year Plan envisages a 
strategy of faster expansion of employment 
opportunities through the growth process, 
with a view to achieving a near full-
employment over a period of ten years. The 
strategy of the Eighth. Five Year Plan 
envisages creation of additional employment 
opportunities of the order of 8 to 9 million 
every year, on ~n average. 

Kendrlya Bhandars 

'116. SHRI UPENDRA NATH VERMA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the objectives of setting up of Kendriya 
Bhandars and the details of the main goods 
sold through them; 

(b) whether the prices of several items 
in Kendriya Bhandar are higher than tho 
prices in the market; . 

(c) whether a number of Members of 
Parliament have drawn attention of the 
Govemment towards the irregularities being 
committed in Kendriya Bhandras; and 

(d) the remedial measures taken in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS 
-(SHRIMATI MARGARET ALVA): (a) to 
Cd). The Kendriya Shandar was set up to 
make available to is customers, who are 
essentially Central Government 
employees, commodities and other 
consumer goods at reasonable prices. In 
furtherance if this objective, Kendriya 

2. The cOrJ1)arative priceS of essential 
items are published on a weekly basis in 
Hindi and English in leading newspapers in 
DeihL It would be evident, therefrom, thatthe 
prices of goods sold by the Kendriya Bhandar 
are invariably lower than the prices In the 
markel. 

3. Parliament Questions and references 
from Members of Parliament have been 
received from time to time claiming procedural 
and other irregularities. The complaints have 
been looked into at the appropria levels and 
corrective action taken where called for_ To 
prevent recurrence of such cOrJ1)laints the 
following steps have also been taken:-

(i) Price lists ara displayed prominently 
in the stores. Prices of essential 
ilernsare also displayed prominently 
on a Notice Board kept outside the 
slore. 

(ii) All the branch stores are regularly 
j'lsp&ted by Senior Officers of 
i<-endnya Bhandar and one of the 
check points therein is display of 
pricos lists by the stores. 

(II) Prices ot essential items are being 
published every week in the daily 
newspapers. 

(iv.) A complaint book is maintained in 
all the stores for lodging complaints 
about the working of the stores. 

(v) Alpha Numeric Cash Registrex 
, Machines which will show on the 

Cash Memofulldetailsofthegoods 
sold I.e. name of the items, weighfl 
quantity, price and the amount, are 
being installed in a phased manner. 

The other major improvements effected 
rocently include streamlining of purchases 
procedures, strict control of quality of goods, 
systematic insoection of stres and proper 
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[English) 

OUtstanding dues of Subsidy of 
Fertilizer Industry 

'117. SHRI MANJAY LAl: Will the 
PRIME MINISTER be pleased to state: 

(a) the quantum of accumulated 
outstanding subsidy dues to the fertilizor 
industry in the country at the end of 1991 and 
at the end of March, 1992, separately; 

(b) the reasons for the accumulation of 
these dues; 

(c) its overall impact on the performance 
of the fertilizer industry; and 

(d) the steps taken in this regmd to 
remedy the situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR. CHINTA MOHAN): (a) 
t~(d) The accumulated outstanding subsidy 
dues as per the claims submitted by the 
fertilizer units were Rs.461.S0 crores at the 
end of December, 1991 and Rs. 124.18 
crores at the end of March, 1992. 

The dues were outstanding at the end of 
December, 1991 due to constraint of funds 
and non-submission of some essential 
documents by the units. The dues were 
ou'standing at the end of March, 1992 due to 
constraint of funds. 

The delay in release of subsidy affected 
the liquidity position of the concerned unils. 
Wthin the available bUdgetary allocations. 
efforts are continuously made to clear Ihe 
subsidy dues as expendiliously as possible. 

Balancing of Dividend outflow by 
Export Earnings 

'118. SHRI RABI RAY: Will the PRIME 
MINISTER be pleased to slate: 

(a) whether the Government have 

announced immediate withdrawal of ~he 
condition that foreign investors have to 
balance their dividend outflow by export 
earnings; . 

(b) if so, the details thereof; and 

(c) (he reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVElOP_MENT) 
(SHRIMATI KRISHNA SAHI): (a) and (b). 
Yes, Sir. Government have decided to 
withdraw the condition of 'Dividend Balancing' 
in allloreign investment approvals excepts 
for specified industries in the consurnergoods 
sector. 

(c) This has been done as a part of the 
Government's continuing economic 
liberalisation and to further stimulate foreign 
inv~strnenl inlo the country. 

Sale of Shares of Ma_!Uti Udyog 
Limited to Suzuki 

'119. SHRI MOHAN RAWAlE: Will the 
PRIME MINISTER be pleased to state: 

(a) whether some shares of·the Maruti 
Udyog Limited have recently been sold to 
Suzuki of Japan; 

(b) il so, the details in this regard; 

(c) the price at which these shares have 
been sold to Suzuki; and 

(d) how the prices of shares of the 
Maruti Udyog limited have been fixed and 
the authority who fixed these prices? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF IIEAVY INDUSTRY AND DEPARTMENT 
OF PUBLIC ENTERPRISES) (SHRI P.K 
THUNGON): (a) and (b). 22,04,860 equity 
shares of the face value of As. 100 each 
were allotted to Suzuki Motor Corporation, 



49 Written Answers 
Japan on 20th June, 1992. 
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. . modernisation of public sector undertakings 

(cl These shares were allotted to Suzuki 
Motor Corporation at the price of Rs. 269/-
per share. 

(d) The price of the shares was fixed at 
a meeting of the Board of Director of Maruti 
Udyog Limited (MUL) and approved at a 
shareholder's meeting of the company. 
Before these meetings, the Government 
had accorded its approvalto this price, based 
on the Controllerof Capital Issues' guidelines. 

Modernisation of Public Sector 
Undertakings 

*120. SHRI SOBHANADREESWARA 
RAO VADDE: Will the PRIME MINISTER be 
pteased to state: 

(a) whether the Standing Conference of 
Public Enterprises (SCOPE) has urged the 
Union Government to create a special lund 
form the money raised th rough sale of equit y 
of the public sector undertakings to utilise it 
for modernisation of public sector 
undertakings; 

(b) if so, the reaction of the Government 
in this regard; 

(cl the steps proposed in this regard, if 
any; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPARTMENT 
OF PUBLIC ENTERPRISES) (SHRI P.K. 
THUNGON): (a) to (d). The Standing 
Conference of Public Enterprises (SCOPE) . 
has suggested in one of their Board meeting 
held on 19.8.1991 that the funds generated 
by disinvestment of public sector 
undertakings equity should be used 
specifically for revamping, upgradation and 

andshoulcl not be usedtocoverthebudgetary 
deficits. Government have Jloted the 
suggostions of the SCOPE. As per the 
announcement made by the Finance Minister 
in his Budget Speech for 1992-93, Rs. 1,0001 
- crores raised by way of further sale of 
shares of PubliC Sector Undertakings during 
1992-93 are proposed to be contributed 
towards National Renewal Funds which will 
be used for retraining, redeployment. 
rehabilitation etc. of the affected workers as 
a result of modernisation and rationalisation. 

[ Translation) 

Criteria for allotment of Fair Price 
Shops In Deihl 

·121. SHRI B.l. SHARMAPREM: 
SHRI PHOOL CHAND 

VERMA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the number of Fair Price 
Shops under the Public Distribution System 
in Delhi is inadequate; 

(b) if so, the details thereof; 

(c) the criteria for allotment ofthese Fair 
Price Shops; 

(d) whether they have been allotted in 
Delhi in pursuance to the criteria laid down; 
and 

(0) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED); (a) to (e). There are 3,546 Fair 
Price Shops in the Union Territory of Delhi 
(as on 30.6.1992). These are considered 
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adequate; ho.vewr, anew shop is opened in June 1992, .. ,d the comparative figullIs during 
an area as and when It is warranted. the pr8C9t!\.wg period of July to Decermer 

and Janu..!r), to June, 1991; 
2. For allotment of new/vacan1 shops, a 

public notice is given. The following eligibility 
Cfiteria have been plllscribed tor applicants: 

(i) Applicants should have valid 
possession of a suitable premises 
In the aIlIa where the vacancy is 
notified; 

(ii) The plllmisell"shouid be centrally 
located, accessible to heavy 
vehicular traffic, should be of certain 
minimum allla, should have only 
one door and not adjacen1 to an 
atta chakki; 

(iii) Applicant should be financilly sound, 
shouidbelllasonablyeducatedand 
should not have been convicted 
under the Essen1ial Commodities 
Act, 1955. He should not be a 
licence for selling foodgrainsledlble 
oil on own accoun1. He should not 
also be a proprletorlpartner of any 
cancefted FairPrice ShoplKerosene 
oil Depot or partnerlproprietor of 
any other running Fair Price Shop! 
CoallKerosene oil Depot; 

• (iv) Other things being equal, 
plllference is g~n to the physically 
handicapped, Ex-Servicemen, 
Cooperative Societies and 
unemployed graduates. 

3. Delhi Administration has IlIported 
that Fair Price Shops alll being allotted in 
Delhi in pursuance of these criteria. 

(b) the areas of industry which llIgistellld 
a negative growth and those IlIgistellld 
inclllJlse in growth; 

(c) the main llIasons fornegative growth, 
d any, In Industrial production and exports, 
allla-wise; and 

(d) the remedia.l steps contemplated In 
this regard.' . , 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI KRISHNA SAHI): (a) and (b). 
Statemen11 and .Statement " are enclosed. 
(Latest figures are available upto March, 
1992). 

(c) The main reasons for decline in 
Industrial production include stringent iOlXlrl 
IlIstrictions, shortage of critical raw materials 
and cllldit squeeze. 

(d) Following measures have been 
taken:-

1. Implementation of new Industrial 
Policy announced on 24th July • 
1991, which Interalia provides for 
substantial deregulation of the 
industrial sector and promotion of 
foreign investment in high priority 
areas. 

, [English) 

2. Implementation of changes in the 
Trade Policy introduced since July, 
1991. The new Export & Import 
Policy, 1992-97 • provides for 
elimination of import licenSing 
except for a small Negative List of 
items. 

" 
Growth of Industrial Production and 

Export 

1064. SHRISHRA VAN KUMAR PATEL: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the growth of industrial production 
and exports registered during January to 

3. Initiatives taken in the Union Budget 
1992-93 suchas reduction of duties, 
reduction in Statutory Liquidity 
Ratio, ~duction in interest rates. 
etc. 
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VIsft by Chief of Army Staff of Pakistan 

MIs. Sri Ram Food and Fertilizers Industries 
(SFFI) in December, 1985 had been 
entrusted by the Hon'bIa Supreme Court to 
Shri R. C. Chopra. Add!. Disn. & SessIon 

1065. SHRI N.J. RATHV A: Will Ihe Judge, New Delhi, as a special court to hear 
PRIME MINISTER be pleasod to stato: and decide these claims. 

(a) whether the Government had 
extended invitation to the Chief of Army Siaff 
01 Pakistan to visit India for the i"l>rovemcnt 
in bilateral relations; and 

(b) if so, the reaction of Pakistan to Ihe 
• Invitation and the time by which this visil is 
, likely to be commenced? 

THE MINISTER OF STATE IN UIE 
MINISTRY OF EXTERNAL AFFAIRS (Sllnt 
R.l. BHATIA): (a) and (b). The proposal 10 
invite the Pak Chief of Army Staff to visillndia 
was conveyed to the Pak Foreign 011 ice. 
There was, however. no official response 
from the Govemment of Pakistan. 

[Eng/ish] 

As pcr the information collected on 
6.7.92. 4741 claims were received by the 
court, out of which 3897 claims have been 
soli led and an amount of about As. 50 Iakhs 
has beon paid by the National Insurance Co. 
on behaH of MIs. SFFI, New Deihl 

rlomaining844claimsareunderprocess 
01 the said court and these claims are likely 
10 be docided by 31.12.1992. 

Development projects for West Bengal 

1067. SHRI SANA T KUMAR MANDAL: 
Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the Government of West 
Alleyed Negligence by Sri ram Foods Ocngal has sent Development Projects to 

and Fertilizers ltd. Union Government for approval; 

1066. SHRI GURUDAS KAMAT: Will (b) if so, the details thereof; and 
, the PRtME MINISTER be pleased to slatu: 

(a) Whether the Sri Ram Foods and 
• Fertilizers have been found guilty of 
• negligence in 1985 lor oleum gas leakago in 

Dethi;and 

(b) if so, the stage at which the mailer of 
compensation to victims and the action 
against the management stands at present? 

THE MINISTER OF STATE IN TilE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR. CHINT A MOHAN): (a) 
Yes,Sir. 

(c) the time by which the projects are 
likely to be approved? 

TilE MINISTER OF STATE OF lHE 
MINISTRY OF PLANNING AND 
pnOOHAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF tJON-CONVENTIONAL ENERGY 
SOUnCES (SHRI SUKH RAM): (a) 10 (c). No 
project submitted by Govemment of West 
Bongal is pending in Planning Commission 
for investtnent approval. 

Ration Cards In Deihl 

1068. sum MADAN lAl KHURANA: 
(b) The matter of compensation 10 the Will tho PRIME MINISTER be pleased to 

persons, affected by the leakage of oleum in slate: 
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(a) whether more number of persons food articles and otheritems underthe PublIc 

are drawing ration than the population of Distribution System. HoWever, bifurcation of 
Delhi; ca~ds is allowed by the UT Administration in 

(b) if so, the details thereof; the name of sons/daughters, subject to their 
having separate kitchens. 

(c) whether food cards are required lor 
purposes of establishing identity in the malter 
of obtaining LPG connection, passport, 
telephone, etc.; 

(d) if so, the reasons for the rationing 
offices not bifurcating the ration cards in the 
names of sonSldaughters residing at the 
same premises; and 

(e) the steps taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (a) and (b). As per 1991 Census, 
the population of Union Territory of Delhi was 
93,70,475 and the number of persons borne 
on ration cards as on 3 ~ .5. 1992 was about 
126lakhs. 

(c) For obtaining LPG connection, 
Passport, Telephone, proof of residence is 
sought by the concerned agencies. In case of applications for issue of passport, the 
applicant is required to attach acopyof ration 
card for establishing the proof of residence. 

Cd) and (e). Delhi Administration issues 
ration cards basically for obtaining specified 

1990-91 

Net Profitlloss 757 

Value of production 6882 

Turnover 4763 

Export of services 4 

No. of employees 2287 
(other than casual) 

Public Sector Undertakings In Goa 

1069. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the PRIME 
MINISTER be pleased to state: 

(a) the profits of loss of the public sector 
undellakings in Goa during the last three . 
years; 

(b) the workers employed in each of 
these undertakings; • 

(c) the production, tumover and export 
by each undertaking during the last three 
years: and 

(d) the plans for further development! 
expansion of each these ul'ldertakings? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPARTMENT 
OF PUBLIC ENTERPRISES) (SHRI PK 
THUNGON): (a) to (c). There was only one. 
Central Public Sector undertaking in Goa 
namely, Goa Shipyard Limited as on' 
31.3.1991. Net profiVloss, value of productioN. 
turnover, exports and number of employees 
during last 3 years are as under; 

Rs. in lakhs 

1989-90 1988-89 

542 304 

5343 3931 

1276 2303 

2242 2237 
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.' (d) Proposal for expansion! account while taking decision .. 

66 

modernisation of existing projects are based 
on' the techno-economic feasibility and 
availability of resources. 

Simplification of Registration 
Procedure for Small Scale Units 

1070. SHRtMATI OIL KUMARI 
BHANDARI: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government have 
received some requests to simplify the 
registration procedure and the enhance the 
capacity of small scale industrial units: 

(b) if so, the details thereof; 

(c) whether some suggestions have 
also been received by the Government to 
improve the performance of small scale 
industrial units; 

(d) if so, the details thereof; and 

(e) the action taken on these requests/ 
suggestions by the Union Government? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) AND 
THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (PROF. 
P.J.KURIEN): (a) and (c). The Government 
receives from time to time suggestions! 
requests from various Chambers of 
Commerce, SSI Associations and others on 
matters pertaining to small scale industries 
including simplification of procedure, 
improvement of performance of small scale 
industried units. 

(b) and (d). The suggestion covor 
registration procedure, simplification of 
Labour Laws, credit facilities, policy 
measures, etc. 

(e) All these suggestions are taken into 

[ Translation) 

Investment In Public Sector 
Undertakings of Bihar 

1071. SHRI LAL BABU RAI: Will the 
PRIME MINISTER be pleased to state: 

(a) the total investment made in each 
public sector undertaking in Bihar till April, 
1992; 

(b) the annual productioniprofiVIoss of 
each of these undertakings and the number 
of workers employed in each undertaking; 
and 

(c) the details of those central projects in 
Biharin which the Union Government propose 
to increase its investment and the names of 
such Central Projects under implementation 
and the time by which these projects are 
likely to be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPARTMENT 
OF PUOLIC ENTERPRISES) (SHRI P.K. 
THUNGON): (a) and (b). As on 31.3.1991, 
upto which period only information Is 
available, there were 15 Centralpublicseclor 
enterprises having their registered offices in 
the State of Bihar. Investment in terms of 
equity and loans, value of production, net 
profitlloss and number of employees in these 
enle. '9rises as on 31.3.1991 are given in the 
allar. led statement. 

(c) Investment proposals in new projects 
or expansion/modernisation of existing 
projocts are based on techno-economic 
feasibility and availability 6f resources. The 
details of major projects underconstructionl 
implementation u nder Central PSEs are given 
in Volume-I (Page-44) of Public Enterprises 
Survey 1990-91 which was placed before 
the Parliament on 5.3.1992. 
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Sick units In Orissa 

1072. SHRIGOPI NATHGAJAPATHI: 
Will the PRIME MINISTER be pleased to. 
state: 

(a) the number of major, medium and 
small industrial units fallen sick as on June 
30, 1992 in Orissa; 

(b) the reasons for their sickness; and 

(c) the steps taken for their revival? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI KRISHNA SAHI): (a) The 
Reserve Bank of India oompiles data 
regarding sick industrial units assisted by the 
banks. According to the latest Reserve Bank 
of India's report, 6,505 units in the small 
scale sector and 33 units in non-small scale 
sedor were sick In the State of Orissa as at 
the end of September, 1990. 

(b) The major causes for sickness as 
reported by banks relate to marketing, 
technical, labour and production problems, 
management deficiencies, power shortage, 
demand recession and natural calamities. 

(c) Some of the important steps taken 
bytheGovemment for revival of sick induslrial 
units are given in the attached statement. 

STATEMENT 

Steps taken by the Government of India 
for the revival of Sick Industrial Units 

(1) The Government have enacted a 
comprehensive legislation namely 

,'The Sick Industrial Companies 
(Special Provisions Ad, 1985'. A 
quasi-judicial body deSignated as ' 

The Board for . Industrial and 
Financial Reconstruction (BIFR)' 
has been set up under the Act to 
deal wHh the problems of the sick 
industrial companies in an effective 
manner, which has become 
operational with effed from the 
15th May, 1987. 

(2) The Reserve Bank of India have 
issued guidelines to the banks for 
strengthening the monitoring 
systems and for arresting industrial 
sickness at the incipient stage so 
that corrective measures are taken 
in time. 

(3) The banks have also been direded 
by the Reserve Bank India to 
forrnurate rehabilitation pack~ges 
fortlie revival potentially viable units. 
The banks and financial instHutions 
evolve rehabilitation paCkages for 
the revival of sick unHs. 

(4) Reserve Bank of India have also 
issued guidelines separately to the 
banks indicating parameters within 
which banks could grant reliefes 
and concessions for rehabilitation 
of potentialty viable sick units without 
reference to RBI both In the large 
and small scale sector. 

(5) On the advice of the Government 
of India, Reserve Bank of India has 
set up State Level Inter-Institutional 
Committees (SLlICs) in all States . 
under the chairmanship of 
Secretary, tndustries Department 
of the concerned State 
Governments for working out a 
rehabilitation package for revival of 
viable sick small scale units. 

(6) Flnanclat assistance In the form of 
long term equity type assistance 
upto Rs. 1,50,000/- to units with a 
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pftlject cost not el!ceeding Rs. to Projects for approval 
lakhs at a nominal service charge 
of one per cent per annum is also 1073. SHRI MOHAN RAWALE:Wdl1he 
available to potentially viable sick Minister of PLANNING AND PROGRAMME 
small scale Industrial units from the IMPLEMENTATION be pleased to state: 
National Equity Fund set up in 
August. 1987. 

(7) The Union Ministry of Industry is 
also operating a Centrally 
sponsored Margin Money Scheme 
for revival of sick small scale units, 
underwhichquantumofassistance. 
per unit is upto Rs. 50,000/-. 

(8) Small Industries Development (lank 
of India (SlOB I) has boen 
established to function as an Apex 
Bank for tiny and small scale 
industries. 

A Separate Refinance Scheme for 
Rehabilitation (RSR) is being managed by 
SIOBI for revival of potentially viable sick 
small scale industrial units. 

(a) the number of projects pending with 
the Union Government for approval sector-
wise and State-wise; 

(b) the reasons for delay, In according 
approval to Ihese projects; and 

(c) the time by which these projects are 
likely to be accorded approval particularly in 
respecl of Uttar Pradesh and Maharashtra? 

THE MINISTER OF STATE OF :rHE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATKm AND 
MINISTER OF STATE IN THE MINlSmy 
OF NON-CONVENTIONAL ENERGY 
sounCES (SHRI SUKH RAM): (a) to (c). A 
statement is laid on the Table of the House. 
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Preparation of Passports 

MINISTER OF STATE IN TH.E MINISTRY 
OF COMMERCE (PROF. P .J.KURIEN): (a) 
to (d), Promotion of industries in rural sector 
primarily falls within the responsibility of the 

1074. SHRI YASHWANTRAO PATIL: State Governments. The Central 
WiD the PRIME MINISTER be pleased to Government, however, supplements the 
state: efforts of the State Governments in solving 

(a) whether passports are not prepared 
without the help of agents at Worli Passport 
Office, Bombay; 

(b) if so, reasons therefor; and 

(c) the steps taken/proposed to be taken 
by the Government to check such corrupt 
practices? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): (a) No, Sir. 

(b) and (c). Do not arise. 

[English) 

Problems of Rural Industries 

1075. SHRIMATIVASUNDHARA RAJE: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the problems of rural industries; 

(b) whether the Government are making 
efforts to remove the bottlenecks responsible 
for the growth of industries in the rural areas; 

(c) if so, the details thereof; and 

(d) the schemes sponsoredlincentives 
provided so farto promote the growth 01 rurat 
Industries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAl INDUSTRIES) AND 

the problems of this sector by way of 
measures like provision of cheap and easHy 
available finance, transfer of technology, 
assisting in the provision of scarce and 
crnical raw material and creation of institutional 
infrastructure at the all India level. 

In order to disperse industries In rural 
and semi-urban areas and to provide all the 
services and support to small entrepreneurs, 
422 District Industries Centres have been 
set up covering all facilities under a Single 
roof. The DICs facilitate setting upof industries 
in rural areas and ensure close linkages with 
agencies engaged in rural development 
During the 8th Five Year Pian', the 
Government proposes to give maximum 
emphasis on development of rural industries. 
Continuous efforts are being macieto mobilise 
increased bank finance to rural industries 
sector through financial institutions_ 

Revision of Rural SanRation 
Programme 

1076. SHRI RAM TAHAl 
CHOUDHARY: 

SHRI ARJUN SINGH 
YADAV: 

SHRI N. DENNIS: 
SHRI HARI KEWAl 

PRASAD: 

WiIIlhe PRIME MINISTER be pleaSed 
10 slate: 

(a) whether the Rural Sanitation 
Programme has been revised recently; 

, (b) if so, Ihe detials thereof; and 

(c) lhe funds allocated underthe revised 
policy and the earlier poiicy during the last 



81 WrlttenAnsWBrs ASADHA 24,1944 (SAKA) ·WrittenAnsWBrs 82 
three years and the details of the targets and 10 be ulilised for such activities including the 
achievements made in this regard· State- expenditure on Information, Education and 
wise and Year-wise? Communicationcomponents.5%ofthefunds 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAl DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTIAMBHAI H. 
PATEL): (a) The guidelines of implernentation 
of Central Rural Sanitation Programme 
(CRSP) were revised in March, 1991. 

(b) The revised guidelines provide for 
creation of feft need for individual household 
sanitary latrines through health education, 
awareness camps, training of motivators, 
masons elc. For this purpose, 10% of funds 
released under the Programme are allowed 

are allowed to be used for administrative 
cost, Sanitation Cell etc. Emphasis has been 
given on Involvement of the local peoplel 
boneficiarieslpanchayats. The scheme also 
provides for beneficiary contribution. In the 
case of Scheduled Castes and Scheduled 
Tribes. the contribution can be in the form of 
cash or kind or labour. The matching 
contribution by the SlaleJUnion Territories 
under the Minimum Needs Programme has 
also been reduced. 

(c) The Statewise and yearwise funds 
allocated during the last three years and the 
details of the targets and achievements are 
given in the Statements I and II. 
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Implementation of Official Language 
Policy In N.F.L. 

1077. SHRI TARA CHAND 
KHANDELWAL: Will the PRIME MINISTER 
be pleased to state: 

(a) whether Hindi language is also being 
used simuhaneously in all the agreements, 
contracts and tenders etc. being made by 
National Fertitizers Limited alongwith English 
in pursuance of Official Language Policy; 
and 

(b) d not. the rca:;cr;:; tr.crc!cr and the 
efforts maOe In ttllS dlrecllon to remeoy the 
snuauont 

THE MINISltH OF STATE IN TilE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR. CHINTA MOHAN): (a) 
and (b). In NFL Hindi is simultaneously being 
used along with English for Tender el)quirios 
and Purchase Orders. Hindi is, however, 
generally not being used lor contracts nnd 
agreements. This is bec~use most 01 Ihe 
~reementslcontracts are of technical ana 
voluminous in nature and olten urgency is 
also involved in finalising them. Ellorts me 
being made to remedy Ihe situalion through 
Hindi translation ot standard contract forms 
andstandardclauses/articles of agreements/ 
contracts. Instructions have boen issued by 
theCQfll>anylor monitoring of all agreementsl 
contracts with a view to encourage Ihe use of 
Hindi. The company has also written 10 all ils 
offices/units to adhere strictly to the Ollicidl 
Language policy in regard to use 01 Hindi 
while executing contracts and agreements. 

[English) 

Industries by KVIC in Hill Districts of 
Uttar Pradesh 

1078. MAJ. GEN. (RET D.) DI-IUWJ\N 
CHANDRA KHANDURI: Will the PRIME 
MINISTER be pleased to state: 

(a) the details of the industries· being 
sponsored/operated by the Union 
Government in Pauri and Chamoli districts of 
Ullar Pradesh by the Khadi and Village 
Industries Commission; and 

(b) the details of the work done in these 
districts by the Khadi and Villages Industries 
Commission during the last three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) AND 
THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (PROF. P.J. 
KURlEN): (a) The following industries under 
KVIC are implemented in Pauri Garhwal and 
Chamoli districts of U.P.: 

1. Khadi (Woollen) 

Village Industries 

1. Processing of cereals and Pulses 

2. Collage leather Induslry. 

3. Cottage Soap Industry 

4. Beekeeping 

·5. CoJtage Pottery Industry 

6. Fibre·Other than Coir 

7. Carpentry and Blacksmithy 

8. Lime Stone Lime and Other Lime 
Products Ind. 

9. Manufacture of Gums and Resins 

10. Ramboo and Cane Work 

(b) KVIC is actively engaged In the 
development of Khadi and Village Industries 
programme in these districts though Uttar 



97 Written Answers ASADHA 24, 1914 (SAKA) Written Answers 98 
Pradesh State Khadi & Village Induslries undertakings in Gujarat; 
Board and directly aided registered 
institlt.ions. KVIC is also having departmental 
activities in Chamoli District. KVIC provides 
financial assistance as per liberalised pattern 
of assistance formulated for hill border, tribal 
and weaker sections areas. KVIC has its 
regional office at Haldwani, Dehradun with 
sub office at Pithoragarh and Rishikesh to 
catertothe needs of the hilly districts of U.P. 
KVIC has its beekeeping area office at Pauri 
for promoting beekeeping industry in the 
district. The districtwise information regarding 
production and employmentis not maintained 
by KVIC. 

Public Sector Undertakings In Gujarat 

lC79. DR. K.D. JESWAN!: Will the 
PRIME MINISTER be pleased to state: 

(a) the names of public sector 

(b) the total investment made in each 
undertaking till date; and 

(c) the net profit and loss incurred by 
each undertaking during each of the last 
three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPA'HMENT 
OF HEAVY INDUSTRY AND DEPARTMENT 
OF PUBLIC ENTERPRISES) (SHRI P.K. 
THUNGON): (a) to (el. There were two 
Central Public Sector Enterprises having 
registered offices in Ihe State of Gujarai as 
on 3".3.1991 upto which period only the 
information is available. The total investment 
in t!3rms of equity and loans as on 31.3.1991 
and not profiVloss for last three years of each 
undertaking are given below: 

S. No. Name of PSE Investment in Net ProfillLoss during 
terms of equity 
& loans 1990-91 1989-90 1988-89 

1. Indian Petro-chemicals Ltd. 140168 

2. NIC (Guiarat) Ltd. 20980 

[ Translation) 

National Organisation for providing 
Training in Rural Development 

1080. SHRI BAPU HARI CHAUR1:: Will 
the PRIME MINISTER be pleased 10 state: 

(a) Ihe number of national organisations 
set up so far with a view to provide training. 
research and consultative services in the 

. area of rural developmenl; and 

(b) the number of members of the 
General Assembly of the National Institute 
for Rural Development and the manner in 

(Rs. in lakhs) 

5725 8124 8956 

(-) 2195 (-)2788 (-)3950 

which these members are elected? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMEI'lT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI G. VENKAT 
SWAMY): (a) Government of India has set 
up "National Institute of Rural Development" 
to cater to the needs of Training, Research 
and 10 provide consuHancy services in the 
field of Rural Development. 

(b) There is no General Assembly for 
NtRD, Hyderabad. However, General Council 
01 National Institute 01 Rural Development 
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consists of 47 members. The Members of agamstownersofthoseBeedifaclOrieswbo 
theGeneraiCouncHofNIRDarenominatedl have violated the provisions of law in this 
appointed by the Ministry in acoordance with . regard? 
the RuJ8s 01 N'RD. 

Bedell Workers covered under Group 
Insurance Scheme 

1081. SHRI VUOY KUMAR YADAV: 
WiD the PRIME MINISTER be pleased to 
state: 

(a) the total number of Beedi workers 
covered under Group Insurance Scheme 
and Provident Fund Scheme during the last 
two years, year-wise; State·wise. 

(b)the steps being taken by Government 
to extend these benefits to all the Beedi 
workers; and 

(c) the action taken by Govern~1ent 

THE DEPUTY MINISTER IN THE 
MINISTRY OF lABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) and (b). The 
number of Beedi Workers covered under the 
Employees' Provident Fund Act for last 2 
years state-wise is enclosed in the Statement 

A new Group Insurance Scheme for 
Beedi Workers has been introduced with 
elled from 1.4.1992. This will cover baedi 
workers holding identity cards and who are 
non· subscribers to the E.P.F. 

(c) Siringent penal action are taken 
againsllhe employers who fail to extend the 
benefits under the Employees' Provident 
Fund and Misc. provisions Act or commits 
any other violalions. 

STATEMENT 

Rsgion 1989-90 1990-91 

Andhra Pradesh 223044 236932 

N.E. Region 628 642 

Bihar 2849 2849 

Delhi 

Gujarat 418 418 

Haryana 

260629 253171 

Kerala 95435 99397 

Madhya Pradesh 60666 71618 

Maharashtra 94596 115896 

Orissa 5160 5160 
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1989-90 1990-91 

Punjab 

R~jasthan 6273 

Tamil Nadu 237979 

Uttar Pradesh 1450 

West 8engal 30833 

Total 1044236 

[English) 

Growth Centres In Kerala 

1083. SHRITHAYILJOHN ANJALOSE: 
Will the PRIME MINISTER be pleased to 
refertothe reply given to Unstarred question 
number 4754 on August 28, 1991 and stato: 

(a) the latest position regarding 
development of indust~al growth centres in 
Kerala Including Alleppey, V_ar; 

(b) the details of the facilities provided in 
1991-92 and 1992-93 to each of these 
centres; and 

(c) the amount sanctioned for the 
development of each of these centres in 
1991-92 and 1992-93? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI KRISHNA SAHI): : (a) On the 
baSis of the revised proposal received from 
the Government of Kerala and keeping in 
view the difficulties in acquiring land in the 
State. the two growth centres allotted to the 
Siale have been relocated at Alleppey-
Pathanamlthitta and Kannur-Kozikodo-
Manapuram. 

(b) and (c). The scheme is being 

7109 

254925 

1450 

31833 

1086652 

implemented through the State Govemment. 
The Government of Kerala had sent 
preliminary reports forthe twogrowth centres. 
based on which a provisional release of Rs. 
50 lakhs each to the two growth centers was 
made during the year 1991-92. Work on the 
growth centres is taken up only after the 
project reports are approved by the Central 
Government. 

Research in space Science 

10114. SHRt B. DEVARAJAN: Will the 
PFlIME MINISTER be pleased to state: 

(a) whether active research in a number 
01 space scienc.e areas is pursued in several 
universnies, research institutions and other 
organisations in the country through funding 
sUppl'd providing by Department of Space; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHRI 
RANGARAJAN KUMARAMANGALAM):(a) 

. Ycs,'Sir: 
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(b) Apart from directly funding space • Solar radiation and lis vadation on 

science research activities at Its units, earth'ssurfaceincludlngthe.elleds 
Department of Space (005) through its due to aerosol contamination. 
programme caUed respond (Researth 
Sponsored by ISRO) provides financial - Solar and stellar optical astronomy. 
support for the conduct of space research 
activities at the universities and academic Radio astronomy using the Ooty 
institutions. About one third of this funding radio telescope. 
under Respondis meant for projects related 
to investigation in the areas of space sciences. • Study of the Halleys Comet by 
The remaining two .thirds are spent for the coordinated optical observations. 
projects on space technology iilnd 
applications. During the past 10 years about Study· of the astrophyslcal plasma 
80 projects in the various areas. of space and cosmic evolution. 
science have been funded at 50 universitiesf ' . 
academiclresearch institutions distributed all 
over India. A total amount of about Rs. 3 
crores has been spent on these project. 

The main areas of space science 
research activities which h~lVe been funded 
under Respondinclude the following:-

Meteorologlcal and tropospheric 
phenomena with emphasis on 
weather forecasting. 

Middle atmospheric processes 
Includtng dynamical radiative, 
chemical and electrodynamical 
charactristics. 

Earth's ;near environment including 
atmospheric pollution and solar 
uitraviolet radiation. 

Studies related to ionospheric 
phenomena including Spread-F. 
equatorial electroject, plasma 
inst,bility, ionosphere-
magnetosphere interactions elc. 

- Magnetospheric process and 
.geomagnetic filed variations. 

• Theoretical Investigation on ion-
molecular reactions and collision 
physics_ 

Apart from 005 other Ministries and 
Government Departments also support 
space research activities. The major ' 

. institutions which are funded through 
these agencies are Raman Research 
Institute (RRI), Tata Institute of 
Fundamental Research (TIFR), Indian 
Institute of Geomagnetism ("GM), 
Indian Institute of Astrophysics (IIA), 
Centre for Earth Science Studies (CESS) 
and National Physical laboratory (NPl). 
Also the University Grants Commission 
(UGC) funds space research activities 
through the advanced centres of 
research at Calcutta, Andhra. eachin, 
Osmania and other universities. 

Cooperation fo I.S.R.O. 

10B5. SHRI MANIKRAO HODlYA 
GAVIT: Will the PRIME MINISTER be 
pleased to state: 

(a) the names of the academic and 
research institutions, Indian Industries, and 
olher Centtal and State departments which 
have extended theircooperatiolitothe Indian 
Space Programme; and 

(b) the names of the International 
Organisations (agencies) which have 
exlended cooperation and shown keen 
interest in long term technical cooperation? 



105 ~ Ans..... ASADHA 24, 191A (SAKA) WrilIen Ans....s 106 
THE UlNlSTER OF STATE'IN TlfE 15. Indian Institute of Tr~1 

MIN1STRYOFP~ARY AFfAIRS Meteorology 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
. TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHAI 
RANGARAJANKUMARAMANGAlAM):(a) 
The names of the academic and research 
Institutions, Indian industries and other 
Central and State Departments which have 
extended their cooperation to the Indian 
Space Programme: 

(ij Academic & Research Institutions 
and other Central & State Departments 

1. Indian Institute of Technology, 
Madras. 

2 .. Indian Institute of Technology, 
Bombay. 

3. Indian Institute of Science. 

4. . Jadavpur University 

5. SV University 

6. Andhra University. 

7. Roorkee University 

8. Anna University 

9. University Grants Commission 

10. Tata Institute of Fundamental 
Research 

11. National Physical laboratory. 

12. National Aeronautical laboratory . 

13. Indian Council of AgricuHural 
Research. 

14. Indian Agricultural Research 
Institute. 

16 . Inidan Institut~ ofg Astrophsics 

17. Raman Research Instilu1e. 

18. Department. of Agrlcuhure & 
Cooperation, Govememntof India. 

19. National Bureau of Boil Survey & 
land Use PlaMing. 

20. All India Soil & land Use Survey 
Organisation. 

21. North Eastern Council. 

22. Deaprtment of Environment & 
Forests, Govemment of India. 

23. Forest Survey of India 

24. Central Water Cornmi$sion. 

25. Department of Mines. 

26. Geological Survey of India. 

27. Oil & Natural Gas Commission. 

28. Atomic Minerals Pivision, 
Department of Atomic Energy. 

29. Central Ground Water BoaRi 

30. Coal, Mines, Planning & 
Development Instilu1e. 

31. National Geophysical Research 
Institute. 

32. D~partment 
Development 

of Ocean 

33. National Institute "'Oceanography. 

34. Central Marine Fisheries Research 
Institute. 
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35: Deplitfmen' of Science • a .. 

T ....... 

36. Depanmenl of BIo-TedtnoIogy. 

37. Survey of India. 

38. Ganga Rood ControlComl11isSion. 

39. KeraIa State land Use Board. 

40. Gujarat Engg Research Inslitute. 

41. Andhra Pradesh Stale Remole 
5ensing Application Centre. 

42. A,UamRemoteSensingApplicailon 
Centre. 

43. Bihar Remote Sensing Application 
Centre. 

44. Haryana Remote Sensing 
Application Centre. 

45. Himachal Pradesh State Romote 
Sensing Centre. 

46. Remote Sensing Ecology & 
Environment Development, 
Government of J&K. 

41. Kamataka State Remote Sensing 
Technology Wisation Centre. 

48. MP State Council 01 Science & 
Technology. 

49. Uaharashtra Remote Sensing 
Application Centre. 

SO. State Council of Science & 
Technology. Manipur. 

51. Uizoram Stale Remote Sensing 
Application Centre. 

52. Puniab Remote Sensing Centre. 

54. TfipuraSlatlCotmdlforSclBncs& 
Technology. 

55. Uttar Pradesh Remote Sensing 
Applicaiton Centre. 

56. Orissa RemoleSensing ApplicatIon 
Centre. 

57. Central Building Research Institute. 

58. Central Electronics Engineering 
Research Institute. 

59. Central Machine Toollnstltute. 

60. Central Electro Chemical Research 
Institute. 

61. Defence MetaBurgical Research 
laboratory. 

62. Gas Turbine Reserch 
Eslablishment 

63. Government Tool Room and 
Training Centre. Kamataka. 

64. Society for Applied Microwave 
Electonics Engineering & Research. 

65. Department 
Telecommunications. 

of 

66. India Meterotogical Department. 

67. AU India Radio 

68. Ooordarshan 

69. Department of EleclroncIs. 

70. Videsh Sanchar Nigam limited. 

11. Directorate General Shipping. 
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72.' Nationa1 Airport Authorlly. 16. Bharat Heavy Plate & Vessels. 

13. Directorate General of Civil 
Aviation. 

74. Ministry of Surface Transport. 

75. Ministry of Railways. 

76. Department of Education. 

77. Department of Rural Development. 

78. National Productivity Council. 

(ii) Indian Industries: 

1. AK Steel Industries. Ahmedabd. 

2. Ajax Engineering, Bangalore. 

3. AlwarMelallnduslries. Trivandrum. 

4. Ambient Electronics, Ahmedabad. 

5. Ambitronics. Ahmedabad. 

6. APLAB, Thane. 

7. Ambica Engineering Works, 
Ahmedabad. 

8. Andhra Sugars, Tanuku. 

9. Asiatic Oxygen. Madras. 

10. Atisha Engineers, Bombay. 

11. Auro Engineering, Pondicherry. 

12. Automatic Electricals, Thane. 

13.' Automation & Process Control. 
Bombay. 

14. Bharat Forge, Pune. 

1 5. Bha.Tat Heavy Electricals, Hardwarl 
HyderabadlBangalore. 

Visakapatnam 

17. Bharat electroncis, BangaJof8. 

18.Charada Industry, Madras. 

19. Commercialisation Centre. 
Hyderabad. 

20. Delite Engineering Pvt. ltd .• 
Ahmedabad. 

21. Dhatu Nirman Pvt. Ltd., Bangalof8. 

22. Digitronics, Pune. 

23. Echjay Industries, Rajkot. 

24. Electronics Corporation of India, 
Hyderabad. 

25. Electronics Testing & Development 
Centre, Thiruvanathapuram. 

26. Elmechs Industries, Baroda 

27. Electrical Fabrication Works. 
Ahmedabad. 

28. Electroquip (India), Ahmedabad. 

29. Electronics Regional Tes·· 
laboratory, Bombay. 

30. Ferrodie, Bombay. 

31. Gandhi & Associates, Baroda 

32. Gujarat Narmada Fertilizer 
Cooperation, Baruch. 

33. Godrej & Boyce, Bombay. 

34. Ghanshyam Engineering Wortts, 
Ahmedabad. 

35. Golden Iron Steel Works. New 
Delhi. 
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I<rlShf18 Textiles, Ahmedabad. 36. Gu~ Engg. Works, Uedak. 57. 

·37. Heatex products, Thane. 

38~ Henes ControlS, Ahmedabad. 

39. . Hal8sh Engg. Works. Ahmedabad. 

40. Hind HIgh Vacuum. Bangalore. 

41. Hindustan Aeronautics, Lucknow. 

42. Hindustan Aeronautics. Nasik. 

43. Hlndusta!,) Aeronautics. Aircraft 
Division.Oangalore. 

44. Hindustan Aeronautics, Hyderabd. 

45. Hindustan Machine tools, 
BangaJol8lKalamassery. 

46. IBP Company Ltd .• Nasik. 

47. .Indian Telephone Indsulrios. 
Bangalore. 

48. Indotherm. Thane. 

49. Industrial Engineerng. Bombay. 

SO. Intel Micro Electronics Ltd .• 
Ahmedabad. 

51. Jyoti, Baroda. 

52. Kerala Automobils Limited, 
Thiruvananthapuram. 

53. Kannan Industris, Quilon. 

54. Kasco Industries. Pune. 

55. KELTRON, Thiruvananthapuram. 

56. Kerala Hitech Indsutries; 
• Thiruvanthapuram 

58. Krlsteel, Bombay. 

59. Larson and Toubro, Bombay • 

. 60. leos Mercantile Corporation, 
Madras. 

61. MIDHANI, Hyderabad. 

62. MCBs Pvt. Ltd., Ahmedabad. 

63. Machine Tools, Aids and 
Reconditioners, Hyderabad. 

64. Madras Industrial Linings, Madras. 

65. Meghana Enterprises, Ahmedabad. 

66. Mather Platt India, Madras. 

67. Modular Systems. Pune. 

68. Micropack, Bangalore. 

69. Modern Engravers, Bombay. 

70. Mukund Iron and Steel Works, 
Bombay. 

71. National Organic and Chemical 
Industries, Bombay: 

72. Nava Bharat Metal Industries, 
Cochin. 

73. ORG System, Baroda 

74. Padmatronics, Ahmedabad. 

75. Patterners, Madras. 

76. Fermali Wall ave Ltd., Bhopal. 

n. Prabhakar Products, Madras. 

78. Praveen Relnfon:ed Plastics, New 
Delhi. 
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79. Prayag Eledricals, Bombay. 100. UnIted ~ysteins Engineers, Hosur. 

80. ProcequipEngineers, Ahmedabad. 

81. PYN Precision Components, 
Faridabad. 

82. Pyromasters, Madras. 

83. Ramakrishna Engg. Works, 
Sriperumbar, Tamil Nadu. 

84 . RITES, New Delhi. 

85. Radiotech, Ahmedabad. 

86. Roopak Enterprises, Ahmedabad. 

87. Royal Engineering Works, Gujarat. 

88. Saraswati Dynamics, Roorkee 

89. Shakti Industries, Gujarat. 

90. Shivang Engerprises, Ahmedabad. 

91. Sita electronics, Hyderabad. 

92. SIOCO Tools, QuiJon. 

93. Siva Vasu Electronics Works, 
Thiruvanathapuram. 

94. SMP Enterprises, Pune. 

95. Sri Ram Engisleering Industries, 
Hyderabad. 

96. Sri Venkateswara Industries, 
Coimbatore. 

97. Super Inducto Castings, 
Hyderabad. 

98. Suraj Metal Manufacturing 
Company, Ahmedabad. 

99. TANSI Tool Room. 

101. Vacuum Instruments, New 'Deihl 

102. Vljaya lakshml Industries, 
Bangalore. 

103. VP Polygon. 

104. Vulcan lavel, Bombay. 

105. Walchandnagar Industries, 
Walchandnagar. 

106. Wedco Products, Ahmedabad. 

107. Welbore Industrias, fUlmec:1abad. 

(b) Names of the ,International 
Organisations (Agencies) which have 
extended cooperation and shown keen , . 

interest In long term technical cooperation: 

1. ARAaSAT Organisation. 

2. Centre National d'Etudes Spatiales 
(France) 

3. COSPAS·SARSAT System. 

4. European Space Agency. 

5, German Space Research 
Organisation. 

6. International Civil Aviation 
Organisation. 

7. Inernatinal Telecommunication 
Union. 

8. International Maritime Satellite 
(INMARSAT) 

9. National Aeronautical and Sapce, 
Administration. 

10. Space Frequency Coordination 
Group. 
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11. Commonwealth Scientific & spatial distribution and areal extent of land 

Industrial Research Organisation use categories for the entire country. This 
of Australia. project also envisages assessment of the 

rate andpatlem of changes in case of dynamic 
12. International Astronautical land uses such as cropped area in each of 

Federation. the kharif c.1d rabi seasons. This Information 

13. Swedish Board of Space Activities. 

14. Russian Academy of Sciences. 

15. Committee of Space Research 
(COSPAR) of internaitonal Council 
of Scientific Union (ICSU). 

16. United Nations. 

Project on Land use Mapping 

1 086. SHRI PARASRAM BHARADWA.): 
Win the PRIME MINISTER be pleased to 
state: 

(a) whether the Department of Space is 
carrying out, for Planning Commission. a 
nation-wide project on IanduseJland cover 
mapping to help in the preparation of 
operational plans for various agroclimatic 
zones; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY, (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (Simi 
RANGARAJANKUMARAMANGALAM): (a) 
Yes,Sir. 

(b) The Department 01 Space (OOS) 
has taken up a major project on land usel 
land cover mapping using data from Indian 
Remote Sensing Satcllites,lRS-IA and IRS-
lB. The major objective of this project is to 
provide informatioo on the current status, 

is an important input to the formulation of 
zonal profiles for all the 15 agfo climatic 
zones of the country. 

This project is being carried out in 
collaboration with Survey 01 India (SOl). 
National Atlas and Thematic Mapping 
Organisation (NA TMO}. National Bureau of 
Soil Survey and land Use Planning 
(NBSS&lUP), All India Soil and Land Use 
Survey (AIS&LUS), State Revenue 
Departments and Land Use Boars of the 
Stale Governments and State Remote 
Sensing Applications Centres (RSACs). The 
National Remote Sensing Agency (NRSA). 
Space Applications Centre (SAC) and 
Regional Remote sensing Services Centres 
(RRSSCs) of OOS are the lead centres for 
data analysis, interpretation and coordination. 

The land uselland cover maps for 407 
dislricts have been completed so far and 
preparation of maps lor rest olthe districts is 
undOlway. The statistics and maps generated 
through this project have been supplied to 
tile Planning Commission anti Directorate of 
Economics and Statistics of the Ministry of 
Agriculture, for preparation of operational 
plans lor various agroclimatlc zones. 

l Translation) 

Grants for Khadl Gramodyog Board, 
Orissa 

1087. SHRISRIKANTAJENA:Willthe 
PRIME MINISTER be pleased to state: 

(a) the details of grants given by the 
Union Government to the KhadiGramodyog 
Board, Orissa during each of the last three 
years. 
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(b)whetherthe Union Government have P.J. KURIEN): (a) to (c). Union Government 

increased the amount of the said grant for . provides loans and grants to Khadi and 
the year 1992-93; and Village Industries Commission (KVIC) for 

(c) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) (PROF. 

Ihe development of KVI Sector in the country. 
KVIC in turn provides funds to different 
Slate/Union territory KVI Boards and few 
directly aided institutions to 1rJl)lement the 
KVI Programmes. The funds provided to 
Orissa State during 1988-89. 1989-90 and 
1990-91 are as follows:-

Year Funds Provided (In Rs. /akhs) 

Grant Loan 

1988-89 49.40 

1989-90 88.92 

1990-91' 43.99 

In view of the severe resources crunch, 
Union Govemment propose to retain and 
financial support given to KVI Sector at last 
year's level. 

(English] 

Revision of Gadgll Fonnula 

1088. KUMARI PUSHPA DEVI SINGH: 
Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) the names 01 the State Governments 
which have suggested lor revision of modilied 
Gadgn Formula; 

(b)whetherthe suggestions in this regard 
was also made in the NDC meeting; 

(c) if so, the reaction of the Government 
thereto; and 

-(d) the steps proposed to be taken to 
remove the regional imbalances among 
different States? 

267.41 

391.40 

348.10 

, 
THE MINISTER OF STATE OF THE 

MINISTRY OF PLANNING AND 
PflOGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTtONAL ENERGY 
sounCES (SHRI SUKH RAM): (a) The 
Stales and their suggestions for reason of 
modilied Gadgil formula for Central 
assistance are show is the enclosed 
Slatement-I. 

(b) Yes, Sir. 

(c) The suggestions of the States and 
various altematives were considered by the 
National Development Council in the meeting 
held on 23rd and 24th December, 1991 and 
the formula was revised. The details of revised 
formula are given in the Statement-II 
enclosed. 

. (d) The revised formula given 
considerable weight age to the criteria of 
population and percapita income, amounting 
10 85 pcr cent. which favour the backward· 
Sialos and which would help In reducing the 
regional imbalances. The criterion of special 
probloills carrying weight age of 7.5 per cent 
would also help achieve this objective. 
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(at Hill Al'8as; . 

The formula as approved r;,y the NDC in 
the meeting held in Dece,mer, 1991 for 

distrlJution 01 Central Assistance 

(b) Tribal areas; . 

(c) Border areas; and 

I. 

II. 

I. 

II. 

III. 

IV_ 

From the total Central assistance, 
settign apart the funds required for III. 
externally-aided-schemes; as Is 
now being done; 

Providing from the balance, IV. 
reasonable amounts for Special 
Area P-f'pgrammes, vis .. 

Criteria 

Population (1971) 

Per capita income of which: 

(d) N.E.C., 

Keeping from the balance 30% for 
the ten Special Category States; 
and 

Allocating the balance among the 
fifteen non-Special Category States 
as per the follOwing criteria: 

Weight ('6) 

60% 

25% 

(a) According to the 'deviation: method· covering 
only the States with per capita SOP below the 
national average. 

200/0 

(b) According to the 'distance' ·method-
covering all the fifteen Slates. 

Performance 
of which: 

(a) According to 'Tax effort', as defind in 
the previous Gadgil. formula 

(b) According to Fiscal Managemcnl, as 
defined in the previous revised lormula; 
and 

(c) Accoridng to progress in respocl 01 
national Objectives. 

Special problems 

5% 

7.5% 

2.5% 

2.5% 

2.5% 

7.5% 

Note: 1. FiScal Ma~agement Is assessed as the difference between States' own tolal plan 
resources estimated at the lime 01 finalising Annual Plans and their actual 
performance. considering latest live y\)als. 

2_ Under the criterion of the performance in respect of certain programmes of 
Rational priority the approved formula covers four objectives viz., (i) population 
C:Onlrol; (il) elimination 01 illiteracy; (iii) on lime completion of externally aided 
fJfOjects; and (iv) success In land reforms. 
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Investment In MaRIti Udyog Limited (d) In terms of LERMS, Maruti Udyog 

Limited will have to purchase foreign 
1089. DR. R. MALLU: Will the PRIME exchange from the market, like any other 

MINISTER be pleased to state: Indian company. 

(a) whether the Maruti Udyog Limited is 
now a private company; 

(b) the total investment made by the 
Union Government in the Marutl Udyog 
Limited so far; and the total losses suffered 
by the Maruti Udyog Limited so far, if any; 

(c) the total foreign exchange given by 
the government so larout 01 its own reserves 
for the Maruti Udyog Limited; and 

(d) whether the Govem ment propose to 
stop giving any firing exchangeforthe Maruti 
Udyog Limited? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPARTMENT 
OF PUBLIC ENTERPRISES) (SHRI P.K. 
THUNGON): (a) Maruti Udyog Limited is 
now not a Government Company in terms of 
the Companies Act. 

(b) The present equity-holding 01 
Government of India in Maruti Udyog Limited 
is Rs. 65,80,18,100. Maruti Udyog Ltd. has 
not suffered any loss so far in any financial 
year. 

(C) Maruti Udyog Limited utilised Rs. 
721.18 crores of free foreign exchange (n(.>{ 
of foreign exchange earnings) for importing 
components till 31.3.1992. 

Drinking Water Projects of States 

1090. SHRI ANNA JOSHI: Will the 
PRIME MINISTER be pleased to refer to the 
reply given to the Unstarred Question No. 
5685 on April 1, 1992 and state: 

(a) whether the information about the 
Drinking Water Projects, submitted by the 
Sialo Governments during 1989-90, 1990-
91 and 1991·92 has since been collected; 

(b) if so, the details thereof and action 
taken by the Union Government on each of 
these projects, State-wise; and 

(el if not the reasons for the delay? 

TilE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTIAMBHAI H. 
PATEl): (a) The information about the 
drinking water projects has bean collected in 
respect 0111 States and 3 Union Territories. 

(b) The details of the drinking water 
projec.1s for the above StatesJUTs are given 
in the statement below. 

(c) The information is awaited form 14 
States and4 Union Territories. The matter is 
being pursued with these StatesJUTs to 
expedite the information. 
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Retrenchment of laboure,. In Eel 

1091. SHRI BHUBANESHWAR 
PRASAD MEHTA: Will the Minister of COAL 
be pleased to state: 

(a) lhe number of labourers retrenched 
by E.C.L. during 1988·89 till March, 1992 
Mine-wise; 

(b) the number of harijan and adivasls 
out of them. 

(c) whetherthese labourers are not the 
verge of starvation; 

(d) whether the Government propose to 
reinstate these harijan/adivasi labourers; and 

(e) If so. the number of labourers 
. reinstated and the fate of the remaining 

labourers thereo!? 

THE DEPUTY MINISTER IN TilE 
MINISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) No labourer has been 
retrenched by Eastern Coalfields Limited 
during 1988-89 till March, 1992. 

(b) to (e). Do not arise. 

[Englis") 

Emigration of Ind~an labourers 

1092. SHRI VUAY NAVAL PATIL: Will 
the PRIME MINISTER be pleased to state: 

(a) the trend noticed in emigration of 
Indian labourers to Middle East and European 
Economic Countries during the current yoar. 

(b) whether emigration of Indian 
labourers have become difficult to those 
countries. 

Cc) If so, the reasons therefor; and 

. (d) the .. medial. steps proposed in thil 
regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a') and (b). There 
has been an upward trend in deployment of 
Indian workers in the Middle East during the 
current year. The persons going to European 
oountries for employment are not required to 
obtain emigration clearancew.e.f. 22.7.1991 
and as such the figure of employm,enlsecured 
by Indian workers In these countries Is not 
roadily available. 

(c) and (d). Do not arise. 

Digging of wells In drought stricken 
Regions 

1093. DR. D. VENKATESWARA 
RAO: 

SHRIR. SURENDER REDDY: 

Will the PRIME MINISTER be pleased 
to slale:' 

(a) whether the Government propose to 
dig wells in the drought stricken regions of 
the country; 

(b) if so, whether the export teams have 
visited the drought affected States to carry 
out detailed investigations as 10 how a large 
number of fresh wells have gone dry; 

(c) if so, the places visited by them and 
the findings thereof; and 

(d) the other measures the Govemment 
propose to take to help the drought affected 
areas In the country? 

HIE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTTAMBHAI H. 
PATEL): (a) DIgging of open wells Isgeneraly 
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not taken up for supply of ,drinking water releaseofinstalmentofJRYfundsdependin!
under the normal plan programmes or as upon the pace of expenditure by the State
part of drought relief measures. Such wells Governments.
are, however, dug for irrigation purposes
both under drought and as part of Million
'Nell, Scheme (MWS), a sub-scheme of
aawahar Rozgar Yojana, applicable to poor,
s-nall and marginal farmers belonging to
$cheduledCastes/Scheduled Tribes and

freed bonded labourers.

(b) Noexpertteams have visited drought
affected states to' carry out detailed
investigations into drying of wells.

(c) Does not arise.

(d) The various measures for drinking
water supply and other sectors in drought
affected areas are:- drilling of1 00 mml150
mm bores with hand/power pumps; tanker
supply, rejuvenation of piped water supply
schemes, tubewells, deepening of wolls,
procurement of rigs and equipments;
spraying of water retardants in reservoirs;
advance quarterly release of assistance
under Accelerated Rural Water Supply
Programme, advance release of Central
share of Calamity Relief fund for 1992-93,
additional allocation of foodgrains, advance

~-

Drinking water proposals from GuJaral"

1094. SHRI CHANDRESH PATEl:Wi~
the. PRIME MINISTER be pleased to state:

(a) the details of proposals, plans and
representations received from Government
of Gujarat for supply of drinking water to
various villages ot.Jarnnaqar district as well
as other districts of Gujarat during January "
1989 to June 30,1992;

(b) the action taken so far on each 01
them separately; and

(c) the expenditure incurred during the
above period for supply of drinking water In
the villages of Jamnagar and other districts
of Gujarat?

THE MINISTERrOF STATE IN THE
MINISTRY OF, RURAL DEVELO?MENT
(DEPARTMENT OF RURAL
DEVE!_OPMENT) (SHRI UTIAMBHAI H.
PATEL): (a) to (c). The information is given
in the statements I, 11, and Ill.
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Expenditure incurred in 

(Rs. in lakhs) 

Period Jamnagar District Other districts 

1.1.89 to 
31.3.89 179.74 

1989·90 685.51 

1990·91 760·46 

1991·92 756.'13 

1.4.92 to 
30.6.92 

"Accounts are under compilation. 

Shortage of Drugs 

1095. KUMARI VIMLA VERMA: Will the 
PRIME MINISTER be pleased to slate: 

(a) whether many drugs in the markut 
are in short supply and prices of some olthe 
drugs have gone up during the past lew 
days; 

(b) whether a number of drugs are not 
available in the market as the costs of raw 
material have increasedlollowing the Budget; 

(c) if so, the details regarding the drugs 
which are in short supply in the market; and 

(d) the steps taken to make them 
available at reasonable prices forthe massus? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR. CHINTA MOHAN): (<I) 
to (d). Shortages of some branded 
formulallons have come to notice. These 
shortages are moslly 01 localised nature and 

193.26 

4755.76 

4654.54 

4915.81 

in most olthe cases, the same medicine was 
available in other brands. In many cases of 
reported shortages, therapeutic equivalents 
were available. 

Some shortages have arisen because 
01 some dislocation/uncertainty due to 
changes in EXIM Policy whereby imports In 
drug seclor were required to be done on the 
market detarmined eXChange rate. 
Government has recently reduced dutieS on 
sovereil bulk drugs and intermediates in order 
too avoid price increases in medicines. This 
measure, among others, is expectedtotackla 
tho above situation substantially. 

I l"ransli.ltion) 

Nuclear Power Plant In Bihar 

t096. SHRI SURYA NARAYAN YADAV: 
Will tho PRIME MINISTER be pleased to 
stale: 

(a) whether the Government propose to 
sot up any nuclear power plant in Bihar: 
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(b) if so, whether this plantis proposed during the year 1990-91 and 1989-90 

to be sot up in North Bihar; and respectively and it suffered a loss of Rs. 235 
lakhs during the year 1988-89. 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN UIE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (Sllnl 
RANGARAJAN KUMARAMANGALAM): (il) 
No. Sir. 

(b) Does not arise. 

(c) Due to availability of coal reserve in 
Eastern Electricity Region of which Billar is 
a part. the priority for sching up of nuclear 
power plant is relatively low. 

[English) 

Public sector undertakings In Punjab 

1097. SHRI KAMAL Ct-IAUDHARY: Will 
the PRIME MINISTERbe pleased to stale: 

(a) the details of the public seclor 
undertakings in Punjab and Ihe total amount 
invested in each Undertaking so far: and 

(b) the net profit and loss by each 
Undertaking during each of the lasl Ihroe 
years? 

THE MINISTER OF STATE IN TilE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPAfHME NT 
OF PUBLIC ENTERPRISES) (SHRI P.K. 
THUNGON): (a) and (b). Semi ConduGIOr 
ConlJlex limited is tho only Cenlral public 
sedor undertaking thaI has its registered 
office in the State of Punjab. II has an 
investment of Rs. 6208 lakhs in terms of 
equity and loans as on 31.3.1991. " earned 
nelprofltS of Rs. 212lakhs and Rs. 1761akhs 

Industrial disputes In Deihl 

1098. SHRI K.P. REDDAIAH YADAV: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the number of industrial disputes 
ponding in Ihe Tribunals of Delhi for the last 
10 years with details thereof; and 

(b) Ihe sleps being taken by the 
government lor the speedy disposal 01 the 
cases? 

TI IE DEPUTY MINISTER IN THE 
MINISTRY OF lAOOUR (SHRI PABAN 
SINGIIGHATOWAR):(a)AccordingtoDelhi 
Administration 426 industrial disputes were 
pending for more than 10 :'ears as on 
30.4.1992 in the Industrial Tribunals and 
labour Courts set up by them. One industrial 
dlspule was pending before the Central 
Government Industrial Tribunal-cum-Labour 
coun. Dolhiforover 10yearsasonthesame 
dale. 

(b) The Presiding Officers of the 
Industrial Tribunals and Labour Gourts have 
been asked to accord priority to the disposal 
01 long pending cases. 

( Translation] 

Cars running on Cooking Gas 

10'.)9. $HRI PI·IOOl CHAND VERMA: 
Will the PRIME MINISTER be pleased to 
slate: 

(a) whether scooters. cars and buses 
can be successfully run on LPG; 

(b) if so. whether the Union Government 
have also examinod any such proposal. if so, 
tho details thoroof; 
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(C) whether the Government proposo to Polyethylene plant at Maharashtra 

grant permission to such proposals on mass Gas Cracker Complex, Negothane 
scale; and of Indian Petro-chemicals 

Corporation Limited at an estimated 
(d) if so, the details thereol? cost 01 Rs. 158.78 crores. 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI KRISHNA SAHI): (a) and (b). 
The t'9Chno-economic feasibility of using 
lPG as automotive fuel Commors;iillly has 
not yet been established. 

(c) and (d). 00 not arise. 

[English) 

Petro-ChemIcal Projects 

. 1100. SHRI V.S. VUAYARAGHAVAN: 

(iii) Setting up of a joint venture by IPel 
wnh GE Plastics, Wetherland for 
manufacture of advanced 
engineering plastics at an estimated 
cost of Rs. 125.62 crores. 

(iv) Establishment of an aromatic 
complex for the manufadure of 
paraxylene, Ortho-xylene, Benzene 
and purifiedTerephthatic Acid (PTA) 
by National Aromatics and 
Petrochemical Corporation Ltd. at 
anestimatedcostoIRs.1725crores 
at Manali near Madras • 

Will the PRIME MINISTER be pleased to [ Translation) 
state: 

(a) whether the Government have 
cleared any projects in the Petro-chemical 
Sector during the last three months; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR. CHINT A MOHAN): (a) 
and (b). Government have accorded 
investment approvals for the following 
petrochemical projects in public sector during 
the last 3 months. 

(i) Expansion of Ethylene capacity at 
Maharashtra Gas CrackElr 
Complex, Nagothane of Indian 
Petrochemicals Corporation 
limned (IPel) from 3 lakh tonnes 
per annum to 4 lakhs tonnes por 
annum at an estimated cost 01 Rs. 
177.58 crores. 

(ii) Establishment of High Donsity 

Recognition of SCslSTs Associations 

1101. SHRI RAM VILAS PASWAN: Will 
the PRIME MINISTER be pleased to state: 

(a) the norms proscribedforrecognnion 
01 SC/ST Government Employees 
Association; 

(b) the number of SCIST Government 
Employees Associations recognised during 
tho last three yoars, year-wise; 

(c) whether any request for recognnion 
01 such associations has been received from 
any Government Department/Association 
during 1991 and 1992; and' 

(d) if so, the action taken thereon? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL PUBLIC 
GRIEVANCESANDPENSIONS(SHRIMATI 
MARGARET ALVA): (a) and (b). As a policy, 
no association of employees based on caste, 
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creed, religion etc. is recognised. 

(c) and (d). Request for recognition of 
such associations are to be examined by the 
MinistrieslOepartments concemed and are 
not being monitored centrally. 

Cold storage In Andhra Pradesh 

1102. SHRI R. SURENDER REDDY:WiII 
the PRIME MINISTER be pleased to state: 

(a) whether the Union Government have 
approved the proposal of the Government 
for Andhra Pradesh for setting up of cold 
storage in the State; and 

(b) if so, the delails thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTIAMBHAI II. 
PATEL): (a) and (b). No proposal has boen 
received from the Government of Andhra 
Pradesh. 

[English] 

Speedy disposal of cases In T:ribunals 

1103. SHRI PAW AN KUMAR BANSAL: 
Win the PRIME MINISTER be pleased to 
state: 

Instituted 

Upto 31.12.1989 83170 

Upto 31.12.1990 101120 

Upto 31.12.1991 122971 

(d) Various measures to speed up Ihe 
disposal of cases, are underconsideralion 01 
the Central Government including increaSing 

(a) whethertheGovemment proposeto 
consider the desirability of conducting the 
appraisal of wor1dng of various specialised 
Tribunals set up in the country particularly 
those where the writ jurisdiction of the High 
Court has been excluded; 

(b) if so, the Govemment's perspective 
thereon; . 

(c) whether a number of asses have 
started piling up in such Tribunals; and 

(d) the steps proposed to ensure speedy 
disposal of cases in the Tribunals? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARETALVA):(a) and (b). There is no 
proposal to conduct any joint apprisal of 
working of the various Tribunals as these 
Tribunals are working under various 
Ministories of Government of India and the 
Slate Governments. 

(c) No centralised figures of arrears for 
the various Tribunals are available in this 
Ministry. However, the position of institution, 
disposal and pendency of cases during the 
last three years in the Central Administrative 
Tribunal which is monitored by this Ministry 
is as under:-

Disposed of . Pending 

51586 31584 

65663 35457 

83241 39730 

Ihe number of benches of the Tribunal 
monitoring tendency of cases and filling up 
the vacant posts of Vice-Chairman and 
Membors at the earliest. 
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Restructure of Bureau of Industrial OF HEAVY INDUSTRY AND DEPARTMENT 

Costs and Prices OF PUBLIC ENTERPRISES) (SHRI P.K. 
THUNGON): (a) and (b). Govemment has 

1104. SHRI HANNAN MOLLAH: Will decided that in respect of retirement benefits, 
h PR ME MINISTER Public Sector Enterprises should continue 
tel be pleased to state:' wnhlhecontributory Provident Fund Scherne. 

(a) whether the Govemment propose to 
restructure the Bureau of Industrial Costs 
and Prices; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI KRISHNA SAHIB): (a) Yes, Sir. 

(b) The Restrueluring of the Bureau of 
Industrial Costs and Prices (BICP) into a 
Tariff Commission is proposed with a view to 
evolve a more transparent institutional 
mechanism for fixing tariffs and domestic 
prices In sectors where there may still be 
need for protecting Indian industry against 
foreign competition and for determination of 

. administered prices, particularly in the ~rea 
of public utilities. 

Contributory pension to Employees 01 
Public Sector Undertakings 

1105. SHRIDHARMANNAMONDAYYA 
SADUL: Will the PRIME MINISTER be 
pleased to state: 

(a)whetherthe proposals of some Public 
Sector Undertakings for payment 01 
contributory pension to their errc:>loyees have 
not been considered by the Govemment; 

(b) if SQ, the reasons therefor; 

(c) whether some ofthese undertakings 
have already collected funds from their 
employees; and 

(d) if so, the names 01 such Public 
Seelor Undertakings? 

THE MINISTER OF STATE IN THE 
MIN~STRYOF INDUSTRY (DEPARTMENT 

Individual Public Sector Enterprises may, if 
they so desire, work out a suitable Annuity 
Scheme through the Life Insurance 
Corporation of Inida based on voluntary 
contribution by the employees, through a 
fund outside the Public Sector Enterprise 
and without any liability on the Public Sector 
EnterpriseslGovemment. .. 

(c) and· (d). Some companies for 
example, Indian Oil Corporation, Gas 
Authority of India, eochin Refineries Umited, 
Hindustan Petroleum Corporation, Minerals 
and Metals Trading Corporation of India. 
Bharat Earth Movers Limited, Fertilisers & 
Chemicals Travancore Limited, etc., have 
already introduced Pension Scheme fortheir 
.employees. 

Setting up of Rural Courts 

1106. SHRI BALRAJ PASSI: 
SHRIMATI KRISHNENDRA 

KAUR: 
SHRI MAHESH KANODIA: 

Will the PRIME MINISTER be pleased 
to stale: 

(a) whether the Govemment propose to 
set up rural courts in the country; 

. (b) if so, the details thereof; 

(c) the names 01 the States where such 
courts are to be set up; and 

(d) the stage at which the matter of 
setting up such courts stands at present? 

THE MINISTER OF STATE IN THE 
MINIST8Y OF RURAL 
DEVELOPMENT(DEPARTMENT OF 
RURAL DEVELOPMENT) (SHRIG. VENKAT 
SWAMY): (a) At present, there is noproposaJ 
to sel up rural courts In the country; 

(b) to (d). Do not arise. 
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HIndi In Unned Nations 

1107. SHRIOOVINDRAO NIKAM: Will 
the PRIME MINISTER be pleased to state: . 

(a)whethertheGovemment propose to 
lake any steps for the inclusion of Hind 
among the languages used by the United 
NatIons; 

(b) If so. the details thereof; and 

Cc) II not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
R.L BHATIA): (a) to (c). The Govemment 
has considered the matter on a number of 
occasions In the past The Introduction of a 
language as one of the ofliciallanguages of 
the Unled NatIons requires approval of the 
General Assembfy to amend rule 51 of the 
Procedures. SUch a proposal has to be 
approved by a majority In the UN General 
Assembfy. Informal consultations held by 
the GCMtmment in the past and a number of 
ralated factors such as the financial crisis 
faced by the United Nationas Indicate that 
this Is not an appropriate time to make such 
a proposal In the United Nationas. However, 
1herelsnobartothe use of Hindi or any other 
languageslnthe UN General Assembly or its 
Committees, sUbject to the concerned 
delegation making the necessary 
arrangements for interpretation. We have 
avaleclourseIvesof1hls faciBtywhen required. 

D.A. to Employee. of Public Sector 
Undertakings 

'108. SHRI CHITTA BASU: Will the 
PRIME MINISTER be pleased to state: 

(a) JIheIher DA CommIttee appointed 
by'" Qovemment to revive the formula for 
payment of Oeameu ADowance to the 
employee. of Central Public Sector 
UndeItaIdIIgI have since submllledlts report. 

(b) If so, the saUent features of the 
report: . 

(c) the reaction of the Govemment 
thereto: and 

(d) If not, the reasons for the delay In 
submitting the report by the Corrmittee. 

THE -MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OFHEAVYINOUSTRY ANODEPARTMENT 
OF PUBLIC ENTERPRISES) (SHRI P.K. 
THUNGON): (a) No. Sir. 

(b) and (c). Does not arise: 

(d) The Tripartite DA Committee whose 
term is upto 31st July, 1992.15 considering 
the matter. 

Demand to IncreaM the Reservation 
Quota for Employment Purpo ... 

- 1109. SHRI DHARMABHIKSHAM: WUI 
the PRIME MINISTER be pleased to state: 

(a) whether the National Convention of 
SClSTParilament Members and Leglslalors 
have demanded the Increase In the 
reservation quota for employment purposes 
as per the population; and 

(b) whether the Government are 
considering this demand and the actlontakenl 
proposed to be taken In this ragard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PtRSONNEL PUBLIC 
GRIEVANCE~ANDPENSIONS(SHRlMAn 

MARGARET ALYA): (a) and (b). the 
reservation of quota for employment 
purposes is linked-with the p8fC8Illage of 
SCIST population to the total poputaIion In 
the country. The quota II thus rwIewed 
pedodIcaIIybal8donthe populatlonltrUclul'8 
as RIfIected In the lQ.~ census. 
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Scheme for Famine Prone Areas of 
.Rajasthan 

1110. SHRI GIRDHARI LAL 
BHARGAVA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether a scheme 01 Rs. 194 crores 
has been sent to Union Government by the 
Government of Rajasthan lor implemenlalion 
in famine prone areas; 

'. 
(b) if so, the delail~, thereof and aclion 

taken thereon; 

(c) whether a Central Team has 
conducted any survey in this regard; and 

(d) if so, the findings thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI G. VENKA T 
SWAMV): (a) to (d). Information is being 
collected and will be laid on the table 01 the 
House. 

[Eng/isll] 

Consular Treaty Between India and 
China 

1111. SHRI J. CHOKKA RAO: Will the 
PRIME MINISTER be pleased to stato: 

(a) whether China have ratilied the 
Consular Treaty between the two countries 
on establishing consulate at Bombay and 
Sanghai; 

(b) if so, the details thereof; 

(c) If not, whether the Government have 
received any information in this regard from 
China; and 

(d) il so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAl AFAIRS (SHRI 
R.L. OHATIA): (a) and (b). The Agreement 
between the Governments of India and China 
on the re-establishment of Consulates-
General at Bombay and Shanghai entered 
into lorce on the data of its signature, I.e. 13. 
Doceniler, 1991, and is not subject to any 
ralilicalion procedure. The Consular 
Convention, which is a separate agreement 
Signed by the two Governments on 13 
December, 1991, Is subject to ratification. 
The ratification procedure has been 
completed on the Indian side. At a recent 
meeting of the standing Committee of the 
National People's Concourses of China. this 
Consular Convention was ratified by the 
Chinese side. 

(c) and (d). Does not arise. 

BlooGas Plant. 

t 112. SHRI HARISINH CHA VDA: 
SHRI GABHAJI MANGAJI 

THAKORE: 
SHRILAUT ORAON: 

Will the PRIME MINISTER be pleased 
to stalo: 

(a) whether Ihe Union Governermt have 
rocoivod any proposal from various States 
and particularly IromGujarat for setting upof 
bio-gas plants and smokel~, Chulhas In 
rural and urban areas during the last three 
years: 

(b) il so, the details thereof, State-wise; 
and 

(c) the amount allocated forthe purpose 
during the above period? 

THE MINISTER OF STATE OF THE 
MINISTRY . OF PLANNING AND 
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PROGRAMME IMPLEMENTATION AND (b) State-wise information on number of 
MINISTER OF STATE IN THE MINISTRY family type blogas plants, Improved chulha 
OF NON-CONVENTIONAL ENERGY and community & Institutional biogas plants 
SOURCES (SHRI SUKH RAM): (a) Yes, Sir. set up during the years 1989-90 to 1991-92 
Physical targets for setting up of family type is given in the statement enclosed. 
blogas plants under the National Project for 

• Blogas Development and Improved Chulhas (c) A total sum of Rs. 173.06 crores, Rs. 
under the National Programme on IlT9roved 7.87 crores and Rs. 34.26 crores was 
Chulha were fixed on annual basis in 
consultation with State Govemments and 
programme IlT9lementing agencies. Site 
specific project proposals were being 
received from State Governments and 
programme implementing agencies for 
setting up of community and institutional 
biogas plants under a separate programme. 

sanctioned to different State Governments 
and programme Implementing agencies 
under the National Project for Biogas 
Development, Community and Institutional 
Biogas Plants Programme and National 
Programme on Improved Chulha, 
respectively, during the years 1989-90 to 
1991-92. 
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Research and Development of Solar at different institutions in various States! 

Energy specified areas of the country, besides Solar 

1113. SHRI RADHIKA RANJAN 
PRAMANIK: Will the PRIME MINISTER be 
pleased to state: 

(a) the amount allocated for research 
and development of solar energy; 

(b) whether the Union Government 
propose to set up National Research Centres 
on Non-Conventional Energy Sources in 
Deihl, Calcutta, Bombay and Madras; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MtNISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) For 
researcfh and development on Solar Energy 
Rs. 8.98 crores have been allocated lor the 
year 1992-93. 

(b) and (c). There is no proposal to set-
up National Research Centres on non-
conventional energy sources in Delhi, 
calcutta, Bombay and Madras. However, for 
research, development, demonstration, 
training and field evaluation of various types 
of new and renewable systems and devices, 
the Ministry of Non-Conventional Energy 
Sources has set-up 13 no. of Regional Biogas 
Development and Training Centres, 20 nos. 
of Improved Chulhas Technical Back-up 
Units,. 11 Nos. of Biomass Research Centres, 
4 nos. of Research Centres for SolarThermal 
Systems and a Alternate Hydro Energy 
Centre for development of Mini-Micro Hydel 

Sl No. Location Sanctiolled in 

1. 

(District) 

Puliyankulam 
(TlIlJnelveli-
Kattabomman) 

1989-90 

Energy Centre set-up at Gwalpahrlln Distt. 
Gurgaon, Haryana. In addition. specific 
research projects are also supported in 
different institutions of the country. 

WInd Power Projects In Tamil Nadu 

1114. SHRI K. V. THANGKABAlU: 
SHRI N. DENNIS: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Union Government have 
sanctioned any new wind power projects' 
other than Kayaltar, Kanya Kumari in Tamil 
Nadu; 

(b) if so, the details thereof; 

(cl whetherthe Government propose to 
increase the capacity of wind power energy 
at kayattar; 

(d) if so, the.~etails thereof; and 

(e) the feasibility of sea waves power 
generation and the time by which such power. 
sat ions are likely to be located? 

THE MINISTER OF STATE OF THE . 
MINISTRY OF PLANNING AND' 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY, 
SOURCES (SHRI SUKH RAM (a) and (b). 
Yes, Sir. The details of new wind power 
projects sanctioned to Tamil Nadu, other 
than I<ayathar and Kanyakumari, are given 
below: 

Capacity 
(MW) 

1.50 

Commissioned 

1991-92 
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51. No. Location Sanctioned in 

(District) 

2. On National 1989·90 
Highway No.7 
between Kovilpatty 
and Tiruneivell, 
in a dispersed mode 
(Chidambaranar and 
Tlrunelvell-Kanabomman) 

3. Kethanur 1991·92 
(Colmbatore) 

(c) and (d). Yes, Sir. The capacity of 
wind farm project at Kayathar is being 
Increased by addition of 1.35 MW by Tamil 
Nadu Electricity Board. 

(e) The feasibility of genration 01 
electricity from wave action has been' 
established by fabricating a 150 Kw stand-
alone wave power system at Vizhinjam in 
Kerala by the Indian Institute of Technology, 
Madras. under a project sponsored by the 
Depanment of Ocean Development. The 
plant is operational since October, 1991 and 
the refinement of technology is under 
progress. Based on this success, two 
proposals of integrating wave energy systems 
with breakwaters proposed to be constructed 
at Thangassery Fishing Harbour in Kerala 
and a Wharf at Mus Point in Car Nicobar 
Jslandsare proposed to be undertaken during 
the 8th Five Year Plan. The studios on 
techno-economic feasibility 01 these two 
projects are in a progress. 

Development of Non-conventional 
Energy sources In Orissa 

1115.DA.KARTIKESWARPATRA:WiII 
Ihe PRIME MINISTER be pleased to stale: 

(a) whether tho Union Government 
propose to develop non·conventional Energy 
sources in Orissa; and 

Capacity Commissioned 
(MW) 

0.22 To be commissioned 

2.00 To be commissioned 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISmy 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) and (b). 
Yes, Sir. Various types of non-conventional 
energy systems and devices, such as. Biogas. 
Improved Chulha, Solar Thermal System&. 
Solar Photovoltalc System, Wind Energy 
Systems, Mini-Micro Hydel Plants, Biomass 
based energy generation systems etc. are· 
being developed and disseminated in 
association with State Government. 
Implementing AgenCies. Voluntary 
Organisations and research institutions in 
the State cif Orissa. The status of 
achievements made for various types of 
non·conventional energy systems and 
devices in the State of Orissa is given in 
Statement enclosed. 

In Ihe State of Orissa 8 nos. 6f mini-
hydel projects with an aggregated capacity 
01 !}.75 MW have so far been sanctioned. II 
is proposed to take up installation f 11,000 , 
nos. of biogas plants and 75,000 nos. of . 
Improvud Chulhas besides many other new 
and runewable energy systems and devices 
based on Solar Energy, Wind Energy and 
l3iornass energy resources during the year 
1992·93. 
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Indlgenlsatlon of Wind Energy concessional finance Is available 1twugh 

Programme IREDA. In GuJarat, TamilNadu,andAndhra 
Pradosh. energy banklng andwheeflng have 

1116. SHRI K.P. SINGH OED: Will the boenpermined, andStateEl6ctrlcJryBoards 
PRIME MINISTER be pleased to state: have lixedreasonablebuy-backrates;simllar 

measures are being considered by other 
Slates. Sales lax has been exempted In 
several States, and capital subsidy Is also 
available In Tamil Nadu. 

Ca} whether the Union Government 
propose to give further thrust to indigenisation 
of Wind Energy Programme during Eighth 
Plan; 

(b) if so, the measures proposed to be 
adopted to achieve the above objectives; 

(c) the amount earmarked for its 
ilTplementation; and 

(d) the StalestUnion Territories where 
the programme is likely to be implementod? 

THE MINISTER OF STATE OF UtE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPlEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) and (b). 
Yes,Slr.Aphasedprogrammeforindigenous 
production of wind electric generators has 
been initiated both in the public and private 
sectors. Three Indian companies in the 
private sector have entered intocollaboralion 
with Danish companies for the manufacture 
of wind electric generators. In addition to 
these companies. BHEl has undertaken to 
produce wind electricgenrators indigenous lV, 
and have already successfully developed 55 
KW machines and prolotypes of 200 KW 
machine have been developed and one has 
been installed recently in Tamil Nadu. WZllor 
pumping wind mills have already boen fully 
indigenised. 

Several promotional incentives ale 
available to encourage maf1(et development 
and private sectorparticipalion in wind powur 
projects. Wind electric gonerators can avail 
of accelerated depreciation at the rale of 
100% in the year of installation, and 

(c) and (d). The total outJayforthe Wind 
Energy Programme during the Eighth Five 
Year Plan Is yet to be finalised. Wind Energy 
prpgramrne is being implemented throughout 
the country. Wind Energy programme Is \. 
being implemented throughout the country. 
Wind surveys are being carried out in 21 
States/UTs. Wind Farm have been 
established in 9 States. Depending upon the 
availability of suitable sites, the wind"'power 
development can be taken up In other States. 

[1 ranslation) 

Ugnlte-based Power Plant In Rajasthan 

1111. SHRI DAU DAYAL JOSHI: Will 
the Minister of COAL be pJeasef to state: 

(a) whether a proposal of starting a 
lignile-based power planl in Rajasthan has 
been approved by the Government; 

(b) if so, the details thereof; 

(c) if not, the feasons for delay; and 

(d) the time by which it is likely 10 be 
rnade operational? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 
NYAMI\GOUDA): (a) to (d). Yes, Sir. A 
lignito mine of 1.7 m.t. per annum capacity 
and a linked Power Station of 2x120 MW 
capacity at Barsingsar in Bikaner District of 
Rajasthan have been sanctioned by 
Government of India in the Ministry of Coal 

," 
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In April. 1991 al an estimated cost 01 Rs. elc. - Rs. 6.71 crores. 
242.31 crores and Rs. 585.73 crores 
respectively at 11190 base. As per the 
approved schedule, the mine is expected 10 
be commissioned by May, 1995 and Ihe 
Power Station by December, 1995/June, 
1996. 

Presently Neyveli Lignite Corporation is 
executing the project which Is on schedule. 
However, the possibility is being explored to 
transfer the project to private sector. 

[English] 

Production of Polio Vaccine 

1119. SHRI M.V.V.S. MURTHY: Will 
the PRIME MINISTER be pleased to stalo: 

(a) the details of the expenditure incurred 
to far in producing the Polio Vaccine under 
the Indo-French Project and the progr~ss 
made so far in this regard; and 

(b) the target period for producing the 
vaccine? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINiStRY OF SCIENCE AND 
TECHNOLOG~ (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCCEAN DEVELOPMENT) (SIiRI 
RANGARAGAN KUMARAMANGALAM): (Ll) 
The total expenditure till March, 1992 by Ihe 
Indo·French Project was Rs. 20.87 croras. 
This includes cost of civil work - Rs. 7.70 
crores fixed assets - Rs: 1.85 croms, 
equipment and machinery -Rs. 4.61 crams, 
establishment charges, taxes, technical Ice 

The civil construction is In progress at 
the plant site in Gurgaon. The recruitment 
and training of personnel and also 
procurement of equipment's. machinery and 
other materials has also commenced. 

(b) The targeted production schedule Is 
early 1993 in a phased manner which Is 
however under review of the Government 

Rural Development In Maharashtnl 

1120. SHRI VILASRAONAGNAntRAO 
GUNDEWAR:WilllhePRIMEMINISTERbe 
ple~sed to stale: 

(a) the amount spent on the rural 
dovelopment programmes in Maharashtra 
during 1991-92 and the amount proposed to 
be spent during 1992-93; 

(b) the amount spent on education and 
health during 1991-92 and the amount 
proposed to be spenl during 1992-93; 

(c) whether the Government of 
Maharashlra has spent aU the amount 
earmarked for the last years; and 

(d) if nol, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTTAMBHAI H. 
PATEL): (a) The amount spent on major 
centrally sponsored rural development 
programmes in Maharashlra during 1992-
92 arid the amount proposed to be spent 
during 1992-93 is as follows:-
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~). (i) Under Minimum Needs bnsicallyantl-povertyproqrarnmes. Allthese

Programme, an outlay of Rs. programmes are being implemented
3,364.001akhs during 1991- throughout the country including Uttar
92 andRs.4,243.00 lakhsduring Pradesh. Theseprogrammes aim atcreating
1991-93 was sanctioned in the employrnentopportunitiesanddurableassets
Education Sector to the State of like roads, houses for weaker sections and
Maharashtra. other infrastructure in the rural areas and

therefore these programmes attack interalia
problems of unemployment and
backwardness as well. These measures,
therefore, have adirect bearing on improving
the quality of life of the people living in rural
areas. Major employment generation
programme being implemented In Uttar
Pradesh are Jawahar Rozgar Yojana (JRY)
and Integrated Rural Development (IRD)
alongwith their sub-schemes.

(ii) Undermajorcentrallysponsored
programmes in the Health
Sector, an amount of Rs.
3,584.00 lakhs was allocated
during 1991-92and Rs.4,210.35
lakhs during 192-93. Aclual
expenditure for the year 1091-
92 is not yet avairable.

(c) The Government of Maharashlra
has spentthe allocated funds under most of
Iheschemes and in some cases even
exceededthe allocated funds.

(d)Question does not arise.

[Translation]

Backwardness and Unemployment
In U.P.

1121.SHRI RAJVEER SINGH: Will the
PRIMEMINISTER be pleased to state:

(a) whether any concreate plan has
beenformutated to solve the problem ()f
backwardness and unemployment in the
villagesof uttar Pradesh; and

(b) if so, the main features thereof,
together with the reports of the survey
conductedin this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI G. VENKAT
SWAMY): (a) The rural developrnent
programmeswhich are being implemented
by the Ministry of Rural Development are

(b) The main features of the major anti-
poverty programmes i.e. Jawahar Rozgar
Yojana (JRY) and Integranted Rural
Development (IRD) are given below:-

JRY which was started in 1989 after
merging National Rural Employment
Programme (NREP) and Rural Landless
Employment Guarantee Programme
(RLEGP) is designed to generate wage
employment for the unemployed and under
employed through creating economic
inlrastructure in the rural areas which in turn
will improve the over-all quality of life of the
poople living in rural areas. IRDP which was
started in 1980 is another programme
designed to. generate self-employment in
rural areas through giving assets to the
persons living below poverty line. In the
Eighlh Plan the emphasis is on generation of'
employment opportunities through rural
industrialisation and upgradation of skills
and technoloqy. The Training of Rural Youth
for Suit Employment (TRYSEM) which s a
component of IRDPfunctions as afacilitating
component of IRDP. The programme of
Development of Women & Children in Rural
Areas (DWCRA)<which isalso acomponent
of IRDPairmsto improve thesocio-economic
status of women through creating
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opportunities in income generation activities (b) If so, the details thereof and the 
on a self-sustained basis. details of the Bhandars' network In and out 

01 Oelhi; 
In the Eighth Plan keeping in view the 

Inflation rates, the Income limit for determining 
the poverty line has been revised upwards at 
Rs. 11,0601- by the Planning Commission. 
In view of this, the StateslUTs have been 
adviS9d to conduct fresh surveys for 
identification of rural families below poverty 
line. Uttar Pradesh is also conducting this 
survey. 

(English) 

expansion of Network of Kendrlya 
Bhandar and Losses In the Branches 

1122. SHRI JEEWAN SHARMA: WUI 
the PRIME MINISTER be pleased to slale: 

(a)whetherthe Kendriya Bhandars have 
sought additional funds of Rs. 1.50 crore 
fromthe Govemment to expand their network 
In the CapItal and other places in India: 

(c) whethermalority of the branch stores 
of the Bhandars are running in huge losses; 

(d) If so, the details thereof and the 
reasons therefor; 

(0) the steps taken to close down the 
uneconomical branch stores; and 

(I) if not, the reasons therefor? 

. 1l-tE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCESANDPENSIONS(SHRIMATI 
MI\RGARET AlVA): (a) to (I). Kendrlya 
Bhandar has sought from Government 
financial assistance of As. 42.24 lakhs for 
opening 10 new stores In Delhi and outside 
al the rate of Rs. 4.22. lakhs for each store. 
Details of assistance for each store are given 
below:-

(a) Furniture, Racks, Weighing Machine, Cash Rs.l,10,000 

(b) 

Cc) 

(d) 

Register Machine etc. 

Average inventory to be purchased Rs. 3,00,000 

Salary of start for the initial month Rs.7,500 

Misc. Expenditure Rs.5,OOO 

Total financial requirements 'or one slore. Rs.4,22,500 

The Kendriya Bhandar has a network 01 OB branch stores as per details given below:-

(i) DelhilNow Delhi 

(ii) Bombay 

(iii) Madras 

---_._._-_._----------
68 stores 
including 
four mobile 
Vans 

2 Stores 

9 Stores-
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DeIhVNew Delhi 68 storos 

(iv) Hyderabad 

(v) Bangaloro 

(vi) Tirupati 

lvii) Mussoorie 

(viii) Chandigarh 

(ix) Manesar (Haryana) 

The Kendriya Bhandar is running 88 
branch stores. As each store does not have 
a separate accounts branch it is not possible 
to assess the profitability of each individual 
branch store. However, in 1990-91 the 
Kendriya Shandar as a whole earned a prolit 
of Rs. 72.01 lakhs. 

Since the overall operation of the 
Kendriya Bhandar do not show losses, there 
is no proposal to close down any of the 
branch stores. The Kendirya Bhandar's 
objective is to make available to itscustomors, 
who are essentially Central Government 
employees, commodities and other 
consumer goods at reasonable prices, as 
nearto their places of residence as possiblu. 

ISRO Contribution to Defence 
Potential 

1123. SHRI VILAS MUTIEMWAn: Will 
the PRIME MINISTER be pleased to stato: 

(a) the contribution of Indian Space 
Research Organisation (ISRO) to defence 
potential; 

(b) whether U.S. has shown anyconcern 
in this regard; 

including 
four mobile 
Vans 

2 Stores 

2 Stores 

1 Store 

1 Store 

2 Stores 

1 Store 

(cl if so, the reaction of the Govemment 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY, (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVE.LOPMENT (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
The space programmes of ISRO are for 
peaceful purposes only. 

(bl and (c). Do not arise. 

Economic Ties with Gulf Countries 

1124. SHRI GEORGE FERNANDES: 
Will the PRIME MINISTER be pleased to 
stalo: 

(a) whether the Government are jointly 
exploring the possibilities of deepening 
economic ties with Ihe Gulf States of Bahrain, 
Oman and Qatar, and 

(b) if so, the details thereof; and 

(cl whether India and Oman have agreed 
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to organise a business seminar in which (b) if so, the bilateral and multilateral 
potential entrepreneurs from the entire Gulf- issues figured in his talks with Indian leaders 
region are proposed to participate; and and the broad outcome thereof; 

(d) if so, the detaHs thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (Sllnt 
R.l. BHATIA): (a) Yes, Sir. 

(b) In Bahrain, it is proposed to send an 
Indian Chamber of Commerce delegation to 
explore business opportunities. There will 
also be a return visit to Bahrain by an Indian 
Minister dealing with economic matters. In 
Oman, we have agreed to establish a Joint 
Commission for economic and technical 
coop£ration; have renewed our interest in 
extending lIC's operations to Oman; have 
sought permission lor banks in Oman to 
market/promote Indian Investment 
programmes, and have agreed to promote a 
seminar in Muscat on business development 
and investment. In Qatar, we have agreed 
to have a third meeting of the Indo-Oiltari 
Joint Economic Committee. 

Cc) Yes, Sir. 

(d) The Ministry of External Affairs has 
commenced consultations with other 
Ministers/Departments, hnanclal institutions 
and Chambers 01 Commerce in regard to the 
organisation of this seminar. 

[ Translation) 

Vis" by Foreign Minister of Iran 

1125. SHRI AAVIND TRIVEDI: 
SHRI N.J. RATI-IVA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether thl: :oreign minister 01 Iran 
visited India recently; 

(c) whether any areas have been 
identilied for the cooperation between the 
two countries; and 

(d) il so, the details thereof? 

HIE MINISTER OF STATE IN THE 
MINISTRYOFEXTERNAlAFFAIAS (SHAI 
R.L. IlHATIA): (a) The Foreign Minister of 
Iran paid an official visit,to India on 18·19 
May, 1992. 

(b) Talks were held on promoting bilateral 
cooperation in various fields. Views were 
atso excnanged on global issues of mutual 
interest, developments in the region and the 
non-uligned movement. 

It was agreed that a multi-disciplinary 
dologation from India would visit Iran in July 
1992 to discuss specil ic projects which could 
be undertaken by India. Agreement was 
also reached on coveting the next meeting of 
the Indo-IranJoinl Commission in November 
1992. and on holding consultations on issues 
related to NAM prior to the Non-aligned 
Sumrnit. 

(c) and (d). The two sides have agreed 
to expend and diversify cooperalion in the 
fields 01 trade and economic relations 

[EngiiS/I) 

Water Supply and Sanitation In 
Karnataka with Assistance of World 

Bank 

1126. SHRI G. MADE GOWDA: Will the 
PntME MINISTER be pleased 10 slate: 

(3) whelherthere is any proposalto lake 
UI> an Accelerated Rural Water Supply and 
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Environmental SanHation Project with the (b) if so, the details of the main 
World Bank assistance in Kamataka; recommendations thereof; and 

(b) if so, the places selected thereof; 

(c) the total cost of the above project; 

(d) the number of villages to be coverod 
in different phases; and 

(e) the time by which it is likely to be 
implemented? 

THE MINISTER OF STATE IN TilE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RUnAL 
DEVELOPMENT) (SHRI UTTAMOHAI II. 
PATEL): (a) Yes. Sir. 

(b) The project is planned to cover 1 000 
villages in 10 districts viz. Bangalore Rural, 
Mysore. Dakshina Kannada, Shimoga, 
8elgaum, Gulbarga Mandya, Raichur, Oidar 
and Bellary. 

(c) The total cost of the Project has not 
been finalised but is likely to be about ns. 
143.46 crores. 

(d) 280 villages are proposed to be 
covered in phase I and 720 villages in Phase 
II. 

(e) The lolal project implemonlation 
period is 7 years from 1993. 

[ Translation] 

Interim Report on Agricultural 
Marketing 

1127.SHRICHHEDIPASWAN:Wililhe 
PRIME MINISTER be ploased to stalo: 

(a) whelher the Govornment have 
receivsd the interim report from Shri Shankar 
lal Guru on agricultural markeling: 

(c) Ihe steps being laken further by the 
Government in regard thereto? 

TilE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPAnTMENT OF RURAL 
DEVLLOPMENT) (SHRI UTIAMBHAI H. 
PATE L): (a) Yes, Sir. 

(b) The Committee has made the 
following important recommendations:-

(i) A perspective plan should be drawn 
upto bring at least SO percent of the 
estimated number of 30,000 
primary rural markets (including 
hals, shanties and shallies) under 
the ambit of respective State Market 
Regulation Legislation during the 
Vllllh Plan period. 

(ii) The Government's decision to 
transterthe Central Sector Scheme 
for development of markets to the 
States should be reviewed as the 
scheme will not received due 
importance and thrust in the State 
Sector. 

(iii) A separate National Bank on 
Agricultural Marketing. with 
branches spread all over the 
country. should be set up. The 
branches of the Bank should work 
in close cooperation with Market 
Committees operating in regulated 
markets to tap the savings of the 
farming community, provide aedil 
limits to commission agents for spot 
payments to tarmers and facilitate 
institulionalfinance for pledge loan 
schemes to prevent distress sales. 

(iv) The elections to the Market 
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Committees and the State (b) H so, the details thereof; 
Agricultural Marketing Boards 
should be held regularly to maintain 
their representative character. 
Majority represenlation should be 

(c) the time by which this Planning 
Division is likely to become operational; and 

given to farmers to safeguard their (d) the industries likely to be set up in 
interests. The tenure, composition trans - Yamuna area during 1992-931 

(v) 

and the procedures for the 
constitution of these bodies has 
also been suggested for adoption 
by States in their State Market 
Legislation. 

The term 'agricuHural mar1<eting' 
should be clearly defined in the 
State Market Legislation to include 
all crops and all activities from the 
stage of harvest to their ultimate 
consumption. The exclusion of 
certain commodities from the 
purview of State Market Legislation 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) AND 
TilE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (PROF. P.J. 
KURtEN): (a) to (c). No Sir. At present there 
is no such proposal under consideration of 
thaGovl. 

(d) The information is being collected 
and will be laid on the Table of the House. 

and entrusting their marketing to [Eng/is/I) 
commodity Board should not be 
permitted. CRA Y Super Computer 

(c) As agricultural marketing is a State 
subject, action is to be taken mainly by 
States. UTs. Some of the recommendations 
involve elaborate consultations with dillerent 
MinisterslDepartments of the Central and 
State Governments and other concerned 
agencies. Action has been initiated in Ihis 
regard. 

Industrial Development of Trans 
Yamuna Area 

1128. SHRI B.L. SHARMA PREM: 
SHRI PHOOL CHAND 

VERMA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whetherthe Government propose to 
set up any separate Planning Division tor 
trans-Yamuna area of Delhi lor its industrial 
development; 

1129. SHRI SUDHIR RAY; Will the 
PRIME MINISTER be pleased to state: 

(a) whether there is any c;ondition 
attached with the purchase of U.S. made 
Cray Super Computer; 

(b) if so, the details thereoi; 

(c) whether the said equipment is 
proposed to be used freely by the Indian 
Scientists; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) to (d). The 
utilisation olthe CryXMP-14 SuperComputer 
for the National Centre for Medium Range 
Weather Forecasting (NCMRWF), Delhi is 
governed by an Indo-US bilateral agreement 
which permits the use of the Supercomputer 
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In specified areas ot research. Research in first hall of 1992; and 
areas not specified under tl ,e Agreement, 
can be undertaken with mutuat consent of (c) if so, the reasons therefor? 
the two Govemments. 

The Supercomputer is primanlY used 
for weather research. Indian scie!:ltists 
wishing to use the Supercomputer have to 
follow a prescribed procedure laid down by 
the Government. 

Cases of Industrial Disputes 

1130. SHRI VISHWANATH SHASTRI: 
Will the PRIME MINISTER be pleased 10 
state: 

(a) the total n~mber of cases relating 10 
Industrial disputes pending in the Labour 
Courts in 1990-91 and 1991-92 years-wise 
and State-wise; 

(b) whetherthere has been increased in 
the number of industrial disputes during the 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGl-! GHATOWAR): (a) A Statement 
showing the number of industrial disputes 
pOJ)ding before the Labour Courts and 
Industrial Tribunals set up by the State 
Governments/Union Territory 
Administrations and the Central Govemment 
Industrial Tribunal-cum-Labour Courts 
available as on 30.06.90 and 30.06.91 Is 
all ached. 

(b) and Ccl. The information about the 
number of industrial disputes pending as on 
30.06.92 is not available. However, the 
number of industrial disputes pending with 
the Labour Courts and Industrial TribunalS 
generally has shown an increase and efforts 
are made to increase the number 01 Labour 
Courts/lndustrial Tribunals as Possible. 

STATEMENT 

Number of Industrial Disputes under Industrial Disputes act. 1947 pending before Labour 
Courts. Industrial tirbunals and Industrial Tribunal-cum-Labour Courts set up by State 
Governemnts and Union Territory. Administrations and the Central Govement Industrial 
Tribunal-cum- Labour Courts as on June 30. 1990 and June 30, 1991. 

SI. No. Name of States No. of Industrial Disputes pending 
Union Territory/ 
CGIT -cum-Labour As on 30.6.90 As on 30.6.91 
Court 

1. 2 3 4 

1. Andaman & Nicobar 7 14 

2. Andhra PradeSh (;018 6918 

3. Arunachal Pradesh 0 0 

4. Assam 317 380 

5. Bihar 686 768 
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SL No. Name.of States No. of Industrial Disputes pending 
Union Territoryl 
CGIT -cum·Labour As on 30:6.90 As on 30.6.91 
Court 

1. 2 3 4 

6. Chandigarh 826 793 

7. D& N Haveli 0 0 

8. Daman & Diu 0 0 

9. Delhi 18816 21297 

10. Goa 174 214 

11. Gujaral 39571 40784 

12. Himachal Pradesh 217 253 

13. Haryana 4400 4636 
/ 

14. Jammu & Kashmir N.A. NA 

15. Kerala 1358 1497 

16. Kamalaka 9716 9217 

17. Lakshadeep 0 0 

18. Meghalaya 0 0 

19. Maharashtra 10438 11834 

20. Manipur 0 3 

21. Madhya Pradesh 1965 2067 

22. Mizoram 0 0 

23. Nagaland 0 0 

24. Orissa 734 936 

25. Punjab 7039 8152 
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Sf. No. Name of States No; onndustrfal DIsputes pendIng 
Union Terrltoryl 
CGIT -cum-Labour As on 30.6.90 As on 30.6.91 
Coulf -.-. 

1. 2 3 4 

26. Pondicherry , 41 25 

27. Rajasthan 6834 7608 

28. Slkkim 0 0 

29. Tamil Nadu 5977 7173 

30. Trlpura 0 2 

31. Uttar Pradesh 10449 12076 

32. West Bengal 2278 2245 

,Total: 127880, 138899 

1. OOfTAsansol. 83 72 

2. OOIT Bangalore 175 234 

3. COfT No.1 Bombay 121 177 

4. COlT NO.2. Bomt>8y 167 1-8'$ 

5. COfT. Calcutta ?84 284 

6. COlT. Chandlgarh 431 579 
,,, 

7. CGITNo.l.Dhanb~ '\32" 481 
, ' 

8. oolT No. 2.Dhanbad <433 495 

9. eGIT. JabaJpur 782 812 

10. COlT. Kanpur 636, 741 

11. oofT, New Deihl 369 460 : 

Total: 3913 4523 
, 

Grand TotaJ 131793 143422 
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Joint Research Projects with Japan talks/meetings took place between senlro 

1131. SHRI 5ARAT CHANDRA 
PATTANAYAK: Will the PRIME MINISTER 
be pleased to state: 

(a) whether t'he Governemnt have 
entered Into an agreement with Japan to 
take up joint research projects in key areas; 
and 

(b) if so. the areas identified in this 
regard so far? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVelOPMENT) (SHRI 
RANGARAJAN KUMARMANGALAM): (a) 
and (b). Sir. an Agreement on Cooperation in 
Science and Technology was Signed with 
Japan ,n November 1985. which provided an 
·urrbreUa for joint research projects in areas 
of common interest to the two sides. These 
Included disaster prediction prevention •. 
weather prediction. tissue culture. vaccines. 
recycling technologies, material research 
etc. 

2. In addition to this intergovernmental 
arrangement. more recently consultative 

Sector Eighth Five 
Year Plan 
(1992-97) 

large & Medium 195.00 
Industries 

Vii. & small scale 435.00 
Industries 

scientists of the two countries at the Inillativ. 
of the Japan Society for the Promotion of 
Sciences. Their recommendations are 
expected to pave the wayforstrongerbllateral 
mechanisms for science and technology 
cooperation. including newer areas of 
advanced technological research. 

Allocation for Industrle. In Gujarat 

1132. SHRI KASHIRAM RANA: Will the 
PRIME MINISTER be pleased to stale: 

(a) the amount proposed to be invested 
during the current financial year and the 
Eighth Five Year Plan for setting of medium 
and large scale industries in Gujarat; and 

(b) the funds proposed to be anocated 
for selling up small scale industries in the 
State during the said period? 

THE MINISTER OF STATE IN THE 
MINISTRY 9F INDUSTRY (DEPARTMENT 
OF iNDUSTRIAL DEVELOPMENT 
(SHRIMATI KRISHNA SAHI): (a) and (b). 
Planning Commission have approved the 
outlays for selting up of large. medium and 

. small scale industries in the State of Gujarat 
during the Eighth Five Year Plan Period 
(1992-97) and Annual Plan. (1992-93) as 
follows:-

Annual Plan 
(1992-93) 

38.00 

83.20 

(Rs. CroTes) 
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Setting up of Public Sector (d) the steps taken to boost the 

Undertakings production of engineering goods in the 
country? 

1133. DR. VASANT PAWAR: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Govemment propose 10 
set up some public sector units during the 
Eighth FiVe Year Plan; 

(b).if so, whether there is any proposal 
to set up these units in any rural areas 10 
provide employment to unemployed rural 
youth; 

(c) whether any survey in this regard 
has been conducted; and 

Cd) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRV OF INDUSTRY (DEPARTMENT 
OFHEAVVINDUSTRVANDDEPARTMENT 
OF PUBLIC ENTERPRISES): (SHRI P.K. 
THUNGON): (a) to Cd). Setting uf of new 
Public Sector Undertakings availability of 
resources and the needforbalanced regional 
developmentofthecountry. Needforcroalion 
of fresh employment opportunities in rural 
areas ;s also kept into consideration. The 
Eighth Five Vear Plan is yet to be· placed in 
the Parliament. 

Production of Engineering Goods 

1134. SHRI RUPCHAND MURMU: Will 
the PRIME MINISTER be pleased to slalo: 

(a) whetherthere is a fall in the production 
of engineering goods in the country during 
the last three years: 

(b) if so, the reasons therefor; 

(c) the position of India regarding export 
of the engineering goods to Ihe world market; 
and 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI KRISHNA SAHI): (a) and (b). 
The engineering Industry has recorded a 
decline of 6.3% during the period April to 
January (1991-92) over April to January 
C 1990-91). The fall In production is due to 
various factors like poor performance of 
infrastructure industries, shortage of. raw 
material, stringent import restriction imposed 
due to balance of payment position, credit 
squeeze, demand recession in the market, 
etc. 

(c) Indian engineering exports account 
lor a very small part (nearly 0.10%) of the 
global engineering exports. 

(d) Steps taken to boost the production 
of the engineering goods are - substantial 
deregulation of the indllstrlal seelor and 
promotion of foreign investment in high priority 
areas as per the new Industrial Policy; 
measures taken In the Union Budget for 
1992·93 such as reduction of duties on 
Capital Goods, convertibility of Rupee, 
reduction in. Statutory liquidity RatiO, 
reduclion in inlerest rales and elimination of 
Impolt Licenc:e except for small negativellist 
of item in the New Export-I[TlI')()!t Policy 
(1992-93). 

[ Translation) 

Small Scale units In Uttar Pradesh 

1135. SHRI SATYA DEO SINGH: 
SHRI BRIJ 'BHUSHAN 

SHARAN SINGH: 

Willihe PRIME MINISTER be pleased 
10 slato: 



98....,."AnSMt'$ JUlY15,1992 w.m.n ...... '. 
(a) the number of small scale Industries respec:tiveIy. Location-wile (DiItdcI .... ) 

aet up In Uttar Pnldesh cbing 1990-91 and detaUS4I these Dlglstered unb .... given In 
1991-92 arid their locations 1fi8reof; the enc1used statement 

(b) whether the State Govemment ·has 
,ught any; financial. assistance from the 
lion Govemment forseUing up amaH sc;ale 
juslrtes In the State; 

(c) if 80, the amount of financial 
assIS1ariOe Ilkefy to be provided to the Slate 
Govemment for setling up of additional units 
of amaR_1e industries during 1992-93; and 

(d) the steps taken or proposed to be 
taken to encouragftetllng up of more smaR 
scale industries In the State? 

, THE MINISTER OF STATE IN THE 
MfNISTRYOF INDUSTRY (DEPARTMENT 
OF SNAll SCALE INDUSTRIES AND 

(b) and (c). The facUlties and ~ 
given by the Union Governemnt for .. tIIrig 
up small scale Industries Include provlalon cI 
Infrastruc:tural support and concessions Ike 
concesslonal finance, excise benefits, 
marketing support through reservation of 
hems for exclusive production In the smaJI 
scale sector, reservation of ilemsforpwdlase 
from sman scale units, supply of machinery 
on hire-purchase from sman scale units, 
supply of machinery on hlre-purchase basil 
by National Small industries CorporatIon, 
provision of technlcallmanagerlallec:onon*: 
consuhancy services, provision of industrial 
accommodation testing facilities and common 
facility services. 

AGRO AND RURAL INDUSTRIES) AND . (d) The primary objective of the policy 
THE MINISTER .OF STATE IN THE measures for promoting and strengthening 
MINIS;rRY OF COMMERCE (pROF. P.J. smaH, tiny and viRage enterprises laid In 
KlJRJEN): (a) 30246 and 33046 (provisional) Parliament on 6.8.1991 Is to l"lHlrt more 
s~lI.scale units were registered on vitality and grOWlh-i"1>8tus to small scale 
permanent bails WIth the State Directorate sector 10 enable it to contribute its mite fully 
of Industriet, Govemment 0' unar Pradesh to the economy In an StateslUTs, Indudlng 
during thlt-· years 1990·91 and 1991-92 Uttar Pradesh. 

STATEMENT 

NurTt»r of Smao Scale Industries set up In Uttar Pradesh during the year 1990-91 and 
1991·92 

S. No. Name of the District 

1. Hardawar 

2 .. Saharanpur 

3. Muzaffar Nagar 

4. Meerut 

5. Ghazlabad 

No. of Small Scale IncJuslTles 
set up during the year 

1990-91 1991·92 

314 337 

700 745 

965 1129 

1235 1488 

980 1228 



201 Written Answers ASADMA 24. 1914 (SAKA) Wrftten Answers 202 

S.No. Name of the DIstrict No. of Small ScaI9 Industri9s 
set up during the year 

1990·91 1991-92 

6. Bulandshahar 908 1118 

7. Agra 598 733 

8. Aligarh 694 684 

9. Mathura 528 553 

10. Mainpuri 260 348 

11. Etah 383 369 

12. Firozabad 334 477 

13. Barailly 719 80S 

14. Badaun 579 629 

15. Pilibhit 442 484 

16. Shaajahanpur 594 . 616 

17. Moradabad 884 969 

18. Rampur 457 498 

19. Biznore 460 504 

20. Jhansi 552 555 

21. lalilpur 377 372 

22. Jalaun 365 370 

23. Banda 301 311 

24. Hamirpur 288 327 

25. lucknow 775 830 .. ..... 

2'3. Rai Barali 418 445 
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. S.No. Name of the District No. of SmaH Scale Industries 
set up during the year 

1990·91 1991·92 

27. Lakhimpur Khari 293 334 

28. Sitapur 389 337 

29. Unnao 577 613 

30. Hardoi 433 472 

31. Allahabad 915 981 

32. Fatepur 471 514 

33. Pratapgarh 314 302 

34. KanpurCity 500 568 

35. Kanpur Dehat 532 510 

36. Elawa 454 497 

37. Farukhabad 459 511 

38. Varanasi 985 997 

39. Mirzapur 292 483 

40. Sonebhadra 253 304 

41. .~aunpur 377 378 

42. Gazipur 465 446 

43. Ballia 450 415 

44. Gorakhpur 350 450 

45. Basli 250 280 

46. Deoria 415 416 

47. Azamgarh 281 311 
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S.No. Name of the District 

48. Siddhar Nagar 

49. Mau 

50. Mahaganj 

51. Bahraich 

52. Gonda 

53. Faizabad 

54. Barabanki 

55. Suflanpur 

56. Oehradun 

57. Pauri 

56. Tehri Garwaf 

59. Chamofi 

60. Uttar Kashi 

61. Nainital 

62. Afmora 

63. Pithoragarh 

64. Noida 

Tolal 

No. of Small Scale Industries 
set up during the year 

1990·91 1991-92 

218 219 

162 166 

200 221 

316 362 

341 365 

585 655 

476 543 

470 489 

463 489 

228 254 

219 435 

225 218 

226 191 

565 694 

428 355 

278 281 

261 268 

30246 33046 
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Sick Industrial Units In Kerala 

1136. PROF. SAVITHRI 
LAKSHMANAN: WUI the PRIME MINISTER 
be pleased to state: 

(a) the total number of sick industrial 
unils In Kerala at present; 

(b) the number of such units which have 
beencloseddownandthenumberofworkers 
In those closed units; 

(c) whether the Government have 
chalked out any rehabilitation plan for 
accommodating these workers; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MHSTRYOF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI KRISHNA SAHI): (a) and (b). 
Accoroing to Reserve Bank of India, 16, 115 
Industrial units in the small scale sector and 
32 Industrial units in the non-small scale 
sectorwere sick in the State Qf Kerala as at 
the end of Septerrber, 1990. 10 industrial 
units in the non-small scale sector were 
NpOrteddosed as althe end of September, 
1990. Similar information with regard to small 
scale Industrial units is not maintained 
c:8ntrally. 

Information. regarding number of 
workers In the closed sick units is notcentrany 
maInIai!'8d. 

(c) and (d). Some of the important 
aspects for revival/rehabilitation of sick 
Industrial units are given in the enclosed 
~ 

STATEMENT 

Steps taken by the Government of India 
for the revival for SicIc Industrial Units. 

(1) The Government have enacted a 
comprehensive legislation namely. 
'The Sick Industrial Companies 
(Special Provisions Act, 1985'. A 
quasi-judicial body designated as 
''The Board for Industrial and 
Financial Reconstruction (BIFR)' 
has been set up under the k1 to 
deal with the problems of the sick 
Industrial companies In an effective 
manner, which has become 
operational with effect from the 15th 
May, 1987. 

(2) The Reserve Bank of India have 
Issued guidelines to the banks for 
strengthening at the inciPient stage 
so that corrective measures are 
taken in time. 

(3) the banks have also been directed 
by the Reserve Bank India to 
10rmulate rehabilitation packages 
for the revival of potentially viable 
units. the banks and financial 
institutions evolve rehabilitation 
packages for the revival of sick 
units. 

(4) Reserve Bank of India have also 
issued guidelines separately to the 
Banks indicating parameters within 
which banks could grant reliefs and 
concessions for rehabilitation of 
potentialy viable sick units without 
reference to RBI both In the large 
and small scale sedolS. 

(5) On the advice of the Govemmen\ 
of India, Reserve Bank of India has 
set up State Level inter-Institutional 
Committees (SUlCs) In all States 
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under the chalrman.h tp of -drift for such a long time? 

(6) 

(7) 

(8) 

Secr8lary. Industries Department 
of the concerned State 
Governments for working out a 
rehabilitation package for revival of 
viable sick smaO scale units. 

Financial assistance In the form of 
long term equit~ type assistance -
upto As. 1.50.0001· to units with a 
project cost not exceeding As. 10 
lakhs at a nominal service charge 
of one per cent per annum Is also 
avaHabIe to potentially viable sick 
sman scale Industrial units from the 
National EquHy Fund set up In . 
August. 1987. 

The Union Ministry of Industry Is 
also operating a Centrally 
sponsored Margin Money Scheme 
lor revival of sICk sman scale units, 
under which quantum of assislance 
per unit Is upto As. 50,0001·. 

Smallndustries Development Bank 
of India (SlOB I) has been 
established to function as an Apex 
Bank for tiny and small scale 
Industries. 

A separate Refinance Scheme for 
Rehabilitation (RSR) Is being managed by 
SIOBI for revival of potenlialy viable sick 
sman scale Industrial units. 

Performance ~f Public Sector 
Undertakings 

1137. SHRI BASUDEB ACHARIA: Will 
the PRIME MINISTER be pleased to stalo: 

(a) whether the performance of public 
sector undertakings started faiUng since lhe 
SlXthFlveYearPlanandreachlngtheulllmate 
height In the Sevenlh Plan: and 

(b) • so. the reasons 'or allowing such a 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPARTMENT 
OF PUBLIC ENTERPRISES): (SHRI P.K. 
THUNOON): (a) No. Sir. 

(b) Does not arise. 

I Translation] 

Compensation to Retrenched 
Employees 

1138. SHRI DEV, BUX SINGH: 
SHRI RATILAL KAlIOAS 

VERMA: 
SHRI OATTATRAYA 

BANOARU: 

win the PRIME MINISTER be pleased 
10 slale: 

(a) whether the Conmltteeon industrial 
Relations Ad has recommended to inCrease 
the co.,..,ansation amount being paid to 
retrenched efT1)loyees; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR '(SHRI PABAN 
SINGH GHATOWAR): (a) and (b). The 40th 
Slate Labour Ministers Conference. interaJia. 
considered the Ramanujam Committee 
Report on New lndustrmlRelations Law. In 
pursuance of the decision taken In the 
Conference a Group of five State Labour 
Ministers underthechairmanshlpol MInIsters 
01 State for Coal and labour has been 
consllluted to examine the areas of 
disagreement IntheRamanujamComrnllH 
Report with a vlewto arriving at aconsensus. 
The group In Its second meeting held on 1St "; 
June 1992 decided to recommend for 
conSideration by the Indian Labour 
Conference that a WOIker shoUld IiIe gIVen 
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retrenchment compensation of 45 days pay Conversion of EPF Into Pension 
Instead of 1 s- days' pay as at present for Scheme 
every completed year of service by all the 
Induslrlal units regardless of the number of 
their employees and turn over. 

[EngliSh] 

Closure of Mining and Allied Machinery 
Corporation UnH In Durgapur 

1139. DR. AS 1M BALA: Will the PRIME 
MINISTER be pleased to state: 

(a) whethertheGovemment propose to 
close down the Mining and Allied Machinery 
Corporation Unit in Durgapur, West Bengal; 

(b) if so, the details thereof; 

(c) whether the workers are without any 
work; and 

(d) the reasons for not utilising Ihe 
imported machineory of Ihis MAMC unit? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OFHEAVYINDUSTRVANDDEPARTMENT 
OF PUBLIC ENTERPRISES): (SHRI P.K. 
THUNGON): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) There are no imported machine lools 
which are idling at Durgapurplanl. However, 
Imported CKD units for Longwall Face 
equipmenl for JK Nagar Project of Eastern 
Coal Field Ltd. (ECL) are in the custody of 
MAMC as project has been delayed by Ihe 
customer. ECl have now decided that some 
01 the equipments 01 JK Nagar Project will be 
taken at Jhanjra for which the supplies are to 
be completed by August, 1992. 

1140. DR. A.K. PATEL: Wltl the PRIME 
MINISTER be pleased to state: 

(a) whether the Government propose to 
convert the Employees Provident Fund Into 
a pension scheme; 

. (b) if so, the details therefor; 

(c) whetherthe State Governments have 
been consulted in this regard; 

(d) if so, the reaction of the State 
Governments thereto; and 

(e) the slage at which the proposal 
slands at present? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGHGHATOWAR):(a)to(e). The Central 
Board of Trustees, EPF is a tripartite body 
consisting of represenlatives of employees, 
employers and CentraVState Governments. 
The Board has unanimously recommended 
lor introduction of a suitable pension scheme 
for the EPF subscribers. The Scheme 
provides for payment 01 monthly pension in 
the case of superannuation, retirement, 
doath, permanenttotal disablement etc. The 
recommendations 01 the Board are at an 
advanced stage of consideration. 

Price of Newsprint 

1141. SHRI M.V. CHANDRA 
SEKHARA MURTHY: 

SHRI V. SREENIVASA 
PRASAD: 

SHRI GOVINDRAO NIKAM: 

Will the PRIME MINISTER be pleased 
10 slale: 
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(a) Vt,'lether-the Hindustan Newsprint (a)whethertheGovemmenthaveslnce ' 

Limited have hiked the prices of Indigenous started providing flnarictal assistance under 
newsprint; IRDPforthe upliftment of landless Scheduled 

(b) If so, the extent of price hike per 
tonne made by the Hindustan Newsprint 
Limited; 

(c) whether the Indian Newspaper 
Society has criticised the price hike; 

(d) the reasons for hike in the newsprint 
price; and 

(e) the steps the Government propose 
to take to bring down the prices of newsprint 
in the country? 

THE MINISTER OF STATE IN HIE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPARTMENT 
OF PUBLIC ENTERPRISES) (SHRI P.K. 
THUNGON): (a) and (b). The Hindustan 
Newsprint limited increased the price of 
standaidnewsprlntby Rs. 1,OOOperMTwith 
effect from 20.5.1992. 

(c) The Indian Newspaper Society has 
represented to the Government against this 
Increase. 

(d) This increase in prices was 
necessitated due to sharp increase in input 
costs. 

(e) There is no statutory control over the 
prices of Indigenous neWsprint. The import 
of newsprint has also been decanalised with 
effect from 1.4.92. The newspaper industry 
can Import 1 kg. of standard newsprint for 
every a kgs. of indigenously produced 
newsprint purchased by them. 

[ Translation) 

Assistance Under I.R.D.P. 

1142. SHRI RAM PWAN PATEL: Will 
the PRIME MINISTER be pleased to slate: . 

Castes/Scheduled Tribes direct to 
beneficiaries Instead of the present system 
of channelislng it through Government 
machinery; 

(b) is so, the number of such 
development blocks in the country where 
such assistance Is being given directly; 

(c) which of these funds viz. the funds 
given directly and that given through 
i:ltermediateries was utilised in a better way 
and the percentage of success thereof; and 

(d) if the percentage of better utilisation 
of the funds given directly Is higher, the 
reasons as to why this system Is not being 
followed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMEN1 OF RURAL 
DEVelOPMENT (SHRI UTI AMBHAI H. 
PATEL): (a) No .:.ir, All financial assistance 
under IRDP Is routed through the Olstrld 
Rural Development Agencies (ORDAs). 

(b) to (d). Does not arise. 

(English) 

Review of Biotechnology Programme 

1143. SHRI R. OHANUSKOOI 
.ATHlnlAN: Will the PRIME MINISTER be 
pleased to state: 

(a) whetherGovernmenl'$ attention has 
been drawn to the newsitemappearlng In the 
Times of India, dated 8 April, 1992 underthe 
caption "scientists to probe fink between 
vaccine, AIDS; 

(b) whethertheGovemment propose to 
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Industrial Dl8pUt .. review the entire Biotechnology programme 

including Vaccine Action Plan and other 
similar projeds In hand; 

(c) whetherthe Government propOse to 
appoint a high powel9d task force ~ non 
official scientists to look Into the matter 
Independently; and 

(d) If so, the delaUs theraof? 

ntE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF . 
OCEAN DEVELOPMENT) (SHRI 
RANGARAJAN KUMARAMANGALAM): 

, Government Is aware of the I8pOftIlnklng 
Polo VacclnewlhAl)S.and1he1SSUl'f1Jllons 
IIppM" to be hypothetical. 

(b)to (d). At pr8I8ntthera II noprqaal 
10 i8vtew lie BIotachnoIogy prograrnnaln 
the country which .. fomIIlatad on the 
advfce of Expert AdvIaory COmmIIteeI and 
Task Foal. Involvement ~ lie ICfenIIstI 
from wIhIn lie country and from 0UIIIde Is 
ensured. For apecIIIc piagrarnrn. and 
actfvItiM, Expert Advisory CommIlteea 
undertake Intensive and exlenslve 
8XII'IINIIIon and monItoItng. The Indo-US 
VacCIne Action Programme Is monIorad 
1twouF a high powerad Apex Comnllllee. 
Safely guIteIn. have been evolved which 
have 10 be foIIow8d IIrtcIIy for pwIUIng any 
-project baaed on recombinant DNA 
technology. All Apfx CotivnItee In the 
~ of EnvIronmInI and FcnIfI called 
.. oIn.acElIgII ..... ~AppRMllCon., .. 

• liM to IppI'DV8 any trill or IntRJducIIan of 
genetically e~ products In the 
country. 

1144. SHRI RAJNATH SONKAR 
SHASTRI: WIU the PRIME MI~ISTER b8 
pleased to state: 

(a> the number of industrial disputes 
between All India Industrial Finance 
Corporation Employees AssocIation and 
Managemenl of Industrial Finance 
Corporatlof1 pending before Ceotral Labour 
CornrnfssIonerlReglonai Labour Commis-
sioner In the country during the last three 
years; and 

(b) the number of df8putes aeHIed so far 
during the above period? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (., The number of 
InduIIrIaI dllput81 pending during the lui 
thrae years II 81 under: 

• 1988 5 

1981 11 

(b) During the same period, • 
memorandum of 88Ulement _ signed 
betrl88n 1hI partial In two C8I8I and an 
undelllandlng was raached In raapec:t of 
another 17 CI88I. 

~U.s. Aelallo,. 

.1145. DR. C. SILVERA: WlHIhe PRIME 
MINISTER ~ ~ to state the atepl 
takenipropOUd 10' be taken by the 
GovemmenI to strangthen further bUateral 
raIatIon8 will U.s.?' 
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THE MINISTER OF STATE IN' THE (a) the number ot new Industries 

MINISTRYOF EXTERNAL AFFAIRS (SHRI registere<1 in Uttar Pradesh after the 
EOU~.ROO FALEIRO):. Government announcement of new Industrial PoUcy; 
attach In"90rtancetothe continued expansion 
and dlversnlcatlon of relations between India 
and the USA.Tostrengthen bilateral relations 
in mutually agreed areas more frequent 
consultations between the two Govemments 
have been Instituted. Govemment continue 
to believe that Indo-US relations can be 
improved through a process of dialogue by 
seeking to narrow differences while 
safeguarding our national interests. 

Natlonallsatlon of Coal Mines 

1146. SHRI HARADHAN ROY: Will the 
Minister of COAL be pleased to state: 

(a) Ihe details of coal mines nationalised 
as per Coal Nationalisation Act, 1973; and 

(b) the name of each coal mine wHh 
quantum of land possessed by it on the date 
of nationalisation? 

THE DEPUTY MINISTER IN· THE 
MINISTRY OF COAL (SHRI S.B. 
NYAMAOOUDA): (a) The details ·of coal 
mines nationalised as per Coal Mines 
Nationallsation Act. 1973 are available in the 
Schedule of the Act published in the Gazelle 
oflndla. Extraordinary Part II, Section I dated . 
30th May, 1973. 

(b) Information regarding quantum of 
land possessed by each coal mine on lhe 
date of natlonallsatlon Is not readily available. 
It is felt that the time and effort required to 
collect and compile this information from all 
the coal companies may not be 
commensurate with the result sought to be 
achievtld. 

[ Translation] 

Industries whh Foreign Collaboration 
In Uttar Pradnh 

"47. SHRI BRIJ BH~N SHARAN 
SINGH: Will the PRIME MINISTER be 
plaasad to state: 

(b) the number of industries in the State 
set up with foreign collaboration after the 
announcement of new Industrial PoUcy; 

(c) whether the Government propose to 
grallt permiSSion to set up more Industries. 
with foreign collaboration in view of new 
liberalised Industrial Policy; and 

(d) if so, the details thereo'? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT 
(SHRIMATI KRISHNA SAHI): (a, After the 
announcement of new Industrial policy, til 
end of June 1992. 835 Industrial 
Entrepreneurs Memoranda were flied lor 
locating industries In Uttar Pradesh. 

(b) Approvals 'or 'orelgn collaborations 
generally do. not Indicate location of the 
projects to be set up under the coDaboralion 
and accordingly detaile of foreign 
collaboration approvals speclic 10 a Slale 
are not centrany maintained. 

. (c) and (d). As stated in the StatemerC 
on new'lndustrial Policy, foreign inveItrnInl 
which is In the interest of the country's 
Industrial development is welcome. In Older 
to invite foreign investment in high priorIy 
Industries. requiring Investments and 
adVanced technology. automatic ptrmsslon 
is granted 'or 51% foreign equity In high 
priorl1y industries. Sinilarty, technology 
. agreements within prescrlled rnonelafY and 
royalty limits a: .. also automatlcallypermllted. 

. For both 'orelgn investment and foreign 
technology. not failing within automallc 
approval parameters. the Government 

. considers and approves the proposals on 
merits. 
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Shortage of Passport Booklets 

1148. SHRI GABHAJI MANGAJI 
THAKORE: Will the PRIME MINISTER be 
pleased to state: 

(a) whether there Is acute shortage of 
passport booklets in various Regional 
Passport Offices in the country including the 
one in GuJarat; 

(b) if so, the reasons therefor; and 

(c) the steps taken to remedy the 
situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.l. BHATIA): (a) and (b).' The very 
substantial increase of over 50% in passport 
applications between 1990 and 1992, has 
resuhed In an occasional shortage of passport 
booklets in some passport offices. These is, 
however, as of date, no shortage of passport 
booklets In the passport office, Ahmedabad. 

(c) The India Security Press at Naslk 
has been advised to ensure that a sufficient 
number of booklets, in keeping with the 
antk:Ipated Increase in demand for passports, 
18 made available to all the passport offices. 

Technical Consultancy Arrangements 
for AmmonlalUrcta Plants 

1149. SHRI RAJESH KUMAR: 
SHRIMATISHEELAGAUTAM: 

Win the PRIME MINISTER be pleased 
to state: 

(a) whetherlheGovernment have Since 
approved the technical consultancy 
arrangements for Ammonia/Urea plants 
based on Boni>ay High Gas; 

(b) if so, the details thereof; 

(c) the criteria for engaging such foreign 
consuhants; and 

(d) the details of the technical 
competence of the consuhancy firm and 
their relevance to Indian conditions? 

THE MINISTER OF STATE IN THE, 
MINISTRY OF CHEMICALS AND 
FERTILISERS (DR. CHINTA MOHAN): (a) 
No tochnical consultancy agreement for 
ammonia/urea plants, based on Bombay 
High gas has recently been submitted to 
Government for approval. 

(b) to (d). Do not arise. 

Development of Chhota Nagpur, Bihar 

1150. SHRI KARIYA MUNDA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government propose to 
provide special incentives to various or 
ganisalions and companies/entrepreneurs 
willing to set up factories in Chhota Nagpur 
area of Bihar; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI KRISHNA SAHI): (a) No, Sir. 

(b) Does not arise. 

( Translation] 

Amount Allocated to Maharasht,.. for 
Cooperative Sector 

1151. SHRI PANDURANG PUNDLIK 
FUNDKAR: Will the Minister of PLANNING 
AND PROGRAMME IMPLEMENTATION'be 



, \ 
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pleased to state the details of the amount (b) and (c). Pursuant to a 
aBocated to Maharashtra for Co-operative recommendation of the First Meeting of the 
sector In the Eighth Five Year Pian? Committee Economic Cooperation (CEC) 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) An 
. amount of Rs. 25883lakhs has been allocated 
to Maharashtra for Co-operative Sector in . 
~e Eighth Five Vear Plan (1992-97) 

[English) 

Institutional Frame-Work for Trade 
lIberalisation Among SAARC 

Countries 

1153. SHRI SUDHIR GIRl: Will the 
PRIME MINISTER be pleased to slale: 

(a) whether a panel has been set up by 
'the SAARC countries to formulate an 
institutionalframe-workfortradeliberalisation 
among themselves; 

(b) if so, thesalientfealures thereof; and 

(c) if not, the steps taken by the 
Governemnt to expedite the process of such 
!ormulation? 

THE MINISTER OF STATE IN THE 
It4INISTRY OF EXTERNAL AFFAIRS (Slint 
R.l. BHATIA): (a) Yes, Sir. 

(i) Name of the Foreign 
Collaborator 

(li) Equity Participation ~y 
NRI/Overseas Corpo-
rate bodies owned by 
them. 

(iD)" Foreign Equity Partici-
pation 

held in September, 1991, an Inter 
Governmental Group (100) was set up to 
formulate and seek agreement on a 
institulionalframewgrk. including aframework 
01 rurles, under which specific measures for 
trade liberalisatlon among SAAAC countries 
can be furthered. The lOG was also mandated 
to examine a proposal to establish a SAAAC 
Preferential Trading Arrangement (SAPTA). 
The IGG held its first meeting in New Oelhion 
May 4·5,1992. 

Foreign Investment In Cosmetics 

1154. SHRI RUPCHAND PAL: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Govemment have 
approved any proposal forforeign investment 
in cosmetics during the last three years; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRVOF I"!DUSTRV (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI KRISHNA SAHI): (a) and (b). 
Government have approved a proposal for 
NRI/Foreign Investement and Foreign 
Technology Agreement in favour of Dr. Dadi 
Balsara, 173-A, Gold Hill Centre, Singapore 
-1130lorselting up of a joint venture project 
in Uttar Pradesh for the manufacture of 
Perfumes and Cosmetics on the following 
torms:-

MIS. Pupa, Italy 

51% (Filly-one percent), amounting to 
Rs. 13.26 crores approximately. 

20"10 (Twenty Percent) amounting to As. 5.2 
crores approximately .. 
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(iv) Royaby 

(v) Lumpsum payments 
Technical Know-how 
fee 

5% (Five percent) on internal sales and 8% 
(Eight percent) on exports, subject to taxes, 
over a period 01 10 years from the date of 
agreement or 7 years from commencement 
01 production. 

US$ 4,00,000 (US Dollars Four lakhs only) 

(vi) The outflow 01 foreign exchange on account of import of capital goods, components 
and raw materials, payments towards technical know-how, royaby etc., will be 
balanced by way 01 inflow of foreign exchange through foreign equity and fore~ 
exchange earnings of the project. 

(vii) The outilow of foreign exchange on account of dividend payments will be balanc~d 
by export earnings. 

(viii) Duration 01 agreement 

(ix) Validity of the approval 

10 years from the date of agreement, or 7 

years from the date of commencement of 
commorcial production. 

For a pariod 01 two years from the date of 
issue_ 

------------_._---_._-
[ Translation) 

Allocation for Rural Industries 

1155. SHRI RAM lAKHAN SINGH 
YADAV: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Union Government have 
allocated insu11icient amount tor the 
development of rural industries during the 
last three years, Slale-wise; 

(b) it so, the reasons \here'or; and 

(c) the details of expenditure incurred 
on tho development of rural industries during 
each of the last three years, State-wise?, 

n~E MINISTER OF STATE IN n~" 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMAll SCALE INDUSTRIES AND 
"GRO AND RURAltNDUSTRtES) (PROF. 
P .J. KURtEN): (a) to (c). No. Sir. The allocation 
tor development ot rural industries to State 
Governments and Khadi and Village 
Industries Boards has gone up during the 
tast three years as retlec\ed in the statement 
enclosed. 
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Rwlvll of Sick unn. 
1156. SHRI MANORANJAN 

BHAKTA: . 
·SHRIGEORGE FERNANDES: 

WI. the PRIME MINISTER be pleased 
tordate: 

(a) whether revival 01 sick unas and 
nNIaIisaIion 01 public sector undertakingS 
.... discussed In the IntemallonalLabour 
OrganIsatIon Conference he6ln Geneva on 
June 12.'1882: and 

.{ 

(b) • so, the details theraof? 
I 

THE DEPUTY MINISTER IN THE 
MlNISTRV OF LABOUR (SHRI PAeAN 
SlNGHGHATOWAR): (a) and (b). The Issue 
01 revival of lick unas and revlalsatlon 01 
public sector undenakings per se was not 
cliscussed at the 79th Session 0' the 
inleti1atlonal Labour conference held In 
Geneva from 3rd to 23rd June, 1992. The 
Conference, however, had an ~ Item 
on 'Adjustmenl and human resource 
dlMlopmIft' andadoptedarasolulianwhlch 
related Inter alia IQ education and lralnlng In 
response to SlrUclUraI ~menI, human 
raaOun:es development policies, containing 
the social costs of adjustment. equity In 
training and role 0I1he social partners. 

Scope for ~Ing Enzymes 

1157. SHRI NAWAl. kfSHoRE RAI: 
WiD the PRIME MINISTER be pleased 10 
stale: 

• (a) whether any study has been made 
lor pr8Sfnl and luture needs 01 Industrial 
enzymes and • so, the details thereof; 

(b) the preMIII quantum 01 producIion 
ageNt actual needs and the tOIIII lorex 

being spent on Its ~: and 

(c) whether the Govemment have 
raceivedanyproposallrom retired scientists 
to undertake • survey on the subject, Iso. 
action taken thereon? 

1l£ MNSTER OF STATE IN THE 
MlNlSTRVOFPARlIMtENTARY AFF~ 
AND MINISTER OF STATE IN THE 
MINISTRV OF SCIENCE AND 

__ T.EOHNOLOGV (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHRI 
RANGARAJANKUMARAMANGAlAM):(a) 
Ves, SW, a study has been conductecI by the 
Technology Information, Forecasting and 
Assesment CouncH (TlFAC), Department 01 
~ntiflCand Incbdrlal ReseaR:h, NewOeIhi 
through a Consulant Organisation. The 
current maJketsize In India Is estimated to be 
about As. 20 crcres • . 

(b) The major areas 01 apptlcatlon of 
enzymes are 'or the manufacture of a·amlno 
penlcHlanlc acid, dextrose monohydrate. 
dextrose anhydrous, therapeutic digestive 
enzymes, leather bating, textile designing. 
cheese manufacture, chill proofing of beer 
and detergent industry~ The currentloreign 
exchange spent Is estl'maled at As. 7.S 
crcresannuafty and Indigenous production Is 
worth about Rs. 5 crores. 

(c) No proposal Is pending with the 
aove,nmenL 

[ Trans/ilion) 

UnamployM Person. In Qujllnd _ 
Maharuhtra 

1158. SHRIMATI DIPIKA H. 
TOPIWALA: 

SHRI CHANORESH PATEl: 

WiI the PRIME MINISTER be pleased 
to state: 
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(a) the number of unemployed persons MINISTRY OF LABOUR (SHRI PAeAN 

registered In each year with theemploytl18nt SINGH GHATOWAR): (a) and (b). During 
uchangeslnGujaratandMaharashtrasince the yoars 1990 and 1991, the number of 
,it 990; and persons registered with the employment 

exchanges, not all of whom are necessarily 
(b) the number of persons provided Ilnemployed, and number of placements 

employment during each year? eflected lhrough the employment exchanges 
in Gularal and Maharashtra respectively 

THE DEPUTY MINISTER IN THE wore as given below: 

Gujarat .. ..-1990 

1991 

Maharashtra 1990 

1991 

Allocation for Small Scale IndustrIes 

1159. SHRI LALIT ORAON: Will the 
Minister of PlANNING AND PROGRAMME 
IMPLEMENTATION be pleased to stale: 

(a) whether the G~vememnt have 
enhanced allocation for small scale industries 

.. iUring the Eighth Five Ye;u Plan period; and 

(b) H so, the details thereof? 

Number I (In Thousands) 

Rogistrations PIaCtHl'J9nt, 

214.6 16.2 

196.6 16.2 

616.7 27.9 

578.8 29.6 

tHE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROSRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
sounCES (SHRI SUKH RAM): (a) Yes, Sir. 

(b) Break up of the public sector outlay 
lor' Village and Small Industries lor the 
Seventh Five Year Plan (1985-90) and Eighth 
Five Year Plan (1992-97) Is given In the 
all ached statement. 
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Increasing Complaints of Pensioners 

1160. SHRI JANARDAN MISHRA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the number of complaints 
by pensioners is on the increase; 

(b) if so, the concrete action proposod to 
be taken by Government in this regard; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STA'rE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCESANDPENSIONS(SHRIMATI 
MARGARET ALVA): (a) No, Sir. 

(b) and (c). Sanction and payment of 
pension operates on a decentralised basis. 
In the context of the need for expeditiously 
looking ihto the griegvances of pensioners in 
the respective MinistrieslDepartments of the 
Govemment of India and the estabflShments 
thereunder and in the Interest of spady 
disposal of their representations relating to 
pensionary malters, Secretaries 01 
MinisterieslDepartments of the Govemment 
of India have been requested to earmark an 
officer of the level of Joint Secretary in each 
MinistrylDepartment for looking tnto the 
grievances and representations of pensioners 
of their respective Establishmentsl 
Departments. 

(d) Does not arise. 

[English) 

Committee for mounting 
Unemployment 

1161. SHRI S.B. THORAT: 
PROF. SAVITHRI LAKSH· 

MANAN: 

Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
~oased to state: 

(a) whether a high level officials' 
Committee headed by Dr. Sengupta, 
Secretary, Planning Commission has 
submitted its report; 

(b) if so, the details of the main 
observations of the committee and Schemes 
suggested to reduce mounting 
unemployment among educated youth and 
others in rural and urban sectors separately; 

(c) the policy modifications carried 0UfI 
proposed to be carried out in the existing 
central sector schemes intended to pr.ovIde 
employment; 

(d) whethertheGovemmentproposeto 
formulate any new schemes to provide 
employment to unemployed educated youth; 
and 

<e) if so, the salient features lhereof and 
the extent of employment likely to be 

ovided? pr . 

TilE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAM~E IMPLEMENTATION AND 
MINISTER OF STATE IN THE MlNlSmy 
OF NON·CONVENTIONAl ENERGY 
SOURCES (SHRI SUKH RAM): (a) to (e'_ 
The Committee of Ministers on Boosting 
Employment for the Educated U~ 
had set up a Group of Officers, under the 
Chairmanship of Dr. Sengupta, Secretary, 
Planning Commission. The Group has 
submlUed hs report to the Committee of 
Ministers for its consideration. Furtheraction 
in the matter has to await the. 
recommendations of the Committee of 
Ministers. 



New Passport OffIces 

1162. SHRI MUMTAZ ANSARI: Will the 
PRIME MINISTER be pleased 10 slate: 

(a)whetherlhe Government propose to 
open new regional passport offices in the 
states of Uttar Pradesh and Bihar; 

(b) • so. by when and the proposed 
locations thereof; and 

(c) H not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MlNlSTRVOFEXTERNAl AFFAIRS (SHRI 
R.l. BHATIA): (a) to (c). The Government is 
reviewing the 'network of passport offices 
with a view to improving the provision of 
passportservices. TherevlewWQuldconsider 
the needfor additional passport. offices. their 
location and priority as also the availability of 
necessary additional financial and manpower 
resources. 

(English) 

Public Sector Undertakings In Uttar 
Pradesh and Haryana 

1163. SHRIAVTAR SINGH BHADANA: 
Win the PRIME MINISTER be pleaseclto 
state: 

(a) the details of Central Public Sector 
Undertakings functioning in Uttar Pradesh 
and Haryana; 

,.,.".,~ '40 
(b) Iht tol,llnvestlTJlnt midi ;,NChol 

these undertakings; 

(c) the losses and profits of each of 
these undertakings during each of the last 
Ihree years; and 

(d) whether the Government are 
considering any proposal to givelncentivesl 
aid to the loss making undertakings so .~at 
the employees of these undertakings art. not 
retrenched on their closure. 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OFHEAVVINDUSTRVANDDEPARTMENT. 
OF PUBLIC ENTERPRISES): (a) to (c~ 
There were seventeen and one public sector 
Undertakings having their registered offices 
In the Slate of Utlar Pradesh and Haryana 
respectively as on 31.3.1991. Tolal 
investment made in each of thes4! Central 
PSEs in terms of loans and equity. ne! profit! 
loss during last three years Is given In the 
enclosed Inltement. 

(d) Public enterprises which are 
chronically sick and which are unlikely to tum 
around are required to be refel1'8d to the 
Board for Industrial & Financial 
Reconstruction (BIFR} or some otherslmUar 
high level organisation creBled '10r the 
purpose for formulation of r.vivall 
rehabilitation schemes. National Renewal 
Fund has been set up to protect the Interest 
01 workers likely to be aHeeled b~ such 
rehabilitation packages. . 
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Implementation of Recommendations (a) the details of modemlsatlon and 

of National Commission on Labour expansion programmes undertaken for 
various paper mills during 1991-92; 

1164. DR. G.L KANAUJIA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government have 
received any complaints regarding non-
implementation of the recommendations 
made bylhe National Commission on Labour 
headed by P.B. Gajendragadkar by some 
Public Sector Undertakings; and 

(b) if so, the details thereof and aelion 
taken thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) No Sir. 

(b) Does not arise. 

Modernisation of Paper Mills 

1165. PROF. UMMAREDDY 
VENKATESWARLU: Will the PRIME 
MINISTER be pleased to state: 

. (b)whethersornelargepapermillshave 
also sought permission for expansion of 
their capacity during 1991-92, If so, the 
dotails thereof; 

(c) whether any proposals for expansion 
of large paper mills are pending ~ith the 
Government; and . 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATIKRISHNASAHI): (a) Thedetails 
01 modernisation and expansion programme 
undcltaken by paper mills during 1991-92 
are given in Statement -I attached .• _ 

(b) to (d). The details of the large paper 
units which have sought for expansion of 
capacity during the year 1991-92 are given 
in Statement -II attached. 
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Review of N.P.T. 

1166. SHRIMATI GEETA 
MUKHERJEE: Will the PRIME MINISTER 
be pleased to state: 

(a) whetherlhe Prime Minister had call~ 
for an International dialogue on review of 
Nuclear Non-Proliferation Treaty (N.P. T.) to 
make it non- discriminatory; and. 

(b) if so, the details thereof and the 
response of the other countries thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) and (b). At a 
press conference in Tokyo recently, Prime 
Minister drew attention to the fact that the 
Nuclear Non-proliferation Treaty is coming 
up for review at the 1995 NPT Review 
Conference. The Nuclear Non Proliferation 
Treaty in its present from is a discriminatory 
arrangement. conferring a privileged status 
on countries possessing nuclear weapons. 
It is too early state what position will be taken 
by States -party to the NPT - who will 
participate in the NPT review exercise. 

Diversion of Funds for Irrigation 
Projects in Gujarat 

1167. SHRIDILEEPBHAI SANGHANI: 
Will the Minister OF PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the Government of Gujarat 
has sought the approval of the Union 
Governmentforthe divers.ion of funds meant 
for irrigation projects for the development of 
another projects in the state; 

(b) if so, the reaction of the Government 
thereto; 

(c) the time by which the approval is 
likely to be accorded; 

(d) the total amount allocated to the 
Stale for irrigation projects; and 

(0) the amount actually utilised by the 
State Government so far? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROORAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) No, Sir. 

(b) and (c). 0'0 not arise. 

(d) THE approved outlay for irrigation 
sector in Gujarat State Annual Plan 1992-93 
is of·Rs. 473 crores. 

(e) Utilisation of funds Is in progress. 

Central Assistance for expansion 
Plans of Vlkranth Tyres 

1168. SHRIMATI CHANDRA PRABHA 
URS: Will the PRIME MINISTER be 
ploasod to state: 

(a) whether the Karnataka Government' 
had sought any Central assistance for the 
Expansion Plans of Vikranth Tyres, Mysore; 

(b) if so, the amount of assistance sought 
by the Government of Kamataka; and 

(c) the steps taken by the Government 
to sanction the financial assistance? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI KRISHNA SAHI): ( a) No, Sir. 

(b) and (c). Does not arise. 

Ban on LTTE 

1169. SHRI HARt KtSHORE SINGH: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether any reasons from SrI Lanka 
regarding ban on l nE; 
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(b) if so, the details thereof; SOUnCES (SHRISUKHRAM): (a) and (b). 

Tho tolal approvet.,Alnual Plan ouutlay of 
(c) whether the Government had taken KarnO:ltaka for 1992-93 is Rs. 1915 aores. 

up the matter with that country; and Thololalapproved outlay has been allocated 
Majorl Minor Heads of Development-wise. 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAl AFFAIRS (SHAI 
R.L. BHATIA): (a) and (b). On May 14, 
Government of India declared the L TIE as 
an unlawful association under the Unlawful 
Activities (Prevention) Act, 1967. In this 
context, the Prime Minister of Sri Lanka, 
while speaking in Sri Lankan Parliament on 
May 21, stated that the Sri Lankan 
Government did not "wish to prejudge the 
issues and take precipitatory unilateral 
action". 

(c) No, Sir. 

(d) Does not arise. 

Plan Outlay for Karnataka 

1170. SHRI V. DHANANJA YA KUMAFl: 
Will the Minister OF PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) the total annual plan outlay for 
Karnataka for 1992·93; 

(b) the allocation for central aided 
schemes; 

(c) whether any project with central 
assistance is included in the annual plan; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON·CONVENTIONAL ENERGV 

(c) and (d). As perthe information given 
by the State Government, externally aided 
Projects are the only projects with Central 
Assislance included in the Annual Plan. There 
are 26 Externally Aided Projects for which 
the provision for 1992-93 Is Rs. 639.39 
crores. 

[ Translation) 

liMT Units of Bangalore and Tumkur 

1171. SHRIMATISUMITRAMAHAJAN: 
Will the PRIME MINISTER be pleased to 
slate: 

(a) whether due to lack of proper co-
ordinal ion between Banglore and Tumkur 
Units 01 H.M.T. the Government have to 
bear an additional financial burden; 

(b) if so, the reasons therefor; 

(cl whetherthe Government have taken 
step in this regard; and 

(d) il not the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPARTMENT 
OF PUI3L1C ENTERPRISES) (SHRI P.K. 
THUI'IGON): (a) No, Sir. 

(b) to (d). Do not arise. 

[English] 

Colour T.V. Industry 

1172. DR. LAL BAHADUR RAWAL: 
Will the PRIME MINISTER be pleased to 
slate: 



255 written Answers JUL Y 15, 1992 Wrlften AnswetJ 256 
(a) the status 01 Colour T.V. industry in Electronics are given In the enclosed 

the country. statement -II. 

(b) the steps envisaged to further boost 
this industry; . 

(c) the production data of all Colour T. V. 
manufacture with their brand name and 
quantity during 1991; 

(d) whether any multinational company 
is entering in Indian to manufacture Colour 
T.Vs; and 

. (e)ifso, the steps Government propose 
to protect the indi_genous Colour T. V. 
industry? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHnt 
RANGARAJAN KUMARAMANGALAM): (a) 
The production of Colour TV Receiver during 
the last three years are given below:-

Year Production 
(in million nos.) 

1989 1.2 

1990 1.2 

1991 0.88 

(b) Measures takenl initiated by 
Government to give boost to the growth of 
TV Industry are given in the enclosed 
Statement -I 

(c) The names of colour TV (CTV) 
manufacturing units and the brand names 
used alongwith number of Colour Television 
sets martulacture by each during tho yoar 
1991 as reported to the Deoartment of 

(d) Some Indian companies have been 
approvod for manufacture of CTV sets with 
foreign collaboralions. 

(e) The libetalisation measures are 
expected to lead to healthy competition and 

. upgradation of quality of indigenously 
produced CTV receivers technological 
Osmosis. 

STATEMENT· 

1. Fiscal Measures 

Government vide Central Excise . 
Notification No. 72192 19.6.92 and 
73192 dI. 19.6.92 have announced 
certain excise duty concession for 
TV receivers and Colour Pictures ... 
Tubes respectively. 

2. General Policy and Plocedural 
measures: 

Licensing: 

(a) The entire electronicS industry has 
been exempted from the locational 
limitations imposed on other 
industries. 

(b) Licencing has been abolished for 
all industrial undertakings including 
companies covered under 
Monopolies and Restrictive Trade 
Practices (MRTP) and Foreign 
Exchange Regulation Act (FERA) 
for B & W TV sets. 

(c) The system of phased 
manufacturing programme (PMP) 
run on case by case has been 
abOlished. 

(d) DeveJopmentof smail scale industry 
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. 

. Is being encouraged. Approvals! and top loading cassette 
registrations have been totally mechanism. The value of Import 
decentralised to the level of State licence wUI be limited to 30% 0' the 
Directorates of Industries. FOB value of export realisation. 
Investment Omit for this sector has 
been revised upwards to· As. 60 

. lakhs and that for a~Hlary unns to 
As. 75lakhs. 

(e) Existing units are permitted to 
manufacture any article without 
additional investment under broad· 
banding subject to certain 
conditions. 

(I) Amendment to the MATP Act has 
removed the throshold ·Iimit of 
assets in respect. of MATP 
companies. 

(g) Govemmen1decidedtodiscon1inue 
with the Imposition olthe additional 
conditions in Letter of Intent I 
Industrial Licence in the case of 
Colour TV industry. 

Import and Export Policies: 

(a) Access to foreign exchange lor the 
Import of capital goods. parts and 
components required has bean 
provided freely through the system 
of partial convertibility introduced in 
the Budget 1992·93. 

(b) Tools. Dies. Moulds are available 
underOGL at concessional rate of 
custom duty. 

(c) The new Exim Policy allows tree 
Import of inputs except a few Items 
covered under the negative list. 

(d) The exporter of TV sets are now 
eligible for import licences to import 
populated. loaded orstuffed printed 
circuit boards and . Video Tape 
Deck Mechanism includqg front 

Elsctronic Technology Patk: 

Government Is considering a 
proposal to set up Electronic 
Technology Parks to attract major 
international electronic COf11)8l1les 
to establish global scales 
manufacturing faCilities 
incorporating the latest technology. 
Thlswillalso help Indian enterprises 
to attain global scales of operations 
and thereby enhance their product 
and process qualltYr.8nd 
International competitiveness: 

Velocity of Business: 

Action has been Initiated for 
'1lTl>rovlng the Velocity of Business 
In the Electronic Industry. It alms at 
removing procedural bottlenecks 
pertaining licensing. customs 
infrastructure etc. to speed up the 
development of Electronic Industry. 

1 . Infrastructure and other facilities: 

(a) Fordeveloping awamessofquallty 
a network 0' standardisation. 
Testing and Quailly Control(STOC) 
Laboratories have bn set up. Some 
Iabora10ries are authorised to test 
and certify for Intematlonal and 
national quality standards. this' 
mus1 help In lheexportsofelectronlc 
products. 

(b) To assure consumers quality 
production. B & W TV and CTV 
Certification Schemes have been 
introduced. 

Cc) For exports to 'Slngle European 



259 Wrtrfen AnSIWIS JULY 15, 1992 Written AnsMJIS 260 
industrial base. market after 1992- the industry is· 

being offered help and assistance 
in preparation to meet the ISO 
9000 requirements. 

(d) Technologydevelopment projects 
has been initiated by the 

" Technology Development Council; 
with a view to promote Innovation, 
product design and development 
which are all basic for the growth of 
a healthy industry. 

(e) Electronics Research and 
Development Centres have been 
set up to carry out R&D in wall 
identified areas which is also a 
measure fordeveloping sen-reliant 

(f) AnumberofCentresforElectronics 
Design and Technology (CEOTs) 
have been set up in various parts of 
the country with the basic objective 
of importing training with emphasis 
on aspects such as design product 
development technology and 
manufacturing processes with due 
regard to quality control, reliability 
maintenance etc. 

(g) Six months Service Technician 
Training Programme for repair and 
maintenance of corrvnonconsumer 
electronic products has been 
Initiated in 101 Ills. 
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Utilisation of Solar Energy In Villages PROGRAME IMPLEMENTATION AND 

MINISTER OF STATE IN THE MINISTRY 
1173. SHRI SYED SHAHABUDDIN: NON-CONVENTIONAL ENERGY 

Will the PRIME MINISTER be pleased to SOURCES (SHRI SUKH RAM): (a) and (b). 
state: Yes. Sir. The Ministry of Non Conventional 

Energy Sources has been implementing 
(a) whether there is any scheme for the countrywide demonstration and extension 

utilization of solar energy in villages; programmes forthe utilisation of solar energy 

(b) if so, the details thereof including the 
central outlay and contribution for each 
plant; 

(c) the number of villages in which such 
plants have been installed. State-wise as on 
March 31.1992: and 

(d) the number of villages in which such 
plants are proposed to be installed during 
the year 1992-93. Slate-wise? 

forvarious applications covering solar lights. 
sotar pumps. solar power plants, solar water 
heaters. solar cookers etc. Small capacity 
solar power plants in the range of 1-20 IKW 
are being established in unelectrifiedvillages. 
The plants normally provide power for 
domestic lights. street lights and television. 
The Central Govemment meets the cost of 
tho solar photovoltaic modules used in such 
piants while the remaining costs are met by 
tho concerned State Govemments. 

THE MINISTER OF STATE OF TilE (e) and (d). A statement giving state-
MINISTRY OF PLANNING AND wise details is laid on the table oftheHouse. 
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Ration Cards to Delhltes (a)whelherGovemmenthaveaproposai 

1174. SHRI MADAN LAL KHURANA: 
Win the PRIME MINISTER be pleased to 
state: 

(a) the number of people in Deihl who 
are getting essential commodities through 
Fair Price Shops; 

(b) the total number of ration cards 
Issued to Delhltes, permanent or temporary; 

(c) the number of peopie still left out; 

(d) whether the Government have any 
scheme to provide essential commodities to 
all the economically weaker sections, fixed 
income group people and the working class 
peoplegovemed under the Minimum Wages 
Act in view of prices; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION (SHRI KAMAL UDDIN 
AHMED): (a) and (b). The Delhi 
Administration has reported that it has issued 
about 25.46 lakh ration cards covering a 
population of over 1.2 crore (as on 
31.5.1992). 

(c) to (e). The Public Distribution System, 
atpresent,ls universal in character and does 
not distinguish the beneficiaries based on 
their occupation, income or geographical 
locations etc. Ration Cards are issued to 
uncovered persons an application, after due 
formalities. 

Chemical IndustrIes In Oris .. 

1175. SHRIGOPINATHGAJAPATHI:' 
Will the PRIME MINISTER be pleased to 
state: 

to s~t up sorrie chemical industries In OrIssa; . 

(b) II so, the details of the proposalS 
received in that regard; and 

(c) the places identified therefor? 

THE" MINISTER OF STATE IN THE 
MINISTER OF CHEMICALS AND 
FERTILIZERS (DR. CHINTA MOHAN): (a)' 
There Is no proposal for setting up of a 
chemical industry In Orissa by the 
Government. 

(b) and (c). Do not arise. 

Overcharging by Drug Compinle. 

1176. SHRI MOHAN RAW~E: WUI 
the PRIME MINISTER be pleased to state: 

(a) whether the Bureau of Industrial 
Costs and Prices has been asked to study 
the cost production of certain drugs, including 
vitamins; 

(b) if so, Ihe details thereof; 

(c) whether the Govemment are aware 
that certain drug manufacturing units in the 
country are overcharging the public for their 
productions; and 

(d) ilso, the steps proposed to betaken 
in this regard to remedy the situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR. CHINTA MOHAN): <a) 
and (b). The Cost·cum -technical study by 
BICP of Scheduled Bulk Drugs and 
examination of these reports Inthls Ministry 
is an on-going process. BtCP racommends 
the fair price for a bulk drug for a period of 
three years, 
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(c) and (d). As and when any complaint MARGARET ALVA): (a) Yes, Sir. 

of overcharging is received, the same is 
forwarded to the concemed State Drug 
Control Administration for investigation. In 
case the facts are found to be correct after 
the Investigation further action under OPCO, 
1987 as well as under the Essential 
Commodities Act, 1955 as the case may be 
• Is Initiated. 

Issue of Passports 

11n. SHRI YASHWANTRAO PATIL: 

(b) The UPSC appOinted a Committee 
under the Chairmanship of Shri Salish 
Chandra to review of scheme of Civil Services 
Examination. The Committee, In Its report 
recommended the introduction of Medical 
Sciences as an optional subjects for both 
Preliminary and Main examinations In view 
of the large number of candidates having 
medical background, appearing in the Civil 
Services Examination. 

Will the PRIME MINISTER be pleased to The Government has acepted this 
state: recommendation. 

(a) whether any proposal for issuing (Translation] 
passports immediately on paying more fees 
under consideration of the Government; Amendment In Industrial Laws 

(b) if so, the details thereof; and 1179. SHRI VILAS MUTTEMWAR: Will 

(c) the time by which this scheme Is 
likely to be implemented ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): (a) to (c). The procedures for 
Issue of passports are under constant review 
by the Govt. with a view to ensuring prompt 
and speedy processing of passport 
applications. 

Optional Subjects for Civil Services 
examination 

1178. SHRI GURUDASKAMAT: Will 
ihe PRIME MINISTER be pleased to state: 

(a) whether additional subjects are to 
be introduced as optional subjects in the civil 
services examinations; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCESANO PENSIONS (SHRIMATI 

the PRIME MINISTER be pleased to state: 

(a) whether the Government have held 
recently a meeting with the Labour Ministers 
01 the States to discuss the matter for making 
amendments in the industrial laws; 

(b) if so, the decisions arrived at the 
meeting; and 

(c) the time by which these decisions 
are likely to be implemented? 

THE DEPUTY MINISTER IN THE 
MINISTER OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) to (c). The 40th 
Labour Ministers' Conference held in 
February, 1992, inter alia, considered the 
report 01 the Ramanujam Committee on 
New Industrial Relations Law which was set 
up to formulate specific proposals for new 
Industrial Relations Bill. The Conference 
decided that the unanimous 
recommendalions In the report may be 
adopted and a group of five State Labour 
Ministers may be constituted to examine llle 
areas of disagreement with a view to arriving 
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at a consensus. Accordingly the group oHive [English) 
State Labour Ministers under the 

. cbalrmanshlpof Ministers of State for Labour 
and Coal has been constituted. The group 

Granite Based Industry In Rajasthan 

has met on Aprll2Sth and 1st June 1992. b 1181. SHRIMATI VASUNDHARA 
is yet' to finalise its recommendations for RJUE: Will the PRIME MINISTER be pleased 
consideration by the Indian Labour to stnte: 
Conference scheduled 10 be held In Augusl 
1992. 

Economic Delegation from Japan 

1180. SHRI N.J. RATHVA: Will the 
PRIME MINISTER be pleased 10 stale: 

(a) whether any economic delegation 
from Japan visited India recently; 

(b) whether the Government have since 
received any suggestions and 
recommendations of the said delegation; 

(r.) if so. the suggeslions made by Ihis 
delegation about investment in India in the 
wake of economic reforms and liberalisalion 
policy of the Government; and 

(d) the action being taken by the 
Government on those suggestions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI KRISHNA SAHI): (a) to (d). 
Yes, Sir. A 100 member delegation led by 
Dr. Rokuro Ishikawa. President oftheJapan 
Chamber of Commerce and Industry visited 
India in January. 1992. The Mission leader 
presented a list of 21 pointslrequests to the 
Government of India on various issues 
concerning investment, trade financo and 
,labour. A number 01 points/requests made 
by the Mission have been covered in the 
Budget for 1992-93 Exports-Imports Policy 
announced on 1 st April. 1992 and the policy 
changes announced Irom time to time. 

(a) the granite yielding areas in 
Rajasthan; 

(b) whether there is a great scope for 
setting up of granite based Industry in the 
Stale; and 

(c) if so, the steps proposed to be taken 
up by Ihe Union Government to set up 
granite cutting and polishing units in that 
State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
SHRIMATI KRISHNA SAHI; (a) The major 
granite yielding areas in Rajasthan are 
Jodhpur. Udaipur. Ajmer. Nagor, Nuan Area 
Kalkaji and Jalore District. 

(b) Yes, Sir. 

(e) Undertlw present Policy, the granite 
products do not fall under the list of 
compulsory licenSing. Anyentrepreneurcan 
set up an units in the State by IUing an 
Induslrial Entrepreneurs Memorandum with 
the Secretariat for Industrial Approvals. 
Gov!. are also encouraging 100% Exports 
oriented Units for the manufaduring of 
Granito Cut & Polished products. 

[ Translation) 

Computers In Government OffIces 

1182. SHRI TARA CHAND 
KHANDELWAL:· Will the Minister OF 
PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 
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(a) whether the Planning Commission (English) 

hascc.ndudedany study regarding utilisation 
of personal computers Installed in various 
Government offices and public 
understandings; 

(b) if so. the details thereof; and 

(c) the steps being taken to encourage 
the utilisation of computers in various 
Government offices? 

THE MINISTEA OF STATE OF THE 
MINISTAY OF PLANNING PAOGAAMME 
IMPLEMENTATION AND MINISTER OF 
STATE IN THE MINISTRY OF NON· 
CONVENTIONAL ENEAGY SOUACES 
(SHAI SUKH AAM): (a) and (b). The 
National Informatics Centre (NIC) under the 
Planning Commission has conducted studies 
regarding the untilization of personal 
computers as part of its computer 
comrr.unication netwom. NICNET which are 
Installed in various government offices and 
pubflC sector units,. The studies are mainly 
on the development of computer aided 
management information system for various 
govemmentoffices. Forseveral publicsector 
units like Steel Authority of India, Food 
Corporation of India and the National Thermal 
Power Corporation, the studies have been 
made regarding the utilization of computers 
in conjunction with NICNET. 

(c) NIC has trained more than 10,000 
officers and staff of government offices for 
the utilization of computer and comput~r 

communication netwom. More than 300 
detabases have been developed for decision 
support in government offices. NIC has also 
set up Local Area Network (LAN) in various 
secretariat buildings so as to provide 
computer facilities within the easy reach of 
the officers and staff. 

UnclaImed Subsidy Due to P.P.l 

1183. SHAI SANATKUMAR MANDAl: 
WiD the PRIME MINISTEA be pleased to 
stale: 

. (a) whether attention ofthe Government 
has been invited to the news item captioned 
• PPL 's As. 60 Crore unclaimed subsidy 
hangs in balance· appearing in the • Indian . 
Express', New Delhi dated June 13. 1992; 

(b) if so, the details thereof; 

Cc) the reaction of the Government 
therelo; 

(d) the present position regarding Nauru 
Government's withdrawal from the company 
and the reported sale of their share in the ~ 

Paradeep Phosphates ltd. to Issar group of 
Gujarat; and 

(e) its ultimate effect on the company's 
overall economic and financial viability and 
the solution of the various problems which 
had afflicted the company since its inception? 

THE MINISTER OF STATE IN THE 
MINISTAY OF CHEMICALS AND 
FEATILIZEAS (DR. CHINTA MOHAN): (a) • 
Yes. Sir. 

(b) and Ccl. The Fertilizers Industry 
Coordination Committee (FlOC) has not 
received any such claim amounting to As. 60 
crores from PPL. However. a claim of As. 
90.32 crores is, at present pending with the 
FICC which relates to the escalations due 
to price revision approved by FICC in its 55th 
meeting. 

(d) The Govemment of Nauru at present 
continue to be a panner In the joint venture 
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cof11)8ny. No decision has been taken on (b) whether any stipulations aboul 
the request of the Govemment of Nauru to expolls of· the end products have been 
HI ttwlr shares In PPL to the EssarGroup. applied to such collaborations; and 

(e) .The main problem which earlier 
affected the company was the supply of 
phosphoric acid, In which there has been 
considerable il1l>rovement. As a resuh, the 
COI1llMY has shown profits estimated at Rs. 
16.38croresdurlng 1991·92 andisexpeclod 
to show profits of about Rs. 20.0 crores 
during 1992-93. Besides, the company has 
recently commissioned its own phosphoric 
acid plant which would meet about SO-600/. 
of its requirement. 

Allocation of women officers for States 

1 t 84. SHRI RAM NARESH SINGH: 
Will the PRIME MINISTER be pleased to 
refer to the reply given to UnstarredOuestion 
No. 5464 dated 1.4. 92 and state: 

(a) whethertheGovemmentproposeto 
review its decision regarding allocation of 
women officers to different States cadres in 
light of the situation prevailing in Punjab; and 

(b) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGRETALVA): (a) and (b). Reviewofthe 
principles of cadre allocation is a continuous 
process. Changes are made keeping in view 
administrative requirements. 

Criteria for Clearing Foreign 
Collaborations 

1185. SHFUSHRAVAN KUMARPA TEL: 
Win the PRIME MINISTER be pleased to 
state: 

(a) the criteria. adopted in clearing 
'oreign collaboration agreements; 

(e) if so, ·the details thereof? 

THE MINISTER OF STA:rE IN THE 
MINISTRY OFINOUSTRYCDEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMA n KRISHNA SAHI): Ca) to Ccl. As 
spelt out In the Statement on Industrial 
Policy tabled in both Houses of Parliament 
on 24th July, 1991: 

(i) TheReserveBankof India accords 
automatic approvaifordirect'oreign 
investment upto 51 % foreign equity 
in high priority industries listed In 
Annex III to the statement provided 
the foreign equity covers foreign 
exchange requiremenlforlmported 
capital goods. 

(ii) To provide access to Intemational 
markets, majority foreign equity 

. holding upto 51% is also 
automatically permitted by the 
Reserve Bank of India for trading 
companies, primarily engaged in 
exports activities. 

. (iii) The Reserve bank of India also 
accords automatic permiSSion for 
foreign technology agreements 
upto a IUl1l>sum payment of Rs. 1 
crore, 5% royalty for domestic 
sales and 8% for exports, subject 
to total payments of 8% of 'sales 
over a period 0' 10 year period 
from the date of agreement or 7 
years from commencement of 
production. 

Other proPosals forforeign collaboration 
outside the parameters for automatic 
clearance are also considered and cleared 
on merits by the Government taking Into 
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Factories Lying CIoI8d account factors like exports potential, 

err.,loyment potential and other benefits 
likely to acure to the Indian economy. 1187. SHRI LAL BABU RAt: WID the 
Proposals forforeigncollaborationfortaklng PRIME MINISTER be pleased to state: 
up manufacture of items reserved for small 
scale sector by undertakings other than (a) whether a number of factorleslmllis 
small scale units are invariablv subject to the are lying closed In Bihar; 
condition that the applicants would undertake 
to exports atleast 750/0 of the production. (b) if so, the details thereof and the 
Similarly proposals for foreign collaboration number of labourers affected therefrom; 
under 100% exports oriented units scheme 
are also subject to exports commitment as (c) since when each of these factorieSi 
per the prescribed guidelines under the mills are lying closed; and 
scheme. 

[ Trans/ation) 

Beneficiaries Under D.W.C.R.A 

1186. SHRI MANIKRAO HODL YA 
GAVlT: Will the PRIME MINISTER be 
pleased to state: 

(a) whether any survey In regard to 
women andpoorfamilies living below poverty 
line has been conducted under the 
programme for Development of Women and 
Children in Rural Areas; 

(b) if so, the details thereof State·wise; 
and 

(c) the progress made in that regard 
especially in Maharashtra and other Stales 
In general? 

THE MINISTER OF STATE IN HIE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTTAMBHAI Ii. 
PATEL): (a) No, Sir. 

(b) Does not arise. 

(c) Does not arise. 

(d) the efforts made by the Union 
Government for their revival? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PAeAN 
SINGH GHATOWAR): (a) to (c). Based on 
the latest available information, only one 
industrial unit, namely, Datta IndustrieS, 
Bhagatdih, Jharia, Dhanbad (Bihar) was 
closed on 1.7.1991 due to lack of demand 
for products affecting 34 workers. 

(d) Rehabilitation packages In respect 
of viable sick industrial units are drawn up by 
the banks andfinancial institutionsconcamed 
on a case to case basis in terms of guidelines 
issuod by the Reserve Bank of India. 

In respect of units coming within the 
purview of the Sick IndiJstrial Companies 
(Special Provisions) Act, 1985, the Board of 
Industrial and Financial Reconstruction 
(OIFA) is empowered to take necessary 
action lor determination and enforcement of 
remedial measures in respect of sick unfts. 

[English] 

Opening of New Coal Mines In M.P. 

1188. KUMARIPUSHPADEVISINGH: 
Will the Minister of COAL be pleased to 
slate: 
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(a) whether proposal to open some MINISTRY OF COAl (SHRI S.B. NYAMA 

Coal MInes in Madhya Pradesh has been GOUDA): (a) to (d). The investment 
pending since long; decision on coal projects are Inter-alla 

(b) whether the opening of coal mine 
proposal to solve the unemployment 
problems in several regions; 

dependent on techno-economic feasibility, 
prospects of establishing coal production, 
availability of resources, envlronmenlal and 
forestry clearance, etc. Presently, Board of 
Directors of Coal India ltd. are competent to 

(e) if so, the coal mines proposed to be sanction coal projects upto a limit of Rs. 50 
opened; and croros.Projectscosting aboveRs.50crores 

(d) the details thereof? 

THE DEPUTY MINISTER IN THE 

S.No Name 

1. Block' B' OCP 

Company 
(Coal field) 

NCL 
(Singrauli) 

require approval of the Government. 
Currenlly, there are 4 important coal projects 
in Madhya Pradesh which are under appraisal 
by the Government.. These projects are:-

Capacity Remarks 

3mty New Project 

2. Dipka Expn. OCP SECL from 2to 10 mty 
(Korba) 

Expansion 
of capacity 

3. Tawa G WCL 
(Pathakhera) 

O.8mty New mine 

4. Dudhichua Expn. NCL from 5 to 10 mty Expansion 
of capacity (Singrauli) 

F;,rBlock'B'OCPand Tawa UG projects 
advance action plans have already been 
salldillned to enable Ihe coal company 10 
initiate action on land acquisition, forestry 
and environmental clearance, etc. For Dipka 
OCP (Expansion) also action has been 
Initialed for forestry and environmental 
clearance which are required before 
investment decisions. Dudhichua Phase -is 
on going projects which will be expanded in 
capacity. 

Opening of new projects do creale 
scope for employment in the region. 

lSI Mark 

1189. SHRI PROBIN DEKA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether ISVBIS (Bureau of Indian 
Standards) mark is indicated on aluminium 
utcncils; and 

(b) if not the steps taken! being taken by 
the Government in this regard to safeguard 
the intorest of common man?' 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (a) and (b). BIS Certification on 
aluminium utensils is voluntary. 
Manufacturers of aluminium utensiils whcse 
products conform to the relevant InC!ian 
Standard Specification namely IS: 1660 (part 
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1 ) can obtain licence to use the BIS Standard (d) II $0, Ihe details In this ragard? 
Mark on the utensils under the BIS 
Certification Scheme. 

Plant Outlay for Steel Sector 

1190. DR.D. VENKATESWARA RAO: 
Will the Minister OF PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the planning Commission 
has slashed in the annual plan of sleet 
sector; 

(b) II so, the details thereof; 

(c) Whether the programmes of the steel 
industry have affected due to the cut in plan 
outlay; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING' AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRt SUKH RAM): (a) No, Sir. 

(b) to (d). 00 not arise. 

Leave Facilities to Female Government 
Servants 

'191. KUMARI VIMLA VERMA: WUI 
the PRIME MINISTER be pleased to state: 

(a) whether the Government have 
liberalised leave facilities for female 
Government servants; 

(b) if so, the details thereof; 

Cc) whelher Ihe Government have also 
considered toprovige such facUities in favour 
of public sector and other Government 
undertakings also; and 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRlEVANCESANDPENSIONS(SHRlMATI 
MARGARET AlVA): (a) and (b). As per the 
recent amendment brought out in the CCS 
(leave) Rules, 1972, a female Government 
servant on adoption of a child, may be 
granted leave of the kind due and admissible 
(including leave not due andcommuted leave 
not exceeding 60 days without produdlon of 
medical certificate) for a period upto one 
yoarortill such time the child is one yearold, 
whichever is earlier. However, this facility will 
not be admissible in case she Is already 
having two serviving children at the time of 
adoption. 

(c) No, Sir. 

, (d) Does not arise. 

Talks on Kashmir Between PMs of U .K 
• and Pakistan 

1192. SHRI RABI RAY: WlJlthe PRIME 
MINISTER 'be pleased to stale: 

(a) whether the Issue of Kashmir 
particularly operation 0' Kashmir! Militants 
.rom Pak-occupied Kashmir was also 
discussed between the Prime Minister of 
U.K. and Pakistan at london recently; and 

(b) • so, the details thereof and the 
reaction of the Government thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAl AFFAIRS (SHRI 
R.L. BHATIA): (a) Government have seen 
reports 10 this effect. 

(b) The UK has, on sayeral occasions 
urged Pakistan to cease Its support and 
encouragemenlto terrorismdirededagalnst 
the Indian States of JamrTI.I & Kashmir and 
Punjab. 
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Drinking Water Problem In Earth Quake (c) whether the Committee has 

Affected Areas of Uttar Pradesh submitted Its report; 

1193. MAJ. GEN. (RETo.) BHUWAN 
CHANDRA KHANoURI: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government of Uttar 
pradesh has sought special financial 
assistance from the Union Government of 
resolving drinking water problem in the State 
especially in the earth quake affected areas; 

(b) if so, the details of the grants provided 
by the Union Government in this regard; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 

, DEVELOPMENT) (SHRI UTTAMBHAI H, 
PATEL): (a) The State Government of Utlar 
Pradesh had sough assistance of Rs. 42.30 
lakhs for drinking water supply in the earth· 
quake affected areas. 

(b) and (c). No grant has been provided 
by the Union Government because the 
above amount of Rs. 42.30 lakhs was mot 
out of the Calamity Relief Fund available 
with the State Government. 

Commitee for Cooperative Law 

1194. SHRI. SOBHANADREESWARA 
RAO VADDE: Will the Min ister of PLANNING 
AND PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the Ptanning Commission 
has constituted a Committee to suggest a 
model cooperative law to strengthen the 
cooperative institution and enable them to 
function more democralically; 

(b) if so, the terms 01 refere'nce and 
composition 01 the Committee 

(d) if so, the salient leatures of the 
recommendations made by the Committee; 

(0) the reaction Cii the Government 
thereto; and 

(I) the time by which the bill is likely to be 
brought before the parliament? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON·CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) to (d). A 
committee was constituted In March, 1990 
and reconstituted in January 1991 by the 
Planning Commission to recommend a 
Model State Cooperative Societies' Bill. The 
terms of reference were as under: 

. (i) Tomakeabroadrapidreviewofthe 
status of the cooperative movement 
and suggest about future directions; 
and 

(ii) To finalise the Bill and submit the 
same to the Planning Commission 
by 30th September, 1990. 

The composition of the Committee is 
given in the enclosed Statement. 

The Committee has given their 
recommendation in the form 01 Model 
Cooperative Act and its provisions relating to 
greater economy in the Cooperative 
Societies, and a federal structure so that the 
powers to review, regulate and conduct 
disciplinary supervision over the Member 
Cooperative Societies could be periormed 
by tho Federal Body to ~ set up under the 
Act. 

(e) and (f). The Govemment has 
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accepted the recommendations 01 the State Government have been requested to 
Committee in principle. initiate action to Incorporate 

recommendations of the Committee In their 
Cooperative Societies' Act. 

The Committee suggested a Model 
Cooperative Societies Act for States. The 

STATEMENT 

No. Q. 16023/1/90· Agrl. 
Government of India 
Planning Commission 

Yojana Bhavan, Sansad Marg. 
New Delhi. the 16th January, 1991 

ORDER 

Subject: Model State Cooperative Societies Bill· Re-constitution of a Cortrmittee. 

h has been decided to re-constitute a CornQ~ttee to consider and finalise the Model State 
Cooperative Societies Bill which has been under draft stage for some time. The cO"llosition 
of the Committee w}" be as follows: 

1. Choudhary Brahm Perkash 

2. 

3. 

4. 

5. 

6. 

Ex. M.P., Former General Secretary 
National Cooperative Union of India 
and Former Union Minister of Agriculture 
and Cooperation. 

Prof. Sher Singh 
Member 
Planning Commission 

Shri Ashim Das Gupta 
Finance Minister 
Government of West Bengal 
Calcutta. 

Shri R.V. Deshpande 
M.L.A. 
Banglore 

Shri Anna Saheb Shinde 
Vice Chairman 
State Planning Board 
Government of Maharashtr:>. 

Dr.I.S. Gulati 
Vice Ct:airman 
Stale Planning Board 
Vnr .1'-, 

Chairman 

Member 

Member 

Member 

Member 

Member 
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Member 7. Dr. V. Kurian 

Chairman 
National Dairy Development Board 
Anand. Gujarat. 

8. Shrl S.S. Purl 
Former Secretary 
Planning Commission and 
Former Chairman 
National Cooperative 
Development Corporation 

9. Ms Shashi Rajagopalan 
Samakhya 
Hyderabad. 

10. Shri R.C. Kapila 
Secretary 
Deptt. 01 Agriculture and 
Cooperation. 

11. ShriV.B.L.Mathur 
Chief Secretary 
Govt. 01 Rajasthan. 

12. Shri S. Kanungo 
Special Secretary 
Ministry 01 Commerce. 

13. Dr.U.K. Mishra 
Joint Secretary & Legal Adviser 
Ministry of Law & Justice. 

14. Dr. R.C. Dwivedi 
Former Chief Executive 
NCUI. 0- 64 Sakel 
New Delhi -1'0064 

2. Shri M.V. Pavate, Consultant. 
Planning Commission will act as Convenor. 

Letter Received from M_Ps 

1195. SHRI SRIKANTAJENA: Will the 
PRIME MINISTER be pleased to slate: 

(a) the numberof Ietters/representalionsJ 

Member 

Member 

Member 

Member 

Member 

Member 

Member 

memorandums received by his Ministry 
from the Members Parliament during the 
last six months; 

(b) the number of acknowledgements 
sent wilhin fifteen days and the number In 
which final reply has been sent so far; and 

(c) the reasons for nol sending 
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acknowledgments within fifteen da~s and Energy (NRSE) during the last twQ years; 
fl8nal reply within three months? and 

THE MINISTER OF STATE IN THE 
MIN ISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) to (c). The 
information is being collected and will be 
placed on the table of the house. 

Foreign Assistance for N.R.S.E. 

1196. SHRI B. DEVARAJAN: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government have 
received any requests from developing 
count.ies to provide assistance to them in 
the field of New Renewable Sources of 

(b) if so, the details thereof, country-
wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) Yes, Sir. 
Following requets from some developing 
countries, Ministry of Non-Conventional 
Energy Sources provided assistance to these 
countries in the field of new and renewable 
sources of energy. 

(b) A statement is laid on the table of the 
House. 
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Non-Conventlonal Energy Centres In climatic regions. area of operation, 

Maharashtra willingness of the institutions, etc. It also 
depends on the proposals received from 

1197. SHRI ANNA JOSHI: Will the various State Governments and 
PRIME MINISTER be pleaSed to state: Implementing agencies. In addition. research 

and development actMties are can-led out 
Ca) the number of Non·Conventional by various other Institutions In the country, 

Energy centres in Maharashtra; such as I.I.Ts. Universities. Autonomous 
organisations. 

(b) the normS and requirements for 
setting up of these centres; 

Cc) the number of proposals received 
from the Government of Maharashtra which 
are sliD purchasing lor approval; and 

(d) the time by which these are likely to 
be approved? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF tION·CONVENTIONAl ENERGY 
SOURCES (SHRI SUKH RAM): (a) and (b). 
For carrying out research, development, 
demonstration, training and field evaluation 
01 various types of new and renewable energy 
systems and devices, the Ministry of Non· . 
Conventionat Energy Sources has set up 
four numbers of Centres lor different 
programmes at various institutions in the 
State of Maharashtra. These centres have 
been set up at the centre of Science lor 
villages, Wardha lor biogas development 
andtraining; CASTFORD, Indian Institute of 
Education, Pune, for Improve Chulha lor 
research and training; Shivaji University, 
Kolhapur for biomass research; Indian 
Institute of Technology, Bombay for research 
ongasHlertechnology and School of "Energy 
Studies, University of Poona, Pune lor 
testing 01 solar flat plate collector and solar 
cooker. 

These centre are set-up according to 
the technical and administrative 
requirements of various programme, agro-

Cc) and Cd). The State Government of 
Maharashtra has not submitted any proposal 
lor selling-up of non·conventional energy 
centres for carrying out research, 
development, demonstration and training 
which are still pending for approval. 

UnderU~agramprogramme. 81 projects 
(including 35 under implementation) have 
boen taken up in Maharashtra by the State 
Nodal Agency. However. 54 non. additional 
U~agramproposals could not be sanctioned 
because of all the Parliamentary 
Constituencies have been covered. and due 
to financial constraints. 

Improved Chulha Programme 

1198. SHRI BAPU CHAURE: Will the 
PRIME MINISTER be pleased to state: 

(a) the targets fixed for installation of 
chulhas and to what extent it has been 
achievodunder improved Chulha Programme 
during 1991-92, State-wise; and 

Cb) the efforts madelbeing made to 
popularise it at State level alongwnh the 
subsidy proposed. 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAUME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) Against 
an annual target 0119,27,000 chulhas fixed 
tor the year 1991-92, the achievement for 
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the whole country was 21,52,830 chulhas. exemption of Income Tax, Central Sales 
The State·wise target and achievements for Tax, Industrial licensing, Central Excise etc. 
1991-92 is given in statement·1 are also provided to the small entrepreneurs 

(b) The Central Government is making 
continuous efforts to popularlse the 
programme at the State Levelthrough various 
kind of exposure trainings, users education 
programmes, publication of posterslleafletsl 
audio and video cassettes in the regional 
languages, wide publicity through Radio and 
T.V. organising exhibitions, puppet shows 
etc. Various financial incpnH .. -- ... 

engaged in the manufacturing of portable 
Improved Chulhas to popularise the 
programme. 

The Improved Chulha Programme is 
subsidise by the Central Government and Is 
implemented through the field machinery of 
the Stalel UT Govemments. The subsidy 
pattern for 1992-93 Is given at Statement· 
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'1nd1M High Commlss'oner'. V's't to . Anti· India Crftlclsm by U.s. 

leicester legislators 

1199. SHRICHINMAYANANDSWAMI: 
WiD the PRIME MtNISTER be pleased 10 , 
state: 

(a) whether the Indian High' 
Commissioner to UK had, visited Leicester 
~ntly; 

(b) of so, the organisers of the visit and 
the places of meeting held by him; 

(C) whether he met Kashmiri Muslims 
from P~lstan-occupled Kashmir during the 
visit; , . 

(d) whether there were demonstrations 
against him ill some places of meeting; and 

(e) if so, the details thereof? • 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO):.(a) Yes. Sir. 

(b) The most recent visit of the High 
CommissIoner took place on 27th June, 
1992 .In connection with two even~s· the 
Inayguratlon of a two-day camp In Leic9ster 
for Issuing visas and renewing passports, 
organised by the Leicester-shlre City Council 
at Its Premises and the jaln-Christian Unity· 
Conference organised by the Jaln·Christain 
AssocIation at the Jain Centre In leicester. 

(c) No, Sir •. 

(d) and (e). Ves, Sir. Thete was a small 
demonstration "y a group of 25 Kashmir! 
fromPOK Inciudlng eight children, who raised . 
some slogans and carried placards outside 
the City Council Offices at the time of fhe 
Inauguration of-the Visa C8A1). 

1200. SHRI ATAL BIHAR' 
VAJPAYEE: 

SHRI SHANKERSINGH 
VAGHELA: 

SHRI RUPCHAND PAL: 

Will the PRIME MINISTER be pleased 
to state:· 

(a) whether the Indian Embassy In U.S. 
had made efforts to counter the antl·lndla 
criticism by certain influential U.S. legislators; 
and 

(b) if so, the details thereof and the 
resuns achieved? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) Yes, Sir. 

(b) Our Mission Is In touch with Important 
US legislators and their staffers on a 
continuing basis. Our AmbassadorpelSOl1a11y 
contacts several Congressmen ai1d senior 
Administration Officials to project the Indian 
viewpoint.1)le Indo-American Community Is 
encouraged to convey the correct 
perspective to US legislators. As rasul of 
these efforts, critical references to india In 
various amendments to the Foreign AId Bm 
have been deleted and amendment. 
specifically targettlng India dropped. 

Un Convention on • Right. of 
the Child' 

1202. SHRI SUDHIR GIRl: WI· the 
PRIME MINISTER. be pleased to state: 

(a) whether India hassubscrbedtothe 
UN Convention on the basic Rights of the 
Child; 
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(b) If so, the precise rights sought to be Its report; 

secured to the child under the Convention; 

(c) the percentage of children in India to 
whom these rights are yetlo be provided and 
the scheme for covering them under the 
Convention; and 

(d) the number of countries which have 
so far ratified this Convention? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EOUARDO FAlEIRO): (a) India joined 1he 
consensus in favour of the adoption of 1he 
UN Convention on the Rights of the Child by· 
the UNGA, but has not formally acceded to 
It. 

(b) and (c). The rights under the 
Convention relate to the survival, protection 
and development of children and include 
civil, economic, social and cultural right~. 
States parties are required to undertake all 
appropriate measures f,?rthe implementation 
of the rights. As regards economic, social 
and.ural rights, the requisite measures 
are t~ undertaken by States parties to the 
maxirnumextent of their available resources. 

(d) As of 1 June 92 the Convention has 
been ratified by 117 States. 

[ Translation) 

Report on P~verty Line 

1203. SHRIMRUTYUNJAYANAYAK: 
SHRI CHinA BASU: 
SHRIMATt SUMITRA 

MAHAJAN: 

WiUlhe MINISTER OF PLANNING AND 
PROGRAMME IMPlEMENTIATION be 
pleased to state: 

(a) whether the expert team constituted . 
for re-deflning the poverty line has submitted 

(b) if so, the main recommendations 
made by the team; 

(c) the action being taken by the 
Government thereon; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND· 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON·CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) and (b). 
The last meeting of the 'Export Group 01'1 
Estimation of Proportion and Number of 
Poor' constituted by Planning Commission 
was held on 27th March, 1992. The report Is 
in 1he linal stages of completion. 

(c) and (d). Do not arise. 

[English] 

Amendment to Minimum Wages Act, 
1948 

1204. SHRI BARE LAL JATAV: 
SHRI BASUDEB ACHARIA: 

Will the PRIME MiNISTER be pleased 
to stale: 

(a) whether the Government have 
decided 10 amend the Minimum Wages Act, 
1948; 

(b) if so, the details thereof; and 

(c) If not, the reasons for delay? 

THE DEPUTY MINISTER IN TI;iE 
MINISTRY OF LABOUR (SHRI PAeAN 
SINGH GHATOWAR): (a) Yes, Sir. 

(b) to (c). The proposals to amend the 
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MInimum Wages Id.. 1948 have not been Cd) illO, the details Iheteof; and 
finalised. 

Rep ...... ntetlon from People of Indian 
Origin In Afghanistan 

1205. SHRIANKUSHRAORAOSAHEB 
rOPE: win the PRIME MINISTER be 
pleased to state: 

(a) whether the Government had 
raceived rvpresentation from the people of 
indian origin in Afghanistan in regard to their 
safety and the losses suffered by them; and 

(b) if so, the action taken by the 
Government thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAl AFFAIRS (SHRI 
R.L BHATIA): (a) Yes, Sir. 

(b) Govemment are In touch with the 
Govemtnent of Afghanistan in this regard. 
The Afghan authorities have expressed 
their willigness to lake all feasible steps to 
safeguard the lives and property of Afghan 
nationals of Indian origin. 

Investment Plan for Public Sector 
Undertakings 

1206. SHRIMATI OIL KUMARi 
BHANDARI: Will the PRIME MINISTER be 
pleased to state: 

(a> whether the investment programme 
in public sector undertaking during Ihe 
Eighth Five Year Plan has since been 
finarlSed; 

(b) of so. the detaHs thereof separately 
for engineering and non·engineering and 
consultancy units; 

(c) whether any share ofthis investment 
for each public sector undertakings has also 
been finalised; 

(e) If not; the reasons thel8for? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY ANDDEPARTMENT 
OF PUBLIC ENTERPRISES) (SHRI P.K. 
THUNGON): (a) to (e). DetaUs of the 
investment programmes in the Eighth Five 
Year Plan al8 yet to get a final Shape, after 
it is placed before the parliament. 

Global Tenders Received by Public 
Sector Undertakings 

1207. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the PRIME 
MINISTER be pleased to state: 

(a) the details of the global tenders 
secured bypublic· sector undeltaklngs dufIng 
the last three years ; and 

. (b) the value 01 the orders so sec:ured 
and the details of profitlloss in ex8CUlingthe 
same? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPARTMENT 
OF PUBLIC ENTERPRISES (SHRI 
P.K.THUNGON): (a) and (b). DetaUs of 
global tenders entered into by various public 
sector undertakings. the resun of the tender 
leading to profit and loss falls within the 
purview of the day to day management of 
public sector enterprises. Therelol8, there Is 
no centralised monitoring system pl8valent 
either collect or require public sector 
enterprises to I8pOrt all these aspects to the 
Government. 

The profltlloss of the cOntracts 818 
included in the respective profits and loss 
accounlsandthe annualac:countsconcemed 
relied the financial position. 



329 WrittenAnSMH'S ASA0f1A24.1914 (SAKA) WrlttenAnswerl 3SO 
RecNltrnent of SClSTs Feltll. sandlon and payment of pension operates 

Corporation of India on a decentralised basis. With a view to 

1208. SHRI RAM VILAS PASWAN: 
WID the PRIME MINISTER be pleased to 
state: 

(a) whether no special drive for filling up 
the reserved posts 01 Scheduled Castest 
Scheduled Tnbes has been made so far in 
the Fertilizer Corporation of India; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR: CHINTA MOHAN): (a) 
and (b). No special drive to fill up posts by 
Scheduled Castes I Scheduled Tribes 
candidates was undertaken in the FertiHzer 
Corporation of India Limited (FCI) because 
of surplus staff strength and stringent financial 
position. A decision was taken in the 
Corporation not to resort to outside 
recruitment except in critical areas. 

I Translation] 

Grievances of Pensioners 

1209. SHRIARVINDTRIVEDI: Willlhe 
PRIME MINISTER be pleased to state: 

(a) whethertheGovernmentemployces 
face difficulties in getting their pensions 
alter retirement; 

(b) if so, whether the Government 
propose to take concrete steps to remove 
their dilficuhies; and 

(C) the details thereof and if not, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGRET ALVA); (a)to(c). TtlesYSlemof 

ensure timely sanction of pensions. 
instructions were issued in January. 1987 
making Heads of Departments Olflces 
acc&untable for strict compliance of the 
Government Orders for ensuring· 
authorisation of pension and gratuity-
provisional or final by the date of retirement 
on superannuation. The retiring e~loyees 
who did not received their Pension Payrnarlt 
Order by the date of retirernentwere advised 
to bring such cases to the notice of this 
Minislry. The system is operating 
satisfactorily. 

[English] 

Coal BaSed Power Plant 

1210. SHRI HANNAN MOLLAH: 
SHRI HAAAOHAN ROY: 
SHRI RUPCHAND PAL: 

Will the Minister OF COAL be pleased 
toslale: 

(a) whether the Govemment propose to 
set up a cbalgas based power plant at 
Dankuni, West Bengal; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) and (b). No decision 
has yot been taken by the Government to set 
up coal gas based power plant at Dankunl. 

I Translation) 

Profits Earned by Coal Sector 

1211. SHRI CHHEDI PASWAN: 
SHRt RAM T AHAl 

CHOUDHARY: 

Will the MINISTER OF COAL· be 
pleased 10 slale; 
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(a)th&totalprofitseamedbyCoaI Sector Sohagpur CoaHleld (Madhya Pradesh). For 

during 1991-92 state-wise; and superior variety of non- coking coal, 
exploration work is also being Intensified In 

(b) the amount of royahy on coal paid to Ramkola and :Mand-Ralgarh coalfields 
Bihar during 199'-92? (Madhya Pradesh) and TalcherCoaHlledof 

Orissa. 
THE DEPUTY MINISTER IN THE 

MINISTRYOF (SHRIS.B. NYAMAGOUDA): 
(a) The accounts of the coal companies for· 
the year 1991-92 have not so far been 
finalised and audited; therefore the position 
cannot be indicated. 

(b) The amount of royally paietto Bihar 
during 1991-92 is Rs. 299.33 crores 
(provisional) 

[English} 

exploration to Locate Coking Coal 

1212. SHRIVIJAYNAVALPATIL: Will 
the Minister of COAl be pleased to state: 

(a) whetherthe Govemment propose to 
Intensifyregional exploration efforts to locate 
coking coal outside the Jharia fields and 
superior non-coking coal outside the 
Raniganj fields; 

(b) If so, the details of such exploration 
and the resuHs achieved; 

(c) ~ether the Government have also 
takenslepsto promotecoal-baseddomeslic 
fuels; and 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN HIE 
MINISTRY OF COAL (SHRI S.B. 
NYAMAGOU~~l: (a) and (b). Regional 
exploration Is a continuos exercise under 
takenbyGeoiogical Survey of India to locate 
newcoal and lignite resources ifI the county. 
Regionalexploration for Coking coal is being 
Intensified in East Bokaro. Patratu area of 
South Karanpura CoaUield (Bihar) and 

(c) and (d). Yes, Sir. the Govemment 
have taken steps for utilisation of coal as 
domestic fuel In the form of Special 
Smokeless Fuel (SSF) and briquettes 
particularly in the rural and semi-urban 
areas. Based on the technology developed 
in Cenlral Mine Planning and Design Institute. 
20 SSF plants have already gone into 
commercial operation and 18 more are under 
installalion. This technology is being widely 
publicised and entrepreneurs are being 
encouraged to setup such plants throughout 
the country. 

Eighth Five Year Plan 

1214. SHRt RUP CHAND MURMU: 
Will the MINISTER OF PLANNING AND 
PROGRAMME IMPLEMETATION blil 
pleased to state: 

(a) the boradcontours ofthe Eighth Five 
VearPlan; 

(b) whether the plan document Is likely 
to be discussed in the House; and 

(c) if so, when and if not the reasons 
theretor? 

mE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) A 
statement is laid on the Table 01 the House. 

(b) and (c). The plan document as 
approved by lhe National Development 
CouncllwillbetaidonlheTable of the HOUH. 
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Salient Features of the Eight Five Year 
Ptan 

(I) The Eighth Five Year Plan (1992-
97) is indicative in nature. it 
concentrates on building a long-
term strategic vision of the future 
and sets forth the priorities of the 
nation, the plan goes into the details 
examining the alternative and 
identifying the specific projects in 
various sectors. 

(ii) The Plan recognise Khuman 
development· as the core of all 
developmental effort and the priority 
sectors of the plan that contribute 
towards realisation of this goal are 
health, education, literacy and basic 
needs Including drinking water, 
housing and welfare programmes 
for the weaker sections. 

(iii)' The priority sectors identified for 
the growth of infrastructure are 
power. transport and 
communications. 

(iv) The plan attempts to correct the 
fiscal imbalances through funding 
In a non-inflationary manner by 
avoiding the debt trap. both 
Internally and externally. 

(v) The plan envisages to restructure 
the Government particular1y, in the 
priority areas of Aural 
Development, Energy and 
Transport to bring together the 
various departmentsl agencies 
under one umbrella to achieve 
good results of development and 
proper implementation. 

(vi) For the first lime a new direction is 
being given to achieves these 

objectives by the adoption of 
Institutional approach of district. 
block and village level and 
panchayats and palikas, elected 
by the people who will playa larger 
role rnformulating and implementing 
the development projects In their 
areas. 

(vii) The Plan is performance oriented 
and the stress is on performance 
improvement, quality 
consciousness, competitiveness. 
efficiency of operations and 
completion of the projects on time 

(viii) The plan plays special attention to 
employment in the rural areas with 
a view to check the migration from 
rural areas to urban areas. 

Ox) The plan Is a flexible plan with 
scope for change. innovation and 
adjustment In the outlays for the 
States and Central Ministries. 

(x) The plan proposes a growth rate of 
5.6% per annum on an average 
during the plan period with a national 
investment of As. 798.000 crores 
and the public sector outlay at As. 
434,100 crores. 

. (xl) On the expected resource position 
the size of the plan of the States 
and UTs Is projected at As. 186,235 
crores and Central Plan at As. 247, 
865 crores. 

Backward areas for Promotion of Smal 
Scale IndustriH 

1215. SHAI M.V.V.S MURTHY: Will the 
Prime Minister be pleased to state: 

<a) whether the Government have 
identified backward areas across the country 
to set up mini growth centres for promotion 
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of small scaJe industries; 

. (b) if so, the number of backward areas 
ldanllied, State-wise; 

(c) the details of the financial assistance 
IbIy 10 be offered by the Govemment to set 
up projects in these growth centres; 

(d) whether there is any shift in policy lor 
offering loans for setting up projects in these 
growth centres; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) AND 
THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (PROF.P.J. 
KURIEN): Ca) to (e). In pursuance of Policy 
Measures for promoting and strengthening 
small. tiny and village enterprises announced 
on 6th August 1991, a draft scheme 01 
Integrated Infrastructural Development 
(InCluding Technological Back-up Services) 
for Small Scale Industries in rurallbackward 
areas has been prepared and included in the 
Eighth Five Year Plan (t 992-87) proposals. 
OeIail3 of the Scheme are being worked out 
inconsultation with the concerned authorities 
in the Centre and State, UT Governments. 

PubliC Sector Undertakings In Aneth ... 
Pradesh 

1217. SHRI K.P. REDDAIAH YADAV: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the major development works 
undertaken in various public sector units In 
Andhra Pradesh during the last three years; 

(b) whether there is any proposal to set 
upnewpublicsectorunitsinAndhraPradesh 
during the Eighth Five Year Plan; 

(c) If so, the details thereot; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPARTMENT 
OF PUOllC ENTERPRISES) (SHRI SUKH 
RAM): (a) to (d) Enterprise specific 
development work are being undertaken by 
dilleront public enterprises from time time. 
However, the capital expenditure incurred 
on expansion, development and replacement 
elc. during last three years in each of the 
Central PSE having its registered office in 
the State of Andhra Pradesh is given In the 

. statement enclosed. 

Selting up 01 new projects or expansion 
of existing projects in the Central pubic sector 
are decided keeping into consideration the 
tochno-economic feasibility of the projects 
and availability of resources together with 
the balanced regional development of the 
country. The Eighth Five Year ~Ian Is yet to 
be placed before the Parliament. 
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Disaster Warning Systems 

1218. SHRI RADHIKA RANJAN 
PRAMANIK: Will the PRIME MINISTER be 
pleasectto state: 

(a) the places where the sanctioned 
Insat based disaster Warning System 
Receivers are proposed to be installed in the 
coastal regions of West Bengal and Orissa; 
and 

(b) the total financial involvement for 
such installations and the total manpower 
required therefor? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARlIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF" 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
The Insat-based Disaster Wamlng System 
(DWS) Receivers are proposed to be installed 
during 1992-93 at 15 places each in West 
Bengal and Orissa are listed below:-

WEST BENGAL: 

Diamond Harbour, Kakdeep, 
Hausnabad, Haldia, Digha, Contai, Calcutta 
(Alipore- IMD), Calcutta (Writer. Building -
State Hgrs), Sandeshkhali, Hingalganj, 
Patharpratima, Sagar Island, Basantl, 
Gosaba and A.I.R. Calcutta. 

ORISSA: 

Bhogra;, Basudevpur, Baliapa/, 
Chandbali, Mahakalpara, Paradeep, 
Dharma, Rajnagar, Cutlack (Board of 
Revenue), Astarang, Purl, Bhubaneswar, 
Krushnaprasad, Gopalpur, and A.I.R. 
Cuttack. 

(b) The total cost of : (i) 30 DWS 

Receivers, (Ii) DWS UpHnk and (iii) DWS 
maintenaC)C8 centre Is Rs. 124 lakhs. 

The total manpower approved for this 
" part 01 the scheme is 12,10r maintenance of 

these systems. . 

Setting up of Heavy Industries 

1219. DR. AS 1M BALA: WID the PRIME 
MINISTER be pleased to state: 

(a) the criteria adopted for financing and 
sites selection of heavy industries to be set 
up; and 

(b) the details of the cases of heavy 
industries where the Government or the 
Planning CommiSsion have financed In the 
Seventh Five Year Pian? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF"HEAVYINDUSTRYANDDEPARTMENT 
OF PUBLIC ENTERPRISES) (SHRI P.K. 
THUNGON): (a) Techno-economicfeasibiUty 
of the project is the most Important criteria for 
setting up new industries In all sectors. 
However, need for balanced regional 
development, availability of resources and 
other factors of national importance are also 
kept into consideration. 

(b) During Seventh Five Year Plan, 
investment in Steel, Coal & Lignite, Power, 
Petroleum & Heavy Engineering sectors 
amounted to Rs. 6348.36crores, Rs. 7255.43 
crores, Rs. 13442.68 crores, As. 5298.76 
crores & 136.42 crores respectively in the 
Central Public Sector. 

LargelMedlum/SmalVTlny Industries In 
GuJarat 

1220. OR. A.K. PATEL: Will the PRIME 
MINISTER be pleased 10 slale: 

(a) the number of large. medium, smaD 
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and tiny industries set up In Gujarat during Win !he PRIME MINiSTER be pleased 
the last two years In Private and Joint sector to state: 
s8parate1y; (a) wtMpther the Export Convnmee set 

(b) the nurrtMtrof proposaJsforJetlers of 
Intent of GuJarat pending with the 
Govemment as on June 30, 1992; and 

(e) the time by which these are likely to 
be disposed of? 

THE MINISTER OF STATE IN THE 
,MINISTRYOF JNDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT 
(SHRIMATI KRISHNA SAHI): (~) DurIng 
1990 and 1991, 166 Letters. of Intent and 68 
1ndustrta1 LIcences were .granted for the 
private sector In Gujarat. During the same 
period, 4 Letters of Intlent and 4 Industrial 
LJcenceswegraid8d'orjoolntsector. During 
the period August -December 1991. 292 
nos. of Memoranda were fUed for Jocatlng 
IncbItrIesInGujand. Thesmallscale~ 
tiny units registered wah CornrrissIoner of 
Industries, Govemment of Gujarat during 
1989 and 1990(TheIateat.aatlstlcsavalable) 
were 12888. 

(b) As on 30th June, 1982,46 propOsals 
were pending forgrani of Letters of Intent for 
setting up of Industrlelln Gujaral State. 

(c) There are speCJnedtlmlllmllslorthe 
disposal of appIlcatIona forgrant of industrial 
Approvals. EHorts are made to ensure that 

'the applications an dI&poaad at wnNn the 
time frame. 

Comm_ for Smell Scale 8ecIOr'. 
Working c.pbIMd tenn I.oM 

DImancI 

1221. SHRI M.V. 
CHANDRASEKHARA 
YJRlHV: • 

SHRJ V. SREENIVASA 
• PRASAD: 

uptoloollntothesmaJlscalesedor'swolt<lng 
capital and term" loan demands have 
submitted Its recommendations to the 
Gcwemment; 

(b) If so, the details of the 
reconvnendatlons made by the Committee; 

(c)whethertheGovemment have since 
examined the recommendations; and 

(d) 'If so, the time by which the 
recommendations are likely to be 
iq)lemented? 

:. 
THE MINISTER OF STATE IN THE 

MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) AND' 

'THE MINISTER OF STATE IN TI-IE 
MINI$TRY OF COMMERCE (PROF. P.J. 
KURIEN): (a) to (d). The Committee on 
Small ScaI8 industries constnuted by the 
Reserve Bank 0' India under the 
Chairmanship of ShrI P.R. Nayak, ex-Oy. 
Governor of the Bank, to review the 
arrangements for meeting th, credit 
,.qulrennts of smaD scale "industries and 
-other related matters Is likely to submit ns 
report by the end of August 1992. 

Report 01 Expert Group 01 Planning 
. CqrnmlHlon 

1222. SHRI R. DHANUSKODI 
ATHfTHAN: WIfIthe Mlnlsterof PLANNING 
AJoDPROORAMME IMPLEMENTATIONbe 
pleased to state: 

ta) whether \he -.n gnrup d \M 
Planning CommIssion h. lUbmilted Ils 
NpDrtto1heGcMmmentragardlng1hepoor 
concItIons or "' ... : 

(b) • 10, '" dIItdIlheraof; and 
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(c) the action taken by the Government Govt. 0' India has been pr9p1tf1ld by the 

on this report so far? Voluntary Adion Coordination een. 
THE MINISTER OF STATE OF THE 

MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES)(SHRISUKH RAM): (a) and (b). 
A Task Force on SeH-managed Institutions 
for Integrated Development has been set up 
Planning Commission and lis report was 
submitted in December, 1991. Main 
recommendations made by the Task Force 
relate to: (I) study of changes required In the 
existing administrative structure; (ii) 
Achieving greater Integration In the enUre 
developmental administration al the district 
and block levels; (iii) simplification of 
Cooperatives Societies Ad and SocIeties 
Registration Ad; (IV) setting up of a village 
lnstIIution to be called 'Gram Vkas Sangam 
• for the purpose of development without 
pollical overtones; (v) setting up of national 
nucleus forpromotionofvoluntaryinstllutlons; 
(vi) a single window system 'or providing 
financial support to voluntary OIganisations 
and (vii) developing packages for training 
and buDdIng up of conmtinity leaders lor 
rranaging of voluntary organisations. . 

Cc) The report has been examined and 
fGlowlng action has been Initlated:-

i) Copies of the report of the Task Force 
W8f'8$8nttothePrimeMinister, Union Minister 
of Agriculture, Minister 0' Defence and 
Minister of Finance In Decermer, 1991 and 
also 10 the Chief Ministers of all States in 
January, 1992. 

H) In order to coordinate the activities 
relating to the folow up action on the report 
of the Task Force, a Voluntary Action 
Coordination eel has been set up in Jhe 
Planning Commission. A Directory of 
IChemes for Voluntary Organisallons run by 
the various mnlstriesldepartnwu _of . the 

iii) In order to get the Inputs from various 
minlslrlesconcemedand NGOs,aWorkshop 
on Creation of Nationwide Network of NGOs 
lor Accelerated Development was organised 
In the Planning Commission on 29th April, 
1992. 

Iv) Three Schemes, vIZ, (I) The Creation! 
replication/Multiplication of Yoluntary 
institutions in the Rural and Tribal Areas and 
Areas 01 Urban Poverty for Rapid Integrated 
Development; (ii) The Deputation of Experts! 
Consultants to Voluntary organisations; and 
(ill) the Training Fundlonaries of Voluntary 
Agencies have been formulated for 
IrrflIementatioil by the Planning CommIssion, 
in pursuance of the recommendations of the 
TaSk Force. 

v) A Voluntary Action AdvIsory council 
under the Chalrmanshipof the Oy. Chainnan 
has been set up on 28th May, 1992 for 
Creation of a network of NGOs for Integrated 
rural development and to consider proposals 
'or providing seed money for the above 
referred three schemes. Other Members of 
the Councillncludft Dr. (Smt.) Chltra Nlak, 
Dr. Jayant Patll and Dr. S.Z. Quallm, 
Members 0' the Planning Commission. 

vi) Based on the three-tier model 
suggested by the Task Force, an experiment 
of micro-level participatory planning with the 
lull Involvement of people at the grass-root 

• level is being launched in 150 blocks during 
the fi~t year of the Eighth plan. .. 

( Translation) 

Assistance to Bihar Jor Development 
Project. 

1223. SHRIRAMTAHALCHOUDHARY: 
Will Ihe Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
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(a) whether the Union Government 
extend any assistance to various 
development programmes/schemes/ 
projedS of Bihar; and 

MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS 
(SHRIMA TI. MARGARET At VA): (a) and 
(b) The Staff Seledion Commission makes 
recruitment to all Group , C' non-technical 
posts under the MinistrieslDepartments and 
Its attached and subordinate offices. Such 

(b) If so, the assistance provided to each posts could be filled through otherpermisstie 
projed during the last two years? sources of recruitment e.g. through 

THE MINlSTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTR OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY 
SOURCES. (SHRI SUKH RAM): (a) and (b). 
The Central Government has been providing 
block plan assistance to the States including 
Biharfortheirplans, according to Iheformula 
approved by the National Development 
CounCil, and thus Central assistance is not 
allocated according to schemes/ 
progranvneslprojects. 

(English) 

Fake Recruitment 

1224. SHRI RAJNATH SONKAR 
SHASTRI: Will the PRIME MINISTER be . 
pleased to state: 

(a) the details of the criteria/procedure 
followed in the recruitment 'of Class III and 
Class IV posts in the Central Government 
offices; 

(b) whetherthese posts are filled through 
the recruitment from the open mari<et without 
any advertisement In newspapers or calling 
candidates from the employment exchanges; 
and 

(c) the detaifs of the fake/illegal 
recrultl)'l9nt in the Government offices that 
have come to light during the last three 
years? 

THE MINISTER OF STATE IN' THE 

employment exchange or on the basis 01 
newspaper advertisements etc., only after 
permission is given by the Conmission due 
to non-availability of candidates with II. As 
regards technical Group 'C' posts, these are 
required to be filled through the empioyment 
exchange only and these posts can be ruled 
through other permissible channels only 
aflerobtaining non-avallabililycertlficalefrom 
the employment exchange. Both Group 'C' 
technical and non·technical posts are first 
reported to the Central (Surplus Staff) Cel 01 
the Department of Personnel & Training who 
shall either nominate persons against notifl8d 
vacancies (I suitable candidates are available 
Qn Its roster) or issue a non objection 
certificate to fill up the vacancies through 
other permlsslble channels as Indipaled 
above. 

Similarly, Group '0' posts InGov8mment 
offices are first reported to the Special CeRoi 
the Directorate of Employment and Training 
and in case the aforesaid Special ceR certify 
that they have no surplus employees avaIabIe 
with them, such vacancies can be fRied 
through local employment exchange. SUch 
Group' 0' vacancies are filled through other 
permissible sourt;&S onlyafterobtainlng non-
availability certificate from the employment 
exchange. 

(c) The information Is not centrally available. 

Rural Development Projects of GuJand 

1225. SHRI GABHAJI MANGAJI 
THAKORE: Will the PRIME MINISTER be 
pleased to state: 
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(a) the details of projects in regard 10 

rural development submitted by the 
Government of Gujarat during last thrAA 
yeas tin March, 1992; 

(b) the details of projects approved so 
far, out of them; 

(c) the time by which the remaining 
projects are Okaly to be approved; and 

(d) the details of dlfflcuhies,lf any, being 
faced for according approval there on? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
.(DEPARTMENT OF RURAL 
DEPARTMENT) (SHRI UTTAMBHAI H. 
PATEL): (a) During the last three years. the 
Government of Gu)arat had submitted three 
Drinking Water Projects to the Government 
of India. 

(b) The details ofthe 3 projects approved 
by Govemment of India during 1989-90 are 
as given below:-

Name of the Project Cost approved by government 
of India 
(Rs. in lakhs) 

1. Additional eight regional 
W.S.S. 336.79 

2 Tharad Regional W.S.S. (Phase·lI) 252.24 

3. Additional Santalpur 153.51 

. . 
No project was submitted by State of 

Gujarat to the Govemment of India during 
1990-91 aOOI991-92. 

(c) and (dt. Question does not arise. 

Revival of Sick Unit. by Workers 

1226. SHRI V.S. VlJAYARAGHAVAN: 
WII the PRIME MINISTER be pleased 10 
state policy of the Union Government 
regarding revival plans of sick Industrial units 

. by their workers? 

THE MINISTER OF STATE IN . THE 
MlNlSTRYOF INDUSTRY (DEPARTMENT. 
OF" INDUSTRIAL DEVELOPMENT 
(SHRIMATI KRISHNA SAHI): According 10 
the SIck Industrial companies (Special 
provIsIons)kl. 1985. reVival of slc:k industrial 
unb coming under the purview of BFR 
Includes me.".. Ib leasing out of the 

industrial undertaking of the sick industrial 
cO"llany to any person Including a co-
operative society of the employees of such 
undertaking and transfer or issue of the 
shares in the sick Industrial company to any 
person Including the executives and the 
e"llloyees of the sick Industrial company. 
Industrial Development Bank of India also 
has a scheme named-Equity Fund Scheme 
for Workers Industrial Cooperatives to help 
revival of potentially viable sick Industrial 
cO"llanies through take-over of such units 
by workers industrial cooperatives • 

( Translation) 

Slckn ••• of Small Seal. Industries 

. 1227. SHRI GIRDHARI lAL 
BHARGAVA: WiD the PRIME MINISTER be 
pleased to state: 

(aJ the percentage of sickness In the 
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small scale industries of the country, State- inc!pienr sickness as also reliefs and 
wlsI; concessions frombanksJIlnanclal institutions 

for implementation ot rehabilitation package 
(b) the reasons for their sickness; and in the case 91 potentially viable sick units. 

(c) the steps taken to overcome their 
sickness? 

THE MINISTER OF STATE IN TI-IE 
. MINISTRY OFINDUSTRY (DEPARTMENT 
OF SMAll SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) AND 
'THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (PROF.4'.J. 
KURIEN): (a) A statement is enclosed. 

(b) A number of causes, both internal 
and external, often operating In combination 
have been responsible for industrial sickness 
in the Small Scale sector. Some of the 
identified major causes of siCkness in the 
small scale seeotr are paucity of adequate 
raw materials and working capital, delayed 
realistion 01 receivable particularly from large 
units, marketing problems, management 
deficiencies, technological obsolescence, 
frequent power cutsltrippings, labour 
problems, etc. 

(c) Steps taken by Government to 
overcome their sickness include: 

(i) Issuance of detailed guidelines by 
RBI to all scheduled commercial banks in 
regard to rehabilitation of sick units In small 
scale seetor with specific reference to 
definition of sick SSI units, viability norms, 

(il) On the advice of the Government of 
India, Reserve Bank of India has set up State 
level Inter-Institutional Commmees (SLIICs) 
in all States under the Chairmanship of 
Secretary, Industries Oepartmentforworklng 
out a rehabilitation package for revIVal of 
viable sick small scale units. 

(iii) Financial assistance In the form of 
long term equity type assistance upto As, 
1,50,000/- to units with a project cost not 
exceeding Rs. 10 lacs at a nominal service 
charge of one per cent per annum is also 
available to potentially viable sick SSI units 
from the National Equity Fund set up in 
August, 1987. 

(iv) The Union Ministry of industry Is 
also Qperating a centrally sponsored Margin 
Money Scheme for revival of sick small scale 
units, under which quantum of assistance 
per units is upto ~s. 50,000/- The amount 
sanctioned underthis Scheme from 1 983-84 
to 1991-92 amounted to Rs. 243.59 Iakhs. 

AcommHteeto review the arrangements 
lor meeting the working capital andterm loan 
requirements of small scale industries and 
for the rehabilitation of sick small scale 
industries and to examine any other Issues 
relating to small scale Industries has been 
appointed vide RBI memorandum dL 
9.12.1991. 

STATEMENT 

(a) The percentage of sickness in the Small Scale Industries of the country, State-wise is{Jiven 
below:· 

SI.No. StateltJT 

1. Assam 

2. Meghalaya 

% of sickness 
(Position as on 30.9.1990) 

1.97 

0.03 
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SI.No. StatelUT " of sickness 

(Position as on 30.9.1990) 

3. Uizoram 

4. Bihar 2.37 

5. ArunachalP~sh 0.01 

6. West Bengal 15.92 

7. Nagaland 0.02 

8. Manipur 0.68 

9. Orissa 2.89 

10. Sikkim 0.03 

11. Tripura 0.25 

12. Andaman & Nicobar 0.01 

13. Uttar Pradesh 13.62 

14. Delhi 1.99 

15. Punjab 2.26 

16. Haryana 1.56 

17. Chandigarh . 0.12 

18. Jammu & Kashmir 0.80 

19. Himachal Pradesh 0 .. 53 

20. Rajasthan 5.11 

21. Gujarat 2.85 

22. Maharashtra 8.82 

23 .. Daman & Diu 0.003 

24. Goa 0.55 

25 . Oadra & N~ar Haveli 0.003 
. ----. 
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SLNo. SIalelUT 

26. Madhya Pradesh 

27. Andhra Pradesh 

28. Kamataka 

29. Lakshdweep 

30. TamUNadu 

31. Kerala 

32. Pondicherry 

Tolal:-

" 01 sickness 
(PoI.lon as on 30.9.1990) 

7.54 

7.54 

4.87 

4.65 

7.15 

0.09 

100.00 

Nole:-The tolal number of sick small scale units as althe end of September, 1990 (Latesl 
period for which data are available) was 2,25,324. 

[English) 

Amenclment of Labour ..... 

1228. SHRI KARIVA MUNDA: WUIIhe 
PRIME MINISTER be pleased 10 Slate: 

(a) whether the Union Government 
propose 10 amend lhe labour laws in view 
frequent labour Slrkes and prevaHlng labour 
unrest In the country; and 

(b) If so, the details thereof? 

THE DEPUTY MINISTER OF LABOUR 
(SHRI PABAN SINGH GHATOWAR): Ca) 
On, Sir. 

(b) Does not arise. 

e-.tIaI commocItIIa Act 

1229 •• SHRIOHARMANNA MONDAY 
SADUl.: WID, the PRIME MINISTER be 
pleased to It_: 

(a) whether the Essential Commodities 
(SpecIal Provisions) Ad is to expire on August 
22,1992; 

(b) If so, whether the Governmenl 
propose to scrap the.Ad on or after August 
22,1992; 

(c) If so, the reasons therefor; and 

(d) if not, the steps being taken toeXlend 
the provisions of the Act' beyond ils expiry 
date? . . . 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS & PUBLIC 

. DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (a) The validity or the Essential 
Commodlles (Special provisions) Act. 1981 
wID expire on 31s1 August, 1992. 

(b) to (d). The matter Is presently under 
consldJtratlon of the Government. 
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Foreign Brand Names In Toothpaste Indian from Kuwait before the Gulf war;

12230. SHRI RUPCHAND PAL: Will the
PRIME MINISTER be pleased to state:

(a) the number of foreign brand names
being used for varieties of toothpaste in the.
Indian market at present;

(b) whether most of these toothpaste
are produced by small scale industries;

(c) whether the Government propose to
ban the use of foreign brand names, in
respect of toothpaste; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRY DEVELOPMENT)
(SHRIMATI KRISHNA SAHI): (a) and (b). No
small scale unit in the country is known 10 be
manufacturing toothpaste with foreign brand
name. Certain units in the orqanlsed sector
are marketing their products under brand
names which are used outside India also.
Data relating to foreign brand names being
used for varieties of toothpaste in the Indian
market is not maintained.

(c) and (d). Government have decided
not to place any restriction on the use of
brand names trade marks, whether foreign
or Indian owned, in India provided these do
not violate any statute, rules or regulations in
this country.

[ Translation]

Foreign Aid for Evacuation oflndians
from Gulf

·1231. SHRIMATI SHEELA KAUL: Will
the PRIME MINISTER be pleased to state:

(a) whether the Government had
received any foreign aid for brining back

(b) if so the details thereof;

. (c) if not, whethertheGovernment had
taken any steps for getting aid from the
international organisations; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
R.L. BHATIA): Yes Madam.

(b) International Organisation for
Migration, Geneva operated 74 flights to
evacuate approximately 20,000 Indian
national from Amman.

(c) and (d). Do not arise.

[Englis/l]

NRI based Industries In Kerala

1232. SHRI THA YILJOHN ANJALOSE;
Will the PRIME MINISTER be pleased to
state:

(a) whether there is any response from
NRl's for setting up of industries in Kerala as
a result of liberlisation of industrial policy; and

(b) if so, the details thereof?

THE ,MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT)
(SHHIMATI KRISHNA SAHI): (a) and (b).
Since the announcement of the new
liberalised Industrial policy in July, 1991, till
date, the Special Approvals committee (Non-
Resident Indians) has received two proposals
Irom Non-Resident Indians for location of
industries in Kerala viz., (i)from M/s. Henddez
Electronics Limited for import of Capital
Goods lor a cif value of Rs. 8.36 lacs from
Korea lor their unit at pallakkas in the State
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of Kerala for manufacture of Cordless disadvantaged areas more effective, about
telephones and (ii) from Shri Mathai G. 1700 Blocks covered by area-specific
Thotti!. Non-Resident Indian from West programmes, viz. Drought prone Area
Germany for import of second hand printing Programme (DPAP), Desert Development
machines for a cif value of Rs. 11.32 lacs Programme (DDP), Integrated Tribal
from Germany for undertaking job work of Development Projects (ITDP) and
offset printing at a unit to be set up at District Designated Hill Areas (DHA) have been
Kottayam in the State of Kerala. identified in consultation with the State

Governments/U.T. Administration. The
measurestaken includeopeningofadditional
Fair Price Shops, issue of ration cards to
people not covered so far, initiation of steps
to deliver PDS items at the doorsteps oflhe
Fair Price Shops, creation/hiring of shortage
capacity in identifiedareasand elimination of
bogus cards.in the StateslU.Ts. Besides,
the StateGovernmentshavebeenrequested
to sot up Vigilance Committees at Village!
Fair price shop level and other level to
monitor the roper distribution of PDS, items,
and also make arrangements to distribute
commodities of daily use according to the
local preferences. Additional monthly
allocations of foodgrains have been made
for these identified Blocks.

Approval has already been accorded to
the proposal of Mls. Hendez Electronics
Umitedon25th September, 1991, As regards
the second proposal, since it involved import
of second hand printing machinery, which is
less than 7years Old,the applicant has beon
advised that no import licence is required lor .
Import of the said machinery which is less
than 7 years old, as per the Import and
Export Policy of 1992-97.

Strengthening of Public Distribution
System

1233. SHRI K.P. SINGH DEO: Will the
PRIME MINISTER be pleased to state:

(a) whether new initiatives have been
taken by the Government to strengthen and
.streamline the Public Distribution System
(PDS);

(b) whether 1700 blocks have been
identified for that purpose;

(cl if so, the state-wise details of these
blocks;

(d) the measuresadoptedintheseblocks
or States to strengthen PDS; and

(e) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVil· SUPPLIES,
CONSUMER AFFAIRS & PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) .to (e). Yes, Sir. With a view
to making the reach of PDS in remote and

The foodgrains for these areas are
supplied specially subsidised rates (Rs.50
per quintal less than normal PDS rates) to
Statos/U.Ts.

[ Translation]

Export of Space Technology

1234. SHRI JANARDAN MISRA:
SHRI SANAT KUMAR

MANDAL: r

. Will the PRIME MINISTER be pleased
to state:

(a) whether 1,1e 130vernment have
docidodto setupanorqanisatlon forexporting
indigenousspacetechnologyandconcerned
services;

(b) if so, the composition and the terms
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of "'.rence of the said organisation; THE DEPUTY MINISTER IN THE 

MINISTRY OF COAL (SHRI S.B. 
(c)thetlmebywhlchlhesaldorganlsatlon NYAMAGOUOA): (a) and (b). Coal mining 

Islkely to be set up; and adivities.parliculatlyth.opencast.c:ettainly 
have an adverse effect on environment due 

(d) the names of the countries to which todegradalionolland.aIrandwaterpolullon. 
the technology is proposed to be exported? etc. Due to lack of Iocational options damage 

THE MINISTER OF STATE IN THE 
UlNtSTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SC1ENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OC.EAN DEVELOPMENT) (SHRI 
RANGARAJANKUMARAMANGALAM): Ca) 
Yes. Sir. 

(b) The proposed Co~ will be a 
smal unit which win be responsble for the 
marketing of the ISRO technologies and 
products both within India .and abroad. 

(c) In about three months (October 
1992). 

(d) A number of enquires for different" 
ISRO Technologies. Space Products and 
Servires are being received from various 
countries such as Brazil and Indonesia and 
In EuropeeIC.. and are being pursued. Export 
of some products has been done to Braz" 
and Indonesia recently. 

(EIVfshJ 

Degnldlllion of Environment by SECL 

1235. SHRI SARAT CHANDRA 
PATTANAYAK:WlRthe Minister of COAL be 
pleased to state: 

(a) whether the Government are aware 
of the degradation of environment by South 
Eastem CoaIIIeId in Orissa; and 

to forest .,.. and shifting of people lYIng 
within the mining block are also inevitable. 
There is a high degree of conern and 
awareness for environmental protecIlon In 
the coal sector. In case of lalcher and IB-
Valley CoaHields in Orissa Advanc. 
Environmental Management Plans have 
been prepared to serve as guidelines for 
progrossive in1*tmentationof environmental 
proJection measures in these Coatflelds. 
These reports deal with land raclamation as 
won as control of air and waterpoUutlon in t~ 
coal amines. Besides. Environment 
Management Plans (EMPs) for Individual 
coal projects are also prepared as part of the 
project feasibility reports and adequate 
financial provision is made for enforcement 
01 environmental protection measures in the 
individual coal projects. 

( Translation) 

Purcbase and Sale of Goods by 
Kendrlya Bhandar 

1236. UPENDRA NATH VERMA: WI. 
the PRIME MtNISTER be pleased to stat. 
the total expenditure on purchase of goods 
and the total sales by Kendrlya Bhandar. 
New Delhi during the year 199().Q1 and 
1991-19921 • 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC' 
GRIEVANCESANDPENSIONS(SHRIMATI 
MARGARET ALVA): The total 
expenditure on purchase of goods and the 
total sales by Kendriya Shandar In DeIhV 
Now Deihl during the year 199o.g1 and 
1991-92 are as given below. As the accounts 
tor the year 1991·92 are yet to be finalised. 
the figures given for the year 1991·92 are 
provisional: 
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1990-91 

(I) Purchase • 3906.52 

(ii)Sales 4125.77 

New Schemes for Khadl and Cottage 
Industry In Gujarat 

1237.SHRIKASHIRAMRANA:Wilithe 
PRIME MINISTER be pleased to state the 
amount allocated to Gujarat for the 

• implementation of various schemes for Khai 
and Cottage industry in rural areas during -the last three years? .. 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 

Allocation to Gujarat 

1991·92 
(Rs. In Lakhs) 

4712.52 

4879.80 

OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) AND 
THE MINISTER OF StATE IN THE 
MINISTRY OF COMMERCE (PROF. P.J. 
KURIEN): The Khadi and Vdlage Industries 
programmes ~re meant for rural areas only. 
The amount disbursed to Gujarat State for 
implomentation of these programmes under 
the purview of Khadi and Village Industries 
Commission Including new schemes under 
the existing industries during last three years 
is as follows:· 

(Rs. In IaIchs) 

1988·1989 1989·90 1990·91 

1. KhadiGrant 

2. KhadiLoan 

3. VIDage Industries Grant 

4. Village Industries Loan 

Plantation of Barren Lands 

1238. SHRISURYANARAYANYADAV: 
WiD the PRIME MINISTER be pleased to 
state: 

(a) whether the Government are 
considering any proposal to plant trees on the 
barren lands of the country; 

(b) If so, the area tixed tor tree plantation 
during 1992; and 

544.15 553.32 676.18 

541.12 123.31 168.96 

8.08 32.38 10.96 

74.38 186.43 130.00 

Cc) the details of the measure. being 
taken by the Government for the 
maintenance of such trees? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF WASTELANDS 
DEVELOPMENT) (COLRAM SINGH): (a) 
A"oreslationandlreeplanlingarecontinu~ 
activities at the Slate level, undertaken from 
year to year depending on the availability 0( 
lunds Ihrough lhe State and Central Plans. 
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planting activities lncIucfltlg the tree planting 93 covering .n lhe St~ and Unkm 
on dagraded or barren lands. under the Territories are given beIoW.-

Seedlings distrbution 
(fOf planlintJ on private /ands) 

147.00 crGras. 

(c) To ensure proper maintenance of 
saplings planted. protection measures are 
taken wIlh 8fJl)hasls on live fencing, canle 
proof If8I1Ching, etc. To promote proper 
growth ot the plants, weeding, hoeing and 
0Iher tending operations are also carried 
0Ul1n adcItion, the local people are motivated 
and got involved to ensure protection. 

(EngIsh) 

EI8ctronIc Technology 

Area coverage 
(pUblic lands. Including forest 
lands) 

10.781akh hectares 

wfth members from pubDc andfXllcete sector 
induslry. 

Cost escalatIon of Projects 

1240. SHRI CHITTA BASU: WI the 
Miniaterot PlANNING AND PROGRAMME 
IMPlEMENTATION be pleased to state: 

(a) whether there has been cosl 
escalation ot a large number of Central 
Projects In the country; and 

·1239. SHRI S.B. THORAT: Will the. (b) H so, the details ot such projecls with 
the coat escalalion and the time bywhlchth8 
projects are lkely to be COft1)Ieted1 

PRIME MINISTER be pleased to state: 

(a) whether India Is bailing behind in 
eIec:Ironic technology as reponed in the 
HIndustan TImes dated J~ 17, 1992; and 

(b) If so, the deIalIs thereof and the 
measures taken to boost the electronic 

. 1IchnoIagy by the GovefM1ent? 

llE MINISTER·OF STATE IN THE 
MINISTRYOfPAR..tAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT (SHRI 
RANGARAJANKUMARAMANGAlAM): (a) 
and (b). Yes, SIr. Major technology gap has 
been identifjpd In the area 01 Surface Mount 
~nents. The Govemment of India have 
set up an AdvisoryConmilteeforpromolion 
of Surface Mount Technology in the country 

THE MINISTER OF STATE OF lltE 
MINISTRY Ott PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN lltE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES) (SHRI SUKH RAM): (a) Yes, 
Sir. 

(b) As per the monitoring system 01 the 
0epH. of Programme JItl)Jementatlon, as on 
31 st March, 1992,172 central projects, each 
costing As. 2Ocrore and above, wereeftected 
by cost escalation with respect to their latest 
sanctioned costs. The overaHcost escalation 0' such projects was 44.6%. The names, 
cost escalation andlikelydates of col'J1)lellon 0' lOdiYldualprojects, are given in the Project 
If11lJementalion Status Report lorthequarter 
January·March, 1992, brought out by the 
Deptt. of Programme trJ1)lementatlon and 
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MIIIabIe in the ..."., Of the lok Sabha . (a) the nuni)« at pOlIs IyIftg vacant II 
secretartal Joint Secretary tevef as on 1.1.92; 

SpIcIeI Hm Aulstel1C4t to U.P. 

1241. DR. G.L KANAWlA: WUI the 
Minlsterof PlANNING AND PROGRAMME 
IMPlEMENTATION be pleased to Slate: 

ca) whether the Govemment of Ullar 
Pradesh has approached to the Union 
Govemrnent to to enhance the special hDl. 
assistance for Uttaranchal; 

(b) if so. the details thereof; and 

CC) thel8action of the Union Govemment 
thel8lo? 

THE MINISTER 6F STATE OF THE 
MINISTRY OF PLANNING AND 

(b) the number of above posts ak8ady 
filled In this year; and 

Cc) the number of women offlcerl 
appointed to the above posts In 19921 

THE MINISTER OF . STATE IN THE 
MINISTRY OF PERSONNEl.,. PUBLIC 
GRIEVANCESANDPENSIONSCSHRlMAn 
MARGARET ALVA): Ca) Eight posts &title 
level of Joinl Seel8lary weralylng Vacant 81 
on 1.1.1992. 

(b) 39 posts of Joint Secr8Iary IeYaI 
Inctucfmg 4 of' above eight posts have been 
filled up during the period form 1.1.1992 to 
30.6.1992. 

PROGRAMME IMPlEMENTATION AND. cc) Four women officers have been 
MINISTER OF STATE IN THE MINISmy appointed to Joint Secretary Iev8I polls 
OF NON·CONVENTIONAL ENERGY dunngtheperlodfrom1.1.1992to30.6.1992. 
SOURCES) C~HRI SUKH RAM): (a) Yes. 
Sir. 

Cb) The State Govemment had 
requested for Special Central Assistance 
under HIlI Al8a Development programmes 
lor Ultaranchal Sub-PIan for 1992·93 to be 
incl8asedto Rs. 2SOCfD1'8S from Rs. 182.01 
cram due to the higher magnitude of the 
problems of this area and the fInancIaIcrunch 
being faced by It. . 

cc) The'request ollhe StalerGovemment 
lor higher allocation 01 SpecIal Central 
Assistance under HIlI Al8a Development 
programmes for 1992·93 could no' be 
acceded to considering ,he quantum 01 
mources at the disposal of the Central 
Govemmenl. 

Filling Up of Post. of Joint Secl8tary 

1242. PROF. UMMAREDDY 
VENKATESWARLU: Will the PRIME 
MINISTER be pleased to slate: 

Approval for Technology 
CoHaboratlon 

1243.~lMAnGEETAMJIOERJEE: 
Wi. the PRIME MINISTER be pleased to 
state: 

(a) whether the Govemment have 
decided to revise the list of industrlasellglble 
for automatic approval for technology 
collaboration; and 

. (b)ifso.thedetalsolthe·ltemslncludad 
In the eartier list and the changeI PftIPOI8d 
to be made in this lisl? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT 
(SHRIMATI KRISHNA SAHt): ca) and (b). 
Under the new Industrial policy announced 
on July 24. 1991. 34 groups 01 Industries are 
eligible lor automatic approval 01 foreign 
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~agreementsandforfcnVnequlty Cc) .mptementa~on of tlte PtMc 
participation upto 51%. Subsequently. Distribution System beInG the........, 
COfIlMIIer software was added to this lisl 01 01 the State OovernmenUU. T. 
1nG.IsIries. A detailed desCJl)tion 01 the Administrations. de_CiS1~ regardngcrllerla 
various Items covered by this list was issued of allotment 01 Fair PrICe Shops etc. ant 
under the Indian trade Classification taken by the State GovtJU.T. AdmnIsInIIIonI. 
(Harmonised System). A rationalisation of The Central Govt. has advised StallllU. Ta. 
these items has now been done and a 10 give preference to COoperatNes In the 
nwised list has been issued by Departmenl marter 0' opening Fair Price Shops. 
of Industrial Developmenl Ihrough Pross 
Note No. 10 (1992). There has been no 
change In the groups of industries eligible 'or 
automatic approval of foreign technical 

Damand.ofNuc~rpoW8r~ 

Employees 

collaboration or foreign equity participation. 1245. SHRI RAM NAIK: Will the PRIME 
Press notes issued by this Department are MINISTER be pleased to state: 
senl to Parfiamenllibrary. 

Gnlnts to Gujerat .or opening of Fair 
Price Shops 

1244. SHRIDILEEPBHAI SANGHANTI: 
Wit the PRIME MINISTER be pleased to 
state: 

(a) lhe amount given to Gujarat by way 
of soft loan and othergrants to open fair price 
shops for distribution of Essential 
commodities through co-operative societies 
during the last-three years; 

(b) the amount spent for the above 
purpose and the nurrber of fair price shops 
opened in the rural urban araas district-wise 
during the-last three years; and 

Cc) the steps laken to lay mora slress on 
dstrWion of Essential Commodities through 
co-operative sectorat aU levels paRicUlarly In 
the backwan:t districts of the SIaIe? 

THE MINISTER OF STATE IN THE 
MINISTRY, OF CIVIL SUPPLIES. 
CONSUMER AFFAIRS & PUBLIC 
DISTRIBUTION (SHRI KAMALUODIN 
AHMED): (a) anc:I{b). Nofinancialassistance 
is provided by Government for opening 0' 
Fair PrIce Shops for distribution of essenlial 
commodities through cooperative societies. 

(a) whether ten thousand employees of 
erstwhilo Nuclear Power Board (NPB) were 
senl on delegation to the newly consthuted 
Nuclear Power Corporation (NPC) w.e.f. 
October 17. 1987 without deputation 
allowance; 

(b) whether the ef11)loyees of National 
Power Corporation were on one day token 
strike on February 19, 1991 to press tWeIr 
demands to finalise the terms and conditions 
01 their services; and 

(c) if so. the details of the terms and 
conditions finalised lor the e,..,toyees? 

THE MINISTER OF STATE. IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE' AND 
TECI-tNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT (SHRI 
RANGARAJAN KUMARAMANOAl.AM): Ca) 
Consequent on the conversion of the 
erstwhile Nuclear Power Board (NPB) and 
lis units as a PSU the employees of erstwhile 
wore placed on deputation to the newly 
croatod NuclearPowerCorporation enrnasse 
without deputation allowance w •• ". 
17.9.1987. 
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oIIIce 1t8ornbay and at somed the units at 
MAPS, TAPS and Kaiga Projectwent on one 
day token strike on 19.12 .. g1 and the 
..,... at un .. at NAPP, RAPS, AAPP 
3 to 8, TAPP 3 & 4 ~ KAPP did not 
part~elnthestrikeon 19.12.1991. 

(c) SeMcec:ordlons of NPCeftl)loyees 
(except for thrve Items) as approvest by the 
Govemment were communicated to the 
Secret;uy, staff side of Joint Consultative 
Commillee. The staff side of JCC had since 
ralsed6moredemandSandpressedfortheir 
acceptance in addition 10 the service 
conditions already approved by Ihe GoYl. 
These demands were considered by the 

, Board of Directors of NPCll and the Board 
approved a package and the decision of Ihe 
Board was communicated to the slaH sido, 
which was not acceptable to them. Aller 
reconsideration of the demands, the Board 
has II'Jl.)I'0ved the package already offered, 
and the decision on one of the items is still 
under the consideralion of the GoYI. After the 
receipt of the decision of the GOVI. on the 
remaining item, it is proposed to offer shortly 
aflnalpac:kage of service conditions approved 
both by the Govt. and the Board of Directors 
to enable the deputationists to exercise their 
option lor absorption In NPC. 

Promotion of Small Scale Industries In 
Punjab 

1246. SHRI KAMAL CHAUDHARY: Will 
the PRIME MINISTER be pleased to stale: 

(a) whether the Government have 
formulated or propose to formulate any poliCy 
for promotion of small scale industries in 
Punjab; 

(b) if so, the details thereof? 

(c) whether the Governmenl have sot 
up or propose to set up tool-rooms in the 
backward areas of Punjab for Promotion of 

(d) trso.the namesofplacel ..... tooI 
rooms have been HI up during 19(11-82and 
are likely to be set up In Punjab with foreign 
assis1ance during 1992-93; and 

(e) I~ details of expenditure likely to be 
Incurred in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMAll SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) AND 
THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (PROF. P.J. 
KURIEN): (a) The policy measul'8S for 
promoting and strengthening small, tiny and 
village enterprises announced on 8.8.1991 
covers the whole country including Punjab. 

(b) The policy measures announced 
broadly cover the foRowing areas:-

(i) Tiny Sector -increase in investment 
lim~ and formulation of special package. 

(ii) Financial support. 

(iii) Infrastructural facilities 

(iv) Marketing ariclexports 

(v) Modemisatlon, technology and 
quality upgradalion 

(vi) Promotion of entrepre~ 

(vii) Simplification of procedures. 

(c) Govemment of India have already 
set up oneTool-roomcumTralning Centl8a1 
ludhiana in 1980 and one Centrallnstluteof 
Hand Tools at Jullundhur in 1985. 

(d) No TOOl room was set up during 
1991-92 and there is no proposal to set up 
any Tool room during 1992-93. 
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(e) Does not arise. • AveragecostofareseatehprojecllcRs. 

7.23lakhs and Is sanctioned for a period of 
Research Grants to Scientific three years. 

Insthutlons 

1247.SHRISYEDSHAHABUOOIN:W1n 
the RIME MINISTER be pleased to state: 

(a) the names of scientific Institutions 
which wera provided with rasearch grants· 
during the year 1991-92; 

(b) the purpose and amount olthe grant 
and the period of research envisaged; 

(c) the amount acluallydlsbursedduring 
the year; and 

Cd) the main thrust of scientifIC research 
promoted by the Department? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARlIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEP~RTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT (SHRI 
AANGARAJANKt.JMARAMANGAl.:(a) 
Afewseleclad InsIluteswhlchweraprovided 
funds for resellCh ara Indian Instiute of 
ScIence, allncIan Insttlutes of Technology, 
Hyderabad Universty (Hyderabad), Indian 
Association for the CuIlva1lon of ScIence 
(calcutta), Unlversly of Deihl (DeI\I), DevI 
Ahilye VlSW8VidyaJaya (Indora), Jadavpur 
University (Calcutta), University of Puna 
(Pune), University of Madras (Madras), 
Sanjay Gandhi PG Institute of . Medicat 
Sciences (lucknow). Banars Hindu 
UnJversIIy (Varanasl), University of Bormay . 
(Bombay). Alig"arh Muslim University 
(AIIgartl), Osmania University (Hyderabad). 

(b) Fundshavebeenprovidedtoconduct 
research in challenging araas of lilo. 
Chemical PhysiCal, Earth, Atmospheric and 
Engineering Sciences. 

(c) During the year As. 1556lakhs were 
disbursed for the new I8search programmes 
initiated. 

(d) The main thrust of the department Is 
to promote reseateh In fronillne al8as In 
science and engineering by providing 
sophisticated Instruments, training to young 
scientists and engineers etc. and setting up 
of Core Groups and National facilities where 
requlrad. 

Marketing of Liquor In Packet. 

1248. SHRI GURUDAS KAMAT: WUI 
the PRIME MINISTER be pleased to state: 

(a) whether pre mixed liquor In 
convenient packs is likely to be markeIe 
soon; and 

(b) If so. the detaDs 1h8l8Of? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR. CHINT A MOHAN): (a) 
and (b). No proposal for pre-mlxed liquor 
packs has been received. 

( Trantlaflon) 

Enactment of New Indu8trlal Laws • 

1249. SHRIVILlAS MUTlEMWAR:WII 
the PRIME MINISTER be pleased to state: 

(a) wheth8ilhe Govemmem propose to • enact new Industrtal laws to ptotecI the 
Interast of labourers; 

(b) H so, the details thereof; 

(c) whether the State Labour Ministries' 
and Trade Organisations have been 

~ 
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consulted In this regard; and 
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Nadu underthe chairmanship olthe Minister 
of State for Coal and Labour has been 

(d) the time by which these laws are constituted. The Committee met on 25th 
likely to be enaded? Apt'il and 1 st June 1992 and discussed the 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
5INGHGHATOWAR):(a)to(d).lnpursuance 
of the recommendations of the Indian Labour 

• I Conference held in April, 1990, a bipartite 
committee comprising representatives of 
Central Trade Union Organisations and 
Employers Organisations was constituted 
under the chairmanship of Shrl G. 
Ramanujam in May, 1990. The terms of 
reference of the Committee were • to 
formulate specific proposals • for the New 
Industrial Relations Bill. The committee 
submitted its report in October, 1990. The 
Report ofthe Committee which is not entirely 
unanimous, was considered in the 40th 
Labour Ministers' Conference held in 
February, 1992. There was a consensus in 
the Conference that the recommendations· 
of the Committee which were unanimous 
may be accepted and a Committee of five 
State Labour Ministers may be constituted to 
examine the areas of disagreement with a 
view to arriving at aconsensus. Consequently 
a Committee consisting of the Labour 
Ministries of Uttar Pradesh, West Bengal, 
Maharashtra, Andhra Pradesh and Tamil 

contentious Issues In the Ramanujamm 
committee Report. The Committee has yet 
to finalise its recommendations for 
consideration by the Indian Labour 
Conference scheduled to be held In August 
1992. 

Production of Coal 

1250. SHRI N.J. RATHVA: Will the 
Minister of COAL be pleased to state: 

(a) the total production of coalin tonnes, 
made by Coal India Limited during each of 
the last three years; 

(b) the target fixed by the Coal India 
Limited in this regard for the said period and 
the extent to which this target has been 
achieved; and 

. (c) the places in the country from Where 
tho Coal India Limited plans to produce coal? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI 5.B. 
NYAMAGOUDA): (a) and (b). The information 
is given below:-

{".,Ilion tonnes} 

Year Coal Production in CIL 

Target Actual Achievement 

1989-90 183.50 178.62 97.3% 

1990-91 194.00 189.64 97.8% 

1991-92 203.00 204.15 100.6% 

(c) Coal India Limited will continue to produce coal In the states of Assam. Bihar. Madhya 
Pradesll. Maharashtra, Orissa, Uttar Pradesh and West sengal. 
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Paris Convention 

1251.SHRISHRAVANKUMARPATEL: 
WiD the PRIME MINISTER be pleased to 
state: 

(a) whether the Director General of the 
World Intellectual Property Organisation 
during his visit to New Delhi on January 22, 
1992 discussed the issue of India joining the 
Paris Convention; 

(b) if so, the details thereof; and 

(c) whether India propose to join the 
Paris Convention? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMA TI KRISHNA SAHI): (a) to (c). The 
Director General of the World Intellectual 
Property Organisation, Dr. Arpad Bogsch 
visited India in the last week of January, 
1992. During his visit, he called on 
representatives of the Government and . 
industry. The subject of Paris Convention on 
protection of industrial property figured in his . 
discussions with Government 
representatives. The Paris Convention of 
1883 is a muninationaJ treaty on protection ot 
industrial property rights of inventors. India is 

not a member of the Convention, A final 
docision on joining the Paris Convention has 
not yot been taken by the GovernmenL 

( Translation) 

Training Centres for Poverty Alleviation 
Programme 

1252. SHRI MANIKRAO HODL YA 
GAVIT: Will the PRIME MINISTER be 
pleased to state: 

(a) the number of Training Centres set 
upfor rural poor at villagelblock level workers 
during the Seventh Five Year Plan and the 
details of the amount spent on these centre, 
Slate·wise; and 

(b) the details of the target fixed and 
achievements made under the poverty 
eradication programme during the Seventh 
Five Vear Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT' OF RURAL 
DEVELOPMENT) (SHRI G. VENKAT 
SWAMY): (a) Information as in the enclosed 
slatements ·1 to III. 

(b) Intormation as in the enclosed 
statements IV and V 
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EIghth Plan T.,... 

1253. DR. D. VENl<ATESWARA RAO: 
Will the Minister o. PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a)1hesuggestions made by the Plannlng 
Commission to various States/Union 
Territories tor achieving the Eighth Plan 

! targets; 

(b) the criteria adopted to ensure that 
the State Government have actually utBised 
the funds allocated to them .or the Eighth 
Plan under various heads; 

(c) whetherthe Stategovemments have 
also been asIcad to submit their progress 
reports annualy; and . 

(d) If 10. the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPlEMENTATION AND 
MINIS11;R OF STATE IN THE MINISTRY 
OF NON·CONVENTIONAL ENERGY 
SOURCES) (SHRI SUKH RAM): (a) 

, , Guldellnea .... sent to States and Union 
Territories regarding the thrusts, priorities 
and relevant strategies with reference to the 
tOrmllatbn of 8th Five Year Plan. • 

(b) UtilisatIon of funds allocaledto States 
Is sought to be ensured through the 
mechanism of central assistance, the 
releases of which are related to progress of 
expenditure in conformity with approved 
outlays. 

(Co) No, Sir. 

(d) Does not arise. 

Eradication of PCMNty 

1254. SHRI PROBIN DEKA: WIIIIhe 
Ministerof PlANNINGANOPROGRAMUE 
IMPlEMENTATION be pleased to stale: 

. (a) whether the Government of Assam 
has sent any scheme to eradicale poverty 
with World Bank aid; 

(b) If so, the details thereof; and 

(c) the quantum of assistance sought 
and the response of World Bank In this 
regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROOAMME IMPlEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON·CONVENTIONAL ENERGY' 
SOURCES) (SHRI SUKH RAM): Ca) No 
such scheme has been received. . 

(b) and (c). Do not arise. 

Dllinvestment of Public Sector 
Underlaklnp 

. 1256.SHRISOBHANADREESWARA 
RAO VADDE: Will the PRIME MINISTER be 
pleased to state: 

(a) whethel' the Govemment have taken 
adequate st~ to se:e that the shants of 
public sector enterprises likely to be 
dislnvested are given tolheworkers,c:ornmon 
people and sman investors mosIIy; 

(b) if so, the details thereof; and 

(c) it not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INOUSTRY AND DEPARTMENT 
OF PUBLIC ENTERPRISES) SHRI P.K 
THUNGON): (a) to (c). As already said in the 
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Budget Speech for 1991-92, Govt. proposed Cc) If so, the measures taken to contral 
to disinvest a part of its share holding In and bring down the prices thereof; and 
selected public sector undertakings In favour 
of the pubic sector financial Institutions, 
mutual funds, workers and the general public. 
In pursuance to this Government have 
already sold 8% shares in 30 public sector 
undertakings to public sector financial 
institutions, mutual funds and the merchant 
banks who wouldgraduaDyof·loadthe shares 
in favour of the common people and small 
Inventors. In regard to sale of shares to the 
workers, the details are still being worked 
out. 

Prices of Essential Commodities 

1257. SHRI PRAKASH V. PATll: 
SHRI BAPU HARI CHAURE: 
SHRI MANIKRAO HODl YA 

GAVIT: 

Will the PRIME MINISTER be pleased 
to state: 

(el) the prices of essential commodities 
including sugar, vegetables, different types 
of pulses, onions, edible oils turmeric, red 
chmles and cummln seeds in the open market 
as on April 30, 1992; 

(b) whether there is a substantial 
Increase in the prices of all such commodities; 

Cd) the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVil SUPPLIES, 
CONSUMER AFFAIRS & PUBLIC 
DISTRIBUTION (SHRI KAMAlUDDlN 
AHMED): <a) The retail prices of essential 
commodities including sugar, Vegetables, 
different types of pulses onions, edible oils, 
turmeric red chilies and cummin seeds on 
open market as in 30.4. 1992 are given In the 
enclosed statement. 

(b) Some variation in the prices of these 
commodities has been noticed In recent 
period due to gap in the demand and supply 
of pulses, edible oils and nearly inelastic 
supply of onions, turmeric, red chilies and 
cummln seeds during the summer season. 

(c) and (d). To meet the shortfall in the 
supplies of edible oils,lt is proposed to IfT1)Ort 
palmolien oil. For other commodities efforts 
are being made to increase there production 
within the country through providing 
incentives for higher production as weH as 
rational distribution. It is expected that with 
the measures taken by the Govemment,the 
supply of these commodities will Improve. 
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1258. SHRt CHANDRAJEET YADA V: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the percentage of anticipated fall in 
the domestic sale and exports of Maruti cars 
duJing 1~2-93 as compared \0 .. ~ .. -~~ 

(b) the anticipated fall ill the foreign 
exchange earnings as a resun ollall in the 
export of Maruti cars; 

(c) the reasons for decline i(l1hedomestic 
sale as also in the exports of Maruti cars: 

(d) the target set for the exports 01 
Maruti cars 1992·93: and 

(e) the manner in which the Government 
-propose to minimize the fall in its exports? 

THE MINtSTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DE::PARTMENT 
OFHEAVYINDUSTRYANDD~PARTMENT 

OF PUBLIC ENTERPRiSES) (SHRI 
P.K.THUNGON): (a) to (e). Domestic sales 
of Marutivehicles in 1992·93arenotexpected 
to decline as compared to 1991-92. As far as 
exports are concerned. ttle em-lss'lon 
rr9utations in EC countries are changing 
from 1·1-1993 and the existing Maruti-800 
,.ar would not be eligible for sale in these 
countries. In addition, exports 10 YugOSlavia 
have declined due to political reasons. Maruti 
Udyog Ltd. is trying to modify the engine and 
exhaust system 01 this car to meet the 
transitional regulations applicable from 1-
11993 till end 01 1994. The exports during 
1992-93 would thus largely depend on 
\V~llJther Maruti Udyog Ltd. is successful in 
"odifying the car to pass the emiSSion lesls. 
The results oflhese tests would be known by 
September, 1992. " tests are successful. 

Maruli Udyog Ltd. exports would be nearths 
level of 1991-92. 

Small Scale Industries Board 

1259. SHRI RABI RAY: Will the PRIME 
MINISTER be pleased to stale: 

• \a) w'ne\'neT ''ne Govemmen'l 'nave 
constituted a Small Scale Industries IBoard; 

(b) if so, the detailS thereof; and 

(c) the purpose of setting up such a 
Board and its composition and terms of 
reference? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) AND 
THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (PROF. P.J.I 
KURIEN): (a) Yes. Sir. 

(b) nnd (c). Small Scale Industries Board 
is a non-statutory adVISOry bodywhich advise 
the Government on various policy matters 
relating to the development of Small Scale 
Industries Industry Minister. Ministry of State 
(lnduslry) and Additional Secretary and 
Development Commissioner (SSI) are the 
Chairman, V.ice-Ch~irman and Member 
Secretary respectively on the Board. Central 
Ministers, State Industry Ministers, certain 
Secretaries to Govt. of India, fourMemberof 
Parliament and represet\\a\iII9s tormtinancia\ 
institulions, Stale level industries associations 
and some prominent individuals are also 
nominated on the Board. The tenure 01 the 
Board is lor 3 years. No specific terms of 
relerence is normally assigned top this Board 
as it is purely an Advisory Body. The 
composition 01 the Board is given in the 
enclosad statement. 
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Inter-Departmental High powered 
committee 

1260. SHRI MRUTYUNJAYA NAYAK: 
WID the PRIME MINISTER be plea:.ed to 
state: 

(a) whetherthe Inter-departmental High-
powered committee constituted on the 
recommendations of Ishwarl prasad 
committee has submitted Its report to the 
Government; 

(b) if so, the details thereof; and 

Cc) the steps being taken by the 
Government thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) No, Sir. 

(b) and (c). Does not arise. 

(English) 

Prices of Cement 

1251. SHRI MOHAN RAWAlE: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the prices 01 cement have 
constantly registered increase alter its 
decontrol; 

(b) If so, the prices 01 cement per bag in 
the open market before full decontrol and the 
prices of cementln the market as on June 30, 
1992; 

Cc) the steps, If any, the Government 
have taken or propose to take against 
profiteering by the cement industry; 

Cd) whether the qualify of cement has 
also deteriorated; and 

(e) If so, the steps being taken to ensure 
good quality of cement In the market? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF ,INDUSTRIAL DEVELOPMENT) 
(SHRIMA TI KRISHNASAHI): (a) to (c). There 
have been increases in cement prices after 
decontrol on account of increase In cost of 
inputs, power tariff. excise duty, transportation 
and handling costs etc. The average cement 
price In March 1989 (before fuD decontrol) 
was about Rs. 56 per bag of 50 Kg and 
average prices at the end of June, 1992 is 
about Rs. 11 O·Rs. 115 per bag. 

Government has been providing 
infrastructural support to the industry so as 
to increase cement production and thereby 
its availability in the market. Such availability 
of cement would minimise the possibilities of 
profiteering by the Cement Industry. The 
Monopolies and restrictive trade practices 
commission has been initiating action 
wherever cases of unfair trade practices are 
brought to its notice. 

(d) and (e). No complaint has been receive 
regarding deterioration In the quality of 
cement. Under cement equality Control) 
Amendment Order, 1993. manufacture, 
storage, sale or distribution 01 cement which 
does not conform to the prescribed standards 
and which does not bear BIS certification 
mark, is banned. 

40-Polnt Roster !n Fertilizer 
Corporation 

1262. SHRIRAM VILAS PASWAN: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the categorylcadre-wise 40-
Point Roster is being maintained properly by 
the Fertilizer corporation of India ltd., and 

(b) if so, thecategory/cadre-wlsedetaiis 
of the reserved posts filled up by SCIST 
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erJl)loyeasasper40-polntRosterduringthe FERTILIZER$ (OR. CHINTA MOHAN): (a) 
last three years? yes. Sir. 

THE MINISTER OF STATE IN THE (b) Requisite information Is given the 
MINISTRY OF CHEMICALS AND enclosed state\nents I and II 
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Policy for Small Scale Sector PROGRAMME' IMPLEMENTATION AND 

MINISTER OF STATE IN THE MINISTRY 
1263. SHAJ HANNAN MOLLAH: Will OF NON-CONVENTIONAL ENERGY 

the PRIME MINISTER be pleased to state: SOURCES) (SHRI SUKH RAM): (a) and (b) 
For 1992-93 the Government of Bihar had 

(a) whether Government are 
consideration some proposals for brinlng 
about changes In its policy for small scale 
Industries; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) AND 
THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (PROF. P.J. 
KURIEN): (a) No, Sir. 

(b) Does not arise. 

[Translation] 

Plan Outlay for Bihar 

1264. SHRI CHEDDI PASWAN: 
SHRI LALIT ORAON:: 

Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) the amount proposed as plan outlay 
for the year 1992-93 by the Go~ernment of 
Bihar; 

(b) the total amount sanctioned by the 
Union Government In this regard? 

(c) whether a demand has been made 
to Increase the said amount; and 

(d) If so, the reaction ofthe Government· 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 

proposed an outlay of Rs. 2,200 crores, 
against which an outlay of Rs. 2,202.73 
crores has been approved. 

(c) No, Sir. 

(d) Does not arise. 

Labour Intensive Industries 

1265, SHRI LAL BABU RAI: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Union Government are-
not encouraging the labour intensive 
Industries; 

(b) if so, the reasons therefor; and 

(c) the efforts being made for 
development of such industries to provide 
employment to unemployed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) AND 
THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (PROF. P.J. 
KURIEN): (a) to (c). It has always been the 
endeavor of the Government to encourage 
development of Small Scale, Village, Tiny 
and Cottage Industries in view oftheir unique 
capacity to generate large employment 
opportunities especially in rural and backward 
areas. Industrialisation is the specific 
responsibility of the State Government 
concerned. However, the Central 
Government Supplements the efforts of the 
State Governments by way of measures like. 
provision of cheap and easily available 
finance, transfer of technology, assIsting In 
the provision of scarce and critical raw material 
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and creation of institutional Infrastructure at (b) H so, the fads and details thereof; 
the aU India level The employment policy of 
the KVle Is to create employment 
" opportunities lor aU categories of rural artisans 
Including educated as well as uneducated. 
Alter amendment of the KVle Act, 1987 70 
more new vUlage industries In addition to 
earlier 26 village industries have been added 
to the KVle's schedule with the prime 
objective of making Improvement in the 
welfare of rural masses as well as providing 

(c) whether the proposed corporation 
wlU give any facilities to thelndustrleslpower 
projedS In that area; and 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI 
S.B.NYAMAGOUDA): (a) No Sir. 

gainful employment opportunities in the '(b) to (d). Does not arise. 
viUages. In the context of Government's 
policy of according special treat men! for the 
development 01 villagelcottage industries in 
the 8th five year plan for employment 

Leather Finishing Cent ... In Andhra 
Pradesh 

generation in rural areas, khadi and village 1267. SHRI R. SUR ENDER REDDY: 
industries have acquired a vital role in the Will the PRIME MINISTER be pleased to 
development of rural economy., The KVI state: 
programmes have reached 2.1 lakh villages 
providing employment to 48.571akh persons. 

A centrally sponsored scheme is being 
operated by Small Industries Development· 
Organization (Sloo) since 1978, This 
scheme Is called Distrid Industries Centres 
programmes and Its main objective is to 
developandprolT'OteSmaJ~ Tiny and Cottage 
industries in the country utilizing local skills 
and resources. These Industries are 
established in the rural areas and are mostly 
labour intensive units. DieS have been set 
up In almost aU the districts of the country. At 
present. total number of approved DICs 
stands at 422. 

[English) 

Coal Corporation for N.E. States 

1266. SHRI TARA CHAND 
KHANDEIWAI: Will the Minister of COAL be 
pleased to state: 

(a) whether the Government have a 
proposaJ for a separate coal corporation for 
North Eastem parts of the country; 

(a) whether a Sub-Commlsston on 
cooperation in Science and Technology has 
been set up after the meeting of the Indo-Sri 
Lankan Joint Commission in New Deihl on 
January 5, 1992; 

(b) H so, whether the modalities of the 
Indo-Sri Lanka cooperation on science and 
technology have been worked out; 

(c) if so, the details thereof;.and 

(d) the steps being taken to Implement 
then? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE "IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF· 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT (SHRI 
RANGARAJAN KUMARAMANGAlAM): (a) 

. Yes, Sir. At the first session 01 the lodo-Sri 
Lanka Joint Commission held in New Deihl 
on 5-7 January 1992, It was decided to set up 
a SUb-Commission on the ScIence and 
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Technology to give Imputes to corporation in [Translation) 
this l8CIor between the two Governments 
and the ICientllc ,communities in the two Per capita Plan Expendltura for Bihar 
countries. 

(b) Modalities of cooperation are yet 10 
be worked out. 

(c) and (d). Does not arise. 

Employment to Unemployed in New 
Coal ProJel}ts 

1268. SHRI VASUDEBACHARIYA: Will 
the Minister of COAL be pleased to state: 

(a) whether the Govemment propose to 
-provide ef11)loyment to une!11)ioyed to the 
extent of 30% In case of new coal projects; 
and 

(b) If so, the details thero'? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) NO,'Slr, 

(b) Does not arise, 

Leather Finishing Cent,.s In Andhra 
Pradesh 

1269. SHRI K.P. REDDAIAH YADAV: 
WID the PRIME MINISTER be pleased to 
state: 

(a) whether the Govemment propose to 
take over an the leather finishing centres in 
Andhra Pradesh; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI KRISHNA SAHI): (a) No, Sir. 

(b) Does not arise. 

. 1270. SHRIRAM THAlCHOUDHARY: 
Will the Minisler of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) the per capita plan expenditure In 
1992·93 for Bihar; 

(b) whether it is at par with the average 
national expenditure; and 

(e) if not. the reasons thereof and the 
action being taken to bring It at par with 
National average? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING NO 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON·CONVENTIONAL ENERGY 
SOURCES) (SHRISUKH RAM): (a) and(b). 
Per Capita Plan outlay In 1992·93101' BIhar 
is As. 2551- as against the AU India average 
of 85. 373/-

(e) Per Capita OutlaylExpendilure 01 a 
State depends on the availability 01 aggreg_ 
of resources consisting 01 Slate resources 
and Central AssistancelCentraiSupport. 1he 
Central Government helps the State 
Govemment in raising per capita outlayl 
expenditure, through transfer 01 resources 
under various schemes/projects! 
programmes. In allocating normal Central 
Assistance forState Plan, welghtage Is given 
to the criteria of (Q population, (iQ per capita 
Income: (Iii) SpecIal problems etc. 

[EngOsh] 

Rapid Development of Rural Arau 

1271. SHRI RAJNATH SONKAR 
SHASTRI: win the Minister of PLANNING 
AND PROGRAMMES IMPLEMENTATION 
be pleased to state: 
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(a) whether there is any proposalforthe its Principal Bench at New Delhi and 16 other 

rapid development of rural areas; and Benches located at the seats of various High 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON·CONVENTIONAL ENERGY 
SOURCES) (SHRI SUKH RAM): (a) and (b). 
There is no new or specific proposal for rapid 
development of rural areas in the country. 
However, the approach of integrated area 
development is to be adopted during the 
Eighth Five Year Plan. This is based on the 
premise that decentralised planning and 
implementation of these schemes will make 
a better impact on the problems of poverty ... 
The details ofthis approach would be included 
in the Eighth Five Year Plan Document. 

Re AppoIntment of Retired Bureaucrats 
In Central AdmInistrative Tribunal and 

QuIck Disposal of service matters 

1272. SHRI MADAN LAL KHURANA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the grievances of the 
employees on service matters by Central 
Administrative Tribunal remains unfuHilled; 

(b) if so, the reasons therefor and the 
steps taken to improve the working thereof; 

(c) whether any policy decision has 
been taken for re-employing the retired 
bureaucrats as Member of CAT.; and 

(d) if so, the details there· (? 

THE MINISTER OF STATE IN THE 
M.INISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS 
(SHRIMATI. MARGARET ALVA): (a) and 
(b). The Central Administrative Tribunal with 

Courts is functioning to give speedy Justice to 
the employees on service matters. During 
the last three years, it has disposed of the 
following number of cases:-

1989 13986 

1990 14077 

1991 17578 

Every effort is being made to sfJ8ed up 
disposal of cases in the Tric .. ilal. The 
pendency of the cases in t;.~ Central 
Administrative Tribunal is monitored by 
Government through periodical reports. 

(c) anr (d). As per the provisions of the 
Adminis!.i:llive Tribunals Act, 1985, there is 
no har on appointing retired bureaucrats as 
Members of Central Administrative Tribunal. 
However, a decision has been taken to 
discourage the appointments of retired 
olficers. 

Investment by Swedish Companies 

1273. SHRI V.S. VUAYARAGHAVAN: 
Will the PRIME MINISTER be pleased to 
state: 

(a l whether Volvo, a Swedish car giant 
Elec.: vlux, a Swedish House·hold electrical 
appl ances giant have offered to make 
Inve .Iment In India; 

(b) if so, the details thereof; 

(c) whether the Government have 
rr·=eived any proposal from other Swedish 
multinational companies forthelr Investment 
In India in the current financial year; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT 
(SHRIMATI KRISHNA SAHI): (a) No, Sir. No 
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such proposals have been received. availabiiitt of infrastructure etc. Rajastahan 

State and in particular parts of it, are relatively 
(b) DOIJs not arise. less developed. 

(c) and (d). In the current financial year 
upto 30th June, 1992, three proposals have 
been received for financial collaboration with 
Swedish companies. The names of these 
Swedish companies are-

I) Mercury Int&rnational. 

Ii) Ericcson Cables AB, 

iii) Swedish Business development AB. 

[ Translation] 

Regional Imbalances 

1274. SHRI GIRDHARI LAL 
BHARGAVA: Will the Ministe~of PLANNING 
AND PROGRAMME IMPLEMENTATIONbe 
pleased to stale: 

(a) whether the Government propose to. 
remove the regional Imbalances in respect 
of the development of the country and if so, 
the Criterion thereof; 

(b) whether Rajasthan'is a backward 
State in the field of education, irrigation, 
industry etc.; and 

(c) If so, the steps being taken by the 
Government to remove this imbalance? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES) (SHRI SUKH RAM): (a) to (c). 
Removal of regional tmbalances is an 
essential objective of the planning process. 
However, the backwardness of a region Is 
judged in terms of several criteria such as per 
capita income, literacy, health facilities, 

The n ;ponsibility for development of a 
particular region rests primarily with the State 
Government concerned. In this the Central 
Government· helps the States, including 

_ Rajasthan, through the mechanismoftransfer 
of resources under modified formula, 
previously known as' Gadgil Formula'. Special 
Area Programmes and devolution of non-
plan resources by the Finance Commission. 

For the Eighth Plan of Rajasthan an 
outlay of Rs. 11,500 crores has been agreed 
upon, which represents a large step up over 
the Seventh Plan outlay of Rs. 3,000 crores. 
Different projects/schemes formulated by 
the state in the Eighth Plan aim for the 
optimal utilisation 01 natural and human 
resources with particular emphasis on 
developing education, irrigation, industry and 
other key infrastructural sectors. 

Development of Small and Cottage 
Industries In States 

1275. SHRt SRIKANTA JENA: 
SHRI HARI KEWAL PRASAD: 
SHRI ARJUN SINGH YADAV: 
SHRI KASHIRAM RANA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether small and cottage industries 
are not developing as expected In various 
States; 

(b) If so, the reasons the~efor; 

(c) the quantity of the goods 
manufactured by small and cottage industries 
during the last three years and the number of 
people employed therein, State-wise; and 

(d) the efforts made by the Union 
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Government for deveJopnient of amaU and AGRO AND RURAL INDUSTRIES) AND 
cottage industries In each State and the THE MINISTER OF STATE IN THE 
amount given for their development during MINISTRY OF COMMERCE (PROF. P.J. 
the last three years? KURJEN): (a) and (b). Thecumulatlve number 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMAll SCALE INDUSTRIES AND 

1988 1989 

11.70 12.67 

lis evident from the above data that the 
sma. scale industries are developing over 
the years. 

(c) The estimated quantity of goods 

. Year 

1989-90 

1990-9'· 

• provisional 

Estimated Production 
at cumHlf prices 
(Rs.~s) 

132320 

155340 

• of permanentlyreglstered SSt unIlsnlglsterad 
whh the StateJU. T. Diractorate of industries 
and falling under the purview of SIOO In the 
country as on 31 st December of 1989 and 
1990 was as follows:-

1990 
(No. In Iakhs) 

13.78 

manufactured In terms of value and the 
number of persons 8fY1)I0yed In the small 
scale industries 1n the country (State-wise 
details are not maintained) during 1989·90 
and 1990-91 were as foUows: 

EtrpIoyment 
(Ia1chs) 

119.60 • 

124.30 

(d).The StateAJT -wise central assistance under the DIC Programme released during the 
last three years. I. •.• 1988-89. 1089·90 and 1990-91 Is given In Stat.ment attaChed. 
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Induatrln In Hili A ..... of 
. Utter pradesh 

1276. MA.I.GEN. (RET.) BHUWAN 
CHANDRA KHANDURI: Will the PRIME 
MINISTER be pleas8d to state: 

(aJ. whether five districts of Garhwal 
DIvIsion have been declared as • Zero • 
Industry areas; 

(b) the incentivestassistance given by 
the UnIon Government to set up industries in 
these hiDy undeveloped areas during the last 
three years; 

(c) the details of plans under 
consideration of the Government tel'set up 
industries In these areas; 

(d) whethe,r the Government propose to 
constitute a separate Board inclpding the 
elected representatives of these areas to 
look atter the industrialisation of these hill 
dIstrIcIs of Uttar Pradesh and 

Ce) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT ) 
(SAlMAn KRISHNASAHI): (a) Four districts 
In the Gamwal Division viz., Pauri Garhwal, 
tehriGarhwal, Chamoli and Uttarkashi have 
been declared as ' No Industry Districts : by 
the Central Government. 

(b) Industrialisation of a district/area is 
prlmarly the responsibility of the Slate 
Government concerned. The Central 
Government supplement their efforts 
wherever possible. Under the .Transport 

Subsidy Scheme, subsidy at the rate of 75% 
Is available for these districts for movement 
of raw materials and finished goods from 
selected rail heads •• 

(c) Government have decided to set up 
a Growth Centre at ShlvraJpur· padamput In 
PauriGahwal cflStrict undertheGrowih Centre 
Scheme. 

. 
. (d) No, Sir. 

(e) Does not arise. 

Development of Coalmlne. 

. 1277, SHRI K.P. SINGH DEO: Will the 
Minister of COAL be pleased to state: 

(a) whether steps have been taken for 
the development of Coalmines in thecouritry; 

(b) if so, the fund earmarked therefor 
during Eighth pian; 

(c) the amount allocated out of that for 
the development of TalcherCoanieldsduring 
Eighth pian; 

(d) the various schemes drawn up t.fle 
therefor; and 

(e) the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 
NVAMAGOUDA): (a) Yes, Sir. 

(b) The Eighth Plan is yet to be approved. 
However, the tentative Eighth Plan Outlay 
for the development of coal and lignite sector 
vis-a-vis the proposals submitted by the 
Ministry of Coal to the Planning CommlssIon 
in November, 1991 Is given as under: 
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COfTJJBny Inve~tmenl proposal. of the 
Ministry of Coal for tho 
Eighth Plan 

(Rs. in crores 
Tentative Eighth 
Plan Outlay 

Coal India limited 

Singareni Collieries 
Company Limited 

Neyveli lignite 

11.769 

2,967 

Corporation Limited (Lignite 1,701 
Sector only) 

• lotal:- 16,437 

(c) An investment of about Rs. 434 
crores was initially proposed by the Ministry 
of Coal in its proposal 'submitted to the 
Planning Commission lor the development 
of lalcher coallied in Orissa. However, the 
coalfield-wise/project·wise allocations will be 
decided alter approval 01 Eighth plan. 

Projects 

1. Ananta Opencast 

2. Kalinga Opencast 

3. Lingraj Opencast 

4. Jagannath Opencast phase-III 

5. Nandira Underground 
Augmentation 

10,307 

(d) and (e). Besides. the existingl 
completed coal mining projects, the following 
coal mining projects in lalcher coalfield are 
under implementation/contemplated to be 
dovelopcd to augment coal production during 
the Eighth Plan period:-

Capacity 
(million lonnes per annum) 

4.00 

8.00 

5.00 

1.00 

0.15 

, (increment<:ll) ----------------------- -----------------------
Review of Industrial and Fiscal Policy 

1278, :::..: .. SoB. THORAT: Will tile 
HW.l[ r,1INIS ~:-:1 be pleased to state: 

(a) whether !tIe Governmen! are 
reviewing the oXI!;ting Industrial Lind Fiscal 

polices to enable industry to grow without 
hindrance; and 

(b) if so, when the exercise is likely to be 
completed'and new modified industrial and 
lisCJI poliCy announced lor achieving higher 
industria! growth without effectir.g the interest 
01 J,:tbour? 
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THE MINISTRY OF STATE IN THE the Sub-Commntee of the Consultative 

MINISTRY OF INDUSTRY (DEPARTMENT Committee al8currentlyselzed ofthctmatter; 
OF INDUSTRIAL DEVELOPMENT ) 
(SHRIMATI KRISHNA SAHI): (a) and (b). Cd) H so, whether these Committees 
The review of Industrial and Fiscal Policies is have since submitted their reports; and 
~contlnuous process and changes are made 
from time to time depending upon the needs 
of the country's economy. 

Evaluation of Rural drinking Water 
Supply Scheme 

1279. SHRI VUAY NAVAL PATIL: Will 
the PRIME MINISTER be pleased to slale: 

(a) whether the Programme evaluation 
Organisation has conducted any evaluation 
of rural drinking water supply scheme during 
the last three years including the current 
financial year in States hit by acute drinking 
water shortage; 

(b) If so, the findings thereof; and 

(c} the steps being taken to provide 
drinkh19 water to those places evaluated by 
the Programme Evaluation Organisation; 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTTAMBHAI H. 
PATEL): (a) No, Sir. 

(b) and Cc), Do not arise. 

Closure of Public Undertakings 

(e) if so, the details of the 
recommendations of the Committee? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) and (b) No 
application seeking permission for closure 
has recently been received by the 
government from any Central Public: -Sector 
Undertaking as required under the provisions 
of the Industrial Disputes act, 1947. 

(c) and (e). A Special TriP.6rtite 
Committee was constituted to consider the 
i""act of New Industn"ai Policy on labour and 
other related Issues. As per the decision of 
the Committee, six Industrial Committees 
have been revived to examine unit-wise 
incidence of sickness and prescribe 
appropriate remedies. In addition to these 
Committee, the Sub-Committee of the 
Consultative Committee of the Ministry of 
Labour Is also examining specific sick Public 
Sector Undertakings .and their revival 
proposals. 

Shortage of Medicines In Super Bazar 

1281. DR. G.l. KANAULA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether there is inadequate stock of 
1280. SHRI CHITTA BASU: Will Ihe medicines at Super Bazar located in the 

PRIME MINISTER be pleased to state: premises of loN.J.P. Hospital and G.B. Pant 
Hospital and other Hospitals In Delhi; 

(a) whethertheGovemment have since 
decided to close down some of the Public (b) if so, the reasons thereof; and 
Undertakings: 

(c) the steps being taken to i""rove 
(b) if so, the reasons therefor; stock position of essential medicines at the 

Super Bazar located at main hospitals in the 
Cc) whether the tripartite committee and Capital? 
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THE MINISTER OF STATE IN THE OF INDUSTRIAL DEVELOPMENT 

MINISTRY OF CIVIL SUPPLIES, (SHRIMATI KAISHNA SAHI): (a) and (b). As 
..cONSUMER AFFAIRS AND PUBLIC per the Resolution under which the Bureau 

DISTRIBUTION (SHRI KAMALUDDIN oflndustrlalCostsandPrlcesCBICP)wasset 
AHMED): (a) and (b). Super Bazar has up in the year 1970. Members are to be 
Informed that there Is adequate stock of' drawn from among economists, cost experts, 
medicines In Its branches located at Lok engineers and managers with experience of 
Nayak Jal Prakash Narain Hospital. G.B. the' working of the Industry. There are no 
Pant Hospital and other Hospitals in Delhi. recruitment rules for the posts of Members In 
SUper Bazar has further informed that at BICP. These posts are exempted from 
present over 50.000 medicinal brands In consultation with the Union Public Service 
varying package forms ar.e in circulation in Commission. 

''1he country and at times, it becomes not only 
economically unviable. but also operationally 
difficun to stock all available brands at all 
times. Presently. some of the medicines are 
nOl available as Vitamin 'C' ~ Prednisolone 
and Phynytoin Sodium etc .• which are used 
as baslccofTl)Onents fortheirmanufacturing 
are not available with the manufacturers. 
Mecllclnes like OIlantin Capsules. Sukcee. 
I'jIysoi0ne are In acute shortage. 

Members of the BICP are appointed on 
deputalionlcontract basis with the approval 
of the AppOintments Committee of the 
Cabinet on the recommendations of the 
Selection Committee constituted with the 
approval of Minister incharge of the 
Department of Industrial Development. 

(c) No, Sir. 

Cc) Super Bazar has informed that (d) Does not arise. 
availability of medicines is being ensured at 
L.N.J.P. Hospital and G.B. Pant Hospital and [Translation) 
In aD other branches In the premises of main 
hospitals In the Capital where their drug Setting up of a Gene Bank under (;,15 
outlets are located. 

1283. SHRIMATI SUMITRA MAHAJAN: 
• Appointment of BICP Members Will the PRIME MINISTER be pleased to 

• 1292. PROF. UMMAREDDY 
V~NKATESWARLU: Will the PRIME 
MINISTER be pleased to stale: 

(a) whether there are any norms for 
appointment of members of the Bureau of 
Industrial Costs and Prices; 

(b) if so. the detailS thereof; 

Cc) whether these norms have recently· 
been violated in making lOP level nominations 
to the Bureau of Industrial Costs and Prices; 
ltJd 

(d) If so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY DEPARTMENT 

slale: 

Ca) whether the Govemment have since 
eslablished Gene Bank in accordance with 
the docision taken under G-15; and 

(b) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MfNISTRYOFPARlIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
and (b). The need for the establishment of 
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Gene Banks for Medicinal and Aromatic Govemment is providing all infrastructuraJ 
plants was approved by the Heads of the support to the Industry to maximi$e cement 
StateslGovemments in principle at the first production and to ensure its movement from 
summit level meeting of the G-15 countries. surplus to deficit areas, thereby making·~ 
on South-South consuhation and cooperation available cement in all parts of the country 
held in Kualumpur in January, 1990. A project including the rural areas. Madhya Pradesh is 
document prepared by India and considered a surplus State in respect of cement 
by an expert· group of G-1S countries was production and availability. 
approved by the summit level meeting at 
Caracas in November, 1991. As a follow up, 
the meeting of the Scientific Advisory 
Committee (SAC) and Regional Coordinators 
have been held on 24-26th June, 1992;1ndia 
is the Regional Coordinator lor Asian region. 
Brazil lor Latin America and Egypt for Africa. 
Modalities for creation and operalton 01 a 
Trust Fund have been worked out. Training. 

Government has delicensedthEi cement 
sector enabling entreprensures to set up 
coment units depending upon the availabilitv 
of raw materials and the market. 

Vanaspati Plant In Punjab 

1285. SHRI KAMAL CHAUDHARV: Will 
exchange of intormOltion, organisLltion of the PRIME MINISTER be pleased to state,: 
scientific workshops. preparation of an 
inventory of important medicinal and aromLltic 
plants and a regional plan of action for the 
establishment of gene banks have been 
undertaken. Each country has initiated action 
on these recommendations. The first 
newsletter and an inventory of important 
Indian Medicinal and Aromatic plants have 
been prepared by India. 

[English] 

Availability of Cement in Rural Areas 

1284. KUMARI VIMLA VERMA: Will the 
PRIME MINISTER be pleased to state: 

(a) the eHorts made by the Government 
to ensure the avaiiability of cement in the 
rural areas of the country particularly 
backward areas of Madhya Pradesh, and 

(b) the efforts made to improve t~e 
productivity of cement by setting up cement 
industrles'plants in rural areas of the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT 
(SHRIMATI KRISHNA SAl II): (a) and (b). 

(a) whelherthe Government prop'ose 10 
sot up a Vanaspati Plant in Punjab; 

(b) if so. the proposed installed capacit y' 
of the said plant: and 

(c) the employment generation capacity 
of that proposed plant? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVil SUPPLIES. 
CONSUMER AFFAtRS AND PUBLIC 
DISTRIBUTION (SHRI KAMAlUDDIN 
AItMED):'(a) No, Sir. 

(b) and (c). Does not arise. 

Distribution of surplus land in Bihar 

1286. SHRI SYED SHAHABUDDIN:WiIf 
the PRIME MINISTER be pleased to state: 

(a) the area of land declared surplus 
after tho application of the Agricultural land 
Coiling Legislation in Oihar; 

(b) the area of surplus land distributed 
among the eligible beneficiaries so far, with 
year wise break· up; 
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(C) the percentage of beneficiaries who Ban on strikes In key public sectors 

belong to scheduled castes and scheduled 
Tribes; 1287. SHRI GURUDAS KAMAT: Will 

(d) the percentage of beneficiaries out the PRIME MINISTER be pleased to state: 
ofthem who are residing in tho same revonue 
village; and 

(e) the percentage of beneficiaries who 
belong to other economically backward 
families residing in the same revenue village? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI G. VENKAT 
SWAMY): (a) 4.75 lakh acres of land has 
been declared surplus undertheceiling laws, 
upto 1991·92 in the State of Bihar. . 

(b) A statement is enclosed. 

(c) 61.12% of beneficiaries belong to 
Scheduled Castes and 11.81 % to Scheduled 

'..- Tribo£. 

(d).and (e). Land being a State subj(.'Ct, 
these details are therefore not maintained at 
GoYI. of India level, however. the Bihar Land 
Reforms (Fixation 01 Ceiling Area and 
Acquisition of Surplus Lilnd) Act, 1961 
Section 27, lays down the procedure for 
distribution of ceiling surplus land. which 
inter-alia provides that land be distributed to 
,Scheduled Castes and Scheduled Tribes 
and landless persons belonging to backward 
classes residing in the same village. 

STATEMENT 

Statement showing year-wise area 
distributed (cumulative) to the eligIble 

beneficiaries. 

Year Area distnbuled 
(in lakh acres) 

Upto March, 1988 2.32 

1989 2.48 

1990 2.54 

1991 2.67 

1992 2.74 

(a) whether the Government are 
considering to ban strikes In various key 
public sector units; 

(b) if so, the details thereof; and 

(c) tho sectors in which strikes would be 
banned. 

Tl-IE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPARTMENT 
OF PUBLIC ENTERPRISES) (SHRI P.K. 
THUNGON): (a) No Sir. 

(b) and (c). Does not arise. 

[ Translation) 

Reorganisation of Public Sector 
• Undertakings 

1288. SHRI VILAS MUTTEMWAR: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government propose to 
roorganise Central Public Sector 
Undertakings; 

(b) if so, the details thereof; and 

(c) tho time by which these ~re likely to 
bo reorganised? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPARTMENT 
OF PUfll 'r: ENTERPRISES) (SHRI P.K. 
n-tUNGON): (a) to (c). As already announced 
in the Industrial Policy Statement laid in 
ParliamentonJuly24, 1991 the Govern rne nt . 
will continue to follow the mixed economy 
pattern as its policy. For improving 
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performance of public sector the reo (d) the percentage IncreaseJdecrease 
structuring of public sector undertakings is In the production of each of these Industries 
being done by reducing areas of reservation after taking them over; and 
for, future public sector investments by 
referring the sick public sector enterprises to 
the Board for Industrial and Financial 
Reconstruction (BIFR) for the formulation of 
suitable revival/rehabilitation plans. by 
offering apart of Govemment's shareholding 
in selected public sector enterprises to the 
Mutual Funds. financial institutions general 
public and workers; by enlarging the 
autonomy and accountability of Memoranda 
of Understanding (MOU) System to cover'all 
the public sector enterprises. The 
Government has also created a safely net 
through the National Renewal Fund to take 
care of workers who are likely to be affected 
by the revivaVrehabilitation plans. A Tripartite 
committee underthe MOS (Labour) has also 
been set up to finalise the modalities of 
rehabilitation measures at the sectoral and 
unit levels. The Government, have carried 
out the disinvestment of PSU shares for 
ensuring wider participation of public in the 
equity of public sector units and to increase 
their accountability without loss of control 
over PSEs. Reorganisation of PSUs is a 
continuous process. 

Production report of taken over Units 

1289. SHRI N.J. RATHVA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Industries which have 
been taken over by the Government have 
been asked 10 furnish Iheirproduction reports 
every month and some new guidelines have 
also been Issued to these industries in this 
regard; 

(b) If so. the names of industries from 
which the said reports are being received by 
the Government every month; 

(c) the names of industries from which 
reports are not being received every month; 

, (e) the steps being iaken to Increase the 
production In the Industries in which the 
production has decreased? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI KRISHNA SAHI): (alto (e). The 
information is being collected and will be laid .._ 
on the Table of the House. 

[English] 

Role of Cooperatives In planning 
process 

1290. SHRI RABI RAY: 
SHRI ANKUSHRAO, 

RAOSAHEB TOPE: 

Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the Planning Commission 
has been asked to add an Independent 
chapter on Cooperative sector' in the Eighth 
Plan document and also to recognise the 
Cooperatives as distinct third force of' 
economy, as discussed in a two day National, 
Cooperative Convention held on May 30. 
1992. 

(b) if so, the details thereof; 

(c) whether the role of the CooperatIVes 
in the Planning and Development and also in 
Agriculture seclor have been givenduepriority 
In the Eighth Plan document; 

(d) if so, the details thereof; and 

(e) the reaction 01 the Planning 
Commission to the suggestions made in the 
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THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) to (e). 
Planning Commission has not received 
Resolution passed by the National. 
Convention held on May 30, 1992. Keeping 
In view the important role of the cooperatives 
In the Planning and Development in 
Agriculture sector the issues relating to 
Cooperation and Agriculture Credit have 
been incorporated in the chapter dealing 
with Agriculture and Allied sector of the 
Eighth Plan Document. 

Filling up vacancIes in Tribunals and 
total number of these tribunals 

1291. SHRI SUSHIL CHANDRA 
VERMA: Will the PRIME MINISTER be 
pleased to state: 

(a) the total number of Central 
Administrative Tribunals set up in the country, 

the date on which they were set up and the 
names of the places where, they have been 
set up; 

(b) the number of posts in different 
categories in these tribunals, separately and 
the number of posts that are lying vacant; 
and 

(c) the time by which these vacancies 
are likely to be filled up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) and (b). There are 
33 Benches of the Central Administrative 
Tribunals functioning at 17 places in the 
country. A statement indicating the dates of 
setting up of each Bench, total number of 
posts of Chairman, Vice-Chairman and 
Members and the posts lying vacant , Is 
enclosed. 

(c) Efforts are being made to fill up the 
vacant posts of Vice-Chairman and Members 
in various Benches of Central Administrative 
Tribunal as early as possible. 
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CIA's Surveillance over India proposed by the Government for those 

people; and 
1292. SHRI VIJOY KUMAR 

YADAV: 
SHRI R. SURENDER 

REDDY: 

VliII the PRIME MINISTER be pleased 
to state: 

(a) whether attention oftheGovernment 
has been drawn to the news item regarding 
Central Intelligence Agency's surveillance 
over India as appeared in the 'Patriot' dated 
June 22,1992; and 

(b) if so, the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) Yes, Sir. 

(b) Government constantly monitor all 
developments having a bearing on India's 
security environment and take necessary 
steps to safeguard India's security. 

People of Indian origin In Sri lanka 

1293. SHRI YAIMA SINGH YUMMAM: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government are aware· 
of the plight of the people of the Indian origin 
In Sri Lanka as the resuH of the repressive 
measures taken up by the Sri Lankan 
Government againpt L TIE; 

(b) jf so, the steps taken/proposed to be 
taken by the Government to redress the 
grievances of the people of the Indian Origin 
in that country; 

(C) whether any assistance is being 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): (a) Tamils of Indian origin In 
Sri Lanka, who largely live In the upcountry 
plantation areas are not affected by ongoing 
operations conducted by the Sri lankan 
Government against the L TIE In Nonh-
eastern areas. 

. (b) to (d). In vie.w of the above, the 
question of steps taken/proposedto be taken 
by Government to redress the grievances of 
the people of Indian origin does not arise. 
However, our principled commitment to 
supponing the fulfilment of legitimates 
aspirations of the Tamil community in Sri 
Lanka within the framework of the unity, 
territorial integrity and sovereignty of Sri 
Lanka remain firm. 

[ Translation] 

Allocation of Funds under RajlY Gandhi 
Potable Water Scheme 

1294. SHRI BHAGWAN SHANKAR' 
RAWAT: Will the PRIME MINISTER be 
pleased to state the details of funds aHocated 
under Rajlv Gandhi Potable Water Scheme 
during the current financial year, State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTIAMBHAI H. 
PATEL): State-wise details offunds allocated 
for 1992-93 under Rajiv Gandhi National 
Drinking Water Mission are given in the 
Statement enclosed. 
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Schemes for water supply In Alleppey 
District with World Bank ltd 

1295.SHRITHAYILJOHNANJALOSE: 
Win the PRIME MINISTER be pleased to 
state: 

(a)thedetalls of the schemes undertaken 
for water supply in Alleppey district in Kerala 
with the aid of World Bank or any other 
fOl'8lgn agencies; 

(b) the progl'8ss of these schemes and 
the time by which these al'8 likely to be 
COfTl>leted; and 

(c) the details of such schemes which 
. are likely to be taken up In the near future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTTAMBHAI H. 
PATEL): (a) No scheme has been undertaken 
for water supply In A1leppey district in Kerala 
with World Bank assistance. However two 
schemes with assistance from the 
Netherlands Govt. al'8 under implementation 
In Mappey district. The first scheme started 
In 1985 is for Thirukkunapuzha for 10,297 
population in wards at a revised cost of 34.35 
lakhs. The second scheme which was also 
started in 1985 is far cheriyandu for 33011 
population in one Panchayat at a revised 
cost of Rs. 133.56Iakhs. 

(b) Phase I of the first scheme has bee.n 
completed. A sum of Rs. 20.25 lakhs has 
been spent upto 31.3.92. The expenditure ot 
Rs. 88.1361akhs has been incurred under 
the second scheme benetning a population 
of 22f086. Phase· II of the first scheme and 
the second sctynne are likely to be completed 
by March 1993. 

(c) There is no proposal under 

consideration for taking up a new scheme for 
Alleppey district In the near futul'8. 

12.02 hrs. 

[ Translation) 

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Speaker, Slr,l have been requesting you 
forthe last three orfourdays and I have also 
written to the hon. Minister of Home Affairs 
ShriJacob Is also present In tt'le House about 
the deteriorating law and order situation In 
the capital. Poor people are being tortured In 
police custody. In this context, I would Bke to 
state here that on 7th, a 21 year old young 
man, Raj Kumar was picked up by the police 
for refusing to pay them Rs. 200/-. His father 
was later on called to the police station and 
was told to pay As. 2001- as his son has been 
caught in a theft case. However, the boy told 
his father not to pay any money as he was 
Innocent. Consequently, he was mercilersly 
beaten to death in police custody. I myself 
went to Bakhtapur village and the locals told 
me with regard to this incident that the boy 
was innocent and the S.H.O. of Alipurpolice 
station had tortured him to death. I would like 
to ask Shrl Jacob, as to what will be the 
situation in other parts of the country, when 
such incidents are taking place in .Delhi, 
where the country's parliament Is located 
and where the Prime Minister resides? I 
roquest him to order an inquiry Into the death 
01 the boy, take stringent action against the 
guilty officials and also arrest them. 

[English) 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRYOFHOMEAFFAIRS{SHRI M.M. 
JACOB): I will make an enquiry about it. 
( Interruptions) 
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DR. RAMESHCHANDTOMAR (Hapur): 
Mr. Speaker, Sir, with your kind permission, 
I would like to raise a matter of urgent public 
Importance. In 1983, the Ministry of Tourism 
established the Indian Institute of Tourism 
and Travel Management with the main 
objective of producing best Tourism Mangers 
in the world. It Is an autonomous institute. 
Even since its inception, this institute was 
located at Arunachal Building on Barakhamba 
Road, New Delhi and the premises were 
taken on a rent of Rs. three lakh per month. 
In 1988. the then Minister of Tourism. Shrl 
Jagdish Tytlerwrote to the U.P. Government 
requesting them to provide five acres of land 
of cheap rates so as to enable the institute to 
have its own premises. The U.P. Govemment 
promptly made available 5 acres of land in 
sector 160 of Noida at a cheap rate of Rs. 
Ninety lakhs. The officials of the institute. 
subsequently made the full payment on 
August 13. 1991. The Board of Governors of 
the Institute had approved the site plan of the 
building and the Planning Commission 
sanctioned Rs. one crore for the same during 
1988-89 and Rs. 15 crore for the year 1989-
90, but with. deep regret I have to say Ihat to 
please the Tourism Minister. the Ministry has 
now decided to shift the institute from NOIDA 
to Gwalior ....... (lntelTUptions) 

12.05 hrs. 

(MR. DEPUTY SPEAKER in the Chaiil 

Mr. Deputy Speaker. Sir. while the 
Ministry of Tourism has taken this decision to 
please the present Minister, this act 
tantamounts to injustice to the people of 
Uttar Pradesh. Therefore. I request you to 
direct the hon. Minister not to transler the 
Indian Institute of Tourism and Travel 
Management from NOIDA to Gwalior. if the 
present decision is implemented then it would 
be an injustice on the people of Uttar Pradesh. 
Not o~iy this, there is an old saying· "Andha 

Bante Rebdl, Phi' Phir Apnon Ko den-, 
(Charity beings at home). we should prove it 
in Correct. Another question that has come to 
the fore is whether this institute will continue 
to receive the present Japanese assistance 
to the tune of crores of rupees, once It Is 
shifted to Gwalior. 

Therefore, hon. Mr. Deputy Speaker, 
Sir, it Is my humble request that the Injustice 
beifl9 done to the people of my State, by the 
Union Tourism Ministef, be checked. 
immediately. (Interruptions) Mr. Deputy 
Speaker, Sir, I would like the Government to 
make an immediate announcement in the 
House to the effect thatlhis institute won't be 
shifted form NOIDA. 

; 
( IntolTUptions) 

SHRI RAJENDRA AGNIHOTRI 
(Jhansi): Mr. Deputy Speaker, Sir, when the 
Uttar Pradesh Govemment has made all the 
facilities available, ietthe Govemmentexplain 
those circumstances underwhlchthls Institute 
is being shifted to Gwalior from NOIDA 
( IntelTUptions) 

SHRI RAJVEER SINGH (Aonla): Mr. 
Deputy Speaker. Sir, the land has been 
acquired and the U.P. Govemment has so 
far incurred an expenditure ofRs. 5croreson 
it. 

SHRI RAJENDRA AGNIHOTRI: The 
shifting of a major institute from NOIDA to 
Gwalior Is a very important question affecting 
the interesting of Uttar Pradesh. 

( Interruptions) 

(English) 

SHRI SUDARSAN RAYCHAUDHURI 
(Serampore): Mr. Deputy Speaker,· Sir, 
through you,l would like to draw the attention 
of the House. (Interruptions) 

Sir, please ask them to sit down. 
( Interruptions) 
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MR. DEPUTY SPEAKER: Kindlyresumo (Translation) 

your seat. You all will have a chanco to 
speak. Now, Shri Sudarsan Raychaudhuri 
w:U speak. 

( Interruptions) 

SHRI LAL K. ADVANI (Gandhi Nagar): 
Mr. Deputy SpeaJ<er, Sir, I wish the Treasury 
benches were attentive' to the matter that 
has been raised. I think there is a need for a 
cla'rification in this regard as to why an 
institute under the Ministry of Civil Aviation 
and Tourism. which is presenllyworking iiI a· 
small house here. that is the Arunachal 
House. In order to give it a proper shape. 
land was purcha!>ed in NOIDA last year. Last 
year a huge area was purchased in NOIDA· 
and s)Jddenly the Ministry has decided not to 
locate it in NOIDA but to have it located in 
Gwalior. This is the crux of it. Why-has this 
happened? Therefore, there is a great 
resentment among the workers in the 
institute. A clarification is neede-d as to why. 
this has happened. Therefore, those who 
are in NOIDA, who are expecting that because 
ofthis institute they would be at an advantage 
of smoked, are so much disturbed. 
(Interruptions). This is a strange situation 
that Ministries or institutions of this kind me 
being located on the basisoftheconvenience 
of the persons who happen to be ministor at 
a given time. This is a wrong approach 
altogether. Therefore, aclarification is needed 
as to why this decision is taken? 

THE MINISTEnOF PAnLlAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAD): 
The matter will be brought to the notice of the 
Minister of Civil Aviation and Tourism. He 
can take note of it. 

SHRI SUDARSAN RA YCHAUDHUm 
Sir. through you, I would like to draw the 
attention of the House and the Government 
particularly the Home 
Ministry ...... ( Interruptions) 

SHRI RAJENDRA AGNIHOTRI: Mr. 
Spoaker, Sir, I would like to know from the 

, hon. Minister, only those reasons, those 
circumstances, due to which they have been 
~ompelled to take a decision to shift the 
institute to Gwalior. 

( Interruptions) 

'SHRI DIGVIJAYA SINGH (Rajgarh): 
Whal is so objectionable about it? Madhya 
Pradosh also has a B.J.P. Government. 

( Interruption~) 

(English] 

MR. DEPUTY SPEAKER: Mr. Sudarsan, 
kindly take your sea!... ... 

( Interruptions) 

MR. DEPUTY SPEAKER: Kindly resume 
your scats. We are expected to run the 
House on the established prinCiples. This is 
a malleron which you are very much agitated. 
Thero is a specific provision in the rules book 
and you could have involved that provision. 
II you raise every important issue on the floor 
01 tho House during the Zero Hour, how can 
you immediately expect a reply from the 
Government unless you give a notice to Ihe 
Government? There is a specific privision in 
the rules and you can utilise that. 

SHRI SUDARSAN RA YCHAUDHURI: 
Sir, through you I would like to draw the 
attention of the House and the Home Ministry 
that there is alarmingly increasing number of 
assaults upon political leaders, particularly 
belonging to the Opposition parties, in Tripura. 
On Saturday last, the ax-Chief Minister of 
Tripura Mr. Nripen Chakraboorty, the CPI 
(M) leader and several others belonging to 
CPI (M), including one ex·Member of 
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Parlia.nont. Shri Narayan Kar were coming Tho pOlice has not given any information 10 
bap< after attending a mass meeting at me regarding this. 
Belol'\ia. They were attacked by several 
miscreants. Their car was attacked. Soveral 
of them were seriously injured. This type of 
thing is not now in Tripura. The party offices 
belonging to the Opposition parties are being 
attacked. Freedom of Pross is being 
transgressed there. The entire article 1901 
the Constitution, that is, Freedom of Speech, 
Freedom of Assembly, etc., is being Irampled 
there. It is the primary responsibility of tho 
Government there to maintain law and ord(!r 

. but it is doing noting. Ev~n T ADA, the black 
Act is being invokod against Opposition 
members. So, I would like to draw the attention 
of the Home Minislry to Ihis. Shri Jacob is 
here. He must mako a statement on tho 
things that are going on there. 

"SHRI SUBASH CHANDRA NAYAK 
(Kalahandi): Mr. Deputy Speaker, Sir .. 

I would liko to draw the attention 01 tho 
GoYI. to some serious problems in mydistrict. 
Now, there is no law and order in Kalahandi 
district in Orissa. law and order is gotting 
deteriorated there every day. The entire 
police department in that district is wcrk;ng 
on political influence. 

II is regrettable that the police 
department is invotved in tho logal precious 
stones deal and coll('ction 01 donation. Ap.::rt 
frQmthis they are adopting vindictive attitude 
towards the public and politicalpartyworkcl5. 
Even the Member of Parliament and his 
family members are not sparcd. I sMII be 
lailing in my duty if I do not draw the attention 
01 the House through you about the attitude 
of the police towards me and my family 
members. II is unfortunate that the police 
party searched my house twice on 11 th 
Juno, 1992 when I was at New Delhi. At that 
time myoid and sick-parent were living in th~: 
house. They were treated by tho local doctor. 

My supporters wore harasSed by the 
police at the time 01 last Panchayat election. 
They harassed the youth leaders who 
supported me at the time of recounting of 
votes. But I feel that they are not involved in 
any kind of unlawful activity. Then the police 
wanted to scarch my brother at my house in 
order to implicate him in false cases. Finally 
thoy soarched my houso again and again in 
my absence on the plea that my brother was 
wanted in some cases. 

Sir, prior to that incident, I had informed 
Hon'bla Home Minister Shri S.B. Chavan in 
a loller dated 30.3.92 regarding the activities 
01 Kalahandi police. I had demanded in my 
Icttor to restore law and order in Kalahandi. 
Tho Hon'ble URion Home Minister had 
assured me to take necessary action in the 
mailer. Perhaps the local police came to 
know nbout my communication to the Home 
Minister. Alter that they made plan to harass 
me and my supportors. 

I urge the Govt.to see that such injustice 
IS not done to any Member, his family 
members or the supporters. This altitude 
and action of the police is· illegal and anti-
constitutional. As such,l demand that action 
should be taken against the police officials 
who ara involved in all these vindictive· 
activitios. 

I draw the attention olthe Hon'ble Prime 
Mini!.ter,lIomo M:nister and Hon'ble Speaker 
through you lor giving medue protection said 
nogotiate wilh the State Government, Orissa 
lor necessary action in this regard. 

{ Translation) 

SHRI RA!3I RAY (Kendrapada): Mr. 
Deputy Speaker, Sir, I would like to draw ------_.-._ .... __ .. _-_._._- ._------------'-____ -------

"The spec.ch was originally delivered in Oriya. 
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yourattenlionlowardsaverylrTlX>rtantissue. . SHRI SOMNATH CHATTERJEE 
ShriJacobandShriSharadPawararepresenl (Bolpur): I want to know whether the hon. 
In the House and I would like them to listen Defence Minister Is aware of what has been 
carefully. The Myannar Army Intruded Into mentioned by Shri Rabl Ray. I want to know 
the Indian territory in Mizoram and attacked whether any action on diplomatic front been 
the civilian population there. This manerwas taken or not. (Interruptions) 
reported by only one newspaper in Deihl. 
through you. I would like to inlorm the House 
and also the hon. Ministerthat few days back 
Myanmarese troops intruded into Indian 
territory. chasing a pro-democracy student 
leader who has taken refuge in a bordertown 
In Mizoram. The Chief Minister of Mizoram 
has stated that Myarmartroops intruded into 
Indian territory chasing the pro-democracy 
stude'lt leaders and supporters of Aung 
Sang Sue Kyi. who have taken refuge in 
India and beat them up. These border 
violations have been taking place regularly 
and newspapers have reported that the State 
Chief Minister has had discussions with Shri 
Jacob in this regard. I would like to know I rom 
Shri Jacob and Shri Pawlu as to why no 
action has been taken so far in this regard. 
The Chief Minister is crying hoarse that the 
Myanmar Army is repeatedly violating our 
border and beating up our citizens. This is a 
very serious issue and I would like to know 
whether the Government will pay attention to 
it? Shri Jacob and Shri Sharad Pawar should 
take both the House and the nation into 
confidence and make a statement in this 
regard. This is a question whlth requires 
immediate response from the Government. 

( Interruptions) 

[English] 

SHRI AMAl DATTA (Diamond 
Harbour): Sir. have you seen the latest 
report about Bofors?(lnterruptions) 

SHRI NIRMAL KANTI CHATIERJEE 
(Dumdum): Sir. I have given notice to raise 
an important matter. Please allow me. 
( Interruptions) 

SHRI CHANDRASHEKHAR(BaUia):Sir. 
Shrl Rabl Ray has raised this question. The 
Govemment should say something on this 
issue. All matters should not be brushed 
aside. (Interruptions) You must say 
something on such important issues. You 
cannot keep quiet on all issues. (Interruptions) 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRIM.M. 
JACOB): Sir. what the hon. Member Shri 
Rabi Ray raised here Is a matter that has 
boen brought to my notice. We have also 
taken immediate steps to see that such 
Ihings do not happen again. The anny might 
have entered and immediately gone 
back. (Interruptions) 

SHRI RABI RAY: Please tell us as to 
how any times they have entered Into our 
territory. Please tell us as to how many times 
the Myanmar army came to our territory and 
boal Indian nationals. 

SHRI M.M. JACOB: H you want a full 
statement on the events and occurrences 
on the borders of Mizoram and Myanmar. I 
am prepared 10 come back 10 this House with 
a statement on what is happening. n may nto 
be correct on my part to give incomplete 
information. (In(8rruptions) 

SHRI SOMNA TH CHATTERJEE: Why 
do they not know the details fully? 

SHRI CHANDRA SHEKHAR: Sir. we 
should know as to when the Government of 
India was Informed about this matter. n 
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should not be hated In a very light manner. or not that Is what we would like to know, not 
A foreign armyenlers our territory, beats our that we have alerted our Border Security 
cltizens - according to Shri Rabi Ray, not Force. (Interruptions) 
once, twice, thrice but many times· and the 
hon. Mlnlsterof State says that he is collecting 
Information about it. How long will he take to 
collect the Information? Because It Is almost . 
an an invasion of Indian territory and the 
matter should have been brought by the 
Government themselves before the House 
and bofore the country. But I do not know, at 
Jeastthe Minister should tell the House as to 
when he was Informed by the Chief Minister 

. of Mizorarn and what actions have been 
taken so far, whether our Army has been 
alerted or at least the Border Security Force 
has been alerted there, what has been the 
Foreign Office doing on this matter. II is not 
the only question that the Home Minister will 
come back again to the House, but what was 
being done by the foreign Ministry, by the 
Home Ministry and by the Defence Ministry 
on a matter of such a serious nalure, and 
they should categorically say when the matter 
was brought to their notice. 

SHRI SOMNATH CHATTERJEE: They 
must know at least whether any such incident 
has occurred or not. He said he is collecting 
,the Information. 

SHRI M.M. JACOB: I did not say I am 
collecting the Information. The Chief Minister 
talked to me about this, I alerted the Security 
Force at the border and the Border Security 
Force have seIZed of the matter and we have 
seen that nothing will take place. 
( Interruptions) 

SHRI~ SOMNATH CHATTERJEE: 
DIplomatically has It been taken up? 

SHRI CHANDRA JEET YADAV 
(Azamgarh): It Is not the question that the 
Border Security Force has been alerted. 
Categorically we would like to know Whether 
the Govemme'nt of Myanmar. Whether!t has 
. been taken upwilh the MyanmarGovemrnent 

[ Translation] 

SHRI MADAN LAL KHURANA (South 
Deihl): Mr. Deputy Speaker, Sir, none other 
the Chief Minister himself had Informed him 
that foreign armies Intruding Into our territory 
and abducting our citizens. I would like to 
know the action taken by the Govemment In 
Ihls regard . 

[English] 

SHRI CHANDRA SHEKHAR: Mr. 
Deputy·Speaker, in these matters there 
should be some sense of responSibility. We 
want to know what the Foreign Ministry has 
done in this matter because the immediate 
question relates to the Foreign Ministry, 
whelherthe Burmese Ambassadorwas called 
In and a protest was lodged and if something 
was serious, whether the Defence Ministry 
was informed of this matter because the 
Defence Ministry comes then; after the 
information was given by the Home Ministry, 
whether the Foreign Minister or the ..... I do 
not know who Is the foreign Minister these 
days, Mr. Faleriro o'r somebody - whether 
the Prime Minister has taken up this matter 
al what level and if he has not taken up the 
matter at that level, there should be some 
limit to think because they must not rnake·fun 
of every serious matter. Just now Mr. RabI 
Ray was asking the question whether you 
have invited tl:le Japanese to have a township 
in this county. Is It not against the honour of 
thiscountry?The Prime Ministermade some 
remark and the whole House laughed about 
it. In this very House there was a proposal to 
have Auroville in Pondicherry and the House 
debated this matter for a long time as to how 
such a thing can happen. You go to the 
foreign ~ountry and say, 'Come and establish 
a township In this country. There Is a peculiar 
definition which is being given to this nation 



483 Wrirten Answers JULY 15. 1992 Wr/lten Alas...,. "" 
by this Government about the honour and on the border and the Anny· must be very 
dignity of this nation. And on this matter also much there. 
I sympathise with Mr. Jacob. What heean do 
about it? "the Foreign Minlsterhas nottaken 
up the malter. the Foreign Minister should 
make a statement because Myanmar or 
",hat the name is, I do not know - Burma. 
There is a dictatorship there. they are not 
allowil'l9 the democracy to flourish there. the 
whole world is keeping mum. Not only they 
are satisfied by having autocratic rule in 
Burma, they are trying to irf1lOse their rule in 
Mizoram and in India. and the Government 
of India is keeping quiet over this matter. 

SHRI CHANDRA JEET YADAV: What 
is the response of the Government? It is a 
serious matter, Mr. Deputy· Speaker. I fully 
remember that the government of India has 
made an announcement ~nd their sy~athy 
is with the pro-domocracy movement in 
Myanmar. they have supported the 
movement and the boys who are participating 
in that are being beaten in our territory. our 
citizens are being boaten. We would like to 
know whether the Government of India has 
taken up this matter with the Government of 
Myanmar or not. They must come and tell us 
right now. (Interruptions) 

SHRI SOMNATH CHATIERJEE: The 
Senior Cabinet Ministers are here. they must 
respond. (Interruptions) 

[ Translation) 

SHRI RABI RAY: Mr.Deputy Spaaker. 
Sir, it is a very serious issue and the Houso 
must be takelJ into confidence on it. You can 
give a direction in this regard. Boforo tho 
House is adjourned the hon. Minist~r must 
make a statement on it. (Interruptions) 

[English] 

SHRI AMAl DATI A: He should be able 
to tell this to the House. This has happened 

SHRI M.M .. JACOB: I am prepared to 
come before the House and make a 
statement. But before that. 1 wiD have to get 
in touch with both the Ministries also to find 
out what action they have taken as a foUow 
up. So. I my require some time for .0 I 
possible today, otherwise tomorrow. 

(English} 

SHRI SOMNATH CHATIERJEE: This . 
is a totally non-functioning Government In 
this country. 

Mn. DEPUTY SPEAKER: The Minister 
has assured the House that in consideration 
with his colleaguos. he will come back to the 
House either today or tomorrow. 

[ T ranslalion] 

SHRI RAM NAIK (Bombay North): Mr. 
Deputy Speakor, Sir, I would like to draw the 
attontion 01 the hon. Minister of Human 
Resource Development. Shri A~un Singh 
and the hon. Minister of State in 1he Ministry 
01 Home Affairs. Shri M.M. Jacob towards a 
VOry il11>0rtant issue. 

Quite a lew awards are announced by 
the Sahitya Academy·for the publication of 
outstanding creative books and poems in 
various Indian languages. Recently an award 
was announced for the Punjabi publication 
·Chhanna Di Rat". But it has created some 
controversy and a lew unwanted remarks 
havo boon made about the late Prime 
Ministor, Shrimati Indira Gandhi. This is also 
our view point that all thes~ are not in good 
tasto but tho Govornmont can alleast look 
agalO at the disturbing lines contained in the 
book. The Sahitya Academy has issued a 
statement in this regard, but the factual 
position is not clear to us and that's why on 
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the 9th July. In Deihl a youth organization his clothes were tom and his face was 
stage a demonstration outside Rablndra blackened. It Is nothing but hooliganism. So, 
Shawan where the Sahitya Academy Is the Human Resources Minister must make 
housed. Of course, the demonstration can a statoment that such prestigious Institutions 
be staged but the sorry part of the whole will not be denigrated In this way and action 
Incident was an attack on the Deputy should be taken to bring the CUlprits to book. 
Secretary who was called by the police to 
receive the memorandum. The police gave 
him an assurance that he would be given a 
Memorandum only but when he came out to 
receive It, he was beaten and his clothes 
were tom out by the demonstrators and his 
face was blackened and all it happened in the 
presence of SeniorPorlC8 Officers. Therefore, 
I would like to know why the Police till date 
has not arrested anyone lor the breach olthe 
assurance committed? 

Is the Government going to withdraw 
the award that has already been announced? 
On all these things the information should be 

... supplied to the House by the hon. Minister of 
Human Resource Development and the hon. 
Minister of State in the Ministry of Home 
Affairs. Behind that unsavoury incidence 
were the leaders of the Youth Congress who 
are notorious and well known for such things. 
It seems that now they are back to their old 
game and these things should be 
unequivocally condemned by the House and 
the House should also be known of the view 
pOint of the Government in this regard. 
Newspapers have reported the statement of 
Shri S.N. Gadgllthat they are prepared 10 
tender an apology if aU that being reported is 
correct. 

We would like 10 know what the 
Government Is doing in this regard' and I 
demand that the Government should make 
a statement on it? 

[English] 

SHRI HANNAN MOlLAH (Uluberia): 
Mr. Deputy Speaker, Sir, the Deputy 
Secretary in Sahitya Academy has been 
brought 0"" 0' his office and he was beaten, 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): Mr. Deputy Speaker, Sir, 
Shrl Nak has raised this issue which I consider 
to be of great importance and with the 
permission of the Speaker I shall make a 
slatement on this issue. 

SHRI HARADHAN ROY (Asansol): Mr. 
Doputy Speaker, Sir, it is a matter of great 
concern that as a result of new economic 
policies of the Government of India the cola 
industry is becoming victim adversely 
affecting national development. 

When the Government of India is fixing 
tho price of coal, it is relusing to extend 
financial assistance to this public undertaking. 
The Cil management is trying to meet the 
situation by withdrawing the facilities provided 
in the wage agreement and trying to reduct) 
the manpower in indu·stry. 

Prlvatising the coal production has 
become a growing feature in the industry. 
During 1991, about 47 million tonnes of coal 
was produced through contract labour In the 
industry and the trend is Increasing. The 
costly machinery belonging to Coal India is 
being sold to unscrupulous contractors as 
unworkable material which is being used by 
the contractors for coal mine operations. 
There is need to esquire into the scandalous 
practice prevalent in the industry. 

Coal India is blatantly violating the 
Contract labour (Abolition) Act by carrying 
out production even in prohibited categories 
and in the work which is of permanent and 
perennial nature. The Department of Coal 
instead 0' ensuring implementation of 
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statutory obligation is behaving like a silent through you, Iwouldliketodrawtheattentlon 
spectator. of the House towards a case of PolIce 

The mafia gangs are patronised by the 
Coal management who loot coal industry in. 
broad day light and are minting the money by 
resorting to gangster methods. Combined 
with the political patronage they receive In 
the coal belt, they are in position to hold the 
coal Industry to ransom. 

UnfortunatelY. no steps are being taken 
to stop the menace since the part of the loot 
by the mafia is entering the coffers of some . 
political parties. Over and above this. theft of 
caol at the pinhead is assuming menancing 
proportions eating the vitals of the coal 
In~ustry. 

The 'Government Is taking steps to 
privalisethe coalindustry in agradual manner 
which wiD ruin the national economy in the 
long run. 

The last coal agreement was over by 
June, 1991. The negotiations for the fresh 
agreement have yel to commence because. 
tlie Department of Coal is doing politics In the 
reconstitution of the committee. The INTUC 
is being· given more seats as a political 
device while the craft unions are sought to be 
brought In the negotiations at the back door. 
The pension scheme finalised by BCCI is not 
being Implemented though a commitment 
was given to Parliament by the former Coal 
Minister. 

I wam the Government of India not 10 
indulge in such gimmicks. Otherwise, the 
major basic industry will see a serious problem 
in the field of Industrial relations in the near 
future. 

SHRI JAGMEET SINGH BRAR 
(Faridkot): Mr. Deputy Speaker, Sir. I think 
you forgiving me an opportunity to speak Sir, 

excesses committed by the Police In a village 
of district Ambala In Haryana In which three 
unarmed innocents were shot dead by .. 
Including a 3 year old child, two days back In 
a case of mistaken Identity for known 
terrorists. The sad part is the child was flung 
Into the air and was blown to bits. Sir, through 
you, I would like to make a submisston to the . 
hon. Mlnlsterof Home Affairs present In the 
House that under the special powers 
conferred on the Police, excesses are being 
committed In Punjab, Haryana and Jammu 
and Kashmir and nearly 15,000 persons· 
have been arrested under the T ADA Ad in 
Punjab. I would like to tell the hon. Mlnlsterof 
Home Affairs the tale of woe of the lady 
whose husband, brother and 3 year old child 
were shot dead by the Police and no case 
was even registered against the ponce nor 
any action has been taken against anybody . 
in this case. 

Sir, through you,lwouldliketodrawthe 
attention of the han. Minister of Home Affairs 
towards the utterance of a SSP of Punjab 
made few years ago In a meeting around 
evening wherein he said that he would like to 
take with him the wife of the Executive 
Engineer, of the State Electricity Board from . 
the party and the Executive Engineer was 
also present there· alongwlth his wife. The 
Deputy Commissioner advised the SSP 
against It and said that you are the head of 
the district Police Force and all this does not 
match your posHlon, but all his please fell on 
deaf ears and the lady was molested. I would 
like to draw the attention of the House and 
the hon. Minister of Home Affairs towards 
the vast special powers conferred on the 
Police in the name of dealing with terrorism. 
Because of all these incidences peace 
cannot return to Punjab. Newspapers are 
reporting the successes achieved in Punjab 
but such sorts of incidents will definitely have 
an adverse effect in the State. Sir, through 
you, I would like to draw th.e attention of the 
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hon. Minister of Home Affairs towards the the hon. Member. It is correct that the 
killing of 3 innocent persons traveling in a car terrorism should be eradicated on an earnest 
In broad daylight on G. T. Road In Ambala. basis. But nothing can be more shameful 
These persons were neither linked with than the Govemment and the Administration 
terrorist activities nor they were associated being behind the swelling In the ranks of 
with any terrorist movement. To protest terrorists. Therefore, the matter raised by 
against this killing, traffic was jammed for 8 the hon. Member should be taken with all 
hours by the people, but till date neither a seriousness.· II is a general belief that 
case has been registered not the Incidence terrorism Is undoubtedly a problem but 
has been got inquired. because of the actions of the Government 

Mr. Deputy Speaker, Sir, In a similar 
Incidence 1Sdays back two CRPF constables 
in Chandigarh raped the wife of poor rickshaw 
puller from Uttar Pradesh who had come to 
the town to earn livelihood. I would like to 
praise that rickshawpuller for killing both the 
guilty CRPF constables with· a weapon. 
However, now both the poor husband and 
his wife are being harassed by the Police. In 
another incidence the Police attacked the 
Dahala village in Punjab with 2800 persons 
using them as a cover. All these atrocities are 
the result of 'Extra-ordinarypowers'conferred 
on the Police to end terrorism in the State. 
Anybody Is picked upbythe Police underthe 
draconion TADA Act and under the very 
provisions of the same atrocities are being 
committed. Therefore, I would to urge the 
hon. Minister of Home Affairs to withdraw 
this Act because there is a need to take the 
political initiative Instead of resorting to Police 
action for dealing with terrorism. Punjab 
issue needs to be solved on priority basis. 
Newspapers are full with the .successes 
achieved in Punjab, but in fact the whole 
State is on fire. If the killings go unchecked 
and the guilty remain unpunished then the 
Punjab issue will never besolved. 

SHRIRAMVILASPASWAN: Mr. Deputy 
Speaker, Sir, the issue raised by the hon. 
Member is very sensitive. The Government 
of India has reiterated time and again that a 
popular Government has been installed in 
the State and the problems are now being 
solved. 'We also condemn those incidents of 
other cities which have been mentioned by 

and the Administration many more are joining 
their ranks. " the Incidence of killing of a 3 
year old child is correct then nothing could be 
more heinous than this. Both In Haryana, 
where the incidence took place, and in Punjab 
the congress (I) is in power. The Government 
shouldviewtheincidencewithallseriousness 
as it involved the question of the unity and 
integrity of the nation. Constant efforts need 
be made to solve the Punjab issue instead of 
further complicating the problem. I would 
urge the Government to take a serious view 
of the problem of this nature. 

SHRI JAGMEET SINGH BAAR: The 
hon. Minister of Home Affairs can atieast 
assure us that a case will be registered. 

[English] 

Home Minister is s~ting here. Instructions 
be issued and a case be registered against 
the concerned police officers. 

[ Translation] 

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Deputy Speaker, Sir, I too would 
like to say something with regard to the issue 
01 Police Raj in Punjab, which has been 
raised here. This matter is quite siinilarto the 
one related here earlier. 

. Sir, on July 7, the personal Security 
Guards of the Co-operatives Minister, Shri 
Sanan Kumar Jakharfired indiscriminately at 
Kotkalan in Bhatinda district, as a result of 
which one journalist died on the spot and six 
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B.J.P. wor1ters gol seriously injured. 

Sir, it so happened that on 7th B.J.P. 
activists were holding a demonstration and 
without stating any reason whatsoever, the 
PC;::::l !"ok the Prosident of the local unit of 
the B.J.P., Shri Krishna.Kumar Shastri into 
custody and took him to an unknown 
destination. The B.J. P. workers were holding 
a demonstration in front of Kotkapura Police 
Station to protest against the aforesaidaction. 
Meanwhile, the Caravan of the Co-operatives 
Minister was passing by that area. The 
demonstrators thought it prudent t1) appeal 
to the Minister. When they went to do so, the 
security personnel and guards accompanying 
the Minister, opened indiscriminate fire on 
them and mind you, they were not policemen, 
In the firing, six people got seriously injured 
and ono died on the spot. You too might have 
heard that over the years, terrorists have 
been attacking V.I.Ps, but the Security 
Personnel have never returnedfire.l-lowever, 
these very security guards opened fire on 
unarmed and peaceful demonstr~tors. This 
is a very serious matter. Just now, he also 
raised a similar issue. What will happen to 
the country, if police personnel, securily 
guards and the law-enforcement agencies 
take the law into their own hands in this 
manner and if the rule of the law is allowed 
to be replaced by the law of jungle? 

I would like to know as to who gave lhe 
order for firing? Why no action has boon 
taken so far against those, whose names 
have been registered in the F.I.R.? The killed 
person was a journalist, and the local 
journalists have decided to boycott all ollicial 

. functions, until action is taken against the 
guilty. Therefore,lwouldlikethehon. Minister 
of Home Af!ai~ to make a statement on such 
incidents, wherein the law and order situalion 
is being Vitiated by the law-enforcement 
agencies themselves. h is my submission 
thaltr.e hon. Ministershould order an inquiry. 
into the matter raised by the hon. Member 

and also inlo Ihe one raised by me, wherein 
Polttleal Wor1ters andpeacefuldemonstralors 
worefirod upon and make a statement in that 
regard in the House. 

SHRt TARA SINGH (Kurukshetra): Mr. 
Deputy Speaker, Sir, all of us are very much 
saddened over the incident mentioned by 
Sardar Jagmeot Singh. The entire people of 
Haryana feel sorry over the manner In which 
Punjab police opened fire in Ambala killing 
threo innocent people including two men and 
a Child. However, I would like to Inform 
Sardar Jagmeet Singh that our party took up 
the matter with the Chief Minister and allihe 
guilty officials of the Punjab Police have been 
arrestod I would like 10 tell him this much. 
( Interruptions) 

[EngliSh] 

SHRI SOMNATH CHATTERJEE 
(Bolpur): This is a very serious matter. This 
so-called popular Govemment is further 
complicating the situation there. They are 
now saying openly against the Rajiv-Longowal 
Accord. No solution is being found. Innocent 
people are being killed. What is being done? 
Punjab cannot be left only to be dealt with by 
Shri Beant Singh and his Ministers. this is a 
very serious issue. (Interruptions) 

THE MINISTE9 OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIEI~CE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECmONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHRI 
RANGARAJAN KUMARAMANGALAM): Do 
you want to discuss Punjab during Zero 
Hour. (Interruptions) 

·SHRI SOMNATH CHATTERJEE: This 
is a very serious issue which is being raised. 
But you are not listening to it. You are being 
misguided there. (Interruptions) 



493 Wrilten Answers ASADHA 24, 1914 (SAKA) Written Answers 494 
SHR. N.RMAL KANT. CHATIERJEE: is a serious matter.' am not surprised about 

This attitude incflCales that Punjab is nol a it because what happened was, no sooner 
national problem. Have we decided now thaI didlhis Govemment come to power, they,. 
Punjabhasceasedtobeanationalproblom? appointed officers who were known for 
One may just argue that as long as Ministry atrocities in Punjab. I do not want to name 
is thore, it is their duty. But what we see is that any officer. There is practically a police raj in 
even after the elections, the same process is Punjab. You maygo on talking of establishing 
continuing. What has intensified is the democratic process there and Iokaprfya 
oppression not only by the terrorists but by sarkar. It is a parfokpriya sarkarand it Is nol 
the administration also antheinnocent people lokapriya sarkar. Since Shri Beant Singh Is 
Including the political opponent as they have there without any moral authority to rule over 
said. Does it not devolve on the Centre to Punjab, these type of things are bound to 
come with a report saying that this is what come. I do not expect much from that 
has happened, this is under the guidelines Government nor do I expect much from this 
and these are the steps which have boen Government. My friends on this side were 
proposed to the State Government? What having high hopes and after elections they 
exactly are you doing to bind the hand of the thought of introducing democratic process, 
security forces there so that innocents are thoy thought that something miraculous Is 
notforcedintoterrorismthere andtothis kind going to happen. Now they are thoroughly 
of activity? It is the Central Government exposcd, and soonertheyare more exposed, 
which owes it and not the State Government all my friends on this side, I think, better it will 
because we are concerned with Punjab, be for the country. 
Kashmir and such other things from the 
national point of view. Therefore, immediately 
a response from him about what he proposes 
to do should be stated by him. You should 
direct him to indicate what line of action is he 
proposing right now before the Government? 

SHRIMATI GEETA MUKHERJEE 
(Panskura): Now for a long time, this Punjab 
situation instead of improving has boon 
deteriorating and it has come to such a pass 
as was just now witnessed by all of us. And 
then also the Government is taking such 
steps which are making people more anti· 
India. With everything under the Sun for 
such a long time, will the Minister kindly state 
what really are the steps that the intends to 
take swath regard to Rajiv-Longowal Accord? 
Now y:)U areintroubte. You havo no package; 
you have no administration. You have mal· 
administration. I would like to know what 
really you want to do with Punjab. 

SHRI CHANDRA SHEKHAR: On Ihis 
question which has been raised by th!/hon. 
Members from this side and Shri Ko/rana, it 

SIIRI JASWANT SINGH (Chittorgarh): 
Sir, no doubt these are very important Issues 
and the House is seized of them. and of 
course, individual Members have a right to 
glvevoicetotheirconcerns. Listed, however. 
in today's business is a Motion of No 
Confidence. In an informal way, Ifeelthatthe 
discussion on the Motion of No Confidence 
has already started. We have discussed 
Burma, we have discussed Mizoram. Punjab 
is coming up. Other issues will also come up. 
I want to knolN from the chair as to when 
formally discussion on the Motion of No 
Confidence will start. That is just so lhat we 
can regulate our lime. I just want to know 
when the formal.discussion on the Motion of 
No Confidence will start. 

MR. DEPUTY-SPEAKER: After the 
lunCh. 

SHRI JASWANT SINGH: Lunch Is ten 
minutes away. The Motion of No Confidence 
is nol a casual event or of some daily 
occurrenc~ in parliamentary life. it is, of 
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course, for the Treasury Benches to be· and han. MernberV~yeePhlleverybrlghl 
absent when the Motion Is listed. But that is to scold us, but this time, his crItIcIsmalmld 
adifferent matter. I certainly, as the Mover of at us, doesn't seem to be balanced and wei-
the Motion request you to please advise me thought out. We have taken h very seriously 
when my Motion is likely to be taken up. and we would very much like to have a 

SHRtlNDERJIT (Darjeeling): According 
to time-honored convention we should have 
started discussion on the No Confidence 
Motion immediately aftertheQuestion Hour. 
And I think it is very unfortunate that we are 
violating convention after convention. All the 
other matters could wait. Therefore, I would 
beg of you not to allow this violation of a very 
healthy convention. This healthy convention 
should continue. Therefor, I think we should 
start straightaway with the No-Confidence 
Motio.,. 

[Translation) 

SHRI ATAl BIHARI VAJPAYEE 
(lucknow): This No-Confidence Motion 
should be taken a bit more seriously. Jaswant 
Singhji had moved ~ and I had also supported 
it, but we are proceeding as if we are going 
ahead wilh routine business. It may be that 
this Government may fall as a result of this 
No-Confidence Motion ...... (Interruptions) 
What is the point in taking up Matters Under 
Rule 377 today? The No-Confidence Motion 
should have been taken up immediately 
after the Question Hour, and the rest of the 
Business could have been postponed. the 
debate on the No-Confidence Motion should 
not be delayed, but it seems that the 
Government is not serious about it. 

SHRI NITISH KUMAR (Barh): This 
should have been taken up at 12 O'clock 
ilself. Members are becoming conscious of 
it. fifty minutes after the start of the Zero 
Hour. 

discussion on ii, but we are helpleSS about 
procedural matters vis-a-vis the conduct of 
business in the House. 

[English) 

SHRIINDERJIT: Sir, I do hope that you 
will help to uphold the convention even now. 

SHRI ANBARASU ERA (Madras 
Central): Sir,l would like to draw the attention 
of the hon. Minister for Human Resource 
Development, to the following matter. 

Recently the Govemment of Tamil Nadu 
published a G.O. restricting the admission of 
the CaSE students into colleges to two per 
cent only. The impoSing of two per cent 
quota on the CBSE students for admission In 
the professional colleges is a clear 
discrimination from the students of the State 
Board and it is in violation oftheconstilutional 
rights. 

The hon. Minister of Education, 
Government of Tamil Nadu. made a 
statement that tbe CBSE marks were inflated 
and, therefore, to protect the interest of the 
State Board. oniy two per cent quota will be 
allowed for the CBSE students. 

Aptly. the hon. Minister of Human 
Resource Development, Shri Arjun Singh, 
denied that there was any such inflation in 
the marks of the CSSE students. The Director 
01 CBSE also promptly clarified the position. 
The answer papers of the CBSE students 
were sent to various States around the 
country and the examiners who had corrected 

THE MINISTER OF HUMAN the answer sheets did not know which State 
.RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): Hon Mr. Deputy Speaker, 
Sir, as such the senior leader of our House 

paper they were evaluating, since all the 
answer papers were decoded on the same 
day of the examinalion and sent to various 
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Slates. Under such circumstances. there Is (Saldpu.): Mr. Deputy Speaker. Sir, through 
no question of Inflated marks only to Tamil you, I would like to draw the attention of the 
Nadustudents.AIlthepaperswerecorrected hon. Minister of Defence towards a very 
equaUy as per the guidelines. Therefore. the serious problem of Varanasi.1 regretthatthls 
quota system deprives the deserving eBSE opportunfty has been provided to me, after 
students from their entry Into colleges and the Defence Minister has left the House, stID 
provides unfair advantage to the students of . I would make my point. I would confidence 
the State Board. On an average. when that the same would be conveyed to the 
cOll'(lared to the State Board students, only Defence Minister. 
four to six per cent of the eBSE students are 
getting admission Into professional courses. 
h Is generally felt by the parents and the 
public that the standard of eBSE schools is 
far better than the standard In the State 
Board schools. And, hence, many parents 
would like to admit their students in CBSE . 
schools. So to Infringe the right and the 
opportunity of the bright students to get 
admission Into the profeSSional colleges in 

. Tamil Nadu Is a clear discrimination, a 
violation of the constitutional provision and it 
is against the principle of natural justice. 

I, therefore, urge the Government or 
India to intervene and prevail upon the State 
Government Immediately to withdraw the 
recent G.O. published by the Government of 
Tamil Nadu imposing onlytwp percent quota 
for the CBSE students for getting admission 
into the professional colleges. (Interruptions) 

MR. DEPUTY SPEAKER: During Zero 
Hour, there is no end for all these things. 
Everybody wants to ventilate his grievances. 
But there is a time limit also. 

( Interruptions) 

MR. DEPUTY SPEAKER: You yourse" 
have raised an objection saying that 
immediately after Question Hour, we ought 
to have taken up No-Confidence Motion. 
Now Shri Ralnath Sonkar Shastri to speak. 

( Interruptions) 

[ Translation] 

SHRI RAJNATH SONKAR SHASTRI 

Sir. there Is a Panchkoshl Marg In the 
Varanasl Cantonment Area, which Is an 
extremely important one. This passes through 
the centre of the Military area. This road has 
been in existence since the past thousands 
of years, much before the establishment of 
the Military cantonment. this road was used 
for religious and other activities, to the extent 
that it finds a mention even in Hindu religious 
texts. This road has also been a venue for 
many other programmes. I have to say with 
the deep regret that a Brigadier Stationed 
there is constantly harassing the people and 
this lime when he reached there, he 
immediately closed the road. He also 
informed the Defence Ministrythallhe use of 
the road by the general public is a threat a 
military secrecy, although it seems strange 
that the same was not feb before. Now, 
suddenly it has become a threat. When the 
local people met the hon. Minister of Defence 
in this regard, they were assured that the 
road would be opened, but to date it remains 
closed. 

Sir, the people of Varanasi are very sad 
over the closure of this road and they are all 
facing difficulties on account of it. Thousands 
of people have been deprived oftheir means 
of livelihood as a result of this closure; 
Moreover, this Brigadier is harassing the 
villagers. However, what is most unfortunate 
is thatthe senior officials of the Union Defence 
Ministry are providing Iiquorto the anti-social 
elements and thus inciting them to harass 
the civilians. The local women and journalists 
are being attacked. Thai Brigadierhasmade 
this road, a prestige issue. II has also been 
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found that even small children are not being MR. DEPUTYSPEAKER:TodaY"back 
spared. Througt you, I would like to submit Zero Hour want up to two hours and lifteen 
that the Defence Minister may be asked to minutes. There were many comments on h: 
institute an enquiry committee to look into in probably you are aware of h. Secondly 
the mischiefs of the Brigadier and also to everybody wants to speak. If they just speak 
arrange for the re-openlng of the centufies for one or one and a half minutes, many 
old road. people can participate. 

[English] 

SHRI SARAT CHANDRA 
PATTANAYAK (Bolangir): The recent 
panchayat election in Orissa is a blot on the 
democratic process. The flaunting of money, 
men and power by the State ruling party in 
league with the law enforcing machinery has 
made it a mockery and insuh to people's 
opinion. the happenings during panchyat 
elections have exposed the blatant abuse of 
power by the State Govemment to doctor 
people's opinion at village level. The 
unprecedented scale of violence during the 
election resulted In about twenty casuahies 
and more than a hundred were injured. 

The situation in Bolangir parliamentary 
constituency is the worst. Two local MLAs 
were reported to be involved in murder, 
arson and large scale group clashes 
throughout the constituency, leaving the law 
enforcing authorities to be a mute spectator. 

People are terrorised, the workers 01 the 
political parties are harassed and the entire 
atmosphere in the constituency is vitiated. 
There has been a complete break down of 
law and order and failure of constitution at 
machinery in the State. 

I strongly urge the Central Government 
to take firm action against the State 
Goverment and also order a CBI probe into 
the firing incident in the Bolangir 
Parliamentary constituency. (Interruptions) 

MR. DEPUTY SPEAKER: Ithink nobody 
ispreparedtocompletewithinpneminute ...... . 

( Interrul'lions) 

13.00 hrs. 

The moment you get a chance, you start 
and unless the Bell is rung, you are not 
prepared to stop it. Further, there is also an 
agitation saying that you are not being given 
a chance. Another thing is that some hon. 
Members who have given notice before 10 
o'clock do not get the chance and others get 
the chance. This is rather a great injustice. I 
would request you to have a restraint. Each 
political party should have a list of there own; 
they should determines who should speak -
two or three Members - on each day. They 
should determine it. Just by chance, If some 
of your relatives or somebody else are sitting 
,hore. what picture it gives to them? What 
picture 'it gives to the Presiding Officer and 
what picture it gives to the hon. Members 
concerned? I am just leaving it to you. Now, 
Sllri Harin Patllak. 

( Interruptions) 

[ Translation) 

SHRI HARIN PATHAK (Ahmedabad): 
Mr. Deputy Speaker, Sir, though you I would 
like to draw the attention of the House to such 
a situation which is causing concern all over 
the country. The entire country is worried 
about the hardships being faced by 50,000 
Indians settled in Afghanistan consequent 
upon the downfall of Najibullah and change 
of rule there. I would like to draw the attention 
of the House towards it. 

Mr. Deputy Speaker, Sir, more than 
30,000 people have fled from Afghanistan to 
Pakistan. Their property has been destroyed 
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and they have been attacked. they included never wanted to place before the House. 
both the Hindus and Sikhs. Two thousand You cannot expect the Government to 
Indians, reached Attari by train via Pakistan respond to it immediately, unless you give 
and came to India from there. I would like 10 sullicienl notice to them. h is humanly 
know from the Government astowhal action Impossible, Suppose they do not give a 
it proposes to take to remove the hardships proper answer, tomorrow, they will be held 
being faced by 50 thousand Indians up. You should know the responsibility of 
consequent upon the change of po~er in them also. Shri Reddy m~ continue now. 
Afghanistan and to preted their lives and 
property there. Mr. Deputy Speaker, Sir, I 
have given the complete information to the 
Hon'ble Minister through telegram. I would 
like to know as to what the Govemment is 
going to do about it. The Govemment should 
tell us as to what is their condition at present. 
Hon. Minister should also make a statement 
on il... .... (lnterruptions) 

[ Efl9lisll) 

SHRI B.N. REDDY (Miryalguda): Sir, 
the State of Andhra Pradesh is witnessing a 
very grave situation in the field of agriculture 
in the present season. (Interruptions) . 

MR. DEPUTY SPEAKER: Mr. Reddy, If 
you want 10 read il out, it may lake a lot 01 
time. I do not like you 10 read. You rt:lay lell 
the gist, within one minute. 

( Interruptions) 

[ Translation) 

SHRI HARIN PATIiAK: The 
Government should let us know whether it 
wants to make a statement or not on the 
prese'lt condition of 50,000 families over 
thero? (Interruptions) 

[Eng/ish) 

MR. DEPUTY SPEAKER: You have 
told it. My dear friend, you have given Iho 
notice at1 005 hours. As a mallor of fact, you 
have flO legal right to vontilate the grievance 
of yours, on the Floor 01 the House, which I 

( Interruptions) 

SHRI B.N. REDDY: This is precisely 
because of monsoon failure; as a resuh, the. 
major irrigation projedS like Naga~una Sagar 
and Sri Ram Sagar are short of water whereby 
the lands undercommand-area havebecoma 
dry .. Hence, the farmers in the area have 
been compelled to cultivate mere dry crops. 
In consequence, plantation work could not 
be started in most parts of the State. This has 
caused concern and agitation in the minds of 
farmers. Besides this, this already 
deteriorating power situation In the State is 
quite alarming. Due to frequent power cuts 
and eratic power supply, most of the 
transformers have become non-functional. 
Moreover, lakhs of applications larmers for 
electric connection are kept pending for a 
very long period. As a result of these 
problems, the people in t~e rural areas are 
foe ling depressed while the State is reeling 
under famirie-like situation. 

. Therefore. I would like to draw the 
immediate attention of the Central 
Governmont towards the plight pf Andhra 
Pradesh and demand urgent steps so as to 
address the problems. The Central 
Government should advise the State 
Government to stop the on-going forcible 
recovery 01 loans and ensure extensive crop 
loans to tho needy farmers for doeping their 
bore-wells asground water is the only option. 
Further serious attempls s.hould be made to 
sl;lpply POWC( from the neighboring States 
like Tarnilnadu, Kerala and Karnataka so 
thai a helping hand is extended to Andhr~ 
Pradosh. (IntefTuptions) 
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SHAI G M C BALA YOOI (Amalapuram): t want this Government - It owes a 

Mr •. Deputy Speaker, Sir, through you, I responsibility to the country - to come In 
would like to draw the attention ofthe Minister defence ofthis family and make a statement 
for Surface Transport, with regard to a major about what the situation really Is. 
road. (Interruptions) 

MR. DEPUTY SPEAKER: Mr. Balayogi, 
you are probably fully aware of it. Matters 
under rule 3n is there, which is a submission. 
This Is Zero Hour. Only 4 matters can be 
brought on the floor of this House. Regular 
and routine works are to be ventilated here 
in the form of a written statement. How can 
~nybody carry on like this? You just tell the 
gist of it. Do not read it. 

SHRI G.M.C. BALAYOOi: Okay, Sir. I 
want to draw the attention of the honourable 
Surface Transport Minister. There is an 
In1><>rtant interstate road in Andhra Pradesh 
between Kakinanda and Yanam (pondicherry 
State) via Tallarevu. II is pending be'fore the 
Central Govemment since a long time. 

The Govemment of Andhra Pradesh 
also recommended the road for Central 
Government's clearance. The Central 
Government is not at all clearing the road. II 
Is IrJl>Ortant. 

In view of the importance of this road. I 
want the Union Surface Transport Minister 
kindly to provide funds as special case for its 
improvement from Central Road Fund. 

SHAt NIRMAL KANTI CHATTERJEE: 
Sir, t wantto raise in a minute a very important 
matter. (/ntenuptions)TheGovemment have 
already indicated that they are not responsible 
about one of the highest families of the 
country - the family of late Rajive Gandhi. 

Now the press reports and international 
reports suggest that in the Bofors issue, an 
Italian in being involved and they are 
connecting. *** Internationally, that family is 
being discredited. 

**Expunged as ordered by the chair. 

This Is a serious matter about which the 
Govemment owes a responsibility before 
the country and before the House. , 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): Why did he 
mention •....•. name? (Interruptions) 

, SHR""IRMAL KANTI CHATTERJEE: I 
don't want to mention. (Interruptions) I want 
you to defend. (Interruptions) This Is 
internationally circulated. (Interruptions) 
Therefore, you have to defend. (/ntenuptions) 
You cannot escape. I want you to defend. 

SHRI RAMESH CHENNITHALA: 
(Kottayam): Sir, the Trivandrum-Guwahatl 
Express derailed two days back. Fourteen 
people are in the hospital. II is very unfortunate 
to . know that no authorities from Railways 
went there and they are not properly treated. 
Fourteen people are still in the hospital. 
Some ofthem are from the State of Kerala. 
We are receiving lot of telephone calls from 
their relatives. 

So, I request the honourable Railway 
Minister to take urgent steps so that they wiD 
got proper facilities in the hospital. 

. SHRI E. AHAMED (Manjeri): Sir,lwould 
like to draw the attention of the honourable 
Home Minister and the House to a very 
serious matter • a matter of national 
importance· that has taken place In my 
constituency. 

An Israeli officer, by name Joseph Gray, 
visited in a mysterious fashion Calk;ut and 
Malappuramdistrlcts. OnJune 21, he arrived 
in Calicut from BOrrbay and visited some 



505 Written Answers ASADHA 24,1914 (SAKA) Written Answers 506 
places. Including some places In my Following his disappearance, the 
constituency, and videotaped the Calicut officials alerted the immigration 
airport, Beypore Port and Calicut railway points at various airports and came 
station. Suddenly he has vanished away to know that he flew out of the 
from Calicut. It Is reported widely in all the country on board a flight to Colombo 
newspapers. I do not want to read because on June 25. Information about him 
I have paucity of time. But I just want to read has been conveyed to the officials 
some portion which has appeared in an in Colombo ". 
English paper. 

MR.DEPUTY SPEAKER: It is not 
necessary. You have brought the matter to 
the notice of the Government. 

SHRI E. AHMED: He Is supposed to be 
an agent of Mossad - intelligence agent. He 
has videotaped some of the installations of 
national Importance. It is said: 

·Thepolice and Intelligence offiCIals 
had alerted 36 immigration points 
at the airports all over the country 
when he disappeared from 
Kozhikode on June 22 in a sudden 
an mysterious fashion. 

The Israeli national a.rrived in 
Kozhikode on board a Bombay flight 
on June 21. He made visits to many 
places In the city and in Malappuram 
district. 

He had videotaped the area from 
the airport to the city and places like 
Beypore during his visit here". 

• He had videotaped the area from 
the airport to the city of Calicut. The 
police and Intelligence officials 
received information about his 
arrival from Bombay and they kept 
a watch on his activities. He 
suddenly vanished from his hotol 
room around 4 pm on June 22, 
without even checking out of the 
hotel. 

Having taken into consideration the 
situation prevailing in Tamil Nadu and the 
L TIE activities In Sri Lanka and India, It is a 
very serious matter and I would like to have 
a reply on this matter from the Government. 
This matter is of great importance especially 
to the people of my constituency who are 
very much worried. It is a matter of concern 
for them. Therefore, I want a reply from the 
Government on this matter. 

SHRI P.G. NARAYANAN 
(Gobichettipalayam): Sir, Mr. Anbarasu gave 
misleading facts to this House. So, I want to 
give a clarification on his point. This year, 
unusually, CBSE candidates of plus two 
secured higher percentage of marks. 80 per 
cent of the students secured 95 marks and 
above in all the subjects. So, the parents of 
State Board students expressed concern 
over this. If it is left as it is, then the future of 
State Board students will be definitely 
affected. They feared that their children wiD 
not be admitted in MBBS or engineering 
courses. Therefore, everybody wants a 
permanent solution this issue ... (Intenuptions) 
.. ... Pending a permanent solution, the State 
Govemment has to take temporary measures 
to solVe the problem. Pending a permanent 
solUtion, the State Government should 
safeguard the rights of the students of the 
State Board. Therefore, they have fixed a 
quota for CBSE students and State Board 
students. So, there is nothing wrong about it. 
It is the duty 01 the State Government to 
safeguard the rights of· the State Board 
students and thus, it has rightly fixed a quota 
for CaSE students and State students. 
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SHRI NITISH KUMAR (Barh): Mr. 
Deputy Speaker. Sir. we people should also 
be given an opportunity to speak. If you are 
allowing other Members to speak during the 
Zero hour. then we should also called to 
speak otherwise the Zero hour should be 
discontinued. Those who have not given a 
notice allheproperlime. were called by you. 
Those who gave the notice at 10.05 A.M. 
were also called to speak by you had I gave 
a notice at 10.10 AM. but I am not being 
called. I should also be kindly given an 
opportunity. (Interruptions) 

(English] 

MR. DEPUTY· SPEAKER: Mr. Nilish 
Kumar. I have already told this on the ·floor 01 
lhe House that Members who took pains to 
come to the ollice at 10 AM are not gOlling 
the chance. Whatever you have said • .1 have 
also told to the House. 

( Interruptions) 

MR. DEPUTY SPEAKi:R: Is it the 
pleasure 01 the House that Mr: Nitish should 
be. allowed to speak? 

( Interruptions) 

[ Transtation] 

DR. LAXMINARAYAN PANDEYA 
(Mands8ur): Mr. Deputy Speaker. Sir. 
ShrimaU SUlJlilra Mahajan. would like 10 
speak on an issue pertaining to 110r 
const~uency. At least she should be given 
time. She is a lady member. 

SHRI DEPUTY SPEAKER: There is 
also a lady member on that side who wants 
to speak. There is a lady in tront of me who 
wishes to speak. now you may tell us who 
should be given the lime to speak. Tho 

subject is about Madhya Pradesh. and Is 
related to women workers. 

(Interruptions) 

[English] 

MR. DEPUTY SPEAKER: h is left to the 
House. If zero Hour is to continue even alter 
1 PM, then I think the House is not running 
on proper lines. 

( Interruptions) 

[ Translation] 

SHRI NITISH KUMAR: Now you have 
allowed me. now you should listen to me. n 
is a question of your prestige. (Interruptions) 
Mr.· Deputy Speaker, Sir. the law and order 
situation in Delhi is worsening day by day., If 
thoro had been a State Government and if 
there had been a Government of a different 
party. suppose that Khuranaji had been the 
Chief Minister, thon he would have been 
worried about this. Now the situation in Delhi 
is such that action is taken on tho basis as to 
who belongs to which party. I am talking 
about Bihar. as several lakh people have 
come from Bihar and settled in Delhi.lnjsutice 
ano atrocities are being perpetrated against 
the people of Bihar but no action is taken on 
such incidents. 

Two days back. a young girl of Biharwas 
subjected to rape. In that rape, the landlord 
01 the house in which she was living was 
inVOlved: An F .I.R: has been lodged. but the 
police is not taking any action on that. We 
demand that action should be taken on this 
case. This is all the more necessary because 
thosopeople who hovecomefromthevarious 
PLlrts of the country and have settled in Delhi 
should leel that thoro is justice otherwise 20 
lakh natives of Dihar may get provoked and 
agitatod, an its consequences would not be 
{lood. 
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We shall request the Government that 
immediate action should be taken on this. 

.13.16 hrs. 

[English] 

COMMITTEE ON PRIVATE MEMBERS 
BILLS AND RESOLUTIONS 

ELeventh Report . 

[ Translation] 

SHRI SHYAM BIHAR I MISRA (Bilhaur): 
I beg to present the 11th Rtlport (English and 
Hindi version) of the Committee on Private 
Members Bill~ and Resolutions. 

13.161/2 hrs. 

STATEMENTS BY MINISTERS 

United Nations Conference on . 
Environment and Development 

[English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FOREST SHRi KAMAL NATH:Twentyyears 
ago the United Nations Conference on the 
Human Environment held at Stockholm in 
June, 1972, focussed world attention on the 
environment. In 1989, the 'United Nations 
General Assembly decided to hold an 
international Conference on Environment 
and Development, thereby recognising the 
interdependence between the two Issues .. 
The Unjted Nations Conference on 
Environment and Development (UNCED) 
was finally held at Rio de . Janeiro, Brazil, 
fromJune3to14,1992. The Summit segment 
of the Conference, from :.June 12 to 14, was 
graced by the presence Of our Prime Minister. 
The Hon'ble Minister cif State for External 
Affairs, Shri Eduardo F~deiro, also participated 
during these deWS. I was present throughout 

Development 
the Conference.' Our delegation included 
eight eminent experts in various fields related 
to 'environment, and officials from the 
concerned Ministries. . 

2. In preparing for the Rio Conference, 
consultations were held by us with scientists, 
experts and NGOs within the country; the 
UNEP (JanualJ', 1992). Japan (February. 
1992) and the SAARC countries (April. 
1992); and. also in the fora prOVided by the 
Conferences of Developing Countries held 
at New Delhiin April. 1990. at Beijing in June. 
1991. and at Kuala Lumpur in April. 1992. 
Four meetings of th~ Preparatory Committee 
of the UNCED were also held between 1990 
and 1992. I participated in the fourth 
PREPCOM .in March- April, 1992.: The 
object of these consultations was to develop' 
a beller understanding in' the issues in the 
negotiations leading to the Rio Conference. 

3. An important feature ofthe Conference 
and the preparations for it has been the 
involvement· of Non-Governmental 
Organisations. . Non-Governmental 
Organisations and other experts have also 

. been consuHed in the preparation of the 
national approach, from time to time. The 
National Report to the UNCED was 
coordinated and prepared by the Centre for 
Environment Education, Ahmedabad, for 
the Ministry of Environment and Forests. 
Apart from bringing out broad features oflhe 
conservation tradition in India, and the 
overallconcems about living in harmonywith 
nature; the Report highlights some of. the 
activities undertaken· by the State, by the 
people and by Non-Governmental 
Organisations in addressing'environmental 
issues, and' in correcting the imbalances 
between the {)verall environment and 
development. The Report also seeks to 
bring out the dimensions of the problems 
which India faces and those in which the 
interrialional~ommunity needs to participate 
in solving'for the future. 

4. The agenda of UNCFD reflected the 
interests of both the developing and 
developed countries, with their varied 
environmental concerns. The discussions 
covered programme areas related to local 
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. and global environmental problems as well 
as the mechanisms and modalities for 
implementing the measures. The 
negotiations addressed, among other issues, 
the production and consumption patterns in 
the developed countries, which are the major 
cause of the global environmental 
degradation. There was also agreement on 
the special responsibility of the developed 
countries to tackle these problems because 
these problems originated in those countries 
and also because the financiai and 
technological resources of the developed 
countries are far greater and their options 
are wider. 

5. The negotiations also identified the 
constraints and obstacles faced by the 
developing countries in their pursuit of 
development. There was agreement that 
growlh musl continue 'or living standards 10 
rise, and that environmental and economic 
benefits coincide across a sizeable area. 
While there is agreement that action is 
needed to be taken by all countries for 
pursuing an environmentally sound 
development path, flexibility has to be 
retained in regard to the manner in which the 
objectives are ifll)lemented. 

6. The discussions included examination 
of the nature of the prevalent economic 
order, trade panerns, terms and levels of 
aid, flmctioniog of International financial 
institutions and the working of Ihe UN system. 
In an effort to maintain the quality of the 
environment for the present and future 
generations and achieve environmentally 
sound and sustainable development in all 
countries, the Conference addressed sectoral 
issues such as the atmosphere, land 
resources, soil loss, water resources, toxic 
chemicals, hazardous substances, human 
settlements, etc., and also basic cross-
sectoral issues such as SCience, new and 
additional financial resources, transfer of 
environmentally sound technology and 
institutional arrangements for the follow· up 
of the agreements reached at the 
Conference. The scale of the efforts required 
has been estimated by the Secretariat of the 
conference at $ 625 billion annually, including 
$ 125 billion in Overseas Development 
Assistance. 

7. Environmental considerations are now 
going to be a major factor in international 
relations and the following ifll)lications are 
already apparent:-

7.1 The Rio Conference has served to 
generate awareness about the inter-related 
concerns of environment and development 
and as to how and why these need to be 
tackledtogether.There is a better appreciation 
of the finkages between poverty, environment 
and development; the poor are dependent 
on natural resources for their subsistence . 
needs and in the absence of. growth and 
diversification of the economy the lack of 
options leads them to overexploit these' 
resources. In relations between States, the 
area of common understanding has widened, 
paying the way for a global partnership. This 
also includes a clearer understanding of the 
overall problems which the developing 
countries face and the need for global 
strategies to address economic issues in 
order to bring about a fair and equitable, 
international order. 

7.2 The· Right to Development" has 
been reaffirmed. In the context of 
environment it implies giving priority 10 
eradication of poverty while seeking to 
achieve sustainable development. 

7.3 All States have re-~ffirmed national 
sovereignty over natural resources, eo 
concept which some countries were 
suggesting to be modified particularly in . I 
relation to forests, on global environmental 
considerations. 

7.4 Agreement has been reached that 
research and development and transfer to 
developing countries of environmentally' 

. sound technologies Is a pre-requisite for 
sustainable development. There Is also 
agreement on a procedure whereby patents 
can be purchased from companies in the 
developed countries and then supplied to 
the developing countries. 

7.5 There is a commitment by the 
doveloped countries to increase. 
development assistance, on grant and on 
concessional terms. 
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7.8 Theni II an ag .... ment to initiate 1~1ssU88,partlculartylnregardtothe 

ItepI for a Convention on Desertlftcadon. Rio Declaration on Envlronmel"!t and 

7.71'her8 II general acceptance of the 
roleofrnajorgroupslnsocletyvlz.theNGOs, 
business, women and youth - In decision 
making related to environment Issuea and 
for ItepI to be taken to enable them to 
contrbJte too environmental welJ.belng. 

7.8 A Commission on Sustainable 
Development has be8n set up under the 
United NatIons General Assentllywhlch wUl 
receive reports. as well as 818811 and 
review the implementation of Agenda 21, 
including transfer of flnancialresour08S and 
technology. 

8. The specific outputs of the Rio 
Confentnee Include the following: 

8.1 The RIo DecIandIon on Environment 
and Development which gives the eJementa 
of sustalnllble development, In the form of a 
declaration of rights and obligations of 
govemments and individuals. 

8.2 AdoptIon of Agenda -21. which Is a 
set ofCOR1Jl8hens1ve progrllm1esof action 
forprol8dlngtheenvlronmentandreconclng 
• with development. 

8.3 The agreement on a non-llgally 
bIncIng authorIIaIIv8 Statementof~ 
for a global consensus on the management. 
conservation ana austalnable development 
of aD types of forests. 

8.4 Signing of the . 'amowork 
Convention on Climate Ch: .'.; and the 
Convention on Conservation OJ BIodIversIly. 

9. CopIesofthesem.,o;:: r.tdocuments 
have been placed In the Parliament 1IbiIty, 
except Agenda -21 which wID be placed no 
sooner the full edited version theraof II 
received from the UNCED SecretaIIaL 

10. The IncIan delegation to UNCED 
Played an acave role not only In the daIaIIId 
negotiations on Agenda-21 but also In 
mobilising opinion. both among counbIII of 
the Group of 77 andrtIhefs. on ,... 

Development and the Statement on Forests, 
leading to a broad consensus of views. 

11. The proposed follow up' action 
planned by the Government Includes 
dissemination of the decisions taken at the 
Conf.renee for general awareness and 
fostering betterunderstanding of the relevant 
Issues, holding consuhatlons to secure 
agreement of prIOrItIes and coordinate action 
In regard to programmes of action outftned 
at the Conference. . 

(II) Inclden18 of Police Firing In &hllal 
on 1at July. 1_ 

THE ~INISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRYOFHOMeAFFAIRS(SHRIM.M. 
JACOB): Slr,lrlletolnformthe House of the 
lncIdentof polce firing on aghatlng workers 
In BhUaI, M8cIlya Pradesh on the 1 st of July, 
1992. 

2. ~mlnfommlon~ 
from the. State Government about 3,000 
men and 300 to 400 women workers owing 
allegiance to Chhattlsgarh MuktI MoIcha 
staged a dhama on the railway track near 
Power House raHway station In BhDal about 
9.15 AM on 1st July, 1992. 

3. The Chhttlsgarh MuktI Mon:ha has 
been leading a workers' ~ment In BhOal 
area for acceptanCa of a nine point char\ei' 
of demands Including abolition of 
contractorshlp. Issues related to wages, 
bonus, lervlce conditions etc and 
reinstatement of retrenched workers. WIth 
the exc:esitonoflhedemandfor reinstatement 
of f8tr8nched workers, agreement on the 
other demands hadbeen reached In a series 
of meeUtigs held In the month of June, 1992. 
Further discussions on the demand for 
relnstalement were scheduled to be held on 
1stJuly, 1992 wlh the officers of the labour 
dIpaIImenI when the workers stage4 this 
cIJMta and IndIcIIed that It would continue 
111 their dImandI .... mat. 
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4. Because of the dharnabytheworkers, to maintain ~ce. Prohibitory orders under 

the rail traffic on this route remained Section 144 Cr .. P.C. were promulgated In 
suspendedforabout eight hours. The railway Bhilai, Bhatti, Bhilai city and old Bhilai areas. 
authorities made repeated requests to the 13 of the killed 'have been identified. last 
administration to help restore the traffic. rites of the killed were performed on 3,7. '92. 
EffQrts by the Districts Administration to . Immediately ·after the incident 89 persons 
persuade the workers to endthe dfJarnadid arrested. under Section 151 of Cr.P.C. and-
not succeed. The workers ·insisted on the remanded to police custody. 115 agitators 
fuHilment oftheir demands before clearing wore injured in the lathi- charge stone-
the rail track. There were stray incidents of pelting and· police firing. 63 injured were 
pelting of stones during the day. Prohibitory admitted'to Durg Hospital and 9 injured were 
orders under Section 144 Cr. P.C. were admitted to Bhilai hospital. The injured 
promulgated in the affected areas from 2 include 6 women. 65 persons belonging to 
PM. the State administration were injured of 

whom 9 were admitted to the hospital. 
5. In view of the stone pelting, the 

Additional District Magistrate present on the 
spot issued a warning al about 4.45 PM to 
the worked to disperse. When the warning 
had no effect, the police force advance to 
remove the workers from the track. The 
women workers started leaving the track but 
the men started stoning and some of them 
also attacked the police with sticks. The 
Sub· Inspector of Police ShriTK Singh was 
fatally injured in this attack. Many other 
officers including the Supdt. of Police Adell .. 
District Magistrate, Superintendent of Poiice 
(City) and Additional Superintendent of Police 
were hurt. Lathi charge and bUFSting of tear 
gas shells by the police failed to control Ihe 
situation. In view of the gravity olthe situation, 
firing was ordered after due warning. In the 
firing, 15 workers were killed. 

6. As soon as the situation was brought 
under control, action was taken to remove 
the injured from the railway track and admit 
them to the hospital. Thereafter, dead bodies 
were also removed immediately to the 
hospital. 

7. After the removal of injured to the 
hospital, District Magistrate issued orders 
for detailed inquiry into the incident. Orders 
Were also issued to pay financial assistance 
of Rs. 2,000/- eaci110 the next 6f kin 01 the 
killed persons and Rs. 1.000/- each to the 
injured. 

"8. Indefinite curlew was imposed in 
Cantonment. Jamool, industri~1 area of old 
Bhilai and part of Supela police station areas 

9. The Government of Madhya Pradesh 
hnve informed that in additiori to the financial 
assistnnce ordered by the District 
Administration, assistance at the rate of Rs. 
1 O,OOOI-each tothe next of kin ofthosekilled 
and Rs. 1000/- each to the injured has been 
ordered from Ihe Chief Ministers Relief Fund. 
Relief of Rs. 10,000/- each to the next of kin 

. of Ihose killed and Rs. 5,000 each to the 
injured has also been announced from the 
Prime Minister's Relief Fund. The State 
Government has also decided to hold a 
judicial inquiry into the incident. 

13.30 hrs. 

. ELECTION TO COMMITTEES 

(I) Sree Chltra Tlrunal Institute fOI 
Medical Sceince and Technology, 
Trivandrum 

{English] 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARlIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT (SHRI 
RANGARAJAN KUMARAMANGALAM): I 
beg 10 move: 

"That in pursunnce of Section 
5 (i) read with Section 6 (2) of the 
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Sree Chltra Tirunal Institute for 
Medical Science and Technology, 
Trivandrum Act, 1980the members 
of this House do proceed to elect, 
in such manner as the Speaker 
may direct, two members from 
among themselves to serve ,as 
members of. the Sree Chitra Tii'unal 
Institute for Medical Sciences and 
Technology, Trivandrum, subject 
to the other provisions 01 the said 
Act: 

MR. DEPUTY SPEAKER: The question 

U That is pursuance of Section 
5 (i) read with Section 6(2) of the 
Sree Chitra Tirunal Institute for 
Medical Science and Technology, 
TrivandrumAct,1980,themembers 
of this House do proceed to elect, 
in such manner as the Speaker 
may direct, two members from 
among themselvts to serve a~ 
membersoftheSree ChitraTirunal 
Institute for Medical Sciences-and 
Technology, Trivandrum, subject 
to the other provisions of the said 
Act: 

The motion was adopted 

(II) Public Accounts Committee 

SHRI NIRMAl KANTI CHATIERJEE 
. (Dumdum): I beg to move: 

"That the members 01 this 
House do proceed to elect in the 
manner required by sub-rule (3) of 
Rule 254 read with sub-rule (1) of 
Rule 309 of the Rules of Procedure 
and Conduct of Business in Lok 
Sabha, one member from among 
themselves to serve as a member 
of the Committee on Public 
Accounts for the unexpired portion 
of the term of the Committee vice 
Shrimati Krishna Sahi ceased to be 
a member of the Committee on her 
appointment as a Minister;" 

is: 

. . 
MR. DEPUTY SPEAKER: Thequestlon 

U That the members of this 
House do proceed to 'elect in the 
manner requ ired by sub-rule (3) of 
Rule 254 read with sub-rule (1) of 

. Rule 309 of the Rules of Procedure 
and Conduct of Business in Lok 
. Sabha, one member from among 
themselves to serve as a member 
of the Committee on Public 

. Accounts for the unexpired portion 
of the term ~f. the. Committee vice 
Shrimati Krishna Sahi ceased to be 
a member of the Committee on her' 
appOintment as a Minister." 

The motion was adopted 

1'3.311/2 hrs 

THE BUSINESS ADVISORY 
COMMiTTEE 

Sixteenth Report 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF= SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF' 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHRI 
RANGARAJAN KUMARAMANGALAM): I 
beg to move: 

is: 

"That this Housedo agree with 
the Sixteetn Report of the Business 
Advisory Committee presented to 
the House on the 14th July, 1992'-

MR. DEPUTY SPEAKER: The question 

"That this House do agree with 
the Sixteenth Report of the 
Business Advisory Committee 
presented to the House on the 14th 
July, 1992." 

The motion wC!s adopted. 
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MR. DEPutY SPEAKER: The House With specifiC reference to RanI 0UnIa 

now shaD talc. up maffeI'S under Rule 377 Project ~ Andhra Pradesh wlh ........ 
Prfthvlraj D. Chavan. outlay of four hundred cro ... , 1 urge upon 

MATTER UNDER THE RULE 377 

(I) 

13.32 hrs. 

[English) 

Need to Introduction a New 
Express Train Between 
Bombay and Kolhapur, 
Western Maharashtra. 

SHRI PRITHVIRAJ DCHAVAN (Karad): 
Presently trains which run between Bombay 
and Kolhapur are not able to handle the 
passenger traffic from the economically 
advanced sugar belt of westem Maharashtra, 
consisting the districts of Kolhapur, Satara, 
Sangll, Pune and Ratnaglrl. Also the present 
timings are highly unsuited as they are linked 
with the north-bound trains from Kamataka 
region. this section earns very high revenue 
forthe South-Central Railway. The people of 
the area Including businessmen, students 

.. and also the elected representatives of the 
area have been demanding Introduction of a 
new super fast train exclusivelyforthis area 
unconnected with Kranataka trains. The new 
train should have convenient timings so as 
to reach Bombay V.T. before 7.00 A.M. so 
that people having work in State Secretariat 
can return home the same day. I request the 
Railway Minister to start this train urgently 
which may be called • Krishna Express.· 

(H) Need for early 
CommiSSioning of Rani 
Gunta Power Project, 
Andhra Pradesh. 

SHRI M.G. REDDY (Chlttoor):The daily 
power requiroment 0' Andhra Pradesh Is 
around 62 million unit per day. But the 
generating capacity as on date Is only 48 
niflion units. There is a shortfaD or 14 million 
unlsperday. To bridge this power shortage 
gap Stale Government has proposed setting 
upqullea few thermal, gas-based hydel and dieS!1 based generating stations. 

the Central Govemment to clearthll project, 
since Rayalseema areas Is one of Ihe moll 
backward economically, IndustrIaIy and 
agrlcunurally. Chin~r District which lIai the 
tall end of the .transmisslon, laces problems 
of low volage and frequent power faBu,.. 
resulting In short circuits In motor colis and 
translormers,leading to unbearablerapeated 
losses to the farming communly and aIIo to 
Andhra Pradesh State electricity Boards. 

. ChfttoorDlstridtops the Stale In respect 
of the numberoflrrigation pump-sets. Unless . 
the above mentioned diesel based power 
station Is commissioned, the untold miseries 
of the electricity consumers of Chlltoor 
District cannot be mitigated. 

(III) Need to provide Central 
Assistance to Government 
of Uttar Prade.h for· 
Re""acement of 
Transmls.lon Line. In 
Sitapur District, Uttar 
Pradesh 

( Translation] 

SHRI JANARDAN MISHRA (Sltapur): 
Mr. Deputy Speaker, Sir, I want to draw the 
anention of the House to an urgent maner of· 
public importance under rule 377. 

Though publicfty Is being given thai the 
work of ruraleledrification In the country Is : 
a tremendous success, yet the factual 
poSitIon is that, If a tubewel In a vlUage Is 
electrified, II Is presumed that the entira 
viRage has been electrified. Thus the people \ 
of lhevillage are not at allbenefIed. SImIIaJ1y, 
according to the oHiciai stallsticlln Sllapur 
district of Eastern Uttar Pradesh 49,4 per 
cent, electrification has been done, but 
actually only 22.2 percent ruralelectrlllcatlon 
has been dona there. The main hindrance In 
the electrification of this district II 66,000 
K. v. transmission linn. EIecIrIclyIl SI!ppIied 
to the entira Stale lhrough the 33,000 K. V. 
lines, but her Ills being supplied through this 
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obsolete 66,000 K. V.lineas a result of which line came Into existence a century ago when 
when anyelectrlcequlpmentortransformers· the South Indian Railway COfl1)8ny was 
are damaged, due to tautt In this line, it is formed and the people oflhis area had been 
difficult to replace them. In my opinion, supporting the railway from Its earlier stage •• 
replacement of 33,000 K. V. lines in place of But no progress In the matler of providing 
66,000 K.V. lines is not possible without more railway facilities has been made on this 
central assistance. line. Doubling of Shoranur- Mangalore line 

I, therefore, demand from the hon. 
Minister of Power to arrange for replacement 
of these transmission lines by 33,000 K.V. 

. lines in Sitapur district immediately, so that 
like ·other parts of the State, Sitapur district 
too may have adequate power supply. 

(iv) Need to Grant Licences for 
Setting up Sugar Mills at 
Mlrganj and Nawabganj In 
Barellly, Uttar Pradesh 

SHRI SANTOSH KUMAR GANGWAR 
• (Bareilly): Mr. Deputy Speaker, Sir, I want 

to draw the attention of the House to an 
important matters under rule 377. 

Keeping in view the demand of places 
like Mirganj and Nawabganj in Bareilly, Uttar 
Pradesh for setting up Sugar Mills the State 
-~overnment had recommended grant of 
licences to entrepreneurs in the Private 

, sector. The said parties want to set up the 
sugar mills immediately. Keeping in view the 
availability of Sugarcane in abundance there, 
I request the Central Government to grant 
licences for selling up Sugar Mills at those 
places. 

(v) Needto Provide More Raltw~y 
AminiUes to Malabar Region, 
Kerala. 

(English) 

SHRI E. AHAMED (Manjeri): The 
Southem Railway has not been paying 
sufficient attention to the railway line between 
Palghat and Mangatore which covers the 
entire Malabar region olthe KeralaState.This 

still remains a dream. There is no modem 
facility like token less signals in Malabar area 
of Southem Railway which invariably delay$ 
the movement of trains. The train 
compartments in this region are in a miserable 
condition and the railway stations have no 
overhead coverings of required length. In the 
revenue collection, Palghat Division assumes 
the lirst or second position but in the matter 
of development the Southem Railway treats 
this division at the fourth position. This has 

.created resentment In the people of Malabar 
region and all prominent newspapers have 
written leading articles condemning the 
step-motherly treatment of Southem Railway 
to Palghat division. I would, therefore, urge 
upon the Railway Ministerto take appropriate 
action and provide more railway amenities 
to Malabar region. 

(vi) Need to Introduce BoeIng 
Service to LUabariln Assam 

SHRI PROBIN DEKA (Mangaldol): At 
present Vayudoot service is available 
between Guwahati and Lilabari, lakhimpur. 
But the service is very irregular. Sometimes 
it operates and at times it does not, thereby 
c8using great incovenience to the traveling 
public especially the Members of Parliament 
are in a disadvantageous position. When the 
flight is cancelled at the eleventh hour 
without any prior intimation, they have to 
miss the connecting flight from Guwahati. In 
order to cater to the need of the people of that 
area, introduction of Boeing service Is 
essential. The facUities at the air field in 
lilabari may .be improved, so that Boeing 
service can be operated. This Is a 
longstanding demand of the people of that 
area. 
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Therefore,lurgetheUnionGovernmcnt 13.44 hrs. 

to introduce the Boeing service to Lilabari in 
Assam. 

(vii) 

[ Trans/atiotil 

Need to take appropriate 
steps to meet the situation 
arising out of Inadequate 
rains In the Country 

SHRI CHANDRA JEET YADAV 
(Azamgarh): Mr. Deputy Speaker. Sir, so far 
there has been scanty rainfall all ovor Ihe 
country this ye;u. According to meteorologists 
there will be ,inadequate rainfall this year. 
Due to non-arrival 01 monsoon in time the 
farmers in many States like Maharashtra, 
Andhra Pradesh, Gujamt, Rajasthan: 
Haryana. Dethi, Ullar Pradesh, Orissa l:tC. 
are not able to sow Ihe Kharif crops. Even 
the water level has receded as a result of 
which the tubewclls andothe, means of 
irrigation have been rendered non functional. 
There is acute shOl1age of fodder for nnimals 
and drinking water. News of death of cattle 
has been reported from many areas, Neilher 
the Cenlral Government nor the State have 
taken advance. steps to combat such a 
situation. Nothing is being done even now. 
There is no buller stock of foodgraills. 
Therefore, through the I louse, I request the 
Central Government to lake nocessa.ry SlopS 
10 mel the situation ariSing oul of Ihe 
Impending droughl condition, increase the 
buffer stocks of foodgralOs and make 
arrangOinents for supply of fodder al llIaJor 
centres., Public Distribution system should 
be strengthened. and made efficient. Hail 
and road transport Syslemshouldbo geared 
to transport food supplies and fodder on 
prior~y basis. 

rEnglish! 

MR. DEPUTY SPEAKER: Now the 
House stands adjourned to lIleot agalO allm 
Lunch 14.45 hours. 

ThoLok Sabha then adjoumedforLunch 
tifl Forty-fivo minutes past Fourteen of the 
Clock. 

14.45 hrs. 

The Lok Sabha re-assembled after 
Lunc/l at Fotty Five minutes past Fourteen 

of the Clock. 

[MR. SPEAKER in the Chaitj 

PAPERS LAID ON THE TABLE 

Notifications under All India Services 
Act, 1951 and Annual Report of Central 

Vigilance Commission for the Period 
(1 st January '90 to 31 st 

December '90 etc) 

[English] 

THE MINISTRY OF PARLIAMENTARY 
AFFAIHS(SI-IRIGHULAM NABIAZAD): On 
behalf of Shrimati Margaret Alva, I beg 10 lay 
on the table:-

(1) A copy each of the following 
Notifications (Hindi and English 
versions) under sub-section (2) of 
section.3 of the All India Services 
Act. 1951:-

(i) The Indian Administrative Service 
(Fixation of Cadre Strength) Fourth 
Amendment Regulations 1992 
published in Notification No. G.S.R. 
193 in Gazelte of India dated the 
9th may, 1992. 

(ii) The Indian Administrative Service 
(Pay) Fourth Amendment Rules, 
1992 published in Notification No. 
G.S.A. 194 in Gazotte of India dated 
the 91h May, 1992. 

(iii) G.S.A. 19'5 published in Gazette 01 
India dated the 9th May, 1992 
containing Corrigendum to the 
Notification No. G.S.A. 587 datod 
tho 19th October 1992. 
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(iv) G.S.A. 196 published in Gazetle of Notifications under Coir Industry 

India dated the 9th May, 1992 • Act, 1953 
containing Corrigendum to 
Notification No. G.S.A. 588 dated 
the 19th October, 1991. 

(v) The Indian Police Service (Fixation 
of Cadre Strength) Third 
Amendment Regulations, 1992 
published in Notification No. G.S.A. 
197 in Gazetle 01 tndia dated the 
9th may, 1992. 

(vi) The Indian Administrative Services 
(Fixation 01 Cadre Strength) Fifth 
Amendment Regulations, 1992 
published in Notification No. G.S.R. 
198 in Gazette 01 India d.:ltod Ihe 
9th·May, 1992. 

(vii) The Indian Administrative Service 
(Pay) Fnth Amendment Rules, 1992 
published in Notification No. G.S.n. 
199 in Gazette of India dated the 
9th may, 1992. 

(viii) Thq All India Services (Study 
Leave) Amendment Regulations, 
1992 published in Notification No. 
G.S.R. 70 in Gazette 01 India dated 
the 22nd February. 1992. 

(ix) The Alllndl3 Services (Confidential 
Rolls) Amendment Rules, ·1992 
published in' No. G.S.A. 135 in 
Gazette of India dated the 21st 
March, 1992. 
[Placod in Library, SeoNo L T 2220/ 
91] 

(2) (i) A copy of the Annual Report (Hindi 
and English versions) 01 the Central 
Vigilance Commission, Now Delhi, 
for the peripd from the 1 st januGry, 
1990 to the 31 st December, 1990. 

(ii) A copy of the Memorandum (~Iindi 
Clnd English versions) explaining 
the reasons for non·acc('ptanco 01 
Commissions advice in cerlGin 
cases mentioned in the Report. 
(PlaceQ in Library. See No. L T -
2221191 ) 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI GULAM NABI AZAD): On 
behalf 01 Pro!. P.J.Kurien, I beg to lay on the 
Table:-

Acopyeach 01 the following Notifications 
(Ilindi and English versions) under sub-
section (4) 01 section 27 01 the Coir Industry 
J\ct, 1953:· 

(1) The Coir Board (Services) Second 
Amendment Bye·laws 1990 
published in Notification No.S.O.6'O 
(E) in Gazette of India dated the 
21 stJanuary, 1992 together with a 
Corrigendum thereto published in 
Notification No. S.O. 305 (E) dated 
the 30th April, 1992. 

(2) The Coir Board (Services) Third 
Amendment Bye-laws 1992 
published 'in Notification No. S.D. 
304 (E) in Gazette of India dated 
the 30th April, 1992. 

(3). The Coir Board General Provident 
Fund (Amendment) Bye Laws, 
1992 published in Notification No. 
S.D. 306 (E) on Gazette of India 
dated the 30th April 1992. 
[Placed in Library See No. L T 22221 
92J 

Memorandum of understanding 
between th'e Indian Petrochemicals 
Corporation limited, Vadodara and 

Department of Chemicals and 
petrochemicals, Ministry of Chemltals 

and Fertilizers for 1992-93. 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI CHULAM NABI AZAD):·On 
behalf of Dr. Chinta Mohan, I beg to lay on 
the Table. 

A copy 01 the Memorandum of 
Understanding (Hindi and English 
versions) between the Indian 
Petrochemicals Corporation 
Limited, Vadodara, and the 
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Department of Chemicals and 
Petrochemicals Ministry of 
Chemicals and Fertilizers for the 
year 1992-93. 
(placed In library. 5eeNo.LT22231 
92) 

SHR. RAM NAil< (Bombay North): Sir, 
I am on a point of order. When the Minister 
Is absent on any account and he has to lay 

-the paper, the courtesy demands that he 
should Inform you. We would like to know 
whether you have been informed. 

MR. SPEAKER: I am just responding to 
your point 0' order. I have myseH told the 
Ministers that if the unlisted Hour Business 
continues for a long time, they.need not be 
silting here. We wiD take It up after the lunch 
break. As far as possible, Ihey be present. 
In one or two days' time, we will make the 
arrangement. 

THEMINISTEROFPARLIAMENTARY 
AFFAIRS (SHRIGHUlAM NABI AZAD): h is 
listed immediately afler Ouestion Hour ... 

SHRIRAM NAIK: No-Confidence Motion 
Is to be discussed and it is necessary that 
Ministers also should be where. 

MR.SPEAKER:lhavemyseHsuggested 
to them that they need not be present all the 
lime in the House. 

( Interruptions) 

(Translation) 

SHRI NITISH KUMAR (Barh): We were 
told thai • will be taken up after the lunch 
hour, but the hon. Minister of Parliamentary 
Affairs is saying something elsa. 
(Interruptions) 

MR. SPEAKER: This Is what was said 
today ilsel. We will arrange it within a day or 
two. 

(Interruptions) 

Review on the working of Annual 
Report of Jammu and Kashmir 
Horticultural Produce Marketing and 
Processing Corporations Llmlted~ 
Srlnager. for 1984-85 etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAI H. PATEL): I beg 10 lay 
on the Table:-

(1) A copy each of the following 
papers (Hindi and English versions) under 
section 619A of the Companies Ad, 1956 
read with clause (c) (Iv) of the procl8malion 
dated the 19th January 1990 issued by the 
President in relation to the State of Jammu 
and Kashmir:-

(2) 

(i) Review by the Government on the 
wol1dng oftha Jammu and Kashmir 
Horticuhural Produce marketting 
and Processing Corporation 
Limited, Srinagar, fortha year 1984-
85. 

(ii) Annual Report of the Jammu and 
Kashmir Horticultural Produce 
Marketing and Processing 
Corporation limited, Srinagar, for 
the year 1984·85 along with Audited 
Accounts and comments of the 
CO"l>troller and Auditor General 
thereon. 

A statement (Hindi and English 
versions) showing reasons fordelay 
in laying the papers mentioned at 
(1) above. . 
[Placed in Library. See No. L T-
2242192] 

Report of the Comptroller and 
Auditor General of India (No. 13 of 

1991) (Commercial) -Union Government 
Bharat Opthalmic Glass Ltd and 
Memorandum of understanding 

between Bharat Bharl Voyog Nigam 
limited and Government of IndIa for 

1992-93 etc. 

(English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI KRISHNA SAHI): On behalf of 
ShriP.K. Thungon, I beg to lay on the TabIe:-
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(1) A Copy of the Report (HIndi and (SHRIMATIKRISHNASAHI): I beg to lay on 

EngIishvtrslons) of the CorJl)troller the Table:· 
and AudItor General of india (No. 
13 of 1991) (Commercial) ·Union 
Govemment· Bharat Opthalmic 
Glass Limited under article 151 (1) 
of the Constltuion. 
(Placed in Lbrary See. No. L T 22251 
92) 

(2) A copy each of the lolowlng papers 
(Hindi and English versions):· 

(I) Memorandum of Understanding 
between the Bharat Bhal Uct/09 
Nigam Umited and the Government 
of India for the year 1992-93. 
(placed in Library Sse No. L T 
2226192) 

(Ii) Memorandum of Understanding 
between the Andrew Yule and 
Company Lil11ited and the 
Department 01 Heavy Industry, 
Government of India for the year 
1992-93. 
(Placed in Lbrary. SeeNo. L T22271 
92) 

(ill) Memorandum of Understading 
between the Hindustan Cables 
Limited and the Department of 
Heavy IndustryGovemment of India 
for the year 1992·93. 
(placed in Library . See No. L T 
2228192) 

(IV) Memorandum of Understanding 
between tl$ HMT limited and the 
Department of Heavy Industry. 
Govemment of India for the year 
1992·93. 
(Placed in L1nry. See No. L T22291 
92) 

Annual Report and Review on the 
Working of Indian Rubber 

Manuf.ctu,. ... Research Association, 
Thane for 1990-91 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT 

(1) A copy of the Annual Report (Hind 
and English versions) of the Indian 
Rubber Manufactunms Research 
Association Thane, for the year 
1990-91 along with Audited 
Accounts. 

(2) A copy of the Review (HIndi and 
English versions). by the 
Govemment on the wol1dng of the 
Indian Rubber Manufacturers 
Research Association, Thane for 
.the year 199O·!II1. 
(Placed In Library. See No. LT· 
2230192) 

Annual Report and Review on the 
working of National Labour Institute. 

New Deihl for 1990-91 etc. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): I beg to lay on the 
Table:· 

(1) (i) A copy of the Annual Report (Hind 
and English versions) of the National 
Labour Institute, New Deihl, forthe 
year 1990·91 along with 

(2) 

(ii) A copy of the Review (HindI and 
English versions) by the 
Govenment on the working of the 
National labour Institute, new 
Delhi, for the year 1990-91. 

A statement (Hindi and Engl!sh 
versions) shoWing reasonsfol delay 
in laying the papers mentioned at 
(1) above. 
(Placed in library See No. l T • 
2231192) 

SUmmary of Conclusions of the 
Official Team of Government of India 
which vlalted Ayodhye on Rem ....... 

Bhooml· Sabri Mesjld Issue. • 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
M.M.JACOB): I beg to lay on the Table:· 
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Acopy (Hindi and English versions) 
of the summary 01 Conclusions of 
the Official Team of Government of 
India which visited Ayodhya on Ram 
Janam Shoomi Babri Masjid Issue. 
[Placed in Library. See No L T-
2234192] 

14.52 hrs. 

MOTION OF NO-CONFIDENCE IN THE 
COUNCIL OF MINISTERS 

[English) 

SHRI JASWANT SINGH (Chiltorg:nh): 
Mr_ Speaker:Sir, I beg to move: 

.. That this House expresses its 
want of confidence in the Council 01 
Ministers." 

Sir, I would like to draw attention to 
honourable the Prime Minister's Press 
Conference of 30th June. After he became 
the Prime Minister it was his first address to 
a conference olthat kind. In that he informed 
the assembly and through that assembly the 
rest of the country as well, that the worst, he 
informed us, "is behind us". I find that an 
incredible and an unbelievable assertion and 
for this Motion o! No-Confidence a useful 
starting point. 

The hon. the Prime Minister is a man of 
age and erudition 01 great public experience 
and perspicacity. I would however be lell to 
the conclusion that his observation 01 30lh 
June was an act of unacceptable sophistry 
even from him. Admittedly, the observ:ltion 
was In the context 01 our economy, but Ihat 
only exacerbates the situation. It does not 
mitigate it, for when he made that asSDrtion, 
the hon.the Prime Minister had with him the 
report of June, 1992 01 his own Ministry of 
Finance, Department of Economic Altairs, 
as submitted to the Cabinet Committee on 
Economic Affairs, which, in its very opening 
remarks.lhe very opening paragraph, st3tcs 
as "Summarisation of the State 01 economy.' 

It a . Cabinet document. It says: • Deficient 
pre-monsoon rainfall, lowerfoodgrains stock, 
lower procurement and oil take, stagnant 
industrial production, mixed trends in 
inl rastructure and investment climate, higher 
growths in money supply, inflationary 
pressures continue, exports are sluggish 
and there' is a marginal decline in foreign 
exchange reserves.· This is not my 
conclusion. In that sense, it is not a partisan 
conclusion. It is a conclusion of a document 
presented to the Cabinet Committee on 
Economic Affairs aboutthe state of economy 
about which the hon. the Prime Minister 
intormed the nation that the worst was 
behind us. That is why I have been 
persuaded, as I have done, to move this 
Motion of No-Confidence because what else 
aro we to do in this Assembly when we see 
an over-burdened Prime Minister, also the 
pnrty- President, who one year after 
installation in office, has not yet been able to 
comptete his Cabinet, has then an inspiring 
Cabinet, a Cabinet crippled by reSignations 
fromcrijical Ministries-the Ministryof Extemal 
Affairs, Ministry of Commerce" a Cabinet 
whose moral authority is being diluted on a 
daily basis by suggestions of further 
reSignations to come, resignations by 
instarments- one today, how many more to 
come tomorrow? And all these resignations 
are tile direct outcome of the most punishing 
scandals that we have wit~essed since 
Independence- Bofors and the banking 
scandal. This rampat all-prevasive spreading 
corruption where figures now are not spoken 
in thousands or hundreds of thousands, or 
even as was the case with Bofors, on tens 
01 crores; figures are now in multiple 
thousands of crores where nearby any 
Ministry is left untouched. Defence has 
Oofors, finance has now got the banking 
scandal, Agriculturel has wheat rice exports, 
Power- NTPC- has direct correspondence 
with World Bank for loanssothatequipment 
(.;cln be purchased, Railways has import of 
r:lilwny engines, Health has medicines, and 
putroloum, petroleum is putrid. Everything in 
the Ministry of PetrOleum reeks 01 corruption 
fr om the dispensation olgas agencies to the 
imporl of crude oil. It is too sad a task to 
elaborate all these. I have no doubt in my 
mind that the hon. the Prime Minister is 
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aware of the dimensions of corruption that theproHigatedecade oftheeightiesbecause 
sits In this Government. But H he is not this Government and the hon. th~ Prime 
aware, then that is one reaseins for moving Minister had set course on 1he path of true 
this Motion of No - Confidence "and if he is participation by all on reconciliation and 
aware and yet ~oes notl:ling, then there is yot conscn~us. Somewhere along this route, . 
an added reasons for' moving mis Molion of . this path was abandoned and yesterday's 
No - Confidence . . (Interruptions) On what ways and yesterday's Congress began to 
basis can this Governnient- having moved re-assert themselves. Consensus, Sir, as 
from St. Kitts to stock exchange scam -now has been commented, was replaced by 
Inform us thatthe worst is behind us? On the cleverness. Instead of joint participation. 
contrary it saddens me to say that it is only youwantedblindconformity.hisallegedthat 
the bad that has yet arrived, the worse lios you arranged for the splitting of the Telugu 
ahead. This Motion of No-Confidence is not Desam Party. It is further alleged that you 
bom out of any casual concern. Its genesis, arranged for the Janata Oal to shed some 
in a VAry reat sense, lies in the elections of Members sothat your parliamentary numbe'rs 
1991 ,anelectionthal hadbeenaccompanlod could become more comfortable. What 
byagrimtragedyandaneleClionthatieftthis happened in Nagaland and Mizoram has 
assembly, this Parliament, conceptually and been debated in this very House. The 
arithmetically fractured. It was an electiOn cancelling and holding of elections in Punjab 
which nobody won but which in the words of is yet another story. 
the london economists then was an election 
in which the winner came second. 

There was pOlitical uncertainty following 
upon that election. In that climate of political 
uncertainty, the leadership of B.J.P. took a 
deliberate and conscious decision that Ihe 
nation had to be prevented from continuing 
on the path of cripping political and ecoflomic 
uncertainty. We were·then in the midst of 
possibly one of the worst economic crises 
that the country has faced. The leadership 
of the B.J.P. took a deliberate decision that 
nothing will be done by the party in this 
Parliament or outside to add to that air of 
uncertainty, whether political or economic, 
and that we will do as best as we can to 
sustain and support this Government iQ 
every endeavour that is directed towards the 
national good. 

One year after that event, Sir, if we - are 
pursuaded to move this Motion of No 
Confidene, it is only to submit to the hon. the 
Prime Ministerthat your Government, when 
it started on this path, started with an 
absence of parliamentary majority. But you 
had a great asset- you had public goodwill, 
you had public acceptance and approval. 
This public goodwill, public acceptanc~ and 
approval was largely because there was a ; 
nation ·wide relief from the acute indigest ion 
of the excessive and profiligale charisma of 

Mr. Speaker, Sir, the hon. the Prime 
Minister has now a parliamentary cushion of 
major~y on which to sit. But a price has been 
paid for it by losing a great asset. 

15.00 hrs_ 

And that asset is of· publiq approval. 
That is why, we have been persuaded to 
move this Motion of No Confidence. My 
grounds are four folds. Firstly. on the 
economic, which is your flag-ship, and on 
which you moved so you state the most. 
Secondly, about spreading corruption as 
exemplified by Bofors and the banking 
scandal. Thirdly, about the management of 
our polity internal and such external matters 
as infringe upon the internal and fourthly, 
about our national security and the collapse 
01 system. Sir, on the question 01 economy. 
the present is not an occasion to go afresh 
into a debate on concepts. This reform, new 
economic policy or change that tHis 
Government has brought about largely in 
harmony will the thinking that we have all 
along held to has to my mind, four essenJial 
components. Such a reform or change as 
inlegral to it, the content of change, the 
diroction of change, the pace of change and 
the management of change and in that 
management 01 change you hav.e the 
economic. the social and the political aspects. 
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I am l'Iot going to dwell at an, SIr, on the· 
content or the direction bull wiD refer to the 
management of economic change. Just a 
word before I go to the management of 
economic change. which Is about the pace 
of change. My difficulty here on the aspect 
of pace of change of the Govemment Is that·· 
the hon. the Prime Minister in this very press 
conference. If I recollect right. Informed that 
wecannotcatapult in this change. That could 
weH be your view point and it could bea view 
point. which could be argued fon»fully. But 
my submission Is that the greatest difficulty 
with this Government lies In the fad thalli is 
not 8Uefll)llng a reform by steps. It Is 
aftefll)llng a reform by stealth. It does not 
wish to admit the mistakes of the past. 
wilhout admitting which the correct steps of 
today. leave alone the future cannot be 
taken. What have been done in the field of 
economIcchangeorneweconomicpolicytili 
today are d the easy ·things. They were 
relatively easy. Even they have not been 
done fully. Bureaucracy Is sliD in ascendant. 
bureaucracy stll controls. Relief from the 
strangehoId of a dead system Is yet to be felt 
and yet the Government comes to us and 
Informs us that this Is our one great success 
and that the worst is behind us. 

Sir. f quoted from a document. which Is 
a document of the Government of India's 
own agencies. examine some of the facts 
and these fads are based on statistical dala 
as available to the Government of India.d-
as ef1lMrically established by their sta ...... 
department. Sir. industrial production 
between April 1991 and February 1992 has 
declined by two per cent as against Ihe 
growth of 9.6 per cent in lhe corresponding 
period of the previous yearandif you combine 
thai 9.6 per cent to this decline of two per 
cent. then the real figure Is much higher. 
There Is a decline In theproclldion of saleable 
steel. thInt Is a decline In the production of 
cemenI ___ izers and crude petroleum. Oil 
generadDn Is down by 8.4 per cent. Crude 
petroteum is adually down by almost 12 per 
cent. Exports are down by 1.9 per cent. 
~ price Index bylheGovemment" 
own IIdmIssion is up by over 12 per cent. 

Consumer price Index. however exact or 
Inexact that might be, Is up by almost 14:5 
per cent and as per the Reserve Bank of 
Indla's own Statistical Supplement of May 
1992. money supply that Is U-3 which has • 
direct nexus with Inflation. Is almost 19 per 
cent higher than the corresponding period of 
the previous year. I do not know how the 
worst Is behind them. Look at the prices that 
reign today in Deihl of itema of CORmOn 
cof)Sumption. 

Inferior quality wheat is costing Rs.65O 
a quintal. It Is not the price that matterS, lis 

. the quality also, which Is a factual matter. 
The hon. Minister does nOl have to· go and 
stand In the queue to buy rations he has 
managed to do so for him through others. 
About public distribution system. I wiD come 
in a minute. I assert that wheat of Inferior 
quality Is semng for not less than Rs. 650 a 
quintal. Broken basmati rtce-broken, which 
cannot be exported- is seUIng at Rs. 25 a 
kilo; ordinarydallike chana. which Isperhaps 
the most modest of dais. Is saling at Rs. 18 
kiio; a five-kg. tin of Postman oU costs Rs. 
300., The minimum price or vegetables In 
Deihl _.:, not the post-truck atrb price, but 
pre-truck strke price- was Rs.16 a kilo, 
tomatoes were costing Rs. 18-20 • kilo, 
potatoes are senlng at Rs. 6 a kilo and I you 
have the luxury to be able to alford manigoes, 
theyaresdingat Rs.18perklo. Theseare 
the prices. Sir. I do not know what their 
relationship with the consumer price Index 
says. buI these are lIems of day-today use. 
I would be very happy if I am proven wrong 
on t~se prices. You do not like my saying 
that this Is what the common consumer Is 
having to say because when you look at 
agriculture, today we face a very grim 
situation. Maharashtra, AncIhra. MaC:thya 
Pradesh. Gujarat Rajasthan, parts of U.P. 
and Bihar are deficient In ralnfaR .. In large 
parts of Rajasthan sowing has not taken 
place. Absence of the monsoon raises yet 
another much more daagerous spectre. 
which is about shortage of drinking water. In 
such a situation where ralnfd Is already 10 

. deficient, procurement of rtce up to May 27, 
1992. was 10 nillion tonnes against 12.25 
million tonnes for the corresponding period 
of last year. Procurement of rice Is down by 
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18.6 per cent. Reflect for a moment, SIr. on the in1lort 

Similarly. Sir. wheat again up to 27th 
May 1992 at 6.1 million tonnes against 711 
2 million tonnes of the last year is also down 
by 18112 percent. On the other hand, offtake 
from the public distribution system at 18.84 
million tonnes against 15.64 million tonnes 
of last year Is higher by 20.4 per cent. You 
have less that is coming in you have more 
that Is going out of the public distribution 
system. and this is not a ofeflectlon on the 
efflclen.cy of public distribution system. It Is 
more a reflection on the shortages that are 
prevailing. Stocks of foodgrains at the end of 
April 1992 stood at 14.34 million tonnes 
against 18.48 million tonnes of the last year 
which Islowerby22.4 percent. Just asonthe 
stock exchange, speculators have been 
active in the field of foodQr:alns also. Heavens 
forbid that the rains hold out much longer. 
But If they do. the prospects that we face as 
a country are so grim that I would take them 
to the mind of the honourable the Prime 
Minister of what he told the press and the 
country on the 30th of June that • the worst 
behind us,' Reflect. for a moment, Sir. on the 
infrastructure of this one year of this 
Government and tho single greatest factor 
in the infrastructure in which I put power. oil. 
fuel. transport etc. is the situation on the 
front of crude oil. By very rough figures. Sir. 
the total consuf1l>tion is expected to rise in 
this decade from the current consumption 
levels of around - and I am rounding up 
figures - 55 million tonnes by the end of the 
decade to around 77 million tonnes. Where 
Is this additional 22 to 25 million tonnes to 
come from when we have a shortage of 
doliarJ. when the production of crude in the 
country has infact. declined from 30.4 million 
tonnes in 1991·92 to the estimated figures of 
28. 4 million tonnes in 1992·931 Instead of 
crude production being able to keep pace 
with enhanced demands and enhanced 
requirements. our crude production is. in 
fact. falling. What am I • therefore. too 
assume from this falling crude production. 
When the overall curve of the consumption 
offuel is going to go up and when the overall 
curve of availability of dollars Is not going to 
non-parallel with that. am I going to assume 
that the worst is behind us? 

data and I have said this In Parliament 
earlier. You had an efficient and effective 
Minister for Commerce and on a nulTber 01 
occasions. I have said this here. You have 
accepted his resignation. Mr. Prime Minister, 
on grounds of Ill1>ropriety for dealing with a 
c0ll1>any called Fairgrowth. We have read 
his letter Issued to the Press as given by the 
Minister himself. The letter Itsen does not 
convince us. Mr. Prime Minister, that the 
resignation that you had taken, has baan 
propelled or compelled by reasons that you 
suggested. Either that letter Is not all that Is 

. behind It and if It Is not all. then, we have a 
right to know what is behind it. because In the 
field of Commerce as In the field of External 
Affairs. you cannot have such Ifr1)OI'tant 
Ministries unattended. Somebody asked 
the hon. Prime Minister as to when you ant 
going to have a full-fledged Minister for 
External Affairs; rather facetiously the hon. 
Prime Minlsterwas good enough to suggest; 
'you have me, where Is the need tor a tul-
flodged Minister when there Is a fuller-
flodged Minister? 

Mr. Speaker. Sir. what all Is the hon. 
Prime Minister going to do In this fuller 
capacity. I will illustrate in a minute. Now. on 
the question oflll1>Ort data which I started by . 
saying. In dollar terms Ill1>Orts rosa by 24.5 
per cer:'lt in April this year over the same 
month of last year and stood at 1.78 billion 
compared to 1.34 billion dollars In AprI. 
1991. In rupee terms. the Imports wi. be 
much higher because of devaluation. But 
what is of concem Is the decline In 8KpOrts 
in April compared with April. 1991 and what 
is of greater concern Is that the declna' 
covers both the general currency anta and 
the traditional rupee payment 8I9a Now, 
imports have gone up yet exports have 
declined. According to the figures 01 the 
Government of India itself. there was a 7.97 
per cent drop In e.xports this year In AprI. 
exports to GCA countries In AprIl this year 
was 1.27 million as against 1.29 million last 
year and export to rupee payment countries, 
of course. for obvious reasons weredown by 
almost 50 per cent. The adverse trade 
balance in April was almost 400 to 500 
million. As against this the export in dollar 



539 Motion of No·confidence 
[~h, Jaswant Singh] 

JULY t5, 1992 in Council of Ministers 540 

terms during March·April, 1991-92foralmost 
a whole. year actually dec Ii oed by' almost 2 
percent. 

Sir, the foreign exchange reserves which 
had declined certainly went up and I submit 
that the foreign e'Xchange reserves that 
have gone up have largely been on three 
grounds. One is that we .havo borrowod; 
secondly we have cut down our imports and 
thirdly because we permitted fund flow to 
come into the country through FeNR etc. 
But, tho reserves, however,have declined 
during April ·May, 1992 by 254 million and 
stand at roughly 5377 million. Thi. is in April· 
May, 1992. I do not have the latest figures 
for this, because I do not have day-today 
access tothedataolthe Ministryof Finance. 

The monthly outflow from NRI account, 
in April, 1992, the reNR deposit amounted 
to Rs. 188 crores. This morning, my senior 
colleague, Shri Atal Bihari Vajpayee had 10 
voice his concern aboutlhe possibility of a 
run of the FeNR account. He was then 
enjofning upon the Government to clarify the 
situation, to take such action as is necessary 
so that an assurance is conveyed to this 
Account and the flow of deposit from this 
Account is stopped. 

eecause of this.imbalance in import,and 
export. I put to you that in tho one year this 
Government's rule, out debt servicing ratio 
has crossed 30 per cent. I would be happy 
to be educated by the hon. the Finance 
Minister, hon.the'Prime Minister as to where 
exactly out debt servicing ratio today stands 
and what their estimale of· the movement of 
debt serviCing ratio graph is for .the next 
three to five years. 

It is not possible for me in this debate to 
analyse in its lotality, what we feel are all the 
deficiencies in the management of economic 
reforms. I could have asserted that the 
management is unsatisfactory, Ihat the 

. management should be improved in ' X', ' Y', 
'Z: terms, or in 'Z' sphere. But rather thon 
mere assertion, the proof olthe management 

of our economic transition from one system 
to another is the result that it has produced. 
Well, certainly the Government could, as it 
has done earlier, come forward and say, one 
year is too liUle for us. In this one year, we 
cannot demonstrate the results. We need at 
least three to four years to demonstrate the 
result that is all, right. If you need three to 
four years, the early indications of the steps 
that you have already taken are the steps 
that will lend strength to the agreement that 
you put forward for needing more time to do 
so. 

I have illustrated these figures to point 
out that the early indications of the economic 
management of your change are not 
satisfactory. So, to'sustainthe second part of 
your mgument that you need three to four 
years in which to demonstrate your success, 
we will look for the early indications of the . 
steps that you have already taken. I do not 
want to trivialise these concerns but I con not 
do any thing else if the early steps that you 
tnke are that you give importance and 
priority to beverages, to washing machines, 
to refrigerators. 

I have here with me some figures in 
reply to a question which 'is about power 
plants. Power plant and deficiency of power 
is an infrastructural deficiency that will cripple 
India's growth if we do not address ourselves 
to it immediately or in the coming decade. 
The details as given by the Government to 
Parliament are: That power projects 
proposed in the private sector are around 21. 
It is thousands of crores of rupees 
investment. It is hundreds of thousands 01 
croms of.dollar investment. I am not going 
to take time. The point I am trying to make is, 
here, you have 21 power projects pending 
clearance of the Government of India, In one 
State of the Union or another. Not one 01 
these power projects has received the assent 
of the Government of India. Not one of these 
power projects has scen the light of the day, 
Each of these power projects iscurrentlylied 
up in the intricacy of bureaucratic control. 
Out within this one year- it is not to trivialise 
what I am saying - what does the 
Government do? 
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Wilh great rapid haste~ it immediately point bears repetition that for one year, you 

permits Coca ·Cola to come here. By all cannot take a docision on a single power 
means,' have Coca .Cola; Have Mothor plant of the 21 thaI we have asked fot. But 
beverage or any Cola for that· matter. Wilhin months you take a decision on a 

The point is that" In the priority of 
investment. the Government lakes more 
thana year to take adecisionon aSimportant 
a matteras 21 power plants which are sliU 
languishing but on the Coco Cola frOnt .• you 
move double fast, and you give thom all the 
clearances. Lobk al· other aspects of. this 
very Coco cola: That iswhal disturDcd me. I 
would ordinarily not even givethisillvstration. 
I am very glad that Coco Cola has found land 
inthc hon. Defence Minister's homedistricls 
to set up a factory. I am very glad because 
somewhere then we have to set il up. After 
all, Coco Cola has to come up sorTiewhere 
in the country. They have to. find I.and. It is a· 
coincidence and a very· iilleresting' 
coincidence that about 1,000 acres that are 
needed by this Company are found in 
Baramali district of India. II is a very good 
thing. 3utthero is anotherthing which WOlliOS 
me. 

AN HaN. MEMBER: They are riot in 
Baramati. 

SI'If:t1 JASWANT SINGH: I would be 
very h<3ppy that they are not in Baramttti. I· 
would be very-happy ilit is not 1,000 but 100. 
But thore is another-thing. Do you know who 
has brought ihis Coco Cola? There is a 
genlteman ... 1 have wnllentothe hon. Finance' 
Minister about the matter. There is a ceftain 
businessman who is promoting. this 'venture 
in Indb. This businessman 10 late 70s and 
early 80s was charged by the Ministry of ' .. 
Finance for misapplopriation of funds from 
Indian banks, taking them to Singapore and 
a CBI case was filed. The CBltnvestigation 
has been kept pelJding because the' banks 
did not cooperate with CBI. When this 
question is raised in the Parliament, the hon 
Finnnce Minister and the Finance Mjnistry 
said ,. the banking transactions secrecy 
Dctween client and banks prevents us from 
giving tllis information." 

. I started oy saying that I dio not wish to 
tnviali;w the concern thai t-am voicing. My 

beverage without which the country could 
certainly had done and I am led to very deep 
anxiety and very deep worry about. 
management bf economic reforms; that, I 
thipk it is the right note on whicH to switch 
h<'.l the economic to the corrupt. I had said 
that my second point on which I am 
expressing my concern about the functioning 
of this Government and of lack of confidence 
is on grounds of corruption. I think two ~ 
opening thoughts are necessary here. Where 
corruption by Of corrupt ion in Governments 
is suspeeted or concerned, unlike routine 
jurisprudence, the reverse principle applies. 

.1\11 Governments will perforce be and 
continue to be treated as guilty unless they 
prove themselves as innocent and it islhus 
that I 5ubinitthat unlike routine jurisprudence, 
the onus therefore, rests on you and just· 
as in Bofors; as in the banking scandal too, 
unless you provo· your innocence by re-
establishing irrefutably. (Interruptions) 

SHRI MANI. SHANKAR AIVAR 
(Maylladuturai): What laws? Whose taws? 

Mr. Spoaker, Sir, iwas SUbmitting-that 
tho onus of providing innocenCe in matters 
c.< corruption in Government always rests 
w:th the Government itseH. This is reserve 
lurisprudence that applies. Jusl as in BQfors 
so in banking, you will have to prove your 

. innoctmceby re·esiablishing irrefutably your 
public accountability.· Otherwise you would 

. continue to be charged as guilty. 

Thore . is no one additional caution. 
GOilernrrlClntal innOcence is not proven simply 
Ihro\lgh protestation or by th~ media or by 
verbal assuranCes or verbal disclaimers. 

.. The· only yardstick is recognizable action.' 
And against this yardstick of recognizable 
action,l submit that as:intheBofor~sointhis 
matter 01 banking,. you nave failed- in the 
former case ·Bofors irrevocably and in the 
later case you' still have time. There are 
options available. I will not take too long a 
time about Bofors, except to submit four or 
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five aspects that worry me a great deal. In 
the last discussion that we had on Bofors. the 
hone the Prime Minister suggested and 
assured the House, the Parliament that he 
would now oversee the matter personally. I 
do not recollect exactly whether he said it on 
a day-to-day basiS. But he said that he would 
see to it personally. That is why, early, when 
'started,1 submitted about an over-burdened 
Prime Minister. What all will the over-
burdened Prime Minister see personally? He 
says he is fullor Minister for External Affairs 
he is fa fuller Minister now for Commerce; hE 
Is a fuller Minister for Industry; he is a fullel 
MinisterforCBI and Bofors which he wishes 
to oversee on a day-to-day basis. What has 
this overseeing done? There are great 
difficulties. After this assurance to the 
Parliament about personally overseeing , what 
has happened? This personally overseeing 
has boen demonstrated in the collusive 
manner in which the Delhi High Court's case 
is being handled in respect of Win Chadha. 
Here, I will seek your permission to use the 
name Win Chadha. I will request your 
permission to permit me to use a few more 
names. I want to tell about the manner in 
which the Win Chadha's case is handled, 
the collusive manner in which the Government 
of India and the advocates 01 Win Chadha 
are corporating with one another. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Do not give him the Christian narne. 
Only say Chadha. (Inteffuptions) 

SHRI JASWANT SINGH: All righi, 
Chadha .. Compare this collusive manner to 
the manner in which the Counsel for Chadha 
has obtained an order from that very Court. 
that very Delhi High'Court about the mattor 
or Impounding of his passport. In the mailer 
of impounding his passport. the Courts has 
ruled that you have to take a docision within 
15 days. The Court can rule in the matter 01 
passport. But the Government of India. 
despite the Prime Minister'S assurance, 
cannot obtain a ruling from the Court .. How 
many months have lapsed alter that 
assurance from the hon. Prime Minister that 
he would oversee it personally'? Further, the 

non-action on the Solankl lawyer- I caB • 
Solanki lawyer -episode Is really astounding 
because this thesis of the lawyer, thesis 01 
the gentleman, person, individual, legal, 
lawyer, is Mr. Solanki's ... (lnt9ffuptions)Thia 
is really astounding. The hone the Prime 
Minister informs the country through the 
Fourth Estate somewhat like: • What can I 
do? The CBI cannot find the lawyer:' find 
it really amazing. It is incredible. It Is an 
incredible assertain of the Prime Minister 
who gave that assurance he would oversee 
it on a day-to-day basis. and, two months, 
throe months later he comes and says: • I 
om sorry, I cannot do anything. The CBI 
cannot find the lawyer.· You can do It, I 
submit this. Whether he is a lawyer or no 
lawyer, you can certainly reconcile one very 
major discrepancy between what a former 
Minister of your own Government said in this 
House and what was said by a Minister 
elsewhere. The hon. Minister for External 
Affairs on 30th march, 1992 speaking in this 
House said, • when I WCJS in Davos, I made 
.. Please mark the word. "I made a courtesy 
call on Mr. Felber, the Federal Chancellor for 
Foreign Affairs. At the end of our conversation, 
while taking tWs leave I handed over a note 
to Mr. Felber. This note on the status of the 
court cases pending in India had been given 
to me by a lawyer. " This is where the plot 
thickness because on the 12th June, Mr. 
Felber in an interview which is quoted 
says,Mr. Solanki just gave me the note 

• summarising it brielly ...• Mark the word again. 
• summarising it briefly, the whole episode 
lasted two minutes .• Mr. Solamki says he 
sought a formal meeting ... 

MR. SPEAKER: Are you quoting 
something? 

S.IRI JASWANT SINGH: I am referring 
10 something. 

MR. SPEAKER: Without inverted 
commas. 

(/nteffuptions) 

SHRI JASWANT SINGH: Mr. Felber 
says that Mr. Solanki summarised it 
brielly .. ( Interruptions) 
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SHRI SOUNATH CHATTERJEE: 011 on Hindujas: his Govemment does not act 

acknowledge, I can quote. on Solankl; and his Government does not 

MR. SPEAKER: Acknowledge what? 

SHRI JASWANT SINGH: n means. if 
you authenticate it you can do that. But I do 
not want to get Into It. (/ntelTUplions) 

SHRISOMNATHCHATTERJEE:What 
Is newspaper's authentication? 

SHRIJASWANTSINGH:Thepointthat 
Shri Solanki has made is that it was a formal 
meeting. He sought the meeting and having 
sought the meeting., al Ihe poinl of saying 
good·bye he handed him a nole and he did 
not know what the contenls of Ihe nole wero. 
Mr. Felber describes how the event took 
place. He was walking down a corridor on his 
way to a meeling when he was hailed by Mr. 
Solanki signalling thaI he had something to 
say. The organisers 01 Davos Seminar 
prOlJl)ly opened a room nearby and unheard 
Ihe Iwo Ministers for whal was a quick lele-
a -tele, Ihe whole Ihing improlJl)lU. He 
handed me Ihis envelop. Shri Solanki say" 
°fle did not know whal was Ihe conlent of the 
envelop .• The Federal Chancellor says 0 he 
told me that it relale 10 Ihe Bofors case 0 

Solankl says it was a lormal meeling, bullhis 
meeting was in corridor where to quole 

. Felber was hailed, a room was opened and 
we juSI wenl in for Iwo minules. 0 Hon. Ihe 
Prime Minisler would have us believe that 
Ihis is whal he is doing in handling the Bolors 
mailer on a day to day basis. Admitledly, 
hon. the Prime Minister can hardly be 
expected to look lor Ihese lawyers. But Ihe 
hon. the Prime Minisler can certainly ask his 
former colleagues about the discrepancy 
that obviously existed in what he has stated 
In the Parliament and what is stated by his 
counterpart elsewhere. The hon. tho Prime 
Ministercan certainly ask lhe Central Bureau 
of Investigation to look into the twoslatemenls 
both of Shri Solanki as also that has been 
made In Swilzertand. The hon. the Prime 
Minister does not do that. !-Ie does not. and 
his Govemment does not act on Chadha, 
who is know as one of the req,ients of the 
Bofors money; his Govemment does not act 

now act on Quattrochi. For chit it hu been 
known for years that he was one of the 
recipients, now a direct allegation Is being 
made. Even on the basis of the allegation 
certainly ••• 

MR. SPEAKER: Mr. Jaswant Singh, " 
there is a case pending in a Court of law and 
if you are mentioning somebody" name, J 
can understand that. But you yourseH 
withdrew one of the names. 

SHRI JASWANT SINGH: J am 
sufficiently persuaded in my suspicion to be 
nOI inclined to wilhdraw this name. 

MR. SPEAKER: Will you apply double 
principle? 

SHRI JASWANT SINGH: You direct 
me, I will wilhdraw il. 

MR. SPEAKER: I would only request 
you to use d.iscnilion and follow Ihe NIeS. 

SHRI JASWANT SINGH: I withdraw it. 
But I submit that this italian gentleman who 
has been representing Snam Prog4ttl, who 
lives in India, who is believed to move In high 
quarters, continue to hav~. access to high 
quarters and has had a ..... ilss for the past 
decade or so, this italian gentleman or not a 
gentleman was believed to be and is believed 
10 be one of the recipients 01 Bofors money. 
I ask you, Slrwhal has the Government done 
since coming into posseSSion of this 
knowledge, toaven question this questionable 
halian? Why has he nol been questioned? 
Why has the Cenlral Bureau of Investigation 
nol been asked to even visit him? Why has 
noleven a waming been given-acautionaty 
nola, if not a red light at least the amber light 
-onlhi!tcrossroadsof corruption? Why not 
Ihal, sir? And this, despite the fact that the 
hon. the Prime Minister says that he wiD deal 
with this on day-to-day basis. I do no dweD 
longer on Bofors, SIr. As I started by saying, 
il is upto the Governments to prove their 
innocence. It Is not for us because gull Is 
entirely covering the Government in the 
matter of Bofors. 
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. Look at this banking scandal. We have HeSL··.·· [J.1nkoflndiahasdefinlle/ylDanswer 

had a discussion and another discussion is for a g" 'J! many fhings .. 
stilt pending. I have made by interventions in 
that matter. I will not repeatwhat I said then. 
I witl make just lour, very briel submissions 
on what! consider are the responsibilities il 
this. Government and where I believe and 
have apprehensions thaltheGovernmentls 
lailing. 

, . 
It is the responsibility 01 this Government 

to ensure that the damage to our domestic 
bank.ing is Iimitod both in time and in its 
dimensions. I am not convinced Ihat aclion is 
being taken with the kind 01 despatch and 
energy that it merHs. I hold that it is the 
responsibilHy of this Government, at lhe 
earliest possible, to restore ourfiscalf inancial 
systems to their original health, to vibrancy, 
to growth, so that in the international fiold 
and in the internal fieid, Indian economy is 
not permitted to suffer turther. 

I do not believe that in the second task, 
the Government is showing the despiltch 
that o"e would except from it,ln the case of 
the largest banking scandal.!hat this country 
has witnessed since independence. 

Thirdly, it is the question of reestablishing, 
at the earliest, international credibility, not 
simply 01 our banks or our b~nking systom; 
because what is involved here is not just 
banks or banking system; it is the good 
name 01 India, that is involved. And, that is 
why when I intervened, I said" Ihat of 
concern to me is not thjs Rs. 3500 crorcs or 
Rs, 5000 crore~ ~ India is large enough 10 
absorb Rs. 35,000 crores ~but the queslion 
of the good name 01 India is above all.· And 
I' am not sufficiently convinced that this 
Government is acting with due despatCh in 
restoring the health to internal systems, 
restoring credibility and good name 01 India 
internationally so that all this is achieved. ' 

Sir, 'just a passing word and this is a 
repetition. The hon. the Finance Minister 
inlormed uS fhat this banking scandal is 
largely cue to the failure 01 our internal 
regulc.:tory system. I submit that it is not so, 
The Reserve Bank 01 India, has a direct 
responsibility; it is accountable and the 

When in the March of 1991, its antenas 
start reverberating, in the July of 1991, it 

. issues instructions and then from July 1991, 
till"May 1992, the regulatory functions of the 
Reserve Bank of India are not performed 
satIsfactorily. Thereafter, it ·is not for the 
Head of the Reserve Bank of 'India, to 
repeatedly inform in the press and in the 
other lorms of media, through television, that 
those who want him to be out, are trying to 
help the criminals. This is an unbelievably 
unrestrained and an arrogant comment. 

Tho good healih 01 the Central regulatory 
bank of the country is everyone's concem. 
But the good health 01 the Central regulatory 
bank of India is not ensured by dubbing those 
that want so, that the criminals are going to 
ooen helped and those that want the Reserve 
Bank to explain as indeed the hon. Finance 
Minister to or, this Government, who are all 
in one sense or another answerable to this 

. largest scandal that has taken place. " the 
hon, Finance Minister or the hon. Prime 
Minister were to stand up and say, because 
you charge us with this you are wanting to 
help the criminals, would that be the way for 
them to. go about ~? They have not said 50 
.Tt1ey have exercis~dthe required restraint. 
But the head of the Reserve Bank in an 
arrogant fashion has said this. I am perforce 
compelled to say this. : I had no intention of 
s'"'ying this having once drawn your attention ' 
to it- that,this is unacceptable.' 

I had said my third ground was on the 
mam.1gemenl of polity. We have had repeated 

. occasions, on numerousocCasionstodiscuS5 
tfle management 01 internal polity., In the 
management of internal polity I have four 
principal concerns - a.bout ~ & K. about 
Punjab, mycontinuing concern about Assam. 
the lorgotten north-eastem frontier and about 
the corrosive influence on the consequences 
01 L TIE factor. On all these, I submit, when 
I try and search·for the Government of India 
policy .. , 

MR. SPEAKER: I would not like to 
interrupt you. I am sorry for saying this also. . 
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The time allotted is eight hours. We would adtJednumbertoyo!irparliamentarystrength. 
not like to limit yourtime. But the time given . . 
to your party is one hour, thirty-eight minutes. But, I submit that the emotional distance 
That which can be said in one sentence may between this Assembly, this capital and the 
be said in one sentence. troubled people in the State of Punjab has 

SHRI JASWANT SINGH: I have this 
bad habit of being repetitious. I will trYa.nd not 
be so. 

MR. SPEAKER: One hour is already 
over. You may take your own time because 
you are the initiator. We would not like to limit 
yourtimo. But please keep this rider in mind. 

SHAI JASWANT SINGH: I was 
submitting in the context of handling issues 
like J J. K. Punjab. Assam, l TIE when I try 
and·search for the Government of India·s· 
policies. I find' ambivalence, vacillation, 
inconsistency and then incoherent and 
contradictory statements. Look at J&K. We 
have had a debate on the J&K yesterday. I 
will not b9 re~litlous at aU. This is a sad tale 
of two feuding minister&.; two voices of aile 
Government and two panics and two shool-· 
oustsJollowing upon the twu visits . .An hOIl. 
Minister of. the Government visits Sringar. 
There is panic in his security guards and six 
people are shot The Union Home Ministnr 
visits Sringar~ A tyro.bursts; there is paniC 
followed in his security guards; eight people 
are killed,. What is the poirit of sending 
ministers to J&K foneconcitiation? . . . 

Even in thc.wake 01 thoirvisits thore, you 
only ar{ange for more killings in Sri nagar 
town. Both the ministers actually having 
gone-there speak in qillerent v~ices. Tllat is 
why I say what I said about J&K. We would 
wish, we want the hon. Prime Minister to 
. inform us. despite yesterday'S deb.ite as to 
what is the actual situation in the State of J&K 
because one Ministersays that elections are 
new imminent What does the Government 

. oflndia stand f<>r? What is your policy on J& K 
one yea"after COll1l1lg into office? 

Punjab is a tale of missed opportunities 
and eloctoral frauds. With less than one·filth 
01 the electorate 01 Punjab voting, with less 
than one·tenth 01 IIlat ono-fillh having vOI!;d 
for your party, you mighl certainly h;we 

not lessened; it has grown. You now have a 
Congress Ministry in the State of Punjab, you· 
have a Congress Ministry here. $_ir, for all the 
pledges given to Punjab by. the Congress 
party over the years, from martyrs, fr~m 
Longowal's agreement. etc., :etc. novorthere 
should not be any difficulty. You have Ihe 
Congr~ss party sitting here and in ttie P~njab; 
implement your own promises to th~P_lJnlab. 
Please answer us on this because we·are not· 
convinced that you are handling the Punjab 
in the manner in which you oughHo handle. 
How can you handle it? The riot of 1984 sits. 
on you. May I remind who was the tiome 
Minister during the riots of 1984? What is 
holding up true enqUiry into. the punishing of 
tho criminals 011984? Please answer us.on 
thesc grounds. These are real concems.to 
us. 

There are two external aspects that 
impinge on the internal polity I consider it my 
duty to bring il to yournotice. I recolleCt, late 
Mrs. Gandhi was then the Pri.me Miruster 
anq I had occasion to mention even then in 
Parliament that I had apprehension that 
India·s L TIEapproach, policy towards L TIE 
or tndo-Sri Lanka relations was beihg 
dcterrninednotinDelhi;butmyapprehension 
was that they were being dictated from 
T 41milnadu. Of course this point was refused. 
Out, subsequent events have proved just 
·that and what we did not want-thatthe ethnic 
·strife of Sri Lanka over-spilled on to the 
hinterland of India-has taken place. 

I 'have anomcr worry and my worry is 
that similarly Indo· Bangladesh relations are 
now not being determined here in Delhi. 
They are being determined in the State of 
Wost l3engal. What have .you done in the 
case of Tin Bigha. about which I shall be 
referring in aminute? It has notbeeAdictaled 
by consideratioris of the highest national 
inlerest. The day you start perinitting .the 
impingement of external on ·to the 
management ot inlernal polity. there-will be 
a price tllat will have to be paid and this is 
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is possibly the last stable segment of IhI
Indo-Pak border that we have. If I cile IhI
instance that I do, it is only to charge this
Government with not treating the Rajasthan
segment of the Indo-Pak border wilh IhI
seriousness that it deserves. " this last
segment of the Indo-Pak border is to be
treated with this kind of causal disinterest.
then certainly this Government is not worthY

1of our confidence. In the matter of Indo·PaII
relations, we were possibly the only ones
that said that Simla Agreement was in itseI
an excess: and that you are going overboard
in the Simla A~reemenL- Opinion has now
gone' aroim.at thafwas possibly a correct
viewpoint.There was an incident that was referred

to earlier this moming during the Zero Hour
which was about Burma, about Burmese, On the question of Tin Bigha, His n~
army coming into India - Mizoram and sufficiently recognised that what couldbe
beating out students, I would like to share achieved by building of an overbridge, bf
wHh you an incident that took place on 19th providing every possible transit facilHy,you
December 1991, in the State of Rajasthan, in have done by granting perpetual leased
the village of Beedan, In the district of that land. And when you granted Ih.
Jaisalmer. Three Pakistani invaders came perpetual lease, you have simultaneo~
50 kilo meters into our territory. They killed not even ensured that in the context 01If1do.
three Indians, they beheaded two of Ihem. Bangladesh relations, unchecked ill.
They put those heads lnto a gunny sack and immigration will be contained and stopped.
they took these ~adS:,P9ci<.1,Q.Sind on 1.91h How am Ito assume that in the managen18lf
December 1991. In'J~~li?~}Z[~1Q~!9 {Ilis of the security interests of our country,tIi
Government asking theIT(a-$:~~ whlt:fl;l-\~ .-' Government is deserving our confidence.
had done about H. Betweeri''''~rt;,3h.d:''
June of 1992',1 ha-vewritten live lettJ'rs'tdttdj
Government; I have yet to receive ~,<,
satisfactory response to what actually took
place. This instance 01a trans-border crime,
where Pakistanis dared to come into India,
dared to kill our nationals, having killed, they
take their heads back and since December
of 1991 till today- so many months later -
leave alone action being taken, leave alone
any protest with Pakistan,leave alone arrests
being made, I have yet to receive a
satisfactory reply from the Union Home
Ministry as to whal took place. Why do I cite
this instance? I cite it because it is reflective
01 the attitude, the approach in the conduct
of policy -take itcasually, two Indian have got
killed or three Indians have got killed.
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what I wish to caution you about

I had said that I would speak briefly
about systemic disfunctions - and this is my
fourth point and my concerns about national
security, where I feel that this Government
has failed. What I am engaged In is not a re-
enunciation of academic principles of what
constitute national security. I am engaged
only In an examination of the conduct of that
policy, whateverthat policy be, itS.SupelVision
and its management.

I submit to you that Rajasthan segment,
possibly also the Kutch segment - I use the
word • possibly , on purpose -Rajasthan
segment. south of Hindumal Kot upto Kutch

. I recollect asking here In an earlir
t'~5ion of the honorable the Prime MinistlC

'.'00 Inform us no tell us what is happening.:
A~anlf>taR Do tell us Wfial is-your reaClkl
toW~ developments iif,~M9hanistan. Tb,
honorable Prime Minister then said; Pie,
don't ask me. Things are in aflux.Uwould
embarrassing torrneto say maywhatisto
said or words to that effect.

, .,

Now events shave overtaken us.
are now faced with the situation notjust
Alphanistan but in the entire crescentof
Contral Asian Republics where our i
to move alongw,ith the times faces India
a possibility with the potential of a seri
security threat.. I wouJdlike to knowlram
Government as to;what they have
about this.

In a similar fashion, in the questioll
Il1q6-lran relations, it seems to have
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.ndef'1ic -th.taklng away of diplomats and address yourself to these, we wHI not be 
the beating up of diplomats. We have come convinced that you are deserving of our 
to learn that the Government of Iran arranged confidence. 
for the kidnapping or the arrest or the taking 
away Of Indian diplomats in Tehran. We 
would like to know from the Government 
India what the fact of this Incident its wherein 
Indian diplomats based in Tehran were taken 
away for interrogation by Iran. 

Sir, a word about out Armed Forces 
and their combat readiness. I would share 
with the hon., Defence Minister a thought 
that the Ministry of Defence is one of the 
eastest Ministries to oversee. This Ministry 
runs itseH. The Ministry runs ItseH because 
the three Armed Forces and the DRDO are 
self-regulating organisations. But I am obliged 
to point out to this Government that when the 
honourable the Defence Minister accepts 
honorary wings from the Indian Air Force, it 
is a gross breach of propriety. Wings are not 
conferred because one is a Minister or not a 
Minister. This is not a small point that I am 
making because it is illustrative of what is 

"happening to the armed forces. And my 
dilflculty with the State of defence 
preparedness or combat readiness of the 
three services is principally on two grounds. 
One is of morale arid the other is of material. 
If Icitethe instance ofthe wings, then it isonly 
to highlight in a reverse fashion the question 
of morale. And I am sure the hon. Defence 
Minister understands what I mean here. 
Regarding the situation here about the state 
of morale of the armed forces, with great 
regret I have to say that the high office of the 
Chiefs of Staff of all the three services is 
attended by controversy. For the first time, 
the Indian armed forces are witnessing a 
situation in which the maximum number of 
Court·martlals maximum number of court 
cases and the maximum number of appeals 
against decisions of the highest inthe Ministry 
of Defence are being taken. You could 
explain this away in this House. It is not a 
debating point that I am making. It is for the 
Governemnt to rellect as to why this is 
happening and why senior officers of all the 
three services are taking recourse to courts 
of law. Where has the grievances redressal 
machinery of the armeq forces congealed 
stopped being responsive? Unless you 

The great strength of the Indian Army or 
of the Indian armed forces was its officer-
men relationship. I submit in great humility 
and with great concern that this off~r-men 
relationship of the Indian armed forces Is not 
what it used to be. It is, therefor., for the 
Government to reflect very seriously about 
tho state of morale and combat readiness of 
our armed forces also about the loss of 
Soviet Union and the obvious enough 
implications for defence weapons supplies 
to our armed forces of that development. But 
there is another aspect to this, implication of 
which I hope the Govemment will examine 
and which I hope they will share with us their 
viewS' and that aspect is that. Soviet Union 
is closed to us. But Soviet Union is open out 
to others. What are the consequences to 
India's security interest of that? Secondly, 
five weapon supplying nations converting 
themselves into a condominium have at 
Ioast agreed in theory, if not in practice, that 
they will maintain the register of arms 
transfers. Would the Governemnt inform us 
what the consequences of that are on the 
combat effectiveness and the state of 
preparedness of the Indian armed forces? 

Thirdly, there is now an excess of 
material and weapons in Afghanistan. 
Afghanistan is in turmoil. What are the 
consequences of that to India's security 
concern? 

Fou~thly. Iran is now a buyer 
internationally not just of technology but of 
weapons as also of manpower. I do not want 
to cite instances. I would like the Govememnt 
to share with us their assessment of this 
development. We have treated Pakistan as 
a nuclear weapon State. Unless the 
Governemntclarifies its response to Pakistan 
being a nuclear weapon State, how are we to 
easily confer upon them our confidence? 

I would conclude, Sir, I will take two to 
three minutes. But before I conclude, I wiD 
share with you a serious concern about 
systemic disfunctions and the parlousness 
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01 the machinery_ of Stale. 

We have. over the years, profligately 
spawned new laws lor every now crime and· 
anew policetorce 'or every additional criminal: 
These forces have now brought aboutlotat 
ilT1fl1OlJilily, because lhey have become tot any 
HTesponsibte. There are two very serious 
dangers facing the Republic - the state of the 
police of India and the siate oltho intelligence 
agencies of India. I have no time to elaborate 

· these two. But I submit Sir,that acombination 
of these two, the police and the irresponsible 
aulonol1lY of the intelligence agencies poses a serious difficulty arid a potential problem 
for the Republic. Admittedly, you did not 
create it, you have only inherited il. Butl am 
not convinced in' my mind that you Ilave 
planned sufficiently 10 correct il or 10 cure it. 

Mr. Speaker Sir, thero are inherent 
limitations 10 a parliamentary debate ot tilis 
kind. There are such limitations ot time that 
a do~ate 01 this nature can only be indicative; 
it cannot include all. I have, therelorc, not 
been able toelaborate the deficienCies of this 

· Government in the field 01 education, where 
cheating and leakage of papers has become 
alJ-porvasive; or in the control of population 
where silence is pretending to be policy, or 
the·vital sectors 01 power, fule, transport and 
tole-cOmmunications. which are Ihe sinows 
of our future growth. Failures in those 
sectors will tell in the future. 

I am not sufficiently convinced Ihat this 
. Government has a(.icd meaningfully. I hLlve 
bOen persuaded to move this Motion boc<luse 
l!:>elieve I hope I ~rn wrong· but I beheve Ihal 
a grim catastrophe is not just conlrontlllg loe 
nalion; iI, in fact, stands with il~ toe alrc<ldy 
inside ourdoorw:ly.1 have moved this Motion 
Sir. because I am almmoa at tho Illnited 
viSion ·01 the Council 01 Ministers, <II the 
smallness 0.1 ~he lield 01 their awarelwss. 
Beforo such wanton opacny to the liuge 
manil jlnd spiritual issues oj the day. I have 
no option but. 10 move that this House do 

· express. its want of confidence in Ihe Counc:il . 

SHRI MAN' SHANKAR AIYAR: Sir, I 
soek a .clarification trom the Chair ... 
( Interruptions) 

MR. SPEAKER: n is a sort of point of 
order. I am hearing him 

SHRI MANI SHANKAR AIYAR: The 
question I want to ask Is how many minutes 
are now .Jefi to the BJP? 

MR. SPEAKER: It is for me to decide. 
You don't have to worry about it. 

( InlRffuptions) 

THE MINISTER OF HUMAN 
RESOURCE DEVElOPMENT (SHRr 
AHJUN :3INGH): Respected Speaker, We 
h:lve alliistoned to a very fascinating speech 

. altho han. Member, fascinating much more 
in its rhetoric than in substance •. Nonetheless, 
I must congratulate ShTi Jaswant Singh that 
on Ihe basis 01 a purloined document· I do 
Aot know how he gOI hold 01 it - he has been 
attempting to put across a very dismal picture 
01 what is obtaining in India today. And at Ihe 
same time, he though it lit to taunt the Prime 
Minister as to how he could have said thatall 
that was behind and now he would look 
forward to something belter. This is not only 
Ihe taunt that is coming from Shri Jaswant 
Singh. Any person who holds the office of the 
Prime Minister of India at this juncture in 
history,. will be taunted. He may even be 
jeered. He will be ridiculed. But, I am 
absolutely certain that history will pass a 
judgment that at this momenl of time, the 
Prime Ministerin Iheperson of ShriNarasirnha 
flno, not onfyfaced uplO it but made all those 
things 01 the pasl and the future will show 
this. Shri.Jaswant Singh Ji. (Interruptions) 

Sir, I would ask my friends to ke~p quite 
because, patience is not a strong point of the 
Opposil:lO. Onlywe·havegot all the courtesy 
and also the cpu rage to listen what has been 
s;'Ild ag,liosl us and where Ihere is mistake, 
Sllri Chatterjee, wo nave no hesitation to 
af-copt it. Cc:lndidness is one thing that must 
be in any democratic form of Government 
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and if candidness is lacking !hen democracy . us on c~rtain point cif view but which ultimately 
suffers anc:i not any Government. govern how this republic·which I may remind 

Mr. Speaker, Sir, I certainlyexp,ressrny 
inability to match wits with JaswanlSiogh Ji, 
I certainly express my Jack of knowlodgo 10 
parade one insin!Jation after andther; I would 
certainly like 10 say that Shri Jas)'lant Singh 
Ji has made a valiant ellQrt to make \I good 

. case oul of a bad cause. And Ihe reason is, 
all through his speech I have observed very 
carefully one refiain 'We kept. quiet lor one 
year. Now we have to speak up: He lamenlS 
the fact Ihat the Prime ~inister,wlio started 
his innings by calling upon what he ~imseH 
has described as UtD consequences of 199t 
elections, as a conceptualiy and arithmetically 
fractured polity. Perhaps the Prime MinislElf 
made a big mistake of saying that consenus 
is the need of the hour. II a fraclLiredpolity, 
arithmetically fractured poiity. Perhaps tho 
Prime minister made a·big mistake 01 saying 
that consenus is the need 01 the hour. II a 
fractured polity. arithmetically, conceptually 
and politically needed the healing touch of 
the consensus.approach, it is nol tlis lault. I 
1hink he gave that touch .because thai was 
the need of Ihe hour. But, how did you 
behavo? . 

You may have Kepi quiet- I do nOI know 
the reason why you-did· but it is very clearly 
understoop by this House and by.lhis nalion, 
whatever may have been your motivation to 
keep quiet and give us one year's gracu, it 
was not at your behest. This opportunity to 
manage Ihe affairs 01 this mition has_boert 
given to us by a mandate 01 tho peoplt:!. We 
may not have an absolute majority but the 
mandate is very much there. in tho 
background 01 our policies and our 
programmes, the Congress Party stands lor 
waht Wo·projected in our manifesto. This is 
our duty. It is not that you shall set ol,lr 
political agenda.·11 that is wllat youcould not 
dO and that is your lament alter a year to 
withdraw your le~l;ngs of goodwill I coulq 
rather say good·riddance. But, let it be 
clearl)' undetstood tJ1Clt on our part wo have 
not and we shall not stray trom the path 01 
seekjng· consensus on issues which are on 
Ihe National Agenda; which do nOI concern 
us in political party, which docs not concern . 

Shri JaswanlSingh Ji· was bom only a few 
hul\dred feef away from Ihis august House . 
.on mid night of 14th August, 'when Pandit 
Jawahar.lal Nehru uttered,:Nation's soul. 
iOng suppressed, has fo~nd utt~rance.· We 
are conscious oi thCU. We are 100 small . 
people Sir, to bear-the, mantle of those 
people .bul we are certainly proud of the 
legacy and :that legacy is our guiding force; 
Ihatlcgacy is our strength and we shall see 
to the best of out capacit:,! that that legacy is 
passed on to the second generation, to the 
next generation much:more richer than we 
have received, 

. Now, there are cerlain specific poinls 
which ShriJaswant &1ngh has made. Iwould 

. onlylikotoremindtheHousethatitwouldbe . 
perhaps appropriate to reflect for a moment 
on. the circumstances in which thjs 
Government was 'formed. ltis nol only a 
Irattured polity conceptually, arthimetically 
and politically. When I say that I .am not 
pointing a linger at anyone but let us also 
understand that we had financially fractured 
polity. I would like to say this very clearly. 
Whatever may be the situation when the 
Pr.ime minister got the reigns of Office, 
naturally, his first concems were to maintain 
the financial equilibrium of thi~ country. ' 
Maybe you don't agree with the Slepsthal he 
took, maybe inside, you have anotherwayto 
suggest, but at that moment of time, the 
steps taken by the Government saved this 
countrylroma veryvery grim situation which . 
wouldhavebelallen us if we had defaulted on 
our international payments and if we had 
become what some countries have become 
because their Leaderscoutd not summon up 
the courage, cO[lviction and vision at that 
critical moment. 

I know, you can always look back and . 
point ahundrcd things that went wrong. That . 
is the privilagc which each one of US has got. • 
1I0w it is oxercis is the issue. H it is exercised 
with Iho intention. of providing a much 
smoother path lor the nation, lor the luture, 
it is a' rightful exercise .. " this prlvitage, is 
exercised to further confuse ·or to further·1 
won't say confront because we are 
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confronting on other Issues not on financial 
Issues- do something or If I Is utilised for 
funher weakening lhe I8SOIve or the polly, 
then. I think, lis not a legitimate exercise or 
thai concem. Therefore. while a Motion or 
No confidence Is the right or Shri Jaswant 
SIngh 10 move and 10 spaek on I. he ~uld. 
I am sure. pause and ponder on what he has 
10 say and what effect I wID have ullmately 
on the resolve or this nation. 

I know the prices are going up. You 
have quoted many figures. I am sure my 
esteemed colleague Shrl Manrnohan SIngh 
when he speaks, he will give you aU the 
reasons as to why this has happened. He will 
tel you what we are 1ryIng to do to contain It 
and he will also teD you that no doubt, 
ulirnatley, we will oveR:0m8 this situation. 

I hope, lhe hon. Member wiD please 
reallsethat I am not only standing up here for 
a proforma defence or thlsgovemment. I am 
standing up here because or the convictions 
I hold and because I see1hatthisgovernment 
Isthegovemmentwhlch will ultimately deliver 
this nation from the difficult situations that it 
has corne Into and not because of anyone. 
lamnot again pointing an accusing finger but 
the fact is lhat, somebody has to take this 
country out of It and I amsure this govemmant 
.. dol. . 

Shri Jaswant SIngh has also taked or 
the Scam and lhe Bofors, the prI~ of 

• reverse jurisprudence. I am not a lawyer 
though I studied law but this Is one principle 
which my leacher has never told me about 
viz... something called the reverse 
jurisprudence. Of course new jurisprudence 
hascome into practice. Sir, when Mr. Jaswant 
Singh has used it. there may be such a term. 

I would Ike this house. therefore. to 
ponder over the facts. When the PrIme 

• Minls1er made a categorical statement that 
he would see that this enquiry Is taken to its 
logical end, I see no reason to doubt his 
WOlds. Then, on the scam. he has not only 
taken prompt but stringent action In the very 
first occasion that was avaDabie to him. Now. 

.1 think. In lhe beat apIrI or democrat. he has 
asked this House 10 use this Instrunwn1 or 
this JPC enquiry 10 bring out1he f_ and 
enable this Government 10 do whatever Is 
necessary In the OpInion or this House. I 
think, you cannot accuse him or trying 10 
shield or cover up any person. 

Shri Jaswant SlnghQI has mentioned 
four points. He has mentioned the 
management of poUty. In his perception on 
the managernentofpollty,he has highlighted 
how we ara trying to manage Kashnir. Punjab 
and LTTE and he has accused us of 
armivalence, allowing ethnic concem to 
impinge on our foreign policy. I amsure. Shit 
Jaswant SIngh's erudition and knowledge 
must have brought 10 him that managing of 
polity Is not looking at It from one window and 
that window can never present to you the 
totality of the picture. 

You have given the example of KUhmlr 
that two Ministers are speaking In different 
languages •. It Is not that they are speaking In 
different languages. Both ofthamare voicing 
the concem of this govemment When the 
PrIme Minister has said that he would not Ike 
a single Inch of soU in this country to be 
outside the democratic polity, then if 
someboclytaks of elections, he Is not talking 
against the policy. • the person who Is 
concerned with or has been given the 
responsibiUty to see that the law and order, 
antl-tenorlst drive is maintained In lis real 
sense. taks of that as his concem, he Is not 
taking against the policy •• is this reconciling 
of concems for a nation al1d the problems 
that confront the polity Is actuaUy the art of 
management. This you think is asin, this you 
think Is WOIT)g, weD you may think so. I do 
not think It·rs so and this government will 
continue to manage the polity of this country 
not by trying to divest Itself from Its 
responsibility but looking at the entire picture 
in totality and with the background that 
basically this Is a democratic country and It 
Is the democratic foas which must be 
given the levers of power. That Is our 
objective. the processes have to go through 
a lot of ups and down. and that Is what this 
wond Is. • 

. Then. he has laked about the security 
. risk. I know the very iUustrious background 
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IhIIStut ........ Slnghhalcomefrom. He social fabric of this nation. llMnfcn,lwauId 
hal had .... honourand .... very grateful appeaJ to ShrI Jaswant singh and his Panr 
Ibout of having been IntheArmld Forces of that Ills high time. theyreflecled on whallhey 

. india and having warn the·rariks of the antIJyingto~;ltishightime.afterthey'" 
Fon:ea. He commands highest r8sped withdrawn the period of grace from us. ... 
amongst us for thai. But can you talk of now your duty to rekindle the fIarMI. to 
MCUrIy purely on a single incident or about r8light those dangerous lrendswhich UnoII 
MCUllylnanlsoIaIedcontext? ldonotthink. enguHed this nation. 
you cando 10. Thesecurlyofanallon,much 
menlO In the present context, Is a concern 
which has wIhIn lis ambII everything that 
happens Inside lhe country. 

AiId how II has the bearing on the 
extemal thr8at that Ihe country faces? 
Theref0r8. when he ended with the sentence. 
I thought he had inadvertently put his finger 
on something which he could not have said 
betOr8, but It was lurking in his mind when he 
said that the danger was lacing the Indian 
Republic. 01 course, according to you. it is 
only the police and the irresponsible 
autonomy of Intelligence agencies. May I 
r8mind my hon. Members that the security of 
a country Is not only confined to the 
irresponsible autonomy 01 InteJigence 
agenciesortheconductormlsconductofthe 
police; yes, II may be a contributing factor; 
and Mre my r8al grouse, not grouse, not a 
complaint, but somethil1g which I want to 
state very categorically on the Floor of this 
House is that H a threat to the security of this 
country has arisen, H there is a danger to the 
democratic polity of this country, it does not 
have its origin on this side of the t-touse; it has 
its origin on that side of the House. 

What do you conceive of this nation? 
This is not a nation which belongs to any 
individual; this Is not a nation which belongs 
to any faith; this is not a nation which belongs 
to any caste or cr&ed; this is nation which 
belongs to every one single person inhabiting 
the State's land and his rights and duties 
have been entrusted to him, that have been 
given to him by the Constitution 01 lndia. 
Therefore, when somebody goes out 
recklessly In pursuit of power, in spite of what 
danger. it may be posing to the policy, then, 
I think we have to sil down and think who is ' 
causing danger to the security environment 
of this country, and who Is r8aJ1y helping In 
the fracturing of the conceptual, political and 

When a so-called deml-God rode 
throughout the legth and breadth of this 
country on His Chariot uminclul of the fact 
that the trail 01 bloodshed was filled In agony 
that was left In that trail, when the ears of this 
demi-God weretotaJlyattunedtothelrU"1J8IS 
of power that He hoped to receive· on his 
arrival in .Delhi- and it could not be disturbed 
• the wails and moans of thousands and 
thousands of women and children who .... 
murdered as His Charlot of fire passed 
by ................. (/nterrupiions) Ills notpossl)la. 

(Interruptions) Ar8 you aware that the 
type of fundamentalism that is being 
kindled ..•• lnte"uptions) 

(Translation) 

SHRI NITISH KUMAR (Barh): Why did 
you not arr8st it in the State of Maharashtra? 
(Interruptions) 

SHRI ARJUN SINGH: I would like to 
submit thai I ~m nol making any politics in 
this maner as to who has arrested whom. 

(English] 

I know what a" I am saying Is very very 
unpalatable . 

But I think somebody will have to say 
this unpalatable truth, will have to run the risk 
of telling this . unpalatable truth and in aI . 
humility I am pr&pared to run that risk, 
whatever may be may be theconsequenc:es. 
I want to say that, perhaps you ar& not 
aware, that H once this country Is engu.ed 
In communarviolence, what would happen? 
Are you aWar& of the enviomment around? 
I am talking of International lon:es. We are 
witnessing the rise 01 fundamentalists .. 
around the country. By stocking the fires of 



563 Motion of No-confidence , 
[Sh. Ariun Singh) 

.. JULY 15, 1992 in CouneH of Mlnis.wrs 564 

iundamentalism·inside the country you will 
. be preparing the country ,to face th~se 

fundamental forces. Orwill you,be weakemng 
the resolve of the'people of this country that 
if 1hey are to face ,communili.sm •. if 
communalism.lays seize to them, hOfl are 
they going to fight the fundament forces? 
You have to prepare the country,:You have 
to prepare the l1earts· and minds of the 
peoplo oHhis country. You are c;ontributing 
to it. ' 

1 would like to say ,in verycleartermslhat . 
what tho Prime Minister is doing is, he is 
trying his best to reconcile tile conflicting 

, foroes.( Interruptions) The social~ish'armony 
that he inherit~d in the wake 6f certain 
issues, with the help of everyone concemed, . 
he was able to reconcile that 'disharmony 
and at least to bring a maximum.measure of 
support and consensus for that. poliCy of 
reservation. . 

He tried his level best that in spite of the 
tast changing scenario in the world, where 
national boundaries are falling, Where people 
are stretching:hands across the continenls, 
eitherfor,friendship offor sabotage, he has 
~ept India free from them. ThaI in ,this one 
year there may not have been the 
flamboyance that you want, but there has 
been a quiet determination to attend 10 the 
basic needs of thi~ c~untry. 

. Therefore, I would beg you and .with 
your permission like to say that ~hiS is no~ a 
time to trille over with the emollons or'wlth 
·the intlitutions of this country. It is time to 
strengthen them. II is time to put our laith 
and commitment on a high _profile: ' 

It is often given to sorno generiltions to 
test their faith with action; and this we shall 
do because our faith and commilment are 
not drawn from the expe~ieocies of politics; 
or party polilics , orexlgencies ollhe moment. 
We shall see 'thal the country goes on the 
right palh of economic progress, 'W~ shall 
see thai the country is pOlitically hl'lld IIllacl, . 
that Ihe so~ial tensions that are .boing , 
generated are 'met and coped with' the 

"democratic system, we shall try 10 see that 
under all circumstanCQs the weak of this 

. nation the poor' of this country, the 
dl!iPossessad of this nation ar~ given w~at Is 
due to them with all promptness and with all 
certainty. We will see thaI . under no 
circumstances will forces which want to Strand 
and overcome the forces· of democracy, 
secularism and go,?dwilrsucceed., 

'1 would like to warn this House with 
whalever little inSight that I C'an command 
and pray at the same time that what I may_ 

. saying shall never come to pass, shall never 
bethere. , . 

I perceive the creeping shadow of 
fascism casting its long shadow over this 
country and I seo that it is our concem and 
commitment to see that this shadow does 
not become a reality in this course, this 
. House has to join the Prime Minister so that 
prostorily may say that at this moment the 
peoplo on whom the respon.sibility I.ay 
prevented its shadow from becoming a reality. 

In the words of Dylan Thomas, this is not 
tI~o lirno to confront each other, aUeasl not 
amongst those who rcpreseni the dynamic 
and secular forces of this country .. For them 
it is time tocome together so that we are able 
to wage a war against the dying of this life, 
not to succumb to it .. not to be party to il. ., 
an, sure that the dYnamic leadership of Shrl 
Narasimha,Raoji will enable this to happen 
and the days to come. which Shri Jaswant 
Singhiji wanted to dismiss as i' what has 
gone i,lllhe Pf,lst year is going to be multipl~ed 
geometrically in the future,l may assure him, 
we will ~ee that that day "do.es not come. 

. J would like lhls HouseJo reflect not only 
'on what.we have been able to do but also 
roUect o~ what neodS to 'be done and in that" ' 
process, !lands have to be joined people'S 
hearts have to be joined, and those who wish 
to tear asundo'r the hearts'and minds of tttis 
cooniry,they have to be checkmate~ ~t any 
cost. This is tho need of the hour. ThiS IS the 
demand ot 'Ihe present. . This is what the 
fulure expects from all of us. ' 
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" You havo'replied to all the points raised 

SHRI RAM VILAS PASWAN (Rosera):· 
Mr. speaker, Sir, I rise to support the no-
confidence motion. I am of the opinion that· 
this Government has no moral right to stay in 
power for even a second .. 

I was astonished as to Why Shri Arjun 
Singh alone was aSked to answer . Marty 
well-establishe<i leaders of the Rulifl9 
Congress party are present here who could 
have answered the issues raised by Shri 
Jasw?nt Singh butwhy Shrj Arjon Singh has 
been called for performing this job? Why did 
he praised the Prime Minister in 
exaggeration? 

SHRI ARJUN SINGH: Do you want me 
to praise you? Jt is impossible for me .. 

SHRI RAM VILAS PA'SWAN: .This 
proves that there is something wrong in the 
'whole <lllair. This government has managed 
to remain in power for a wholo year. It is a 
separate issue. WheJher we would be able' 
to dethrone the Government arnot but this 
is true that people have been diSillusioned 
with this Government: The Governmcill 
could not be able 10 check the prices, it did 
not· exercise a break over tho increasing' 
unemployment, it has failed to control the 
the corruption; it did not suceed to solve the 
problem of Punjab; It has completely failed to 
protect the down troddens; it could not be 
able to provide security to the minorities~ II 
could not be able to implement the 
recommendations of Mandai Commission; it 
has s~rrenderod bofore U.S.A. and for all 
these crimes, .the people of the country 
would have pardoned the Government, ttley 
would have given some more time to the 
Government to deal with the situation; they 
woutd have kept some more patience forthe 
solution of their above mentioned problems. 
But the.most seriOUS crime which has been 
committed by the Government, is Its total 
incapitability to safeguard tho Constitution, 
it has openly violated the provisions of the 
'Constitution, it has failed to protect lIle 
Constitution and thai is why the Government 
has no moral right to stay in power. 

by Shri Jaswanl'Singh. however, hQ haS 
.' raised only one issue relating to economic 

aspect. But I am surprised to note that while 
speaking SCI much. on the issues raised by 
Slu; Jaswant Singh, ShrioArjun Sil)ghdid not 
say oven a· single w.ord on social' 

. justlce ........ (lnterruptions).... . 

SHRIARJUN"SINGH:lthinkyoudidnot· 
pny' your attention to my statement. r had 
referred to socialjustice also ... (lnterriJptio(Js) . 

SHF,U RAM VILAS PASWAN: You have. 
elnphasized the point of secularism. I am not 
going to discuss other things except 'price-
riso. So I would start from.price-rise, You 
have said that it is not my monopoly~ I admit 
it tha.1 it is nol my mgnopoly, I ask a simple 
question when itwas your monopoly, why It 
has vanished. Have you ever thought over 
rt? You had a monopoly overtrie dowritrqdden 
classes. Why did .it end?' , 

I would like to 'start with the ·issue of 
price· rise. You'l1ever bother to go through 
the election.manifes to issued by your own . 

'. party but wewoutd have to studytheele~ion-
manifesto of your party. You had declared 
that· you would put: a ctlOck on the rising 
:priccs within a period of hundred days. You' 
had not only promised that you would bring , 
Ihe prices down but you haCi also promised 
to bring thom back to the price level of 1990. 
Now we are passing through the year 1992. 
You can compare the prices. Not to talk of 
July 1990, even July ,1991 has passed 
through, but you have nOlbeen successful ill 
controlling the price-rise. As per the reports 
published in the Times of India a day before 
yesterday, what to talk of cheCking the price-
rise, it is goining up rapidly and iflhe speed 
of price rise so continues, 'about 2· crores 
more people wiD .be forced to live below the 
poverty line. This is the actual trend of price 
rise. 

Replying to' a' question· regarding 
.unemployment, he has stated Ihat the total 
number of unemployed persons In 1990, 
whose names was registered In the 
Employment Exchanges was 34,631 
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thousands. These at'8 the Government 
figures which have been refered to in the 
reply of a question. In 1991, this figure has 
shooted up to 36,299 thousands thus 
registering an increase in the nurrber of 
ul\8lT1)loyed persons by three crores and 
sixty two lakhs. Your party had promised to 
ensure one erore job opportunities every 
year •.•.. (lnterruptlons) job opportunities lor 
ten crore people by the end of the century 
had been promised. Prices are rising, 
unemployment is rising and I would not like 
to refer to the state of corruption In Ihis 
country. it is a matter of happiness that 
Prime Minister Narsimha Rao does not say 
that corruption is an international 
. phenomenon; but even then nobody in this 
. country is ready to hear anything about 
corruption. Wherever you go corruption is 
the main point of discussion. Just now Shri 
Jaswant Singh was describing its state in 
every Ministry. It has been said that Mr. 
Solonki has been made a victim of it. I had 
submitted in the outset that he is asobre man 
and he has never uttered anything against 
anybody. Even then he did state if he evor 
revea.ed anything, it would cause a serious 
upheavel. Is it not an evidence ,of all this? 
One Minister has resigned and rumours are 
in the air that three-four other Ministers are 
on the way to resign. It is also a rumour that 
everybody one Minister would tender his 
resignation from the Ministry •. Mr. Solonki 
our Minister of External Affairs hands ovor a 
!etterto his counterpart but it is not known as 
to who was the person who gave this leller to 
our Minister for External Affairs. The only 
thing which is known about him is that he was 
an Advocate but our hon. Minister does not 
recognise his face. Was he a faceloss 
person ........... (/nterruptions) This is what 
our friends are saying as to how he came to 
know that he was an advocate while he does 
not remember his face: he does not know his 
address etc. 

Sir, through you, I would like to submit 
that it is not a petty issue. Where the Minister 
for Extemal Affairs had to resign. The 
Advocate belongs to this country, he was not 

·Not recorded. 

an outsider. The whole adrrinlslrallon II on 
yourtips and even then you could nolbe able 
to Iocaie that person. 

Many things had been stated In regard 
to Bofors scandal. The Government has 
tried its level best to bush up this Issue but 
this is such a peculiar type of issue as has 
been automatically divulging the new clues 
one after the other. The debate on this Issue 

. in the country sometime is very hot and 
sometimes it is cooled down but this Issue 
remains as it is. Just now one of our 
colleagues elaborately referred to the Issue 
of Bank scam which shows the high level 
corruption prevailing in Banking system •• I 
came 10 know that our Finance Minister Shrl 
Manmohan Singh Ji, while speaking in the 
olher House yesterday, gave a clean chit to 
all the concemed wings. He told that RBI is 
not involved in the matter. SBI is not involved. 
Income Tax deptt. is not involved in this 
scam. If all are innocent then who Is guilty? 
This means you yourself are guilty. Mr. 
Speaker, Sir, after all the Government of 
India will have to fix the responsibility at any 
slage. Sir, I would like to ask whether It is not 
a fact that you have reinstated all the 
Chairmen of the Banks to whom we had 
removed from their posts. I do not want to 
mention their names .... (/nterruptions) 

MR. SPEAKER: No, No. 

SHRI RAM VILAS PASWAN: I would 
nol mention their names. But is it not a fact 
that the Chairman of U. T.I.I185 been posted 
as a Chairman of the National Housing Bank. 
the Chairman of Bank of Saurashtra has 
boontransferredtoU.C.BankasaChaIrman? 
Is it not true that as per report, there Is a 
bungling of Rs. 1271 lakhs In both the 
institutions I.e. the National Housing Bank 
and the UCO Bank. .. 

A Foreign Bank has created a scandal 
of more than 70 per cent security In a year 
and who Is responsible for this barik. Is the 
ReserveBank not responsible and Is· ' .. ~ not 
responsible for it? (Interruptions) 

MR. SPEAKER: Leave the name. 
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SHRJ RAM VIlAS PASWAN: Should I the Government has never been explained 

leave II. I you say so. then I leave It. Mr. to us. I was newly elected In 19n and both 
Speaker Sir. then there i$ other question. Shrl Ataljl and Shrl Advanljjl were the 
Our colleague Shri Jagmeet Singh Ji was Ministers. one was the Minister of External 
speaking on the Punjab problern in the Alfairs and the other was the Minist.r of 
morning. Today whether It is the Punjab Information and Broadcasting In the 
problem orany other problems ofthe country. Government of Janata Party. They never 
I want to ask whether there win be law or raised the Issue of Ram Janam Bhooml-
there wiU be law of jungle in the country. lam Babri Masjid, they never mentioned It but 
myself a victim of it. two Prime Ministers why did they mention it last time when they 
were assassinated and I did not do any harm were with us? They did so because the 
to anyone. even then my house was set on Government got the shllanayas performed 
fire. bath times. In 1984,lwasresidingin12. and the gates unlocked. (Interruptions). 
Janpath, my house was set on fire on 1st Today they talk of secularism (InterruptiOns) 
November, 1984 and everything burnt to 
ashes. Karpoori Thakur Ji is not among us 
today. only we know how had we survived. 
We had lodged the F.I. R. but no action has 
been taken on that as yet. Today's Prime 
Minister was the Homo Minister at that timo. 
Recently my house was set on fire after Ihe 
assassination 01 Rajiv Gandhi, I ligure 
nowhere, yet my house was sel on lire. Who 
did so, and against whom the action is being 

• taken, is not known even today. If such a 
thing can happen to a member of Parliament 
then what would happen to common man. 

Today the law and order situation is 
such that on the one hand, there are the 
terrorists and on the other hand, terrorism is 
being created in its new forms. When the 
incident of the killing of the sikhs took place 
at Pilibhit in Uttar Pradesti, then we had 
raised the issue in the House what does the 
Government of Uttar Pradesh say, we can 
understand that but we can nevcrunderstand 
what 'he Central Government says. The 
Govemment has chimed in saying those 
were also the extremists. h means that those 
who went there for offering worship were 
termed as extremists. In case. they were 
extremists, then why did the Court issues 
orders for a compensation of rupees fifty 
thousand? Does the court ever issue orders 
for making coJ11l8nsation to an extremist? 
Mr.Speaker, Sir, so, I would like to submit 
that hon. Arjun Singh Ji was talking about 
social justice and secularism just now. I can 
understand the stand of the Bharatiya janata 
Party on the .Ram·Janam·Bhoomi·Babr; 
Masjid issue. I can also understand the 
stand of Bajrang Oat but what is the stand of 

Mr. Speaker, Sir, on that day Atal jl had 
denied the charges. I was under this 
impression thai AlaI ji would reply the question 
as 10 why the votes were asked in the name 
01 Rama in Faizabad. h is known to us that 
tho Uttar Pradesh Government is responsible 
for loday's incident. I would like to submit to 
Iho people of Ihe BhartiyaJanata Party that 
a day will come when they will be proved . 
irrolevant by those whom they rely upon. 

(Interruptions) 

We are saying so because we are 
worried about the country. Mr. Speaker Sir, 
I would like to submitlhat on that day we had 
met the hon. Prime Minister. I asked the 
hon.Prime Minister if some saint had come 
to see him one month ago, had that Sadhu 
told him that they were goining to construct 
the temple. Why did not he try to stop them? 
Why it appeared in the news paper that the 
hon. Prime Minister was in a positive mood 
and he encouraged them. I asked the hon. 
Prime Minister as to what did he say to thal 
sainI. The hon.Prime Minister replied that he 
had said:Do your duty·. later on, he 
explainod that he meant by ·00 your duty" 
that politics should not be linked with the 
religion 

Mr. Speaker Sir. my submission is thai 
hon Arjun Singh ji. who is speaking loudly 
against the Bhartiya Janata Party but it 
appears that he Is not doing so seriously. 
The Government has deceived us in maHer 
of implementation of the recommendafions 
of the Mandai Commission. In South India it 
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. front; We held separate meetings of 

. has oo.clared that the tecomnie~dation of 
the· Mandai Commission have been 
implemented, ·70 percent reservation. has· 

. been implemented while tflose people are 
demanding 27 percent reservation has boen 
implemented in Tamil Nadu and 6& perce,nt 
.allowed in Karnataka while these people ;ire 
demanding 21 percen(jinly but 1he 
Government did not darify that they are 
demanding 27 percent in e~ntr;tI service and , 
the reservation 'that has bee~ implemented 
in those States is for ihe serviclYs of ihe.Stato 
Government only but th~y opposed it openly 
in the Northern India and with the result they 
have been uprooted there: Now· they are 
frightened and think hew to win Hindu vot·es. ,. 
People on that·sido ani adopting double 
standards. On the one hand, they are 
supporting Hinduismand on the other h<1nd, 
they talk of secularism. . It may be the 
approach of an· individual but not of your 
p~rty; Today han. Arjun Singhji is suppOl1ing 
secularism, if it is so, he ShOlild have taken 
·action lhe. day when the cOQstruction work 
had started there, but no action has been· 

. taken bynow. 

Ourconeagues were very much agitated 
in this august House on 8th, when the issue 
of Kumherwas being raised. Ourcofleagues 

. were asking as to why the Ayodhya issue • 
was not being raised but we said ·that thiS 
issue,would come up .tho next day and thDn 
we would raise it. They expres!;ed 
disagreement saying that anything might 
happen there.the next d.ay. Mr. Speakcr Sir, 
110n. Members 01 Parliament know that the 
constructiOn work will start there on the 91h, 
a constitutional.crisis is going to ariso, the 
orders of tho. Court are going ·to be violated. 
and even then the Government kept sitting 
smugly. We raised the issue on 9th and' 
whenever We raised the issue, they talked.af 
C.C.PA 

On the one hand Mr. Spea~cr·· was 
disturbed and on the other hand we were 
also disturbed.· On the one side the meeting 
of Cabinet Committee on Political Affairs 
was gOlning on and on the ot her side we were 
holding meetings 01 left Front ahd the National 

C,C,PA and Mr. speaker held separate 
meetihgs. SHAt ARJUN·StNGH: Here the 
meotil'lgs of. C.C,PA wele being convened 
an.d ther,e ;you were holding meetings of 
P.P.C.A:·· . 

SHRI RAM VILAS PASWAN: What was 
tlio result? You have assured the House on 
:Thursday that the. meeting of C.C.P.A is 10 be 
convened at f3 O·etock. The proceedings of 
Ihe House could not be conducted on Friday? 
You wanted to shift the responsibility on the 
shoutders 01 others. on iechnical ground so 
1hat you 'Ire ~ale in the court 01 law. One of 
your Cabinet colleagues has said when it 
was your Government. you people followed 
prjnCiplesfirst. Yo'u were not afterthe power. 
Oul we ·give more importance to power and 
consider pr.inciples . later. Power has to 
retained.. . The prinCiples may 

. die.; ....... (/nlerruptions) 

. slim ARJUNStNGH: I respect Paswanji 
. very Jlluch but whatever you have just said I 
am uriable t6 understand as to who has said 
it and when? 

SH~i RAM VILAS PASWAN: But you 
kn·ow it.· Mr .. Speaker; Sir, I was saying that 
il is a very .serious matter. Have you 
formulated:any policy till today i.e. Monday 

, bCcause-the house assamblea after Saturday 
and Sunday? Have you formulated any 
policy so far? The Minister of Home Affairs 
has gone now. J would like 10 ask why did he 
not go earlier? The Minister of Home Affairs 
had lormed the delegation in which Shri S.R. 
[lommai was also a member. Why did he not 
accompany him? Why did he not go earlier? 
Alter coming back Irom there he opined thai 
construction had started and law had been 
violateo, You have conceded thai law had 

. boen violated and there has been a violation 
01 Constitution also. There are three organs· 
judiciary, ~xacutive a'nd legislative. One of 
ourcollcag.ues has c;orroctly said that judiciary 
does nof have guns and pistols. The orders 
issued by the judiciary have to be carried out 
by legislature: Have you tried to implemenl 
the ordors issued by, tho judiciary. I would 
like to say Ihai in my opinion it is nol an issue 
which is related to temple alone. We are not 
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~oining to safegruard the temple or the giving permission to construct the temple at 
mosque. h is a matter which is related SlJilanyas site .... (lnte"uptions) ... 
neitherto the temple nor with the mosque. h 
is a matter related to the court of law and the 
Constitution. The construction work which is 
goining ahead is not for the temple or the 
mosque but it is gaining on to violate the 
Constitution. 

I was studying you manifesto. What has 
been mentioned in you manifesto regarding 
Ram Janam Bhoomi Babri Mosque? it has 
'been mentioned that the Congress Party is 
in lavour of constructing the temple without 
demolishing the mosque. The same thing is 
~Oi'1g on (Interruptions) .. This is your 
manifesto of the year of 
1991 ... (lnterruptions) ... 

SHHI ARJUN SINGH: Paswanji, thank 
you for studying the manifesto of Congress 
Party, But it has always been the stand olthe 
Congress Party that we are not against the 
construction of Ram Temple. The temple 
should not be constructed after demolishing 
the mosque. You should listen to it, if you 
have any misgivings about it then please 
listen to me. 

SHRI RAM VILAS PASWAN: Mr. 
Speaker, Sir, I am saying the same thing 
which you have mentioned. The views of 
Congress and the B.J.P. are the same in this 
rpgard. Shri Advani is also repeating the 
same thing which you are stating. 

SHRI ARJUN SINGH: Do you not want 
that the temple should be constructed? Do 
'you believe that the temple olgod should not 
be constructed anywhere. II it is so, then 
kindly clarify your views ... (Interruptions) 

THE MINISTEROF PARLIAMENTARY 
AFFAIRS (SHRI GULAM NABI AZAO): We 
are in lavour of constructing the temple but 
not on the the spot whore the mosque is 
presently located. You kindly tell us whether 
the temple should be constructed or not ........ 
(Interruptions) 

SHRI RAM VILAS PASWAN: Are you 

SHRICHANDRASHEKHAR:ShnRam 
Vilasji has raised an appropriate question. 
He says that whatever Shri Arjun Singhji is 
elaborating today, Shn Advaiji views are also 
the sam9"'1:m this issue. Shn Advaniji is 
narating that we will not demolish the mosque 
for another three years but in the meanwhile 
construction ofthetemplewillcontinue. There 
is no difference between the two if you are 
saying the same thing .... (Interruptions) major 
problems in the world can not be solved by 
craftiness and national decisions are not 
manipulated. Therefore, you should decide 
that if whatever you are saying is correct then 
Shri Advaniji's views are also correct. I don't 
consider the statement made by Shri Advaniji 
true as ... (Interruptions) You are saying that 
you are against the construction of temple 
everywhere. It is not the question of 
everywhere. The question is of dispute area 
which has been existing since long. "has 
been causing tension in the country. Shri 
Advaniji or persons belonging to Vishwa 
Hindu Parishad say that"'e will not touch the 
mosque and we may be allowed to construct 
the temple. 11 will be decided later whether 
the mosque should be demolished or not 
... (Interruptions) I am not concern with Shn 
V.P. Singh. Shri V.P.Singh is also equally 
confused. Today Shri V.P. Singh is not our 
Prime Minister but Shri Narsimha Rao is now 
our Prime Minister. In this matter, the 
Congress Party should be clear 01 it's stand. 
Are you supporting their stand or 
not..(/nterfuptions) • 

THE PRIME MINISTER (SHRI P.V. 
NARSIMHA RAO): I have heard a good 
thing. I was thinking that I might reply later 
or tommorow or day alter tomorrow. It has 
become absolutely clear now. I as well as 
Congress Party are in favour of constructing 
Ram Temple there ... (/nterruptions) please 
lislen, the Sabri Mosque may never be 
demolished. This arrangement is not for 
two·three years ... (lnterruptions) h is the 
meaning of our manifesto. The term 'there' 
does not imply at that particulr 
site .... (Interruptions) 
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SHRI SOMNATH CHATTERJEE 
(80Ipur): Now. we know as to why they have 
been taking the country for a ride. 

( Interruptions) 

SHRI CHANDRA SHEKHAR:Sir,1 want 
Mr. Arjun Singh to define his secularism. 

[Translation] 

SHRllAl K. ADVANI [Gandhi Nagar): 
Mr. Speaker, Sir, I am greatlul to Shri Ram 
Vilas Paswanji who has brought the 
discussion on No- Confidence Motion at a 
pivotal point by reforring the manifesto of the 
Congress Party and Shri Chandra Shekharji 
has asked a question to get the mallor 
elaborated. The Prime Minister has said that 
he had got an opportunity to summarise it. I 
would like to urge that the ruling party shoutd 
never forget that the SlJilanyas site was 
selected because the temple which was 
supposed to be constructed by the Vishwa 
Hindhu Parished, that Singhadwar is the site 
of Shilanyas and the construction would be 
started f rom that Singhadwar ... ( Interruptions) 
. The entire dispute is not of Ram Temple. 
The crux of the problem is that it is the 
concept of the people of the counlry that the 
birth place of Ram is there. Therefore', the 
temple should be constructed Ihere. There 
is no time to discuss the dispute whertlOr it 
is the birth place of Ram or not, whether it 
involves a historical fact or npt. 

17.00hrs. 

(Interruptions) But the whole discussions 
been started on Ihis basis only. Aller 
conceding it as a birth place of Lord f1arn. 
your Government had allowC!d the Vishwa 
Hindu Parishad for 
Shilan yas ... (In terruption s) .. f1 aj iv 
Government had permilted it at that time. 
When I think it WLlS indisputable. Even 
though, the site was a disputed site, Ihe 
permissfon was given for sliilctnyas. Today, 
I am sorry to see that despite their own 
manifesto the Government is daily creating 

problems opposing it when the construction 
is goining on. Mr. Speaker. Sir. do not side 
with them on this issue because they are 
playing the politics of votes. 

SHRI P.V. NARSIMHA RAO: I am not 
quarreling with anybody. 

SHRllAL.K. ADVANI: They have the 
right to say this. Shri Chandra Shekhar may 
be right in his own view and I will publicly say 
in Ihe House that no one also but Shri 
Chandra Shekharji had tried to solve this 
problem authentically. 

SHRI P. V. NARSIMHA RAO: It is O.K, 

• SIIRI LAL K. ADVANI: You can also 
solve the problem, but the construction work 
should not be stopped. The people who are· 
inVOlved in Ihe construction work have already 
said many times that they would neither 
touch the mosque structure nor they would 
allow others to touch ... (Interruptionsj . 

SHRI EBRAHIM SULAIMAN SAlT 
(Ponnani):1 would like to raise a question. I 
would like to know about the map of the 
temple .• I would like to ask Shri Advaniji 
whether the mosque has been included in 
tho premises of the temple or not. I would like 
to ask from Shri Narsimha Rao, the same 
question. I am asking both of you. Where is 
the map. How would you safeguard the 
mosque? 

[Englisll] 

SHRISRIKANTAJENA(Cuttack): lam 
on a point of order. On this issue, I think 
Prime Minister wander to response. let the 
Plirno Minister respond. 

( Translation) 

SHf11 P.V. NARASIMHARAO:Sofaras 
the matter of Babri Majid is concerned. it is 
very clear that we would not allow it to do 
come down nor' would we allow it to be 
demolished. This is there in our manifesto 
and this also our resolution. Now when one 
come to the point of the construction of 
temple, when the foundation was laid there, 
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it was reported that the place was undisputed views. 
and therefore, the foundation was laid. 
Foundation is not laid for the construction of 
a ma;n gate, foundation is laid lor the 
construction of a temple. 

SHRI LAl K. ADVANI: The tradition has 
it that the foundation should be laid there 
itself. 

SHRI P. V. NARSIMHA RAO: The site 
where the construction of temple had to be 
undertaken has been used to construct the 
main gate so that the temple may encompass 
the Sabri Masjid ... (Interruptions) 

[English] 

StiR! ARJUN SINGH: I would like to 
answer Shri Chandra Shekhar. 

[ Translation] 

SHR! RAJVEER SINGH (Aonla):1 am 
on a point of order. The Hon. Prime Minister 
has used the word Babri Masjid. for that 
structure. the matter is sub-judice, the dispute 
is pending in the court, so it should have been 
cal!cd nam Janam Shuml Babri Masjid. 
Prayer is being offered there for fifty years, 
how cnn thero be a mosque there? 

Mn. SPEAKER; You please be sented 
it is not n point of order. 

(English] 

SI-IRI ARJUN SINGH: Afler the 
statement of the hon.Prime Minister on this 
issue, I think there should be no doubt as to 
whnt this Government and this party stands 
lor. t would like to answer most humbly the 
question put to me by the han. Member Sllri 
Chondra Shekharji- though it is put to me 
personally but I am nnswering not on my own 
behalf only-the question is it is not a pOint as 
to what is happening there on the ground. 
That has been clarified very categorically by 
the Prime Minister. The building of the 
temple, the domolition 01 the mosque, is a 
contentious issue on which the nation has a 
clear perception and that perception is 
reflected by your views, our views and their 

SHRI CHANDRA SHEKHAR (8allia): 
Your view and my view are not the same. 

SHRI ARJUN SINGH: All right .But on 
one thing I want to make it clear. 

SHRI CHANDRA SHEKHAR: II you are 
presenting your Party's view, your view and 
my view are nolthe same. Are you expressing 
your personal view? 

SHRI ARJUN SINGH: I want to make it 
very clear that there is no personal factor In 
this. 

SHRI CHANDRA SHEKHAR: Yes. 
There is. 

SHRI ARJUN SINGH: My view is very 
clear irrespective of the Party's view that so 
fur us the structure which we know as the 
Sabri Masjid is concerned, under no 
circumstances, in any plan, in any scheme of 
things, is this Party going to countenance 
any damage to it whatever they will try to do. 
That is number one. (Interruptions). Please 
let me finish. 

So lar as the question of Ram temple is 
concerned, we are not against the building of 
Ihe temple anywhere in Ayodhya. 

AN HON. MEMBER: Notatthedisputed 
site. 

SHRI ARJUN SINGH: I am saying not in 
the disputed site. 

So lar as the larger question is 
concerned, I would request this hon, House 
through you and I would request the hon. 
leader of the Opposition in particular, that 
what is at issue is not only this. What is at 
issue, is, are we by prolonging or trying to 
keep this in the locus not encouraging 
sentiments, and elements which are not in 
tune wilh the total national sentiment? Is it 
not correct that when tension mounts, one 
spark can lead to conllagration and that 
conllagration will badly endanger this country, 
this policy and this entire entity? Now that 
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scheduled castes alone Is 610 and that of 
scheduledrribesiS 102 within one year. lam 
quoting statewise numberofthese kiUings. In 
Uttar Pradesh 293 people have been killed 
which is highest. Madhya Pradesh is second. 
These are the figures of last one year. h Is 
written in it... 

should not be done. If Shri lal K. Advani is 
very sincere about the country, he is so 
sincere about everything else, that is one 
declaration which you can make and reassure 
this nation that for five years you should 
cease any activity that is going on there. Let 
the people of this country sit together. Let 
everyone who is concerned with justice and 
fairplay, try to come together and the steps 
in~iated by Shri Chandra Shekherji should 
be laken to fruition. Otherwise, it is obvious 
that you want to utilise this sentiment of the 
people and you want to utilise this occasion 
irrespective of the duties that each one of us 
has to the Conslitution andto this country. to 
the single-minded and ruthless pursuit of 
power. 

[ Translation] 

SHRI RAM VILAS PASWAN : Mr. 
Speaker, Sir, I simply wanted to say that their 
intention is not as good as it should have 
been of the Government of India. I say it 
repeatedly that there is no dearth 01 leaders 
in this country, thero is no dearth of policies 
either, but there is no intention. Since intention 
is not there, action is not taken. Mr. Speaker. 
Sir. this is what I wanted to point out right 
from the very beginning that the stand of the 
Congress (I) in this rogard is the same as is 
of the B.J.P. This is proving now and so will 
it do even in the future. That day is not very 
far off. 

Mr. Speaker, Sir, there is another 
question on which !think our colleagues Shri 
Jaswant Singh and Shri A~un Singh should 
have spoken that there had been a constant 
increase in the cases of oppressions and 
atrocities against the weaker section of the 
society in the country. In this regard I have 
an answer to a parliament question which 
was raised by Shri Bhagwan Shankar Rawal. 
This question was asked on the 9th July. 92. 
He has asked in this question of the 9th July 
about the number of peoplo so Scheduled 
Castes and Scheduled Tribes killed in last 
one year, the number of cases of rape and 
the number of cases of other offences. Mr .. 
Speaker. Sir. the number of killings of 

[English) 

Number of cases of atrocities against 
Scheduled Castes and Scheduled Tribes 
separately during 1991-92. 

I Translation] 

I read it in full. 28 in Andhra Pradesh, 22 
in Bihar. 28 in Gujarat. 22 in Karnataka, 95 in 
Madhya Pradesh, 26 in Maharashtra and 
and 52 in Rajasthan. 293 people have been 
killed in Uttar Pradesh. II means all the three 
B.J.P. ruled States are first and the Congress· 
ruled states are second ..• 

AN HONOURABLE MEMBER: You 
should also tell about Bihar ...• (Interruptions) 

SHRI RAM VILAS PASW~: I have told 
that there are 22 killings in Bihar. 

. SHRI DAU DA VAL JOSHI (Kota):There 
have boen 312 killings in one year in Bihar. 
You should also read that. 

( Inteffuptions) 

SHRI RAM VILAS PASWAN: Mr. 
Speaker, Sir, it is not the pOint whether the 
number ot killings is 10 or 1000 but wha~ step 
is being taken by the Government in this 
regard. This is the main point. I stated it the 
other day that the incident of Kumhar is like 
the one that occurred in Chandur. No body 
was punished in connection with the incident 
of Chandur. There is no chance ot punishing 
anybody as is apprent by the trend of tackling 
the Kumher issue. Dalits are killed in police 
slations. Rape is still being committed on 
women. I. therefore. want to draw the 
attention as to where the country is heading 
to. I me the Hon. Prime Minister and told him 
that both heart and mind are required to 
govern a country. and he does not lack 
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intelligence. He is the Prime Mlnisterofthe regard to social policy, The present 
country. He had been a Minister of External Government have deViated frQm the path of 
Affairs, he has been a Minister of Home secularism. The present Govemment have 
Affairs, he has also been the Chief Minister' been unable to safeguard the Constltullon 
of a State. He does not lack intelligence. I and have also failed in removing corruption. 
think he does not lack large-heartedness . Therefore, they have no moral right to run the 
either. But the point is whyth$ killers are not country. The Government which cannot 
punished even when both heart and mind safeguard the Constitution of the country 
are there. Some one can say that killing is has absolutely no right to remain In power. 
something beyond one's control but why the Therefore; our demand is that Government 
killers are not punished after the murder is should resign on moral grounds even before 
committed. It can be asked from the men of the Voting on No Confidence Motion. 
any party, all say It unanimously that the , . 
rights of people of Scheduled Castes and With these words, I support this no-
Scheduled Tribes are being violated. confidence motion and also thank you. 
Margrate Alva who is sitting here, She is 
having our Privilege Motion with her. You 
have given time tomorrow. 104 officers who 
belong to Scheduled Castes and Scheduled 
Tribes are promoted on the 6th December. 

They are promoted on 6ht December, 
the death anniversary of Baba Sahib 
Ambedkar and demoted on "the death 
anniversary of Mahatama Gandhi. 104 
officers were demoted again on 30th January 
to the post of section oHicers. Who else than 
this House will think over such matters? 
Remember, whenever, the doors of ·non-
violence are closed, naxal~e elements raise 
their heads and their activities increase. 
Poor people have lost their faith in law and 
order but no reforms are being made. Mandai 
Commission was set up. Following the 
recommendations of this Commission, the 
Government had assured to introduce 
economic criteria for reservation. One year 
has passed, Shri Kesri is present here, he 
has failed to explain as to what economic 
criteria actually is. The Government has not 
implemented the Mandai Commission report. 
Theydo not clarify as to what is the economic 
criteria. What does the Government think? 
Do the people 01 backward classes or . 
minorities not understand all this? This is 
their dual policy. So far as agricultural policy 
is .concerned, the Government has not 
formulated any such policy so far. Therefore, 
Mr. Speaker, Sir, I will not take much time 
and would like to submit through you that the 
present Governemnt have totally failed on 
economic front. The Govemment failed In 

SHRI CHANDRA SHEKHAR: Mr. 
Speaker, Sir, I would like to know from the 
Hon. Prime Minister whether any verdict has 
boen given today in regard to the cases 
pending in Allahabad High Court and 
Supreme Court and whether the Govememnt 
have received any information tothat effect? 

SHRt P.V. NARASIMHA RAO: At the 
moment, I can not given the Information in 
detail. 

[English] 

The State Government has been 
restrained by luck now Bench from raising 
any construction on the acquired land and if 
there is any utmost necessity to do anything 
for the user of the land, then they will seek 
prior permission from the Court. This Is 
Allahabad High Court's. 

Three day's time has been allowed to 
the State Oovernemnt to fUe a counter-
affidavit to the application for contempt and 
for demolition of already ralsBdconstrudions. 
Three days thereafter for the rejoinder, 
Thereafter the matter will be taken up 
immediately for hearing. In the meantime, 
the hearing on the main petition will continue 
on day-to-day basis from tomorrow. This is 
Allababad's 

In the Supreme Court - The State 
Government will file an affidavit tomorrow In 
Ih8 Supreme Court. 
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SHRI LAL K. ADVANI: As far as I am MR. SPEAKER: That point is decided 

aware, the State Governemnt has sought to 
Impress upon the Allahabad High Court that 
we would like the decision to be taken 
immediately in respect of the basic writ 
petition, 

SHRI P.V. NARASIMHA RAO: That is 
why, It has been from day-to-day. 

MR. SPEAKER: Shri Chidambaram to 
speak. 

SHRI p, CHIDAMBARAM(Sivaganga): 
Mr. Speaker, Sir, .. (Interruptions) 

SHRI LAL K. ADVANI: Is it an 
intervention in the debate or it is a statement 
on his resigination? 

SHRI GHULAM NABI AZAD: He is 
speaking on behalf of Government. 
( Interruptions) 

SHRIRAMNAIK(BombayNorth):There 
is a point of order. As it is, this House should 
also know officially that he has resigned and 
a new Minister is introduced. So, either the 
Prime Minister or the Minister who resigns 
should inform us. 

MR. SPEAKER: It is not 'should', but 
'may'. 

( Interruptions) 

SHRI RAM NAIK: That is right. That is 
why, I am making a point of propriety ... 

MR. SPEAKER: Not order. 

SHRI RAM NAIK: This House should 
have at least this much courtesy that either 
from the Prime Minister or the Minister who 
resigned ... 

MR. SPEAKER: It is not reqUired. If he 
wants he can do that. 

( Interruptions) 

SHRI RAM NAIK: It is an important 
point. 

now. 

( Interruptions) 

SHRI SRIKANTA JENA: Sir, can he 
explain why he has resigned? He should 
expla!n about his resignation. Let him explain 
this first. We are all interested to know why 
he has resigned. (Interruptions) 

MR. SPEAKER: Mr. Chidambaram, you 
follow your own line of thinking and speak. 

SHRI P. CHIDAMBARAM (Sivaganga): 
Mr. Speaker, Sir, I. stand to oppose the 
motion and to defend the record of thIs 
Governemnt in the last 12 months. I realise 
my duties, my responsibilities and the 
courtesies lowe. And Ithink I discharged my 
courtesies to the Leaders of the Opposition 
when I spoke to Shri Advanl, I spoke to Shrl 
Chandra Shekhar and I think I am entitled to 
speak in this House as a Member on this 
motion. Shri Chandra Shekhar and Shrl 
Advani have offered me great solace and 
great comfort with the words expressed to 
me and Ihall think should answer most olthe 
questions which have been raised by the 
hon. Members. 

Sir, Shri Jaswant Singh. to whom I have 
great respect. today, began on a note of 
great responsibility, great concern forwhat is 
happening in India and I thought the debate 
will move from Ihe same level of concern to 
a higher level of concern. Sir. what did we 
see in the lasl20 or 25 minutes? 

The tragedy of India is while the world 
has confidence in what we are doing. a 
section in India does not have the confidence 
in what we are doing. We allow ourselves to 
be diverted, to be distracted by issues which 
we cannot allow to bring up front and which 
should remain on the back burner. When 
Shri Arjun Singh appealedlo Shri Advani 'let 
us place these issues on the back bumerfor 
live years and let us sit and decide what is 
happening in this country; Jet us forge a 
consensus·, I do not think he was making an 
empty appeal. 
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What should be ourmain concem today? our vision, we thank you for supporting our 

Our main concern should be our economy, golas, we thank you for supporting our 
and what we are doing to pull this country out dinilction. You are late comers to any kind of 
of the grave crisis into which it fell, in June economic philosophy. In fact you have an 
1991, when Shri Narasimha Rao, assumed economic reaction, you have no economic 
office as Prime Ministerandtook upon himself philosophy. I will come to that in a moment. 
the responsibility of leading this nation out of I have read every word of your manifesto. Is 
the grave crisis. there any chapter which sets out a coherent 

philosophy? 
Sir, for four months, Shri Chandra 

Shekhar, was the Prime Minister; for about 
11 months, before that, Shri V.P. Singh, was 
'the Prime Minister. Believe me, Sir, it is not 
my intention, it is not my desire to apportion 
blame, Blame, we must all share; we must 
'sr,are blame for voting people into 
Government; we must share blame for 
supporting a Government, even if it be only 
crutches that you lent for support. We must 
share blame for supporting Shri Chandra 
Shekhar's Government, if that Government 
did mistakes. But all of us must share blame. 
But at the end of 16 months of minority 
• Governemnt, weak Government, enfeebled 
Government and sometimes callous 
Governent, what did our Governent inherit? 
We inherited an economy which had reserves 
for 15 days; we inherited an economy where 
our credit rating had plummeted and no 
credit was coming from anywhere in the 
world; we inherited an economy where the 
decline in the industrial production had started 
in August 1990; we inherited an economy 
.where the decline in exports had started in 
March 1991 ; we inherited an economy where 
there was a savage compression on imports 
and nothing was being allowed to come into 
India. That was the economy we inherited. 

Therefore, when Shri Jaswant Singh 
reads figures, he must ask himself as to 
where from did we begin this exercise of 
rebuilding India's economy, and what have 
we done in the last 12 months? Firstly, Sir, 
the Prime Minister, I believe, brought to bear 
upon this task a vision; a vision contained in 
the manifesto released by our late leader 
Rajiv Gandhi on the 16th of April, in which we 
promised in unequivocal terms and even 
Shri Jaswant Singh could not hide his 
admiration for what we had said. He said, the 
broad policy framework, the direction, Ihe 
golas he shared. We thank you for supporting 

The Prime Minister brought to bear 
upon his task a vision. Dr. Manmohan Singh 
brought to bear upon his task a clear, 
categorical framework, a clear statement of 
principles on what we need to do in what 
direction we should go and at what pace we 
should go. I must pay tribute today to both 
the vision which the Prime Minister brought 
to bear upon his task and the direction on 
which Dr. Manmohan Singh set this country 
(Interruptions) . 

These are serious concerns Mr. Jena . 
You must occassionally rise to the occasion. 

The problem of the Indian economy is 
that by years of protection and years of 
regulation we have isolated ourselves in the 
world. We lack cpaital, we lack technology. 
Our economy became inefficient, 
unproductive and therefore we could not do 
trade with the world, our products could not 
compete with the products in the world. We 
wore for many many years and even today 
substantially a nation which exports primary 
commodities. If we do export some value-
added commodities, these are the value-
added commodities like leather goods, gems 
and jewellery, marine products. We have 
some engineering exports. But by a policy of 
protectionism, a policy of regulation that we 
had followed, a policy of import substitution, 
we had taken ourselves out olthe mainstream 
of world economic thinking. Nations poorer 
than India, nations with a per capita income 
far lower than India, nations with human 
resources nowhere comparable to India's 
human resources had outstripped us and 
outpaced us. We need not goto America and 
to furope; look at our own continent -
IndoneSia, Malaysis, Philippines, Thailand 
and the countries of Latin America have all 
outstripped us. Therefore we had to forge a 
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set of principles and build a new India. I hear is this. Let us look at the figures of today. I 
of course, voices which say that we are said that the decline in industrial production 
betraying Nehru's path. Let me read what started in August 1990 and decline in exports 
Jawaharlanl Nehru said. Jawaharlal Nel)ru started in March 1991. So, the year 1991-92 
said; ended - from the position in which we were 

"Remember, however, that Marx 
was a German and the world he 
had before him existed a hundred 
years ago. What we are to 
remember today is that now 
hundred years after Marx this world 
has undergone a tremendous 
change. I am confident, if Marx 
would have been alive today he 
would have throught in a different 
way and written a different book. 
BUi broadly speaking what do we 
mean when we say socialist pallarn 
of life. We mean a society in which 
there is equality of opportunity and 
the possibility for everyone 10 live a 
good liIe. Obviously this cannol be 
obtained unless we produce the 
wherewithal to have the standards 
that a good lifo implies. We have 
therefore to lay a great slress on 
equa,IHy, on the removal of 
disparities and it has to be 
remembered that socialism is not 
spreading of poverty, the essential 
thing is there must be wealth and 
production: 

V/hat we have done in the last twelve 
months is to unleash in India the forces of 

, production, to remove the bottlenecks, to 
remove the obstacles, to release the creative 
energies 01 the Indian people, so that the 
Indian people can go and produce wealth.,. 
(/nterruptions) ... Sir, today the forces of 
prOduction, the forces of creation have been 
unshackled Today we are creating jobs, we 
are creating,incomes. Let me come back and 
answer Mr. Jaswant Singh, on the figures 
that he quoted. (Interruptions) Mr. Jaswant 
Singh gave ligures. Like his economic 
philosophy his figures are also outdated. 
You must now talk about the figures of today, 
figures lor the whole year 1991-92. I do not 
know whether his figures went through any 
vetting machines or sub-edited by his resident 
economist. I do not know that. But the point 

-with only -0.4 percent growth in the industrial 
production. We will see quarter to quarter. 
The second quarter was better than the first 
quarter; the third quarter was better than the 
second quarter and the fourth quarter was 
beller than the third quarter. So, the year 
ended with 0.4 per cent. Mining ended with 
zero per cent, electricity ended with +8.3 per • 
cent. It is only manufacturing whic~ was 
down by two per cent. That is because of the 
savage import compression in 1991-92. The _ 
import compression was 20 per cent in dollar 
terms. There is no country in the world -I can 
challenge you Mr. Jaswant Singh, you name 
me one country in the world - where there 
was an import compression in dollar terms of 
20 per cent. Yet, we maintained the same 
export level and yet we maintained an 
industrial production of about the same leval 
as that of the previous year. There is no 
example that you can quote; there is no 
counl ry in the world which has managed this 
in the last few years. 

Sir, Mr. Jaswant Singh gave the figures 
of sectors. I have got the figures of sectors. 
I have got the figures for April-March 1991-
92 over April·March 1990-91 and that is the 
correct figure to compare. How do the -
figures of 1991-92 compare over 1990-91? 
Even in 1991-92, we were not responsible 
for the first quarter. I have to dedicate the first 
quarter to the other distinguished Members 
of this House. It is only the last three quarters 
for which we are responsible. Let us look at 
the figures. The coal production in 1991-92 
was. (Interruptions) 

SHRI CHANDRA SHEKHAR : Replying 
will be difficult, (Interruptions) 

SHRI P. CHIDAMBARAM: I am only 
quoting figures. (Interruptions) 

SHRI CHANDRA SHEKHAR: I do not 
want to rub you on the wrong side 
( Interruptions) 
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SHRI P. CHIDAMBARAM: I am not anything?(/nterruptions) You are mistake!,. 

rubbing anyone on the wrong side I am not Vishwanath Pratap Singh. I know 
(Interruptions) how to reply back. (Interruptions) They are 

teaching me lessons of 
SHRI CHANDRA SHEKHAR: But here patriotism.(lnt8rruptions) 

you are in a very weak wicket (Interruptions) 

SHRI P. CHIDAMBARAM: I am only 
quoting figures. (Interruptions) 

SHRI CHANDRA SHEKHAR: Your 
figures are not going to change the lot of the 
people. What people are experiencing is the 
one which is more material. It is the figure 
which has landed you to this problem. You 
have only been quoting ligures without 
understanding the reality on the ground. 
That is your misfortune. (Interruptions) You 
are quoting Nehr to us. You are reading out 
Nehru's. We have heard Nehru. We have 
worked with Nehru. Please do not quote 
Nehru to us. At least you can quote Bush or 
Major or World Bank Chairman of IMF 
Chairman. Do not quote Nehru and Gandhi 
to us. You can quote Carla Hills at best and 
not Pandit Nehru. You are upto the mark 01 
Carla Hills and not Pandit Nehru. 
(Interruptions) 

SHRI P. CHIDAMBARAM: Shri Chandra 
Shekhar, I have great respect for you and I 
do not intend to cross words with you, even 
if you use harsh words against me. I am not 
going to cross words with you. I have great 
respectloryou and I have, en more than one 
occasion, said. (Interruptions) 

SHRI CHANDRA SHEKHAR: Why do 
not you quote figures between 1984 and 
1989? How have you squandered your own 
Government and tho people? (Interruptions) 

SHRI P. CHIDAMBARAM: You allow 
me to complete. (Interruptions) 

SHRI CHANDRA SHEKHAR: You have 
squandered, you have martgaged the luture 
of this country. The people who have sold 
away this country .. (Interruptions) all right. I 
beg all of you and'say that they have sold 
away the country.(/nterruptions) 

You can go on indulging In 

SHRI p, CHIDAMBARAM: Mr. Speaker, 
Sir, there is nothing which I said which should 
make Shri Chandra Shekhar angry with me 
personally. (Interruptions) Kindly . listen to 
mo. (Interruptions) In fact, I repeatedly said 
that I hold Shri Chandra Shekhar in great 
esteem. I hold his concem for the people In 
high esteem. 

SHRI SOMNATH CHATTERJEE: Shri 
Arjun Singh avoided all that. (Interruptions) 

SHRI P. CHIDAMBARAM: I have 
repeatedly said that we admire and salute 
his concern for the people of this country and 
the steps that he was taking during the 
tenura of his Prime Ministership. We have 
ropealMly said in this House. There is nothing 
that I h;We said that he should be angry with 
me personally. 

I am only repeating the figures. I am only 
responding to the figures of Shri Jaswant 
Singh. I hope Shri Chandra Shekharwill bear 
with me. -

Coafproduclion in 1991-92 was 8.3 per 
cent higher Ih~n in 1990-91, Electricity was 
10.2 percent hgherthan in 1990-91. Saleable 
sleel, of which you gave me a figure which I 
am afraid is wrong, is 8.1 per cent higher. 
Cement is 10.3 per cent higher. Fertiliser is 
4.1 per cent higher. Revenuearning goods 
!rallie is 6 per cent higher. In infrastructural 
industries, we are doing our best. this 
Government has done its best. 

. AN HON .. MEMBER: Price? 

SHRI p, CHIDAMBARAM: I know the 
problems. (Interruptions) In area after area, 
the steps that were taken during the last 12' 
months have increased production. :rhere 
are certain areas which are difficult. You 
correctly mentioned petroleum. There is a 
fall in production and I admit it In petroleum. 
production has fallen. You correctly 



591 Motion of No-confidence 
[Sh. P. Chidambaram] 

JUL Y 15. 1992 in Council of Ministers 592 

mentioned that prices are out of control. We 
admit it. But we inherited an economy where 
the inflation was 16.7 per cent. Inflation 
today is 12 percent. Therefore, when we are 
talking about building an economy, we are 
building an economy. We are reconstecting 
an economy. I want to appeal to the 
Opposition to join hands with us. The position 
in which we were and the steps that we have 
taken and the distance that we have travelled 
is no mean distance and the measures taken 
by this Government are no mean m_easures. 
We have travelled a long distance. 

Mr. Jaswant Singh mentioned about 
exports. I am conscious about what has 
happened and about what has not happened 
in exports. What was the position of exports? 
In 199091-, exports were and ifthe order of t B 
billion. Imports were olthe orderof 24 bullion. 
In 1991-92, with the savage import '. 
compression of 20 per cent, exports have 
been maintained approximately at the same 
level of 17. 8 per cent. 

Exports to GCA countries have 
increased by 6.57 per cent in dollar terms. 
Exports to RPA countries declined by 42.27 
per cent for the reasons mentioned by me. 
You cannot average these two things. It is 
like a person who said, " I am six feet tall and 
the average depth of the river is only five feel. 
It is one foot at the bank and nine feet in the 
middle. The average is five feet and I will try 
to cross the river" He will drown. You cannot 
average exports to GCA countries and 
exports to RPA countries. I have made this 
point before on a number of occasions. I 
want to place before this House. In the last 
year. our exporters have done remarkably 
well. Our businessmen and traders have 
done remarkably well. Proportion of exports 
to GCA and to RPA was 1 :5. Today it is 1 :9.1 
For every dollar exported to RPA countries, 
we are exporting 9 dollars to GCA countries. 
In one year. our businessmen have shown 
great resilience, great flexibili!y, great 
adaptability as a result of which exports to 
GCA countries have increased by 6.57 por 
cent. Look at the total. GCA export growth in 
the first quarter grew by 5.51 percent In Ihe 

socond quarter, it grew by 5.81 per cent, in 
the third quarter by 7. 6 per cent and in the 
fourth quarter by 7.13 per cent. Look at the 
total exports of GCA and RPA. 

SHRI SOMNATH CHATTERJEE: 
Where has be get these figures from? Is he 
utilising his knowledge as a Minister? I do not 
know. Where are these figures available? I 
would like to know. 

SHRI P. CHIDAMBARAM: You have 
asked in question. Please resume your seat. 
I will answer. These figures were available in 
a press release issued by the Government of 
India on the 2nd of July and published in all 
the newspapers on the 3rd of July including 
the newspaper which my honourable friend 
receives. (Interruptions) 

[ Translation] 

SHRI SOMNATH CHATTERJEE: The 
report has been sent to all and he foresumers 
all will read it..(lnterruptions) 

[English] 

SHRI P. CHIDAMBARAM: Sir, even 
taking the total exports of GCA and RPA into 
account, in the first quarter the figure was -
6. 57 per cent and I do not blame anyone. It 
was because of imports compression and 
boca use of the low results. In the second 
quarter. (Interruptions) 

[ Translation] 

SHRI NIT ISH KUMAR: You please 
clarify first !is to why were you forced to 
submit your resignation.? When you claim 
that your performance was very good as the 
Minister of Commerce. then why were you 
removed?. (Interruptions) or you were why 
forced to reSign ?(lnterruptions) 

[English} 

DR. KARTIKESWAR POTRA: 
(Balasore): He has resigned from the Cabinet 
because of his moral responsibility. His 
honesty will be proved. The CBI will prove it. 
( Inte"uptions) 
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SHRI P. CHIDAMBARAM: Sir, in the 

first quarter the total export was - 6. 57 per 
cent, in the second quarter it was -5.9 per 
cent, i'1 the third quarter, it was + 1.2 percent 
and the fourth quarter shows +3.64 per cent. 
Therefore, Jaswant Singhji, with great 
respect, I may say that the economy is In 
difficulty but the economy is coming out of 
the tramf . The economy is still facing many 
problems. But quarter by quarter, the 
economy is being put back on the road and 
if we persist on this path, the Indian economy 
will revive and we will become a stronger 
nation. 

Sir, we talk about reserves. We inherited 
less than billion dollars. Today we have 
reserve over six billion dollars. How were 
these six billion dollars built up? It is by 
restoring international confidence. We have 
resorted intemational confidence. by the 
polices that we have pursued, by the 
determination that we have shown and by 
going to the world and explaining our polities 
attracting not only loan but equity, attracting 
direct foreign investment. Today the world 
has confidence in us. Look what the Aid India 
Consortium didl Last year, the Aid India 
Consortium gave 6.7 billion dollars. This 
year, they increased it by seven per cent. It 
Is 7.2 billion dollars. That is due to the 
confidence in the Government of India. Even 
if you will not 'vote confindece in the 
Government of India, ltie world is willing to 
vote confidence in the Government of India. 
What did Japan do? Our Prime Ministerwent 
tO,Japan and had talks wit his counterpart. 
Japan's commitment to India is 830 million 
dollars, that is, six per cent increase. The 
world has got confidence in what we do. 
Please don't under mine this confidence. I 
want to talk about investment. Sir, as on 30t h 
June, 1992 what have we achieved in terms 
of investment? It is investment which will 
create is; it is investment which will create 
income. There is noshame in creating wealth. 
It is the creatiol') of wealth which must be the 
first concern of the people of this 
country .. (lnte"uptions) .. One the 30th June 
1992, underthe automatic approval scheme, 
RBI cleared 542 proposals of foreign 
collaboration. SIA has granted 730 apprvala 
for categories for which prior ctearance Is 

required. FIPB has cleared 20 proposals 
involving 366 million US dollars for 
establishing ventures in India. Under export 
Priented schemes. out of 799 proposals 
Government approved 412 proposals. Under 
the export processing zone scheme, out of 
196 proposals, Government approvaed 158 
proposals. More than anything else, Indian 
industry has gained maturity and confidence 
which is reflected by these figures. 71 
proposals have been approved for Indian 
industries to establish joint ventures 
abroad.5,558 memoranda has been 
registered for establishing new industries in 
the delicened sector. 495 letters of intent and 
101 industrial incenses have been granted 
for establishing new industries in the licensed 
sector. Sir, what does all this mean? All this 
means that people are now acquiring land, 
people are building factories, people are 
installing machinery, people are recruiting 
workers and people are going to production. 

Sir, there is a proverb in Tamil. There is 
a popular belief in Tamil and I am sure there 
is an equivoaled belief and an eqivalent 
proverb in other languages H India too. 
Because I find that once you find approved 
in one language ,there is always an equivalent 
proverb in other languages. The belief runs 
this. There is a particular tree In most of the 
Hindu temples. I know the Tamil world for it, 
viz. aresa mar am. I am sure there must be 
a botanical word too for it, If a married girl, 
aiter some years of marriage doys not 
conceive, the popular belief is that if she 
goes round the tree several times a day for 
several daes., she will eventually conceive. 
The proverbgoes·1f you have not conceived, 
don't go round the tree just once and then 
touch your belly and say, 'Have I conceived?'· 

What we have done in the last 12 months 
is to restore vitality and confidence in the 
Indian economy. Don't as for results in 12 
months. Results are yet to be seen. Results 
will come in the second year; realists will 
come in the third year (Interruptions) 

SHRIMATI GEETA MUKERJEE 
(Hanspura): So, that Is how you manged 
your tlnances through a scam! 
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AN HON. MEMBER: And that is how, Wehavenowlnvltedequ~ypartlclpat~n 

conceivedHarshed Mehta.( Interruptions) in the power sector. We have Inyited foreign 
you equity and we have Invited domestic 

SHRI P. CHIDAMBARAM: What is participation. In the next tow to three years. 
important today is not to lose our nerve, not when these projects that you are referring to. 
to "lose our determination. We can nevor Mr. Jaswant Singh. are approved. when 
jump half a well I we must proceed on this these green field take root and when they 
path. we must continue with determination grow. you will certainly find that our Industry 
and we must continhe without losing nerve. performs better and our power sector 
In all these matters, the first few months and performs betler. 
the first few steps are a/ways difficult. 

Take tor example, some other steps 
that we took. We Introduced exem scrip. And 
then. we switched overto partial convertibility. 
I had pteaded that we should have full 
convertibility on the trade account. But there 
was a co"1'romise and I bowed to the 
wisdom of the Finance Minister. The 
compromise was that we should have partial 
convertibility on the switched over to partial 
convertibility, the rupee would collapse. The 
belief was that Indian rupee would plummet 
and we would have to devaly it. We said th'at 
it would not happen. If you go to partial 
convertibility, you exports and export drive 
will become stronger and the rupee, will, in 
fact, strengthen and not weaken. In the first 
three to four months, we have seen thaI. 
When we started, we started with a premium 
of 20 per cent and today the rupee has 
stabilized against the dollar at about 15to 16 
percent. And I amconlident that when Indian 
economy against greater strength and our 
exports gain momentum, wo will sooner than 
later move to full convertibility and when we 
move to full convertibility, the economy will 
become stronger and not weak. 

You must have confidence in the steps 
that we have taken. Look at the things we 
have done. Today, we have de-regulated the 
steel sector. Is that good or bad? Go back 
and ask in your constituencies. People will 
tell you that it is good .• We have de·regulated 
the hydro-carbon sector. Is that good Of 
bad? You will find that the results will come 
in two or three years when exploration, 
exploitation, refinery and downstroam 
projects pick up. Althattime, you willfind that 
the de·regulation oftha hydro-carbon sector 
has yielded resuns. " 

The point is that the Indian economy, 
righlly or wrongly, had remained an over-
regulated economy. We must de-regulate, 
we must de-bureaucratise. we must de-
control and we must allow the productive 
forces to gain an upperhand. We must 
enouragethose who will create wealth, those 
who will create goods and services. We must 
help them to gain an upper hand. That Is 
precisely what this Govemment has done. I 
believe in the last 12 months the economy 
has become stronger. We are not as strong 
as we should be. Price is the biggest thing. 
I have always said inflation is the most cruel 
form 01 taxation because inflation taxes both 
rich and poor; those who can bear and those 
who cannot bear. We startedwnh an inflation 
01 16 pertenl. Inllation has now come down 
to 11.34 per cent. Steps we are taking are; 
squeezing the demand, increasing the supply 
side and containing the expenditure. I agree 
we have not done enough to contain 
expenditure. Government expendnure is still 
out of control. We have not done enough to 
squeeze thedemand,lf we squeeze demand 
more people will be hurt. We have not done 
enough to increase the supply side. The only 
way to bring down inflation is to squeeze the 
demand, to improve the suppty side and to 
curtail expenditure. You tell us, where we 
can squeeze the demand; which areas of 
expenditure can be cut. Tell us which areas 
01 supply should be enhanced. 

I have with me an alternative programme 
prepared by some eminent person. If I read 
that altemative programme to the House, I 
know voices will rise saying we cannot accepl 
that. The alternative programme says; ·Cut 
expendilure on defence: Can you do that? 
I wiD read out one·by-onewhatthe afternative 
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programme says. Is there a consensus on that? 
the afternative programme. There is no 
consensus on any anemative programme.· 

SHRIMATI GEETA MUKHERJEE 
(Panskura): Why should there be a 
consenus? Why don't you agree with our 
proposal? (Interruptions) 

SHRI P. CHIDAMBARAM: I will just give 
you a tew examples ot the alternative 
programme because ShriJaswanl Singh did 
not give a single concrete proposal to curtail 
inflation. (Interruptions) 

( Translation) 

SHRI NITISH KUMAR: Why the time of 
the House is being wasted. (Interruptions) 
whose proposal is this. ? (interruptions) 

(English) 

SHRI P. CHIDAMBARAM: let me give 
two or three items of the alternalive 
programme. The lirst is curtail expendilure 
on defence Are you ready to that? 

SHRI RAM NAIK: Is your party ready for 
n? 

SHRI P. CHIDAMBARAM: This is not 
my po'ogramme. This is an alternative 
programme given by some eminent person 
and I am asking whether you agree with it or 
not. 

SHRI RAM NAIK: First kindly have a 
consensus in you party on it and then put up 
a proposal. 

SHRI P. CHIDAMBRAM: In our pal1y 
there is consensus on what we are doing. In 
our party there is consensus on ihe 
liberalisation programme that we have 
embarked on. All am saying is that in this 
debate when we are talking about economIc 
reforms and controlling inflation. we must 
hear from this House and I wish to hear from 
this House and I beseech you. give us those 
programmes which can be implemented to 
control inflation. Here it says to curtail 
expenditure on' defence. Are we agreed on 

SHRIMATIGEETA MUKHERJEE: How 
about the aviation fare? How many new Air 
India flights you have introduced? 

SHRI P. CHIDAMBARAM: It says curtail 
expenditure on Defence; curtail expenditure 
on atomic energy, introduce petrol ratioining, 
drastically reduce aerial aviation facility, do 
not hike administered prices; demand re-
scheme duling in international debt. Is there 
a consensus on this programme? Our 
programme says the only manner in which 
inflation can be controlled is by controlling 
demand, controlling expenditure and 
increasing the supply side. What is wrong 
with that programme? If that programme has 
broughl down inflation from 16 per cent to 
11.34 per cent we are confident that if we 
conlinue on this path, this programme wiH 
bring down inflation. 

Finally, Sir, I have one word. There is a 
popular beliel that the State is wnhdrawing. 
Stale is notwithdrawing. We do not want the 
Slate to withdraw. In fact the State will not 
wither away either. State is withdrawing from 
area in which we believe the private sector, 
joint sector has the capability to manage 
those sectors. But the State will very much 
tho there. Wesaidthis in the Tirupati Session 
and we say this here also. The State will be 
concerned about the poor of the country; the 
Siale will be concerned about health; about 
education; about welfare; about anti-poverty 
programmes; special concerns for women 
and children; population control; and the 
Scheduled Castes and Scheduled Tribes. 
How can the State withdraw from these 
areas? The State can never withdraw from 
these areas. We have, this year earmarked 
a large amount of funds for the Anti-poverty 
programmes. I believe the Finance Minister 
has promised in this House that if necessary 
he will enhance the allocation for poverty 
alleviation programmes, if necessary, he will 
draw from the National Renewal Fund to 
ensure that enough funds are made available 
to poverty alleviation programmes. Today, 
our philosophy is that we must encourage 
the liberalisation policy. Those in this House 
who believe in the liberalisation process 
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must support us. Thosewhowe must continue 
to go on this path of re-regulation and do-
control, must support us; at the same time, 
we must re-affirm our commitmen to the 
poor people of this country; we must re-
affirm our commitment to spending more, to 
doing more in areas like health, education, 
welfare and special concern for Scheduled 
Castes and Scheduled Tribes, women and 
children. Sir, t believe, we are in the right 
path. We must not lose our nerve. If we lose 
our nerve today, if we lose our confidence 
today, if we lose our deterrninatuion today, 
we will slide back and two years or three 
years later, there is no other road to which 
you can come back to, you will have to come 
back to the same road and start all over again 
from where you slipped. We cannot play this 
game of Snakes and Ladder. We simply 
have '.0 go forward. We have to go faster. I 
have pushed for a faster pace of reforms.l3ut 
pace of reforms is only something which only 
the counlry can bear, the system can be:!r. 
Butl believe we can go faster. We should go 
fasler. The direction is correct, the go~1 is 
correct. We shouldgo ahead with confidence 
in the future of this country and Ihe people of 
this country.( InWrruptions) 

MR. SPEAKEft Now, we have many 
more Members wanting to speak. We am not 
limiting the time giv(! to the Membc!fs also. I 
think, tomorrow <llso, we are silllng and 
going to diSCUSS it. If we w<lnt 10 gIVe maIO 
time to more number of Members. we 511:111 
have to sit atlea~;t for two more hours millis 
House today ilself. OttwfWf!;e.lornorrov/. we 
may nol be able to give timo also. 

( IntN((}PCiOlls) 

SHFlI SOMNATH CIIATTERJ[E: Sir, 
there is a difference of opinion. We do nol 
wish to continue tocfay. 

MR SPEAKEFl:Otherwise. wowi!1 have 
to give lime tomorrow. ThaI is our difficulty. 

SIIRI SOMtJATli CIlI\TTERfIJFE: 
Tomorrow. lelltwfO nol bo any Zoro Hour. 

Immediately after the Question Hour, we can 
take this up. 

SHRI NIRMAL KANTI CHATIERJEE 
(Dumdum): Tomorrow, let there not be any 
loro hour unless something sensational 
develops. 

SHRI BASUDEB ACHARIA(Bankaura); 
let the debate start tomorrow, just after the 
Question Hour. 

MR. SPEAKER: Okay. Let us decide 
that we work for one more hour. Tomorrow, 
we may not ask forlhe unlisted business also 
and tllen make up the time. Otherwise, it 
would not be possible for us to give time. 

SHRI SOMNATH CHA TIERJEE: Mr. 
Spe::1ker, Sir, alter hearing the peroration of 
Mr. Cllidambaram - unfortunately today, he 
is out of Government; unfortunately for his 
Paf1y· Sir, I am happy that his speectl has 
helped us in finally making up our minds to 
press this Motion to the last and with full force 
and vigour. 

Sir, this feigned ignorance and arrogant 
altilude of Mr. Chidambaramtoexplain away 
tile failures of his Government, shows that 
ho WJS made to say many things which he 
may personally believe but his party cannot 
alford to have. We heard Shri Arjun Singh. 
To him, Shri Advani has become demigod. 

1B.00 hrs. 

Out he was God until recently, full God, 
not domi·God. 

r.lr. P. Chidan1baramsays, Mr. Chandra 
S!1khJ(s Government was weak, was a 
minority Government, feebled Government, 
C,I!iOUS Government. When did you realise 
it? You did not wilhdrawthesupport from Mr. 
Cllandran Sl1ekhar's Government I:)ecause 
it was a callous Government or a feebled 
Government. The Congress party withdrew 
Ihe support from Mr. Chandra Shekhar's 
Government. (Interruptions) 
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SHRI P CHINDAMBRAM : I did not say SHRI CHANDRA SHEKHAR: You sit 

that please. Don't misinterpret me. I said, down. Let Mr. P Chidambaram make all the 
you supported Mr. Chandra Shekhar's speeches that he has got to make. 
periormance. (Interruptions) (Interruptions) 

SHRI CHANDRA SHEKHAR: The 
Congress Party shuold be ready to hearthe 
reply because for the last one year I have 
been restraining myself to say a word 
(Interruptions) 

SHRI P. CHIMDAMBARM: I supported 
his Government's performance. 
( Interruptions) 

SHRI CHANDHA SHEKHAR: For the 
'last one year, I have boen restraining myself 
not to say a word because the man who was 
heading that Government is no more in this 
world, They should not take advantago of 
this; and these 'who are just political 'cannot 
challenge me like this in this House, Mr. 
Spe<lker, I toll you I have restrained enougtl 
myself. 

MR. SPEAKER: That word will not got 
on record, 

SHRI P.CHIDAMOARAM: I said that 
Government was weak; a minority 
Government I said that; and I did not refer to 
Mr. Chandra Shekhar's Government. I said 
were supported tile Chndra Sllekhar's 
Government (/nttwuptiolls) 

SHRI SOMNA1H CHATTERJEE: Tile 
Congress party suppor1ed Mr. Ctl,mdra 
Shekhar's Governemnt bec3u,su a Constable 
was peeling through Tun jnapth. There was 
an unauthroised presence of a Constable in 
fact ofTen Janpath. That is WtIY, youwitlldrew 
your support. Today, you are giving sermOI1!" 
( Interruptions) 

S 1'111 I P. CIiIDAMBAI1AM: Ddorl't 
misinwrpret me to Mr. Chnndr;:r Sc'klnr 
please. 

Sf'lfiISOMNAHICIlATTERJEE:What 
are you talking? We had to lislen to a!1 your 
sermons for more than half an hour 
( Intefruptions) 

'Not recorded, 

SHRI P. CH!DAMBARAM: Please allow 
me to speak. I did not refer to Mr. Chandra 
Shekhar's Government as a callous 
Government; and I am sorry, if he has got 
tllat impresion. I did not refer to his 
Government as a callous Government. On 
the contrary, I repeatedly said that I 
appreciated his concern for the poor; I held 
him in high esteem. (Interruptions) 

[ Translation] 

Slint NITISH KUMAR: Mr. Speaker, 
Sir, I want to raise a point of order. 

MR. SPEAKER: Pointof order can only 
be rai5cd about procedure. 

( Interruptions) 

Slint NITISH KUMAR: We heard the 
speech of Shri Chidambaram lor one hour, 
most of It. •• (interruptions) 

r.m. SPEAKER: This word will not go on 
record, 

SflRINITISHKUAMR:Mypointoforder 
WGS that when Shri Somna!h was speaking 
WilY, he stood up agarn and again to give 
clarification? You can give him more time to 
spoak. Out he must liston 10 Gthers quietly. 

MR. SPEAKER: Nitish Kumar ji, 'it was 
not point of order: r<1ther it was point 01 order-
disorder, 

( Interruptions) 

'SHRI ATAL BIHARI. VAJPAYE: 
(Lucknow): Mr. Speaker, Sir, in parliamentary 
words should not be used during the 
discussion. We are discussing a very 
il1lportant mutter, tf we do no! lollowlhe high 
standards of de!t)ates would be ....... orking 
mJ,,;nst dcmocrGcy. (Interruptions) 
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SHRI SOMNATH CHATTERJEE 
(Balpur): We have heard Mr. A~un Singh. He 
had also admitted that the Bolores and scam 
require to be inquired into. He said, I am not 
going to shield anybody. 

But what Mr. P. Chidambaram says is 
that everything is milk and honey in this 
country. There are no problems. But the 
people are losingtheir jobs as a result oltheir 
magnificent economic policies. There are 
people who are going through privalion and 
missery. That is wonderful achievement 01 
this policy. He says go on tightening your holt 
if there is any tummy left lor these people. 
But you will get resuhs wkilhin two years; 
maybe three years. And il this country 
survives. il the people surevive, then his 
speech will become relevant. 

We have broguht this motion with all 
solemnity and seriousness. 

h was not something frivolously Ihat we 
had decided, as we believed Ihatthe ooster 
ofthis minorilyGovernment can alone make 
itpos!.ibleforlhis country to regain ilS honour 
and dignity and sell-respecI and bring this 
country out of the clothes of some imperialist 
financial marauders. 

The peopte of this country, the toiling 
masses, rhe working classes in this country 
have already declared their lack of confidence 
in this anti-people autocratic and reactionary 
regime by the splendid exhibition of their 
united struggle on the 16th 01 June, 1992. 

Now, inside/the House, we have to 
CO"lllete the pfocess and have to do our 
duly by getting riad of this embodiment of 
economic perfidy and nalional dishonor. 

We are quit uscdtothe Congress method 
of functioning in this country. We have seen 
so many successive Congress governments, 
we have seen in this country. Sixteen months 
are the only peg thallhey aro trying to hang 
their oat on. They have no other explanation 
for their malperlormance and lor their 

nTlsreasance. tne common plopll's 
problems and miseries havs 8ccsnlualsd 
over the years, more and more people have 
gone below the poverty Ine, more and more 
people Unemeployed in this country, with 
greater and greatgerburden onthewlnerable 
soctions of the community in this country and 
greater and greater largesse bad been 
bestowed on the monopolist muhi·national 
black marketeers and racketeers. And above 
all, over these years, corruption hasengulfed 
the countgry and has become 
institutiionalised, whose embodiment, some 
of them we have to remind ourselves every 
day and now we have reached the pinnacle 
01 it. 

With the securities scam the entire 
banking system 01 this country has been 
totally decimated and jettisoned. This 
government does not lee I any sense of 
shame that over Rs. 4000 crores of public 
money are unaccounted for; crores and 
crores have gone outside the country, 
thousands and thousands of ordinary 
investors, middle class common people have 
borrowed money Irom their provident fund 
and gratuity accounts to purchase shares; 
and now these Ministers had gone on the TV 
extolling the great virtues of the boom of in 
the stock market, not one word of caution 
even was said by the Finance Minister, nor 
by the Prime Minister. This is what IS the 
achievement of this Government; A 
monumental achievement; 

The country has now a government 
which is not only following the old Congress 
misrule and the same culture, and has totally 
destroyed our economic sovereignty, has 
compromised our authority to decide on our 
own and today our economic polices are 
being determined by the people who the 
World Dank and the IMF have sent to the 
country. They are silting in big hotels here 
and us an Indian I leet ashamed that our 
economic performance is being scrutinised 
by some officers of the IMF and the World 
Dank sitting in a hotel in Delhi and our 
Government has to give their balance sheet 
and they have to account lor theIr 
performance to those officers of the World 
Dank and IMFbelore theycometo Parliament 
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andgivetheiraccountabililylolheParliament publish it. Whal Is the position? Mr. 
ot India. This is where we have come to Chidambaram rete reed to this report. He 
(Interruptions) said that it has been published in the 

We have mortgaged our economic 
freedom, and today this great Indian nation, 
has to come to this slage. They are quoting 
from JawaMrlal Nehru. At loast he had 
dreams, great dreams of a vibrant India, 
progressive India, moving India and now this 
great Indian nation has become a supplicant 
for mercy, for some tainted lucre, and to 
whom are we going? To who are we going? 
We are going to these exploitative loreign 
financing institutions and agencies.This is 
the great achivement of this Government! 
That is why, I feel pained that after 45 years 
if independence, our country should be under 
bondage once again. This is the most sinistE!r 
bondage. This corrodes the very vitality of 
the nation. We lose our respect outside the 
country, in the world. 

Mr. Chidambaram is very hflPPY and he 
said: "World has faith in LIS. Only a section of 
Indian do not have faith in us." Are you asl(ing 
yourself. Why the Indians are a not having 
faith? Who have faith in you? FICCI, 
ASSOCHAM, big concerns, mClnufacturers 
and employers have faith in you .. 
(Interruptions) You hnve probably got the 
confidence of the stock exchanges. Hiwe 
you got the confidence 01 the people who are 
spending their days on the pavements of this 
country, the common people? What is the 
cost of proving? I do not know whether any 
sense of shame is at alf left in this Government 
and in this political party. 

Shri Jaswant Singh read out from a 
report - it was published in the newsp(lpers 
and we have no access from elsewhere - 01 
the Government of India by referring to the 
dismal" economic situation in this counlry. 
Who has prepared the report? It has been 
prepared by Dr. Manmohan Singh's Ministry 
of Finance. Forwhorn? Nolfor us, it has been 
prepared for the Cabinet Committee on 
Economic Affairs so that Cabinet can decide 
about the economic situation and what stcps 
are to bo taken. That is not available to us. 
Some newspapers and journalists have been 
able to get a copy and good enough to 

newspaper. May J read some portion of that 
report. with yourkind permission, as a part of 
my submission? It says: 

industrial production actually 
declined or at best remained 
stagnant. 

The report shows that between 
April 1991 and February 1992, the 
manufacturing sector the in the 
country showed a decline of 2 per 
cent (as opposed to the growth of 
9.6 per cent in the corresponding 
period the previous year) while the 
mining and quarrying sector 
remained .stagnant.. 

The trends in the industrial sector 
also seem to be going counter to 
the hypothesis of liberalisation 
theorists who blame the. poor 
performance of the infrastructural 
sector for industrial stagnation in 
India: 

Sir, only in one sphere, in the 
infrastructure area, the performance has 

. boon a Irttle better. In the power sector in 
spite of our good friend Shri Kalp Nath Rai. 
electricity generation has increased by 8.3 
per cent and thermal generation by 1 O,g per 
cent. The report further says; 

The growth in the electricity sector 
shows there has been no power 
bottleneck. The 6 per cent rise in 
the revenue-earning goods traffiC 
handled by the railways indicates 
there was no transport bottleneck . ." 

What is the position? It says: 

"Yet,. there has been no industrial 
growth. There was a decline of 1.4 
per cent in the production of salable 
steel.." 

In the agriculture sector, rice 
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procurement was less by 18. 6 por cent; 
wheat procurement was less by 16,5 per 
cent; food grain stocks was less by 22.4 por 
cent because hoarding is going on. 

Wilh the risk of inadequate monsoon, 
some people of this country, who have 
enough money, are now hoarding. The 
Government have not boon able to be procure 
the foodgrains. What will happen? PDS is 
being weakened day after day, lesser and 
lesser quainllity of foodgrains are being 
distributed through the PDS. Who is 
suffering? let us not denude ourselves by 
saying that everybody goes to the public 
distribution system for their rallons, for their 
foodgrains. The most vulnerable section of 
the SOCiety is faced to go to the ration shops 
for the purchase of their ossenlial 
commodities. 

The report further says that the 
performance has to be seen against the 
Eighth Plan export target growth of 13 per 
cent because export fell by 1.9 per cent in 
1991-92 I am not reading the other portion 
except to say that tho monoy supply has 
increased. Shri Chidrambaram did not reler 
to that. 

THE MINISTER OF AGRICULTURE 
(SHRI BALRAM JAKHAR): He did. 

SHRI SOMNATH CHATIERJEE: lie 
do. I stand corrected. The inflation may not 
fall as indicated by the sharp expansion in 
money supply. The report shows that on 1st 
May, 1992, it was higher by 18.5 per cent 
over the corresponding period last year. 
Kindly see what is the pOSition of the ordinary 
people of this country. The job market apart 
from the high prices of essentialcommodilies 
has gone gown during the last one year. The 
number of job soekers went up while the 
number of jobs notified and the number of 
placement effected decline. The number 01 
those on the live register of employment 
exchanges al the end of February, 1992, 
was higher by 5.2 per cent over the same 
period of the porvious year. The number 01 
those who get jobs through the employment 

exchanges declined by B.2 per cent and the 
number of cancies notified by the 
employment exchanges went down by 15.B 
por cent. This Is the result of their Economic 
Policy. There are no jobs in this market and 
Shri Thungon is very happy that he is giving 
gold to somebody. Big publicity is being 
given. I think some sense of shame at least 
be injected into this. 

Golden handshake plan for PUSs has 
been finalized. Shri Thungon said, we shall 
give them more money. We shall entice the 
workers so thattheywould go away. Who will 
go away? Only those who reached the age 
of 40 years will go away since they have ren 
dered sufficient period of work. Why Is he 
alive at the age of 40 years? He should have 
died before that age. It is a ridiculs situation 
whore 4.5 lakh of the 23 lakh employees in 
the public sector undertakings have been 
found to be surplus and they should go away. 
Shri Thungon is no longer talking of re-
training and ra deployment. 

SHRI CHANDRA SHEKHAR: What poor 
Thungon will do? There are lots of Thungon. 
why do attack poor Thungon? 

SHRI SOMNATH CHATTERJEE: 
Bigger Thungon has fled away. What can I 
do? Shri Thungon, after all, I recognisse you 
as a Minisler. Therefore, I have to say that. 
(Interruptions). This worthy Govemment has 
allocated Rs. 400 crores in the budget lor 
golden handshake scheme during this 
financial year. Shri Ram Vilas Paswan read 
from their manifesto that one crore jobs per 
year will be provided. On arresting price rise, 
I do not want to go into this joke any longer. 
The manHasto further said that they will 
generate one thousand million mandays of 
guaranteed rural employment within one 
year, in the first 365 days. I hope a zero is not 
missing here. It further said that they will 
create 10 million new Jobs very year adding 
upto 100 million new jobs before the year 
2000 A.D. 

Another item of the manifesto is very 
interesting. Of course, Dr. Manmohan 
Singh had no hand in preparation of that, I 
believe. II you have, I do not know. I know 
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what he said about IMF and World bank is limited and other comrades will speak from 
when he was Chairman of the South my party. What we find is raising prices, 
Commission. The Congress Party promised failling employment, general recession and 
to the people of this cOlJntry that in the first savage cuts in the Government's social seclor 
365 days of its Government, i1 will oller pending, as a result of which poverty has 
stocks of publiC sector companies to workers, become more auts in this country. I seek 
small and middle investors among the general your kind permission to place one or two 
public. Now, to whom it is given? This is sentences fr'Om an article written by a very 
totally jettisoned. well know Journalist because it states what 

is the real situation in this country. II says: 
Today, we find that this country is being 

led by the combination of Bush Camdessus 
and Preston. They are the airtirese of our 
nation. 

Shri Chidambaram was very happy that 
he is getting the approbation .of the World 
Economic Community. This Government is 
more concerned to earn the accolades of the 
imperialist financial agencies than the 
approbation of the teeming million of this 
country whose penury and privation today 
shows no sign of any redemption. It has 
exceeded all forms of tolerance. 

When Iwasgoingthrough this manifesto, 
- sometimes you have 10 go Ihrough in spile 
of.(/nterruptions) .You do nol want us to go 
through it. Naturally. I quite understand your 
discomfiture. The Government which is in 
saddle today in the Centre, with a rninority 
support, both inside and outside the House, 
in spite oHhe tragic event of Sriparumbudur, 
has violated all norms of civlised governance 
in a democratic set up because a manifesto 
istobe adocumentwhich has to be approved 
by the peopte and they have embarked upon 
polices and programmes for Which they 
neither have the mandate nor the authority of 
the people at any pOint of time, not even of 
the parliament, before it was announced or 
imptemented. They have, what I say, 
comprehensivety and consciously gone back 
upon this manifesto which was released with 
great fanfare and this document is nothing 
but a parchment of betrayal. 

I need not go through the other parts of 
the manifesto bocause we have been told 
and we know all that. But what is the position 
of this country? The economic situation we 
have seen. and we know thaI. I do nol want 
to spend much time on that because my tirne 

" Structural adjustment is forcing the 
poor to tighten the belt on already 
sunken bellies. They now eat less 
and worse, put off decision to buy 
beadle needed clothing andfoofwear 
and increasingly move out of rented 
housing into squats. They pull their 
children out of school and yoks them 
to bck-breaking work, for which they 
hate themselves. 

.... economic developments of the 
past year alone have pushed 22 
million people below the poverty 
line . ." -

( Interruptions) 

.. The worst affected have been the rural 
poor ...... ( Inlerruptions) 

Of. course. I have no faith in this 
Government. If these types of interventions 
from Ministers are there, what will you expect 
from them? .(Interruptions) 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): Who has written this, he 
mu st say ... (Interruptions) 

SHRI SOMNATH CHAITERJEE: I am 
not yielding. Si;-:fui"ther the article says: 

"Thl .. __ . ",ltected have been the 
rural poor. But the urban poor have 
hardly done well. 

A survey by the National Institute of 
Nutrition, Hyderabad, shows that per capital 
consumption of cereals actuallvdecresed bv 
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forteen grames a day between the late 
seventies and the late eighties, • 

Now it is still lesser. 

"The intake of pulses, the main proteen 
source dropped more severely. People and 
consuming less of green vegetables, milk, 
proteinsns. roots and tuber and eggs, moat 
and fish.-

. (Interruptions). You want to know the 
name of the journalist? 

AN HON. MEMBER: Yes. 

SHRI SOMNATH CHATIERJEE: The 
names of tho journatist is Praful Bidwai. 
There is a report that a butcher cannot afford 
to have meat because he cannot pay forthat. 
and the vegetablo seller cannot afford to 
even purchase vogetables. Somehow he 
was to take BAJRA ROTI for the purpose of 
his sustenance and his family's sustenance. 
This is the situation in this country. The 
article further says; 

• The general price level has risen 
by 26 per cent. Food prices have 
led this increase. Todaylood-grains 
are 23 por cont higher than a yoar 
ago. I continue to quote: 

• Economists forecast a sharp dip 
in indicos of woll boing and a riso in 
in lact mortality, goneral morbidity 
(prevalence of illness) and school 
drop-oul rates. Harmlul social 
consequonces, e.g more 
unbalanced income distribution, 
greater social biases against the 
poor, and more violations 01 their 
human rights, are strongly 
associated with these trends: 

I am not going into the details. This is the 
position 01 this country. Can it be denied? 
can anybody truthlullydenythat this is not he 
situation in the country? A report that has 
appeared in the newspapers- which I read 
out earlier- has not been denied by the 

Government., On the other hand Shri 
Chidambaram affirmed the correctness of 
that report. This. In briof, Is the economic 
situation of this country. 

I am not going into the question of 
securily scam because that will be discussed 
in this House. I am not going into the question, 
in detail, on the Bofors because we are 
fondly hoping that Bofors will be discussed in 
this session itself. I hope they will provide 
time lor this. But, Sir, from all points 01 view 
economic, national, social and politicaJ - the 
countries passing thorough a very very grave 
situation. Thereare threats to national unity, 
threats tothe integrity of this country, threats 
to the democratic rights and threats to our 
economic soveregnty and at the same time 
there is erosion in India's non-alignedloreign 
policy. When he took charge, the Prime 
Minister relerred to consensus. But we find, 
over these months, that consensus according 
to him means. that you have to agree with 
him. Otherwise there is no atte,."t to have a 
consensus. There was not even an aUe,."t 
to have a consensus when these economic . 
polices were adopted and announced. They 
were announced even before the House met 
for the lirst time. We have seen on what 
happened on this Ayodhya issue, which is 
being discussed. I am not going Into the 
details. n has now been clarified by the Prime 
Minister that he is even prepared to allow 
construction on the disputed site. He has not 
said no. How could the Govemment think 
that the construcution will be made only on 
the Shilnnyas site? n is probably a 6' X 6' 
ama. There cannot be a temple only on the 
S/Jilanyas sito. How could you say that? Are 
we taken for a ride? After sitting 'or days 
together this Govemment asked Shri Ram 
Vilas Pawan was right when he said so asked 
us to what was our view and when we give 
our view, repeatedly, what was the response 
it? the response iswaitforC.C.PA hbec:ame 
a joke. We sat with you in your chamber, we 
discussod the mailer. We discussed it 
outside. We went to the Prime Minister to 
impress upon him the necessity of action. No 
action has been taken. They are only relying 
upon court's order. This Government has no 
policy and no mind of its own. They cannot 
take a decision on an issue which is likely to 
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divide theenllrecountry and Which wiHcreate that this Is a matter which should be decided 
a very serious situation in this country. by negotiation amongst the parties and if 

Sir, we want unity of the people. But this 
communal conllagration which is 
apprehended will take place because of the 
dithering of this Government, this 
Government's drift and this Govemment's 
Inaction, and deliberate inaction for that 
malter. They have not given up the B.J.P as 
their friends. (Interruptions) Shri Arjun Singh 
said that it was good riddarce .. ( Intenvptions) 

MR. SPEAKER: Please take your seat. 

( Interruptions) 

MR. SPEAKER: Please take your seat. 

SHRI SOMNATH CHAITERJEE: Mr. 
Arjun Singh said, 'II was a good riddance!hal 
the BJP does not support us. ' But they are 
suptorting their economic policies, they are 
'upporting their foreign policies. Only the 
iMandir policy is creating some super1icial 
!misunderstanding for the time being and 
jl'ow. the Prime Mil1ister's intervention has 
rmade the situation clear. They are very 
:muchoager, Mr. Prime Ministerisverymuch 
• eagerto earn approbation 01 Mr.l.K. Advani, 
'the lreader of the Opposition, and he is very 
happy. 

Therefore,lchargethatthisGovemment 
has "Compromised with the principles of 
s!~ularism in this country, which is ono olthe 
bas!c features our Constitution, which is one 
of the main features oltho Constitution. And, 
Sir, even now if the Govemment fails to act 
with fairness and constitutionclion, there are 
goill"g to be very serious consequences in 
this (:ountry and I demand that this 
Government must give up its poticy of drilt 
and of its compromise with the communat 
forces. 

Sir, the national Integration Conicaltook 
a-oecision, its Standing Committee took a 
decision. All the secular Opposition parties 
are agreed on this point and made their 
position clear. We asked lor some action, we 
wanted to diffuse the situation so thatllOboCtr 
should take advantage. We have been saying 

nogotiatecl settlement is not possible, itshould 
bo decided by a court of law. That has been 
our stand an along. And now, Sir we find the 
Government is more concerned to placate 
majority communalism and allow the basic 
principles oif secularism to be sacrificed, to 
keep up their line of cooperation and 
collaboration and understanding with the 
major Opposition party inside the House. 
This is a dangerous policy which will divide 
the country. 

Sir, what has been happening so far as 
Kashmir, Punjab, Assam and other areas of 
this c.ountry are concerned? These are the 
issues which affect the very labric of the 
nation, unity 01 the nation and integrity 01 the 
national These issues are not being dealt 
with from a political point of view, they are 
baing treated as a mere law and order 
Situation, they are being made more and 
more complicated because in Kashmirtlaelr 
aspirations are not being through of or 
considered, their demand for autonomy is 
not baing considered, how one after another 
the duly elected governments were removed, 
how elections were rigged there. They have 
lostlaith in the functioning'Of the Delhi brand 
01 democracy, the Congress brand of 
democracy in this country. 

Therefore, the people feel alienated 
because they cannot for themselves decide 
thoir future and that is why, Sir, they are not 
being brought to the mainstream and no 
political activity is being carried out. Now, 
relying on Army and para military forces only 
will not sotve the problem. 

Sir, we have been saying that It is 
essential that the Centre·State relations will 
have to be looked into very deeply. Even the 
inadequate recommendations of the Sarkaria 
Commission are not being Implemented. 
Over· centralisation of power at the hands of 
Delhi is alienating the people in various parts 
of tho country. Kashmir is an instance, Punjab 
is an instance, Assam is an instance, even 
thcethnic minorities andtribals in this country 
are feeling alienated today, because of over· 
centralisation of power on the hands of the 
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Delhi, who are totally ~lIous about the 
development of these who are totally callous 
about the development of their areas and 
that Is why they feel cut off from the 
mainstream of our national life. Unless the 
Government gives thought to these matters, 
they will be unable to the comprehend 
fundamental nature of the threats to the 
Indian State. 

Now, what are they seeking to do in 
Kashmir? They are trying to hold elections. 
Mr.Jaswant Singh has referred to the different 
statements made by the Ministers. The 
Punjab experience has encouraged them to 
add six more Members to the Congress 
Partys stength in this House, as if that is the 
only consideration that Is to be applied, 
somehow increase the number, either by 
creating divisions in the TOP or otherpol~ical 
parties or by holding sham elections in this 
country. What had happened in Punjab? We 
said that some political package has to be 
implemented. They said, they did not do ~ 
uHimately, because their only concern was 
to get sOme Members elected in this House. 
What had happened? I am not going into the 
figuries ofthe mockery of an election. I agree 
with Chandra Shekharji, it is misnomerto call 
it a ' Lokpriya Sarkar'. That is why this 
problem has not been solved so far. Innocent 

• people are being killed everyday. Today 
morning. our friend from Punjab referred as 
to how police torture and brutalities are being 
carried out and how people are getting more 
and more alienated there. What is happening 
there?The Congress Chief Ministerin Punjab 
says that Rajiv Longowal Accord is not 
relevant and no package is necessary. He 
says that there has to be a reconsideration 
of the Accord. Does the Government agree 
to that? Does the Prime Minister agree to 
that? What is he doing to tackle situation the 
station there? Then, the Haryana Chief 
Minister is giving contrary signals. Is this the 
way this important problem is to be sorted 

out? is this the leadership that is being given 
by the Prime Minister and the Government of 
the day? 

Sir. how will this country remain united 
and how will the integrity be saved? it is 
essential that both with regard to Kashmir 
and Punjab, there has to be a restructring of 
Centre-State relations and the evolution of a 
popular participation and setting up of a truly 
federal Governmentin the centre. Therefore, 
we feel that if this Government continues t') 
follow the policy of its predecessorCongress 
Governments and continues to retain all 
powers in the hands of the Centre, there is 
bound to be continued resistence so fc:.r as 
these attempts are concerned. There ha"£ to 
be a change in the Centre State relations and 
proper consideration has to be given in 
granting requiSite autonomy to the States so 
that the people can express their views and 
can be brought back to the mainstream 0;' 
this country. 

Sir, Punjab has a glorious tr:1dition in 
this country. Who does not know of Punjab's 
contribution either towards our freedom 
struggles or afterwards? Why these Punjab 
people, the successors of Bhagat Singh, 
Jalianwalabagh heros and Gaddar party 
members feel alienated from India today? 
Why such terrorist activeties are 90ir9 ~n 
there? Why is there a demand for separat:i>'m 
in this country? Do some soul searct'\ing; 
merely keeping police and military there will 
not solve this problem. We know how the 
Akalis have been kept alienated even du:ing 
the last elections. The Akalis would have 
participated if some package had b.een 
implemented. That was the. assurance given 
and then it was withdrawn at the l;lst stage. 
So, the Akals did not participate in there 
elections and we all know the results. Who 
does not know how the Akali Governmel,l~, 
Barnala Government was dismissed; how 
deliberately Rajiv-Longowal Accord, which 
was acclaimed by everybody in this country 
was not implemented. That Accord was <l 
good and sincere attempt and we 
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congratulate the then Prime Minister also lor policy_ the recognition of Israo is a deliberate 
entering into that agreement. Why was it not repudiation 01 the Conggess election 
implemented? Why Chandrgrah was not manifestro to. It says, Congrress will work in 
given to Punjab? Why nothing was decided clo~e association with the countries of the 
about the river waters? Why do not they region, i.e. West Asian region, towards 
either solve it themselves or send illo the ensuring peace and stability in the area; 
SupremeCourtfordecision/Thoseimportant repaid economic growth freedom from 
issues are kept hanging and only speeches foreign interference and intervention into 
are made. The Horne Minister made certain internal affairs of the region; vacation of the 
statement and now we got an apology 01 the Arab territory illegitimately occupied by Israel; 
Government there, which is only complicating and just comprehensive definitive settlement 
the Situation. Therefore, these are mailers in West Aisa including the Palestinian home 
which are to be very seriously looked into. a land. 
political solution has to be found. The people 
even now are not able to take bart in ordinary 
routine and normal activities in Punjab or 
Kashmir. How do you solve these problems 
Ihere-by magic., by your speech here or by 
police or military? Tell us, we want to know 
form this Government. Have you taken a 
single new step which was not followed by 
the earlier Congress Government III this 
country? 

The great important point IS the tribal 
alienation. The problem of Assam is also 
them. II has to be tackled. Why arc tile 
people of this country feeling alienated from 
the Arninsteam? Why are they making 
demand for separate statehood? 

Why are some demanding indcpence 
or some other special rights? it is because 
they feci, as memory communities or people 
belonging to certain areas. they am not 
gelling justice from D(!lhi; they are not gelling 
justice. Therefore, these aro mailers which 
aro tobe immediatC!ly looked into. People 
identity has to be respected: theircuture hos 
to be respected; their language has to be 
resented' their assertions have to be noted 
and some respect has to be given to tl131. 
fndian cannot be compartmentalised like 
this. Our great etho is unity in diversity. We 
want to maintain thaI. "diversity is sought to 
be onblterated, thereby you cannot bring 
unity in this country by force. By mere wises. 
you cannot bring unity in this country. 

The other important point is about our 
foreign policy. There is complete ambivalence 
and v;)cillation with regard to our loml9'1 

But now there is recognition of Israel 
without achieving either any peace or 
achieving the vacation of the illegally occupied 
territory by Israel. Only pela was given that 
to will help us in intervening in the West Asian 
peace efforts. In the Wesl Asian peace 
ellorts, we do not stand anywhere in that 
pieces. Nobody takes notice of us. On the 
other hand we fieand the closeness with 
which this Government is cooperating with 
the American imperieralsits, Upltilltodaywe 
have not understood what is the reason for 
the joint naval exercise. We have been 
dcmanding from the very first day and I 
would like 10 know from the Defence Minister-
he has been inducted into the Defence 
Ministry reccntly what is his perception. Can 
thoro be a joint navat exercise by countries 
wilen them are no common enemies? ts it 
evor thought 01 by anybody? For what 
purpose? Unless you perceine, there will be 
a common enemy, you do not combine in 
having joint military exercise. 

Today we know Ihatthe U.S.A consider 
itself to be only the superpower in the world_ 
How they are flexing their muscles, how they 
are threatening the independent countries 
like India? Threats have been hurled at us 
every day on ISnO, Super 301 and the 
Dunkel Prall. I do no! know what will happen 
ulliimately to this Dunkel Draft? We' are not 
h:lVing any disucssion on the floor of the 
House. What will you do? What will be your 
stand in the GAD negotiations? They are 
putllng pressure on us. Today we have to 
o()cide our course old action to bring a smile 
011 Ihe face of. Mr. £lush and nol a smile on 
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the face of the people 01 this country! 

Where is the principal 01 non-alignment 
today? the pricipal of non-alignment is the 
product of the people'sstuggle in this country 
agaisnt colonoial rule, a movement which 
has been mainly based on anti-imperalism. 
But today wihtout anya anti- imperalism 
content, non alignment has lopt its force, We 
ask the Government not to menlion non 
alignment as mere shetaric This has to be 
the fundamnetal basis of our loreign policy 
and we are going far and far away from that 
today, non alignment has lost allk relevance' 
in the world very country in the non-aligned 
world looked up to India to provide ledership. 
Today nobody is doing that. Whore do we 
stand in the bon-alligned world? Where do 
we stand in the eyes 01 those people who 
have been fighting against colonialism. who 
havo been fighting agisnt imperialism nnd 
against oppression? India povided 
leadership_ We are all proud that it was the 
common foreign policy of this country and 
you have jettisoned that. You are not talking 
of non-alignment any longer. 

This is a serious situation which has 
developed in this country. This Government 
does not justify its existence any more. 

So far as the scandals are concerned, 
they are galore. Almost every important 
Economic Ministry or any Minsitry concerned 
with contracts and other things are under 
cloud, So many reports re coming in the 
newspapers. Nobody oven denies those 
reports. I am not blaming. The Ministers SOly 
"Please do not press."This is tho situation we 
are having today_ 

The Prime Minister has received tho 
great compliment from the. hon. Leader of 
the Opposition that the is the best Prime 
Ministor nexllo ShirLal Bahadur Shastri. I do 
not know il he continuos to hold that opinion, 

Probably he has become number one now 
aller his intervention today on Ayodha. 

SHRI CHANDRA JEET 
YADAV(Azamgarh): There is change in his 
mind! 

SHRI SOMNATH CHATIERJEE:What 
we perceive is that this Government has not 
given up its policy of compromising communal 
forces and when the time comes for survival, 
he will go to Shri Lal K. Advanji. and a demi-
God will become a full GOd. (lnterruptions)_ 
Even Shri P. Chidambaram said that BJP 
has no economic policy. It is for the BJP 
leaders to reply. But they were very happy. 
Congress was very happy. BJP was saying 
that the Congress had adopted their 
economic policy. They are very happy. You 
never deny that you were very happy when 
you adopted their foreign policy. Therefore, 
this nexus remains and with this nexus and 
with the anti-people polices and with your 
failure on all fronts. economic, sowal political 
, national, it is fit and proper that you should 
not remain for a day longer and lor a minute 
longer. 

I strongly support this motion. 

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL (SHRI SANTOSH 
MOHAN DEV): Mr. Speaker, Sir, I have 
heard with rapt attention the Mover of this No 
Confidence Motion Shri Jaswant Singh; 
followed by Shri Ram Vilas Paswan and Shri 
Somnath Chaterjee etc. 

Sir, I will go back in the other way_ !think 
this No confidence Motion which is now 
being discussed and debated today will 
continue to be debated tomorrow till 8.30 
p.m. or 9.0·Clock . I think il the Motion of Shri 
Jawant Sing his accepted, what scenario will 
come before this country? The scenario 
before the country will be that Shri P.V. 
Nmasimha Rao will go to the President 01 
India, submit his resignation. And, along with 
him, the sixty-Member Cabinet will go and 
we will become unemployed youth; Before 
this country. there will be this scenario. 
Some say Demi-God; some say Ram-ji and 
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some say God. Whatever it might be. by Then the Janata Party Government was 
virtue 0' the verdict 0' the people, he is the there from 24.3.77 to 28.7.79. From 28.7.79 
Opposition leader. to 14.1.80, Shri Charan Singh'sGovernment 

Further, what will be the alternative to 
the President of India, when we will go out of 
office by virtue to another President being 
elected very very soon. About the Presindlial 
election results, if you go by the party-wise 
situation, you may find that we have hardly 
got 10 per cent more. The results will give 
confidence to Shri P. V. Narasimha Rao. I 
was in Lucknow.1 have see what the scenario 
in Lunknow is. I was a hotel. Many Ram 
Bakhathas came and met me during night. 
they said: "if you give me an assurance of a 
nomination, my vote will be in your favour." 
we told the Ram Bakhthas that we were in 
Ihe Olhor parts of the country. We have won 
in other parts. People have given their support 
to Shri P. V. Narasimha Rao. Why? why have 
they supported? 

Our leaened frined from CPM Shri 
Somnalh Challeerjee must know that even 
if a CPM Government is at the Centre, he 
cannot be the Prime Minister. Shri Jyoti Basu 
will be the Prime Minister. Shri Somanath 
Chaterjee can be the Finance Minister or 
Commerce. Minister because he is a betlcr 
speaker on the subject of Commerce. But 
will he be supported by the I3JP? No. In our 
country, though their party is a nallonal Party 
, all over tne world the CPM has been 
washed away. That party exists only in West 
Bengal, sometimes in Kerala and sorntirnes 
in Tripura. What happened to the £3JP? 

(Interruptions) I have not interruption 
you. Please allow me to say. If I say anything 
unapr1iamentary. you can expinge it. If I say 
anything unparliamentary, you can call me 
after my speech and I will tender my in 
conditional apology. I admit that I am not a 
good speaker. I request you to allow me to 
speak. II I say anything untrue, I will tendor 
my uncondtional apology. Let me speak. 
. (Interruptions) 

After 1947, how many Governments 
have we had? We have the Congress 
Government first - from 15. 8. 47 to 24.3.77. 

was there in power. Again, the Congress 
Government came to power from 14.1.80 
and continued till 2. 12.89. Then, the Janata 
Oal Government led by Shri Vishwanath 
Pratap Singh was from 2.12. 89 to 10.11.90 
Shri Chandra Shekhar's Government was in 
power in power from 10.11.90 to 21. 6.91. It 
is now 44 years after we have achived 
Incpendece. We have run the Government 
for a period of roughly 44 years, How many 
Prime Ministers have we prsented to the 
country? Tho first Prime Minister hrd We 
resentedto the country was PanditJwaharlal 
Nehru. After PanditJawaharlal Nehru's death, 
for about 13 days Shri G.L. Nanda was there. 
Then came Shri lal Bhadur Shatri. After Shri 
Lall3handur Shastris dath in Taskhent, came 
Shrimati Indra Gandhi. She ruled this country 
for about 15 years and some Months. Then 
came. Shri Morarji Des of the Jansta Party. 
Aftcr that came the Kam chaldu sarlear of 
Ch. Charan Singh. Then came Shri Rajiv 
Gandhi in 1984, after the death of Shrimati 
Indira Gandhi. He ruled this country till the 
end of 1989. Then. he went for elections. 
After he elections, came Shri Vishwnath 
Pratap Singh and he ruled this country for 
about 11 months. with our support, Chanmdra 
Shekarji came. he ruled for about six to 
seven months. 

What will happen when you go to the 
poople again for a mandate? In 45 years of 
rUIle of this country, you have ruled for only 
four and a half years. How many Prime 
Mlfllslers have you given? Four Prime 
Ministers. And inthat also. one Deputy Prime 
Minister was sacked. One fine moring we 
road in the newspaper that Shri Devi Lal ws 
sacked. We have given Pfrime Ministers 
who have been changed only after the death. 
Aller the death of Pandit Jawarlal Nehru 
ctlme Shri Lal Bahadur Shastri. Alter the 
doath of Shri lal Bhahadur Shastri came 
another Prime Minister.(/aterruptions) 

SHRI TARIT BARAN TOPOAR 
(£3arrackpore): ShriGuljari Lal Nandadid not 
die. 
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SHRI SONTOSH MOHAN OEV: Shri SHRI SOMNATH CHATTERJEE 

Guljari Lal Nanda did not die. He was in (Bolpur): This Is all personal remarks. I this 
between (Interruptions) the type of speech we expect? 

Then came Shrimati Indira Gandhi. 
after Shrimarti Indira Gandhi came. 
(Interruptions)1 do not want to waste the time 
of the House. But I want to tell his much that 
very many international and national leaders, 
atter the death of each party leader gave 
lectures as Shri Somnath Chatterjee or Shri 
Jaswant Singh or Shri Ram Vilas Paswan 

, have given, saying that the Congress is 
finished; the will not be able to make a leader! 
there will be a crise and this will not last. In 44 
years, we have given four prime Ministers. 
and four and a half years they have given 
four Prime Ministers. Many more are 
dreamingto bethe prime Minister. They treat 
themselves as the Prime Minister. What is 
happening? These parties are now by the 
mandate of the people are ruling in some 
States. BJP is ruling in Rajasthan, Madhya 
Pradesh, Himachal Pradesh and Uttar 
Pradesh. I was in Lucknow, In Lucknow, 
there is a common saying anong the people, 
in tea stalls, in shops that they have come 
with 'Jai Rarrt' and they will go out with Hai 
Ram. Lord Ramfrom the Heaven is watching 
everything. He is very unhappy as his birth 
place is disputed. If a Ram temple has to be 
constructed and if it is tagged up with politics, 
Ido not think people of India will tolerate it any 
more. If after passing this No Confidence 
Motion, they again go for elections, from 111 
they will come back to only eight. That will be 

, the scenario. ' 

Now about the Marxist Communist. Shri 
Somnath Chatterjee has given a very good 
lecture and he has also said what Shri 
chidambaram has said. He has taunted him. 
A few days bac!( in the lobby I used to see 
many of them. running after Shri 
Chidambaram and telling him that he was 
the best Minister of the country. Today after 
his rsignation, they do not feel hesitant about 
it. They will be surprised if after six months 
he come back, I will again see many 01 them 
going along with him. I do r.ot s:!y all thi~ now. 
What is happening. 

[ Translation) 

SHRI RAM VILAS PASWAN: (Rosera): 
Mr. Speaker, Sir, when a person is removed 
from such a prestigious post, it definitely 
creates afeeling of distres,s and pain whether 
the individual is good or bad. (Interruptions) 

[English) 

SHRI SOMNATH CHATIERJEE: I told 
him yesterday that as a Commerce Minister, 
he indulged in most non-commercial 
activities, I find. He said, "thank you.· This is 
all I talked about it. (Interruptions) 

SHRI SOTOSH MOHAN OEV: Shri 
Paswan h as said about a Minister of ours 
telling him about something. I can tell him 
somethings. Let him deny that. In the 
opposition party meeting, one of the leftist 
leaders representing a particular party 
opposed this No, Confidence Motion and 
there was a debate. After some time Shri 
Paswan stood up and said, .. we know this 
Government will not fall. But Shri P.V. 
Narasimha Rao is getting a standing in the 
country, his image is very good, we must 
malign him. That is why, we want the No 
Confidence Motion ... Do not deny it. 
(Interruptions) 

SHRI RAM VILAS PASWAN: It is totally 
untrue. (Interruptions) 

SHRI SONTOSH MOHAN OEV: if this is 
totally Intrue and if that particular Member is 
also .. (Interruptions) I do not want to say it. 
(Interruptions) 

~ MR. SPEAKER: Do not challenge each 
other. You come to the pOint please. 

( Interruptions) 

SHRI SONOTOSH MOHAN OEV: 
When they hit us they do not know how we 
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I n. When we try to hit them, they get rise.
ted.In politics it is the normal practice.
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9.00hrs.

"they throw a stone at me, I am not a
dscipleof Gandhi, I am a disciple 01 Netaji,
IIdlwill hit back that stone at them. Sir. the
liladersof the CPI (M) have spoken.

SHRISOMNATH CHA TTEJEE: Will you
w steel balls at us?

SHRISONTOSH MOHAN DEV: No, I
IiIgiveyousteel since you are the Chairman'

theSmall Scale Industrios.

SHRI SOMNATH CHATTERJEE is
ftlnningtheGovernment for 15 years in West
Bengal.

SHRISOMNATH CHAnERJEE: It is
lOtmeand it is my party which is running tne
Governmentthem.

SIIHISONTHOSH MOHAN DE V: WI1~l\
thenumber of unemployed youth there? it

saround50 lakhs. The.industrial sickness
Mdthenumber of closed industries in West
Bengalis more than in any other State in the
OJUntry.More than 2,29,000 small industries
le closedand only one industry is running
andIhatis the industry of..

MR. SPEAI<EI1: when Shri Sontosh
UoahnDev's speech is over, then wc will

SHRI SONTOSH MOHAN DEV: What?

MR. SPEAKER; I am talking about the
time. It is nearing 7 0 'clock.

SHRI SONTOSH MOHAN DEV: Sir, I
have given you the authority to remove
unparlimentary expressions from my speech.
You can remove them and Ido not in it.

MR. SPEAKER: No, it was decided that
wc should sit upto 7 0 clock. So, we exetended
the time.

SIIRI SONTOSH MOHAN DEV: But
you said two hours,

MR SPEAKER: do you wantlocontinue
now or do you want to speak tomorrow?

SIIR! SONTOSH MOHAN DEV: let this
p:1I1 come in the press and again I will speak
iornon ow.

MR. SPEAKER: O.K. The House now
stand adjourned to moot again at 11. 00.
a.m, tomorrow.

1901 hrs.

Tile Lok S::;bf7a then adjournecd till Eleven
. of the Clock on thursday July 16. 19921

/ssctbn 25, 1914 (Snkn).




